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LOK SABHA DEBATES

LLOK SABHA

Monday, March 1, 1993, Phalguna 10,
1914 (Saka)

The Lok Sabha met at
Eleven of the Clock

[ MR. SPEAKER in the Chair}
ORAL ANSWERS TO QUESTIONS
[Englishj
MR. SPEAKER: Question Number 81:
Shri Manikrao Hedlya Gavit- not present
Shiri Chiita Basu - not present

Q. No. 82: Shrimati Pratibha

Devisingh Patil - not present
S Siriknta Jena - not present.

G No.83: Shri Mrutyunjaya Nayak- not
presni

Untarruntions)

SHAL AN NAIK: | would like to know
whother e hon, Members have informed
¥ou shont theds absence. {Intcrnuctions;

{ Trar:skation,
SHA NITIEH KUMAR: Have they in-

fonmed youi o wEing thal ey wit not be
nobe G Dara L mtaeiuptions;

ORAL ANSWERS T QUESTIONS.
Power Tariff Farm Sector

*84.  SHRI KESHRI LAL:
SHRI JANARDAN MISRA:

Will the Minister of POWER be pleased
to state:

(a) whetherthe Union Govemment have
recently advised the State Governments to
review the rates of power for agricultural
sector;

(b) if so, the details thereof and the
reasons therefor; and

(c) the reaction of the State
Govemmentrs thereto?

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU): (a)to (c). Witha view
to improving the financial condition of State
Electricity Boards, it was resoived by the
State Ministers Conference in their meeting
held on 6.9.1991 that State Electricity Boards
should funcion on sound commercial prin-
ciples by acivocating a minimum agricultural
tariff. The subseguent Conference of Satate
Power Ministers held on 4.4. 1992 passed a
resclutizn adopting the minimum agricul-
wraltari as 50 paise per unit. kThis dicision
was aisoincluded in theAction Plan adopted
by the Conference of State kPower Minis-
ters hekd cn the 8th and 9th January, 1993.
Sume hStates have abeady implemented
this decision.



3 Oral Ansvers
[Translation]

SHRIJANARDAN MISRA: Mr. Speaker,
Sir, there is power shortage in rural areas,
panticudarly in Uttar Pradesh where farmers
do not get power for even 8 hours in a day.
Lump sum annount was reing chargte til
now. Recently there was a proposal ofcharng-
ng a minimkum agricultural tariff 50 paise
per unit. But now, i is being raised o 8¢
paise. The farmers are already facing hard-

ship. Now the increase in tariff will further .

increase their hardshipfs. So, in view of this,
does the govemment propose tc continue
the earler system of lumpsum charges,
instead of increasing the rates of electricity
for the farmers in rural areas? Bisides is
there is any propoel to hand over such
elecitricity boards, which are running in losss
to the private sector?

[English]

SHRI F.V. RANGAYYA NAIDDU: Mr.
Speaker, Sir, the proposed increase is 50
paise and not 80 paise as has ben men-
tioned by the hon. Member. As has already
been submitted by me in my answer, this
increase, is the minimum tariff su;,ggeste:¢
to make the electricity baords commercially
viable. it is a consensus decision taken by ail
the state Electricity Ministers and it is for
each State to implement it, or find some
other ways to make their electricity boards

ecanamically or commercially viable.

As regards the second part of the ques--
tion, whether there is any proposal ‘o hand-
over the electricity boards tc pavaige sec-
tor, in view of the fact that elactricity boads
&re run in losses, | would fike to inform the
hon. Member that there is no su;ch proposat
under the condideration ot ihe Government

at the moment.

[Transtation)

SHRIJANARDAN MISRA: M. Speaker,
Sir, | had asked whether the scheme »ouid
be impiemented for Uttar Pradesh as well,
but the hon. Mirister gavbe no reply in this
regard. My second supplementary is thet in
view of unproductive rates of electroiy
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whether the Government will consider io
raduce the tariff further? If so, the time by
which # would be done and if not, the
reasons therefor?

[English)

SHRi P. V. RANGAYYA NAIDU: Mr.
Spsaker, Sk, as | have alliready mentioned,
it & for the State Govermments to decide
whether to adopt this minimum tadff or to
reduce it further . The jGoverriment of India
has nothing to say in this maiter.

SHRI VIJAY NAVAL PATIL: Mr
Speaker, Sir, presently ther is so mu;ch of
increase in the theft cof eleciricity all over
the country. Evenin States like Maharashtrz
where people are suposed to be more dis-
ciplined, in rural areas and even in the
villages, direct suply is taken and iot of thefts
are taking place.

| would like to know from the Minister
whether they are going to advise the State
Electricity Boards to adopt stringent mea-
sures for controfing the thefts and also to
gibve harsh punishment to those people
indulging in such acts.

SHRI P. V. RANGAYYA NAIDU: Mr.
Speaker, Sir, it is well known that the T&D
losses, thatis, Transmission and Distributiion
losses in this country which inciude theft and
other commercial and technical losses on
an average comes to arcund 23 per cent. In
some States it is higher and in scme States
it is less.

in the recerit Power Missters’ Confer-
ence whila finalising ths Acton Plan, we
have suggestedthatthe Stats Gevermmeats
siould take affective sieps (> ietluca thzse
losses, alleastS by oo per oont 2 v iy veur,
in the Eigith Five Year Prian. Esch £aie
Govermiment has aiso baun covised o
strengthanthais Vigilance Jiga el s andd
bing the culprits to bock.

SHRI SCEHANADRRECSWARA RAO
YADDE: tiost of thest ELND wilural 8“\.&\5"
ity connoctions pentain io P Ppempeis. T
Covemmen! 13 tvesting - vily 48, 25, or,
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per hectare through major and medium
irrigaion projects, to provide imrigation facili-
ties. In this particular instance, the farmers
on their own are sinking borewells or dug
wells and they are taking electrical connec-
tions. f you fix 50 paise per unit, it will
become unremunerative for the agriculture.
In view of this fact, by increasing the plant
load factor, in addition to reduction the
transmiasion jogses, the State Electricity
Boards can function properly. | would like to
know whether theGevermnment will reviewits
decision and take a decision not to anhance
it by more than 20 paise per unit.

SHRI P. V. RANGAYYA NAIDU: Mi.
Speaker, Sir, | may inform the hon. Member
that no such decison has been taken by the
Govemment.

SHRI SOBHANADREESWARA RAO
VADDE: You are putting presure on the
State Governments.

SHRIP.V.RANGAYYANAIDU: No, we

SHRI P.C. CHACKO: Mr. Speaker, Sir,
unfoutunately, is an impression is being
created that because of low agricultural
tariff, the Electricity Boards are working ata
loss. Aimost afl the Electricity Boards in this
country are in the red. That may be due to
various other reasons. The present rate of
50 paise per unit is more than the actural
cost of production, of power. As the hon.
Minister has said, it is the State Govern-
ments which are charging this high rate. But
the Power Ministers’ Conference has
discused this issue. It is very unfair. At least,
the small and marginal farmers shouid not
be charged more than 20 paise per unit.

So, will the Govemment of India direct
the Power Ministers and the State Govern-
ments to reconsider this issue?

MR. SPEAKER: The question has al-
reedy been replied to more than once.

SHRI P.C. CHACKO: This decisiion
was taken by the Stete Govermments but
this issue was discused at the Centre. It can
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be reviewd again in Ithe interest of the
farmers. '

MR. SPEAKER: Mr. Minister, you can
give the same reply, if you like.

SHRIP.V. RANGAYYA NAIDU: Itis for
the State Governments 1o re3view it, if they
wamnt to.

[ Translation)

SHRI RAJVEER SINGH: Mr. Speaker,
Sir, when an slectricity conectionis provided
to the fammers, it is a sort of one sided
agreement. On the one hand, the Govem-
ment proposes to increase the electricity
tariff while on the other hand, the farmers fo
not even get minimum electricity for which
they pay the minimum charge. | would like to
know from the hon. Minister through you
whether this agree ment will be make bilat-
eral and from when this proposed rate of 50
paise per unit is going to be implemented in
Uttar Pradesh?

MR. SPEAKER: The reply has already
been given.

(Interruptions)

SHR! RAJVEER SINGH: There is
president's Rule in Uttar Pradesh and the
hon. Minister is looking after the work there.
At present there is no Government and the
Centre is jooking after the administration.

{Englishj

MR. SPEAKER : Willthere be a regular
suply of electricity to the farmers; that is the
first part of the question.

SHR! P.V. RANGAYYA NAIDU: The
electricity is supplied regularty; but the
number of hours of supply for each State is
differsnt. | can give the figures to the hon.
Member.

{ Translation]
SHRI RAJVEER SINGH: | mean to say
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thatthe hon. Minister should assure whether
uninterrupted electricity supply can be pro-
vided for 24 hours a day or not. Why are you
raising the electricity tariff?

[English]

SHR!I P. V. RANGAYYA NAIDU: In UP
the supply is 14 hours per day. That is the
informaion received by us from the U.P.
Government

[ Translation;

SHRIRAJVEER SINGH: These figures
are totally wrong. (/nterruptions) Mr.
Speaker, Sir, my question was not repiied.

[English]

SHRI ANIL BASU: Kindly allow more
suplementaries on this. This is very impor-
tant one.

SHRI SOBHANADREESWARA RAO
VADDE: There should be a half an hour
discussion on this Sir. (/nterruptions)

MR. SPEAKER: Question No.85, Prof.
Malini Bhatacharaya.

Doordarshan Commercial and Pro-
gramming Policy

*85. SHRIMATI
BHATTACHARAYA:
SHRI BASUDEB ACHARIA:

MALINI

Wilithe Minister of INFORMATION AND
BROADCASTING be pieased to state:

(a) whether the Government are losing
revenue due to inabilily to revamp
Doordarshan commercial and programme

policy;

(b) if so, the details thereof;

(c) whether there are any plans to
revamp Doordarshan commercial and

programme policy; and

(d) if so, the details thereof?

MARCH 1, 1993

Oral Answers 8

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGH DEO):
(a) No, Sir.

(b) Does not arise.

(c) and (d). While ther is no proposal to
revamp the comercial policy of Doordarshan
a revised fixed point chart providing for
additionalslots forintertainment programmes
has alreadey been adopted by Doordarshan
from 1st January, 1993.

SHRIMATIMALINIBHATTACHARYA:
MY question relatesto these additional slots
which have been provided for entertainment
programmes. Ever since Doordarshan
started facing competitionfrom foreign tele-
vision network like CNN and Star TV, the
fear of losing revenue, because advertisers
might be attaracted more by these foreign
networds. has been in the Government’s
mind. Therefore the Govemment appointed
the Mahalik Committee which submitted its
recommendaions. Some of the main recom-
mendations of the Mahalik Committee were,
enhancement of entertainment slots and
liberalisaion of advertising policy. The rec-
ommendations have not been fully imple-
mented so far. But even befdore the
implementaion of the recommentaions, it
seems that hte Government has taken it for
granted that advertisers cannot be attracted
without there being programmes which lead
towards gross consumerism. We find that
Doordarshan is sliding in its programmes
towards this gross consumerism and mind-
less imitaion of the West like Pop-show,
Fashion-show and Designer clothes
programmes which have nothing to do with
the reality of our life.

My question is, what steps are the
Government taking to ensure a proper use
of revenue to enhance the quality of
programmes and to ensure that the intelli-
gence and the cultural values of the large
majoriy of our people are not abused.

SHRI K.P. SINGH DEO: The question
refers to the Mahalik Committeee primarily.
The Mahalik Committee, as has been pointed
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out rightly, was to enhance the revenue ot
Doordarshan. The hon. member also men-
tioned one or two things of the Mahalik
Committee.

It is a fact that Mahalik Committee
which was an interdepartmental committee
was set up as a result of a lot of duscussions.
Points were made out that we were facing
competition from foreign cable and foreign
satellite network and how should we meet
the eventuality.

Therefore, the Mahalik Committee,
apart from earning more revenue for
Doordarshan, it has to keep the commercial
aspect also in mind. But, at the same time,
the coutural aspect and the main ethos, that
is to educate, inform and to entertain which
has ben the role of the Doordarshan has
been rept in mind and it is being strictly
adhered to. Sometime earlier, it has been
decided, according to the code of advertise-
ment, that only ten per cent would be com-
mercial ; but it was reduced to five per cent.
Actually we are showing only 21/2 per cent
of the time, instead of five per cent on
commercials. So, | am not able to accept the
points made out by the hon. Member.

SHRIMAT!I  MALINI  BHATTA-
CHARAYA: My second supplementary is
this. 1 donotentirely acceptthe hon. Minister’s
answer because while it is tru;e that less
than five per cne t of total broadcasting time
is being u;sed for commercials, it is prime
time which is being taken u;p by these
commercial advertisements much more than
what is necessary.

So, my second supplementary ques-
tion relates again to the improvement of the
quality of programmes. My | know whether
the Government is consideing the need for
autonomy in Doordarshan -by autonomy |
mean, democratic control without which the
programmes cannot be improved? So, in
that connection, | am asking the hon. Minis-
ter as to why there is delay in the implemen-
tation of the Prasar Bharati Act.

SHRI K.P. SINGH DEO: Sir, the hon.
Member has asked about the prime time,
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the question of quality, autonomy as well as
the Prasar Bharati Act. | wiil come to them
one by one.

The figures willindicate them. The com-
mercial programmes having been used in
prime time and the quality of programmes
will be borne out by facts. Our revenue has
increased in the last two years. In fact, right
from 1976, when it was started, it has been
agradualincrease in revenue. | would like to
go back to the last two years because upto
1991-92, there used to budgetary suport
from the Government to the tune of 80 per
cent; and 20 per cent frp, tie Dpprdarsjam/
Ot was revered in 1990-91. Now the
budgtetary suport from the Government is
only 20 per cent and the rest of it, that is 80
per cent is coming from the Doordarshan.

In 1990-91, we had the first competition
with CNN, Star and other satellite networks;
and we earned a revenue of Rs. 252.85
crores. In spite of the competioton from the
satellite and the cable sources, thatis CNN,
star and others; and in spite of the reduced
budgetary support, our revenue has gone
up, in 1991-92, to Rs 300.61 crores: and in
1992-93, to Rs. 350 crores approximately.

The recommendation of the Mahalik
Committee has been introduced only from
the 1st January 1993. In two months’ time,
all these questions as to whether the quality
is improved or not have come. Had the
quality not ben improved. 1 do not think that
the revenue would have improved. In spite
of the budgetary support having been re-
duced, still we h ave maintained to compete
with the satellite and the cable netwerk; and
we have maintained our reevenue eamigns
too.

Asfarasthe autonmy and Prasar Bharat
Act are concerned, | think my distingushed
predecesor has answered that wehave to
have a dialogue with the Oposition Leaders.
with the various organisaions before we can
finalise it. There are also various shades of
opinion. Some are for Prasar Bharti and
some are not for Prasar Bharti. So, the
consultation is nacessary hefore | can gibe
a commitment.
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SHR! ANNA JOSHI: Sir, regarding the
credibiltiy of the programmes and quality of
the Doordarshan, | would like to ask the hon.
Minister, through you, whether he has scome

- across a item that all the news given by AIR
and DD from 24 th to 26th February regard-
ing BJP rally, were misleadingt and false.
What is the comment of sthe Minister on
that?

SHRI K.P. SINGH DEO: Sir, 1 have not
seen that newsitem.

SHRI ANNA JOSHI: The hon. Minister
can give the answer after reacing it. (inter-
ruptions)

MR. SPEAKER: Hypotheticalquestiions
are not allowed.

SHRI HANNAN MOULAH: Sir, the
Mahalik Committee sugested four hour ad-
ditional entertainment programme, but Gov-
emment has been able to incraase #t only by
one hour. One of the main agruments of the
Deparntment is sthat any additional
programme is not possible because of shovt -
age of staft.

{ would #ike to know whether he wants
to improve the quality to show more
programmes. I there any proposal 10 in-
crease the staff and saiso tc imporve thew
quality? What steps have ben laken o
incraase the statf? How would theyd altract
befter staff to enable Doordarshan tace the
competition a better way?

MR. SPEAKER: Youcan sit down now.
Are you going to increase the staff to im-
prove the quality of the progmmmes?

SHRI K.P. SINGH DEO: Most certainty
we wuld tike to improve the quality of our
staff. We would like to improve their training
and professionalism. There is no doul
about t. It is a continouous process. We are
aiso trying to move UPSC toclearit. As you
tothe UPSC. Therefore, it does take its own
We are trying 1o expedite it
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SHRI RAM KAPSE: Hon. Speaker, Sir,
the Minister has even some figures how
Doordarshan is not having any loss of rev-
enue. | would like to ask him as to what was
the reason for revised fixed point chart
providing for additional slots for entertain-
ment programmes when we were not incur-
nng any loss of revenue.

Especialy | would ke o ask what is the
percentage of he cultural programmes pro-
duced by TV vis a vis films.

1 would like to know the percentage
before the 1st of January and after the 1st of
January as far as the TV production is
concemed and the films produced from
outside are concemed.

1 woulkd again like to ask you whether the
best fils are to be shown after 12p.m.-12a.
m: actually. Darya’ film of kamal Amrohiwas
shown after 11.55. Why was it so? Is the
Ministry against good cultural programmas?
i would like to know about that.

[Translation)

SHRI NITISH KUMAR: The hon. Minis-
ter was not free before 12 o'clock. We had
a tik on telephone..... (Interruptions)

[English)

SHRIK.P. SINGH DEO: Sir, the Mahalik
Committee was set up it was aninterdepart-
mental committee to study the structure of
commercial advertisements tariff and to
make drecommendations with regard to
increasing Doordarshan’s commercial rev-
enues by all means, including suitable
cahnges in the programme foumat.

That was the guidingt principle andas a
resuit, aon the 1st January 1993, the Mahalik
Committee recomendations came into op-
eration. | gave a detailed answer, in part | of
th answer to Prof. Malini Bhattacharaya on
the budgetary support and how revenue has
incrsed. But at the same time, the Mahalik
Committee was set up to go into the entire
thing of competition as well as to increase
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mendations of he Mahatik Committee have
been accepted, as far as entertainment and
couture are concerned. As far as
percengates of cuftural filmes and other
films are concemed, | will check up and
fumish the information.

Regarding why Kamal Amrohi film was
shown at 12 AM, ! shall enquire into it and fet
him know.

[Translation]

SHR! RAM VILAS PASWAN: | had
raised this question three-four times earlier
also but no reply was given. | has once
raised this question, before the Hon. Minis-
ter who is new. Today, | would hke to raise
it again. is it a fact tht in the Television
programmes on {Nativnal learders. like
Pandit Jawahar ‘al Nehru and Lal Bahadur
Shastri facis are presented in a ditorted
way. For example the recently telacaste
serial on Shri Lal Bahadur Shastri showad
his mother as singirig a song on the bank of
a reive when he was reported missions.
Sirnilarly, in a film on Rajiv Gandhi opposi-
tion leaders were abused and were called
traitores. You should broad base the struc-
ture. After ail they are great men. The
Minister said that the programmes were
produced by privat producers b ut | would
like to know if there is any monitcting com-
mittec 10 see that the roputation of the
Doordarshan is not tranished by the
programnes bei:g shown by t? Who are
the persons on e comittee? Has the Gov-
ernmer: investigated the matter and if so,
what aciion has been taken in this regard?
There were so many short comnings in the
fims or Lai Bahadudr Shastri and Rajiv
Ganddhi at nohoady could piaise these
fitms .

ENGst

GiRi XK. P, SINGH HED: Tne bon.

Memd a1 is vary teht. hie did bring it to our

anfice that the :2lection ans moniteing of
PICOQREITYTAS & SOk Cabstecnity 1 agree
v 1 tha horarec i ety We <16 trying
1@ ARG the onlir Cing o mpoTve and
mare Mee edeuiw seauron nd mofe
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effective mon itoring. | am myseif not satis-
fied with it.

[Transiation)

SHRI ARVIND TRIVEDI: Mr. Speaker,
Sir, 10% of the total time is allotted for
adverisements but in fact advertisemnts are
telecast for just 2.5% of the afiotted time
when people get bored with only 2.5% time,
the plight of the pelple can well be inagined
of ali the ten percent time is utilised | would
like to know if Government had given some
advertisemnts and programmes to the pri-
vate chanels for telecast and if so, the
expenditure being incurred on it. Has Gov-
emment given some programmes on na-
tional unity and integrity such as ‘Hum Ek
Hain' to the Zee TV, and other private
channels? Can we not show there
programmes on Doordarshan?

[English)

SHRI K.P. SINGH DEO: What is the
question, Sir?

MR. SPEAKER: How much is the
Government spending on advertising on
unity and national integration and things like
that?

SHR! K.P. SINGH DEO: iwill have to
collect the information and give it to him.

MR. SPEAKER: Shri Ratilal Kalidas

Verma - absent
Shri Chandresh Pate! - absent
Shri Mumtaz Ansari - absent
Shri Rajesh Kumar - absent
Shri Vijay Kumar Yaday - absenl
Shri Hamdhan.Roy absent
Shri Indrajit Gupta - absent

~ Shri Vitas Muttemwar - absent

SHRi RAMNAIK: Thay have takenitfor
grantad that we wilf net aliow the Guesiion
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Hour to continue. That is why, they are
absent. We have disappointed them.

Foreign Invistment in Power Sector

*90. SHRIARJUN CHARAN SETHI:
DR. DEBI PROSAD PAL:

Willthe Ministerof POWER be pleased
to state:

(a) whether the Government have

granted permission to some foreign compa-
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nies for investment in the power sector
during the last year:

(b) if so, the particulares of such com-
panies; and

(c) the total amount of investment likely
to be made in these projecs?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P. V.
RANGAYYA NAIDU): (a) Yes, Sir.
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SHRI ARJUN CHARAN SETHI: Mr.
Speaker, Sir, eartier the hon. Minister has
stated on the floor of the House that about
24 proposals for foreign investment in India
are under the consideration of the Govem-
ment. May | know from the Hon. Minister
whether it is a fact that out of 24 such
propoals for foreign investment in power
sector, only three have been accepted and
the rest of the companies which have aplied
for mvestment in India in the private sector
have been rejected?

SHRI P.V. RANGAYYA NAIDU: Mr.
Speaker Sir, in fact threr are 41 offers
inciding those from Indian companies. Most
of these offers are under active consider-
ation of the Govemment at various lev els.
So far, no proposal is rejected by the Gov-
emment.

SHRIARJUN CHARAN SETHI: We are
tacing acute power shorage in the State of
Orissa. So, in this context, | would like to
know whether thoseforeign compnies which
have applied for ivestment in Orissa will be
aflowed to do so or whether those offers will
be expeditiously conddered so thatthe power
position of the State can be improved.

SHRI P. V. RANGAYYA NAIDU: There
are two proposals for setting up plants in the
jState of Orissa. One is Dubari, Orissa and
theother is b Valley, TPS, Orissa. There is
one more and in all, there are three propos-
als. All these proposals are under consider-
ation of Govemment of Indai and we will
definitely take into consideration the need
for augmenting power suply in Orissa. More-
over, these projects have also to be studied
and accepted by Govemment of Orissa and
as and when proposals are received in the
Centre from state Authorities, they will be
examined and on themerits of the case, and
decisions will be taken.

SHR!I K.P. REDDAIAH YADAV: Sir,
proposals for th construction of thermal
stations or gas-based stations have been
received one and a half years back. As per
informaion, the foreign companies are back-
ing out because the concemed Ministeries
or the Power Boards are unable to coordi-
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nate with regard to getting permissionofr -
coal linkages, railway facilities and so on.
With theresult, the foreign companies are
backing out. In Andhra Pradesh for example
in Visakhapatnam Thermal Station and other
stations, they have backed out,. Does the
hon. Minster know that there are a lot of

- dificulties with regard to coordination be-

Ministry? Wit he try to remove these hurdies
to attract foreign investors? This is my first
question.

Secondly, after one and a half years of
experience, the foreign investors are not
coming forward to establish 42 thermal sta-
tions in India. This is very clear. Now, these
Boards are just waiting that they wil come
and establish the piants....

MR. SPEAKER: Please come to the
question.

SHRI K.P. REDDAIAH YADAYV: In view
of sthe acute Power crisis, will the hon.
Minister expeditiously look at the matter of
aise ask the Electricity Boards to do the work
on their ewn with regard to the remaining
stations? o

SHRI P.V. RANGAYYA NAIDU: Mr.
Speakay;, Sir, so far no one has backed out.
I may inform the hon. Member that all the
projects are under consderation. So far as
Visakhapatnam is concemed, it is not cor-
rect to say that they have becked out.
Recently, | discused sthis projelt with at the
concemed officials and coal linkage and
other aspects have also been cleared. very
soon a powar purchase agreement is to be
expeciedio be signed by the Andhra pradesh

| do agree with the hon. Member that
there are some problems withregard to'coal
and so on. We are sorting that out with the
concemed Ministry and | hope there will be
no problem in the future.

THE MINISTER OF POWER (SHRI
N.K.P. SALVE): Sir, if | may supplement, it
isa vaeryimportant question. Ever since the
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Private Sector has ben opened to private
entraepreneurs by an amendmnent of law,
we have been receiving applications from
them. Interest is being shown by the private
entrepreneurs in the power sector. There is
not only the poblem of caol linkage but there
arae other problems also. | would like to
asure the House through you that since we
want to augment the power generation and
we wantto augment the installed capcity, we
will do ourlevelbest. Iwould liek to dispelthe
apprehansionof the hon. Member and say
that weswould not go all out. We will go more
than 50 per cent and meet them half way
house to ensure that the power sector be-
comes attractive for the private entrepre-
neurs as well.

SHRI RAJESH CHENITHALA: The
former Soviet Union agreed to invest in the
super themat power station at Kayamkulam
That agreement does not exist any more
because of the political crisis in the former
Soviet Union. | would like to know from the
hon. Minister whethe rany other foreing
country has agreed toinvest on Kayamkulam
Super Thermal Power project.

SHRI P. V. RANGAYYA NAIDU: Sir, it
is a fact that the former Soviet Union is no
longer interested in this project. We have
pased this to the OECF recently; that is the
Japanese Overseas Economic Coopera-
tion Fund, and to the World Bank. Discus-
sions are in progress. We hope that this
project will take off soon.

[ Translation)

SHRIVIRENDRA SINGH: Mr. Speaker
Sir, the hon. Minister has stateD in his
answer that Govemment had granted per-
mission ot some foreign compnies for in-
vestment in the power sector during thelast
year. We want to move towards self-
suficiency and indigenoious pr )dction. We
want to base our new and mc lermn system
on self - suficeecy anc indigei..ous produc-
tion. We want to base ou-new ana modem
system on self-sufficie 1cy and indigeneous
technology. | would like "¢ kicw 7om e
hon. Minister why such agreements are
signed and who is resposible for racthing
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such agrrements in the power sector? Why
do we sign agreements to import technology
and machinery when all these things are
easily availabale in the country? We are
construction projects like Rigand Thermal
Power Project and BSTP with our own tech-
nology.

MR. SPEAKER: All right. His question
is why agreements are being signed with
foreign companies? Why foreign compa-
nies are being invited to this country?

SHRI VIRENDRA SINGH: Mr. Speaker,
Sir my question is not as to why agreements
are signed with foreign companies. | would
only like to know why in the agreements all
machinery which is eassily availble in the
country isa allowed to be imported from
foreign countries?

{English]

SHRI P.V. RANGAYYA NAIDU: From
the point of view of getting foreign ivestment
we have opened the Power Sector for pri-
vate investment. It is not a question of
importing anything from outside. We only
attract capital from outside to start the power
generation project so that we can augment
our power generation.

[Transtation)

SHRIVIRENDRA SINGH: Mr. Speaker,
Sir, | have reaised a very specific question.
Why all that machinery which is easilty
available in the country and which is twenty
fimes or hundred imes coslly in alher coun-
tries, is allowed to be imported?

[Engfish}

SHRI P.V.RANGAYYA NAIDU: | need
2 notice for this question.

SHRI CHANDRA SHEKHAR: Mr.
Speaker, £.r, he has raised a question on
policy ma ter. He says that they invite for-
eign capitil. | want to know whether they
=2t takan care that these foreign invest-
ments are made with the condition that
whereverindigenous machincery is avilable,
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and they will not import it. It is not a fact that
they are not importing it, they are importing

it from outside. What is the reason behindit? .

SHRI N.K.P. SALVE: ltis a very valid
question. Once we are open to the private
sector, we cannot ive them untrameled au-
thority to import whatever they want to. But
some quntum of import is unavoidable. Im-
plicit in the very scheme, itself, self
suficiencvy does not mean that we produce
everything here. Self-sufficiency means, we
haveto be independent of any other country
for out own needs and towards that , we are
working. (Interruptions)

[ Translation)

Ihave answered this query since he has
raised the question of self sufficienty. in
reply to the question raised by Shri Chandra
Shekhar suppliementing the question of the
hon. Member, | would like to submit that it is
provided in out policy that indigeneous ma-
chinery should be used to the extent pos-
sible. But to some extent import is also
essential..... (/nterruptions)

[English)

SHRI ANIL BASU: Sir, | wantto bringto
the notice of the House a very interesting
feature in the power sector of out country.
Sir, the Govemment s claiming that they will
attain self-sufficienty in the power sector,
but today, in the foreign mardets, the manu-
factures in thepower sector are facing a
crisis. There is a total recession in the
international electrical industry. They want
to sell their equipments. The Govemment is
jubilant here. But we know that the World
Bank would finance necssary loans to the
power sector of our country so that equip-
ments from the intemational manufacturer
can be inported here.

Shortly, our very important officers of
the power industry are going to visit Wash-
ington. They are going to amive at a deal for
a 800 k.v. transmision line. This
transmisionline would not be needed for this
country for another 20 years because that

MARCH 1, 1993
they willbuty it from the indigenous maket

Oral Answers 24

much load would notbe there. | the Kisanpur-
moga Sector, they are going in for a deal of
800 k.v. line. | want to categorically know
from the hon., Minister whether it is a fact
that dozens of officers of the power corpo-
ration are going abroad for a deal of 800 k.v.
line with the foreign countries.

SHRI N.K.P. SALVE; Sir, power indus-
try is very highly capital intensive industry. It
is unavoidable taking help, aid and assis-
tance from the foreign financial instituions.
When we do so, we have to safeguard the
interests of the India industry to the best of
our ability. But as | said, certain degree of
import components is unavoidable.

As to the contentons raised by the hon.
Member that we are borrowing money for
something which is futile is a matter with
which | am uable to agree. (Interruptions)

SHRI ANIL BASU: Sir, | asked a spe-
cific question. | said that 800 k.v. line would
not be needed for our country forthe coming
20years and they are going in for a deal. Let
the hon. Minister deny it.

SHRI ANNA JOSHI: Are you negotia-
tion it?

SHRI NIRMAL KANTI CHATTERJEE:
Why do you want to hide it?

[ Translation)

SHRI NITISH KUMAR: Mr. Speaker,
Sir, if the hon. Minister is not prepared to
reply, please postpone this question. It is a
very important issue and it seems that the
hon. Minister is not prepared for it. He has
asked some specific questions.

MR. SPEAKER: Please take your seul.
It is not your question.

[Eglish)

SHRI ANIL BASU: There will be noload
inthe power sector. They are wasting nation's
money.

(Interruptions)
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MR. SPEAKER: If you can reply now,
you can do so or else you can givee ot later
on.

SHRI N.K.P. SALVE: To the extent
relevant, | want to answer the question.

MR. SPEAKER: Otherwise, you can
send the reply.

(Interruptions)

SHRI N.K.P.SALVE: As far as other
part is concemed, | need a notice.

The World Bank itself requires
inemational competitive bidding proceddure.
And BHEL is one of the bidders and it is
getting necessary orders. The issue which
the hon.Member must understand is what is
maximum. important is augmenting capac-
ity, augmenting generation ithout which
Delhiitself.... (Interruptions) We are entitled
to form our opinon on that. (/Interruptions) |
am on a question of policy. On a question of
policy, | want to submit that it is our poiicy to
augment capcity and generation; and if for
that purposes, we have to borrow money,
we will borrow money. We will have equity
from foreign companies if they are going to
bring equity; and in that connection, we want
to confine to imported components to mini-
mum.

[Transiation] -

SHR! RAB! RAY: Mr. Speaker, Sir, |
_was taken aback when in repiy to the ques-
tion put by Chandra Shekhar ji, Shri Saive
gave the definioon of the policy of self
releance and placed it before the House
The question before me is whether we should
follow the ideas of Gandhiji and Jawaharlal
Nehru or the difinition geven by Shri Salve
on self relance. ! would like to tel: the hon.
Minister that there are two public sector
undertakings in India which manufacture
heavy machinery. They are BHEL and Heavy

Engineering Corporation, Ranchi.

[English)

They are being starved of orders.
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[Transiation)

In view of Government's anxiety to
allow foreign investment, will the hon. Min-
ister assure the august House that the items
of machinaery which are manufactured by
these two undertakings or whichthey can
madufacture, will not be imported.

We are proud of these two organisations/
undertakings, the BHEL and the Heavy
Engineering Corporation. They are in a mis-
erable condition and have no orders or are
not getting orders. Willthe hon. Minister give
a guarantee that his Ministry will purchase
the machinery required for the Ministry from
these two organisations and will not imports
particuiarily from the USA?

SHRIN.K.P. SALVE: Mr. Speaker, Sir,
the policy of self releance could be discused
on some other d~y. Whiie replying so the
question just put hy Shri Ralei jRay, | would
liket to submit tt at it is the responsibility of
the Central Eleciricity authority to exercise
supervision and monitor the parts or the
rnachiery to be imported...(/nterruptions)

SHRI RABI RAY: Mr. Speaker, Sir,
kindly see what | have asked and what he
has replied? Sir, my point was very clear that
machinerty manufactured in thése two
organisaions will not be imported. | would
like to have this assurance from the hon.
Minister......(Interruptions)

|English}

MR. SPEAKER: Now, this is not going
on record. Please sit down.

(Interructions)*
[Transiation)

MR. SPEAKER: My requestisthatifthe
question is serious then kindly listen to it
seriously.

(Interruptions)*

SHRIN. K. P.SALVE: Mr. Speaker, Sir,
there could be a difference of opinion, but we

“Not recorded.
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have no intention to hurt anybody’s feelings.

The Govemment are placing sufficient
orders with the two public undertakings
mentioned by him. As far as BHEL is con-
cemed.... (Interruptions)

SHRI RAJENDRA AGNIHOTRI: Mr.
Speaker, Sir, the hen. Minister has to give
an assurance to this effect in the
House.....(Interruptions)

MR. N.K.P. SALVE: Mr. Speaker, Sir,
BHEL has sufficient orders tifl 1993-94. The
very basis of his question, that it had no
orcers, is wrong.

[English)

BHEL has suificiert orgors til 1993-94.
Further orders are depencerd on procunng
adequate tunds fnr capaiity generaliw.
Programme, both for presurement froam
abroad and within the country, is dependint
on the avilabilty of funds.

[Translation)

Whes this is the position the very basis
of his question was wrong.

[English)

MR. SPEAKER: | witt alow Half-an-
Hour discussion on this

[Translation)

SHRI RAB! RAY: if you allow, there wi
definitely be a Haf-an-Hour discussion on
it...(Interruptions)

(Englishj

~ MR. SPEAKER: Are you using the
capacity in this? )

[Translation]

SHRI RABI RAY: What | wanted to say
is that the BHEL and H.E.C. both need
orders They.have capacity to meet the
demands. My question was that when they
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are capable to suply, then orders must be
placed with them and no import shouki be
made. It has not been replied.

SHRIN.K.P. SALVE: | have given the
reply. So far as BHEL is concemed it has
sufficient orders upto 1993-94 and as far as
H.E.C. is concemed | will give reply to him in
this regard.

SHRI RABI RAY: First priortiy will be
given to them. The hon. Ministar cannot say
no te this.....(/aterruplions)

[English]
MR. SPEAKER: Anyway, | wil allow
haff-an-hour discussion i the Mambers want.

No other quosticas please. Yas, #Mr. Ram
Saik.

SHA BAM RAX Mr. Jocaker Sir,
here. ane of them is a2 Dabholin Maharashira.
Tha nost of st prrdect is Rs, 7509 crores.

Lwanm @ Enow FTom Ma Meusher whon
this aleciricly & Mly to by geoargied?
What is the date wh 3 tha gunoretios eould
stan? And whether 2 sofits will bs kegtin
india or they wifl e repairiated and whal are
the coruditions of rapratiration of the profits?

MR. SPEAKER: if you have the infor-
mationgwve itts him, stherwise you can send
it in writing.

SHR! N.K.P. SALVE: | do not have the
information. | will give him it in wirting.

indian Consulate in Karachi

*32. SHRI MANORANJAN BHAKTA:
SHRI ANAND RATNA MAURYA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Pakistan has asked the
Govemment to reduce the staft strength of
indian Consulate in Karachi:

() it so, the details thereof and te
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reasons therefor;

(c)memécﬁmofmeemmmmmm
the matter; and

{d) the steps being taken by the Goy-
emmaeant to overcvome the hardships in
issuing vises due to the raduction in staff
strength?

THE MINISTEH OF EXPERNAL AF-
FAIRS (SHAI DIMNESH SINGH): (a) and (b}
On 29.12.92 Pakistan cooveyed ta us iis
decision ontha basis of a urdlateral anerpro-
tation of the Code of Canduct on the Trea:-
ment of Deplornatc/Consulalr Parsonngt
tha the strength: of tha censuiate, of India
and Hakistan at Bombay and Karach should
be sept 3t 8 maximum of 20 personnal.

iy Cenemananit Suwcyed to Govern-
wied of Pakistan thal its unilaterai ducrsion
was not in consonance with the spirit of the:
code ¢f Cnnct, and was therfor unaccagt-
ahie, But on the insitesice of Pakistani an-
wonikes the number of staff of CGL. Karactd
wes tedead v 2. Corresponingty, Pakistan
3% askat to reduce the strength of their
Pakistani staff so that thers is parity in the
saff stmigth of the Indian and Pakistani
“atgmatic Missions ineach other‘s country.
"hw 13 bean done.

«}} The reduced strength of staff in the
Consulate Generalof India in Karachi would
Fpads the axpeditionus procesion of visa
muaste of Pakistani national to vistit inida.
anz will reduce people to people contact
Setwaon india and Pakistan.

SHR] MANORANJAN BHAKTA: Mr.
Spesket, Sir, it appaars from the reply given
by the hon. Minister that Pakistan Govern-
sent has tal.an this unilateral interpretation
o tiis Code of Counduct on the treatment of
diplomatice Consutar per sonnel only afier
5th of December, 1992.

Sir, India is always trying to have better
nakhbourly relations with Fakistan and alf
etic1s towe oaen made in this dvoction. -

! would like to know from the hon.
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Minister, whetherthe Govermnment hastaken
it as a bilateral issue and discussed at the
Foreign Sectretary ieveior the Prime Minis-
ter level or theExtemal Affairs’ Minister level
so that it could be sorted out amicably. This
is my first submission.

SHRI DINESH SINGH: Sir, the staff in
the two missions has already been reduced.
There is nothing to sort out in that connec-
tan.

SHRI MANORANJAN EHAXTA: Al
rwady, the Minister has replied that after this
reduction in staff in Karachi there would be
a saiious effoct on the lssue of vigvas and
other mission activities there at Kasachi. If
tat is 80, R is & 2 case to be iaken up,
herause wimately good neighhaudy rela-
o et degend mn ihe betier people to
pangie cordacts.

KR. SPEAKER: You are making a sug-
quetion. Yeu have to ask a question.

SHRI MANORAMJAN BHAKTA: | am
nok evaggerating. Osdy due 10 the mercy of
iy Codleagues, as some of them are absent,
ipat | got the opparhundty today.

t4R. SPEAKER: Do you ot wewd to ask
2 gaestion?

LA MAANORANLLE M BHAXT A L ueould
e o kaww whether tha Covermernt is
‘seding seviously that the staff crength is
alfecting ihe work and & 30, whethes, to
rastore it, the Govemment would ke lo take
up the matter bilaterally in the SAARC
dsousions.

SHR1 DINESH SINGH: Sir, we have
wken it up bilaterally to convey v the: e
Jificufties that will be there whesn e Mis-
sion staff is reduced. But at preserd Paki-
san ‘s policy is to prevent people 10 penpie
cfvdiact, not to encourage it

. SHRIRAMKAPSE: There was, side by
*a8, one more request made be the Paid-
san Sovemment. It was abut the admert
o Jxvag House in Bombay. Has &w Geov-
gy sat considered about that suggeation,
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what is the decision and why?

SHRI DINESH SINGH: We have al-
ready informed this House that the Govern-
ment has not acceded to the request of
Pakistan Government to lease thelJinnah
House to them.

SHRI CHANDRA SHEKHAR: Mr.
Speaker, Press, reports indicate that there
has been some deteriotration in the rela-
tions between Pakistan and India. What has
been the reaction of the Govemment of
India to the invitation of the Pakistan Gov-
emment to the hon. Home Minister and is it
afactthat the Pakistan Prime Minister worte
a letter to the Prime Minister of India that
they should descuss matters without any
pre-conditions? It is being reported by Paki-
stan Press that it was the Government of
India which put conditions for re-starting the
negotiations. This should be cleared so that
an atmosphere is created that it is India but
the other side which is creating difficulties
for mutual negotiations.

SHRI DINESH SINGH: | should like to
thank the hon. Member for given me this
oportunity to ciear the position. | should like
to say quite categorically that we have no
pre-conditions for any discussion with Paki-
stan. What was suggested to them was that
if they would like to have a bilateral talk with
us, then they should try to create a climate
in which a bilateral discussion would be
more meaningful. But there is no pre condi-
tion as sucH.

Regarding the invitation to the Home
Minister, we have been informed by the
Pakistan High Commisoner that there is an
inviation to the Home Minister. It is under his

JConsideration.

SHRISYED SHAHABUDDIN: The Gov-
emments of India and Pakistan have now
reduced their staff in the consular Missions
in their respective jurisdication. Now the
hon. Minister has focused on the difficulties
faced by the Pakistan national in gatting
visas to come to India. Well, that is very
gracious of him. But | think it is more essen-
tial for the hon. Minister to focus on the
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dificulties of Indian nationals in getting visas
from the reduced Pakistani Mission in Delhi.
At a time when roughly a thousand visas
v.ere being issued every day, now there is a
long qusue and people are getting visa in
driblits. Surely, it is the duty of the Govem-
ment of India to pursue these difficulties of
the Indian mationals with the Government of
Pakistan and on that basis to reopen the
question that the stiength of the Consular
Missions must be maintained at a level that
the aplications for visas by Indian nationals
in Delhi are proposed expeditiously by the
Pakistani Mission.

SHRI DINESH SINGH: Of course, Sir,
that is what we conveyed to them. But it is
not a question only of the streangth of the
Misions in India and Pakistan. Pakistan is

_diliberately trying to create difficulties for

Indian nationals to get visa to go to pakistan.
A number of issues have been raised by
them and conditions placed on Indian citi-
zens was king to get visa to go to Pakistan.
They are all towards the same objective of
discouaging people to people contact.

MR. SPEAKER: Question Hour is over.
WRITTEN ANSWERS TO QUESTIONS
[English]
Visit of Pussian President
*81. SHRI MANIKRAO HODLYA
GAVIT:
SHRI CHITTA BASU:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the President of Russia

~ visited. India recently,

(b) if so, the details of the issues that
figured in his talks with Inidan learders and
the outcome of the talks;

(c) whether the issue of Kashmir also
figured in these talks;

(d) if so, the outcome thereof; and
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(e) the broad details of the bilateral
agreement/treaty signed and the areas iden-
tified for bilateral cooperation in various
fields?

THE MINISTER OF EXPERNAL AF-
FAIRS (SHRI KINESH SINGH): (a) Yes Sir.
The President of Russia paid an official visit
to India from 27th 29th January 1993.

(b) During the visit several issues of
mutual concem were disucsed. There was
abroad convergence of views between the
two countries on important matters of mu-
tual interest.

(c) Yes Sir.

(d) President Yeltsin has stated his
views in the Press Conference in New Delhi
on 29th January 1993. stated that India
must keep its integrity. Must stay united and
undivided. He added that Russiaintended to
suport India in its position on Kashmir.

(e) The following agreements were
signed:-

(i) Treadty of Friendship and Coop-
eration;

(i) Agreement on Rupee Rouble Ex-
change Rate;

(i) Agreement on Defence Coopera-
tion;

(iv)  Protocol on Indo-Russian Consul-
tations;

(v) Agreement on Cultural Coopera-
tion;
(vi) Agreement on Information.

(vii) Agreement on Combating Hiicit
Traffic in Narcotics;

{viii) Agreement between Ministry of
Home Affairs and Russian Minis-
try of Security;
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(ix) Memorandum of Science & Tech-
nology; and

(x)  Exchange of Letters or. Trade Mat-
ters.

Pilots Strike

82. SHRIMATI PRATIBHA DEVI
SINGH PATIL:
SHRI SRIKANTA JENA:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the strike of the Indian
Airlines pilots has been called off;

(b) if so, the main demand accepted by
the Govemment;

(c) the duration of the strike and the
extent of loss suffered by the Indian Airlines,
tourism and hotel Industry;

(d) the percentage of pilots who took
part in the strike and the total expenditure
incurred for obtaining foreign planes and its
pilots during the strike;

(e) whether the services of indian Air
Force pilots were also requisitioned during
the strike; if so, the details thereof;

(f) the effective steps proposed to be
taken to prevent the recurrence of such
strikes in future;

(g) whether all the flights operation
before the sticke have been resored; and

(h) if no, the time by which these are
likely to be restored?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). The strike was called off
unconditionally on 24.1.1993.

(c) Cashlossincurred by Indian Airlines
during the 46 day strike is estimated to be
Rs. 46.60 coress. Itis difficult to estimate the
extent of loss sustanied by the hotel and
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touism industry on account of the strike.’

(d) 87% of the pilots of Indian Airlines
took part in the strike. Indian Airines in-
curred an expenditure of Rs.4.90 crores in
leasing seven TU-154 aircraft alongwith
crew.

(e) Seven Air Force Pilots were ob-
tained, but none of them operated any com-
mercial flight of Indian Air lines as they
needed to undergo refresher training.

(f) Bilateral talks are held by the man-
agement to reslove various isues raised by
the employees. Unresolved issues, are re-
ferred to the prescribed arbitration, when-
ever necessary.

(g) & (h). Capacity upto 89% are re-
stored in the schedule effective from today.

[ Transiation]
Promotion of Domestic Tourism

83. SHRIMRUTYUNJAYANAYAK: Will
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state;

(a) the action taken/proposed to be
taken by the ITDC to promote the domestic
tourism; and

(b) the steps taken to imporve the con-
- difion and services of the ITDC hotels?

THE MINISTER OF CIViL
AVIATIONAND TOURISM 9SHRI GHULAM
NAB! AZAD): (a) and (b). With a view to
promoting domestic tourism in the country,
ITDC has taken the following steps:

1. Setting up of Ashok Yatri Niwas at
Dethi.

2. Setting up of joint venture hotels in
collaboration with State Govermmmets/
StateTourism Development Corporations at
Guwahati, Ranchi, Puri, Pondicherry, Bhopal
and itanagar. ’

3. Offering of consultancy services to
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entrepreniours who are interested in setting
up new hotel projects.

4. Special tour packages including LTC
package for employess, student package to
diferent segments of domestic tourists.

In may 1991, ITDC has set up a Tour-
ism Task Force for promotion of domestic
tourism at selected places, organisation of
camps in d“erent parts of the country
incollaboraion with STate Governmets and
local authorities.

The steps taken by the ITDC toimprove
the conditions and services of the hotels
include imparting of training for improving
and updating skills/knowledge ofstaff work-
ing in the hptels, renovaion, of hotels,
upgradation and modernisation of the prod-
uct, marketing and reservaion tie-ups with
foreign travel agencies, participationin travel
fora, greater thrust on advertising, strict
control over expenditure, special package
tours for promoting doestic tourism, incen-
tives through discounts.

[English]
Visit of Prime Minister of U.K.

*86. - SHR1 RATILAL VARMA:
SHRI CHANDRESH PATEL:

Will the Minister of EXPERNAL AF-
FAIRS be pleased to state:

(a) whether the Prime Minister of of fUK
visited Findia recently;

(b) if so, the bilaterral and multilataerai
issues that figured in his talks with Indian
learders and the outcome thereof,

(c) whether any bilateral agreement
andprotocaol have been signedto strengthen
futher the economic, trade and cultural rela-
tions between the two countries; and

{(d) if so, the details thereof and the
follow up action taken /being taken theteon?
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THE MINISTER OF EXPERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) Yes, Sir.

(b) The main isues discussed included
all aspects of bilateral relaions; develop-
ments in Europe and in South Asia; the post
Cold War world Order; and multilateral eco-
nomic issues. Talks with the British PM
have opened up prospects for a mutualy
beneficial indo-British partnership invarious
fields.

(c) Yes, Sir.

(d) A revised Double Taxation Avoid-

ance Agreement betwen India and the UM

was signed during the visit. Acvior is being
taken by both sides for the early
emplementation of the Agreement.

[ Translation)

Tourist Spots in Bihar and Uttar
Pradesh

*87. SHRI MUMTAZ ANSARI:
SHRI RAJESH KUMAR:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether a number of places is Bihar
and Uttar Pradesh have potential to attract
tourists from abroad, especially from the
South East and Far Eastern countries; and

(b) if so, the steps taken or proposed to
be taken for the deveiopment of these tour-
1st spots?

THE MINISTEROF CIVIL AVI£TION
AND TOURISM (SHR!I GHULAM NAB;
AZAD): (a) Yes. Sit.

{b) The Department of Tourism have
secured a loan from the Overseas Eco-
nomic Cooperation Fund of Japan for atetal
project cost of Rs. 220.43 crores with a view
to developing infrastructure on the identified
Budhist cirveuit in the States of Bihar and
U.P. Bisides this the Department of Tourism
have earmarked an amount of Rs. 154.41
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lakhs for the State of Bihar and Rs. 138.05
lakhs for the State of U.P. for development
of tourism infrastructure during the year
1992-93. In addition the Department is also
providing financial assistance to the States
of Bihar and U.P. towards printing of public-
ity material and celebration of identified fairs
and festivals.

Rural Electrification

88. SHRIVIJAY KUMAR YADAV:
SHRI HARADHAN ROY:

Willthe Minister of POWER be pleased
to state:

(a) the number of villages electrified in
each State during 1991-92 and upto De-
cember, 1992;

(b) the financial assistance provided to
each State for this purpose during the above
period;

{c) whether the Govemment have for-
mulated any time bound scheme for the
electnficaion of all the villages in the country;
and

{d) if so,the details thereof?

THE MINISTER OF POWER (SHRI
N.K.P. SALVE): (a) and (b). The details of
the villages electrified in each State during
1991-92 and 1992-93 (upto December,
1992) as reported by the concemed State
Electricity Boards, and the financial assis-
tance provided to them by the Rural Electri-
fication Corporation (REC) during the above
years are given in the Statement.

(c) and (d). The 8th Five Year Plan
envisages electrification of 50, 000 villages,
including electrification of 10, 000 villages in
the remote areas through ncn-conventional
energy resources. Electrification of the re-
maining villages including those located in
the remote areas which will require substan-
tial investment, would be taken up in subse-
quent plans.
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|English)
Postponement of SAARC Summit

*89. SHRIINDRAJIT GUPTA:
. SHRI VILAS MUTTEMWAR:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether theSeventh SAARC Sum-
mit scheduled to be held in Bangladesh was
postponed indefinitely;

(b) it so, the details thereof and the
reasons therefor; and

(c) the time by which the Summit is
expected to be held?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b).
No, Sir. when this Summit was postponed
on January 9, 1993, it was understood that
fresh dates for the Summit wouid be setiled

through diplomatic channels.

In terms of the SAARC Charter, all the

Heads of State/Govemment of member
States are required to be personally present
at Summit Meetings. If any HOS/G cannot
attend , the Summit cannot take place. Inthe
tense political situation in and around India
created by the Ayodhya incidents and ac-
tions amounting to interference in our inter-
nal affairs on the part of some member
states, PM felt that the climatate was not
propitious for a meningful dialogue at the
Summit at Dhaka durd on January 13-14,
1993 and to seed instead, its postponement
to a more suitable date, to be settled through
diplomatic cnanneis.

(c) New dates in April, 93 are in the
process of being decided through diplo-
matic channels and are expected to be
announced soon.

[ Translation)
Crash Landing of TU-154 Piane

‘91. SHRI RAJENDRA KUMAR
SHARMA:
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SHR!I PRAKASH V. PATIL:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

{a) the causes of the TU-154 plane
crash landing recently at Delhi:

(b} the details of the estimated loss, the
number of passengers injured and the
amount of compensation paid to the pas-
sengers;

{c} the outcome of the inquiry anad the
action taken against thos found Quitty;

(d) whether a sim#ar accidznt occurred
recently near Hyderabad;

(e) whether the Indian Airines pro-
poses to terminate its agreement with
Uzbekistan and Buiganan Airways; and

(f) it so, the details tnerecf?

THE MINISTER OF C!VIL AVIATION
AND TOURISM (SHR! GHULAM NABI
AZAD): (a) and (¢). The accident is under
investigation by a Court of Inquiry appointed
under Rule 75 of the Aircraft Rules 1937.
The Counrtis expectedto give its findings by
30th April, 1993.

(b) Indian Airlines will not have to bear
damages for the loss of the aircraft since it
is the responsibilty of the lessor toinsure the
aircraft. Compensation payable by indian
Aidines to passengers for loss of baggags
and medicai expenses will also be
reimburesend by the Insurence Company.
Most of the passsengers escaped ungurt; 2
passengers suffered fractures; one suf-
fered severe injury in the fingers and 8
passengers sustained other injuries. Of a
total of 152 passengers (including 4 infants)
onboard. Indian Airines have received claims
from 122 passengers. The totral amount so
tar disbursed by Indian airfines to 85 pas-

- sengers in Rs. 10.90 lakhs.
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(d) No, Sir.

(e) and (f). The lease arrangements
have already been terminated by indian
Airlines.

|English]
Flood Control in Gujarat

*93. SHRI KASHIRAM RANA: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether any scheme received from
the Government of Gujarat for flood control
with foreign assistance is pending with the
Union Government for approval;

(b) if so, the details thereof and action
taken thereon; and

{c) whether there is any demand for
sanction of flood control scheme of Narmada,
Tapti, Sethi rivers ikn Gujarat under foreign
aid scheme?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.
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Minor Irrigation Sources During Eighth
Plan

*94. SHRI SOBHANADREESWARA
RAO VADDE: Will the Minister of WATER
RESOURES be pleased to state:

(a) the total land under Minor irrigation
at the end of March, 1992 Statewise;

(b) the irrigation potential as per latest
surveys;

(c) the details of targests fixed to create
additional irrigation potential under Minor
irrigation during the Eighth Plan period
Statewise; and

(d) the amount allocaated during the
plan period; Statewise?

THE MINISTER OF WATER RE-
SOURCES AND MINISTER OF
PARLIMENTARY AFFAIRS(SHRI VIDYA
CHARAN SHUKLA): (a) A statement is at-
tached.

(b) A.Minor lrrigation DCensus with
reference to year 1986-87 has been con-
ducted in all the States except Rajasthan.
The finalfigures of potential created in Minor
Irigation are yet to be firmed up by States.

(c) and (d). A Statement is attached.
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Temporary Visa Officers of Pakistan

*95. SHRI C.P. MUDALA GIRIYAPPA:
Will the Minister of EXTERNAL AFFIRS be
pleased to state:

(a) whether temporary visa offices of
Pakistan are functioning in the country;

(b) if so, the details thereof;

(c) whetherthe Government have taken
any decision on Pakistan’s request onJinnah
House; and '

(d) if so, the details thereof?

THE MINISTER OF STATE EXTER-
NAL AFFAIRS (SHRI DINESH SINGH): (a)
and (b). On 10 January 1993, Pakistan was
informed that henceforth Pakistan will not
be allowed to function from any Temporary
Visa Offices in places outside of Delhi and
Bombay and that it should instead handle its
visa work through its high Commission in
New Delhi and its Consulate General in
Bombay.

(c) and (d). Government have con-
veyed to Pakistan that it will not be able to
accede to the latter's request to make avail-
able the property at Mount Pleasant Road,
Malabar Hill, Bombay.

Power Distribution

94. SHRIR. SURENDER REDDY:
SHRI DHARMABHIKSHAM:

Will the Minister of POWERDb epleased
to state:

(a) whether the Government of Andhra
preadesh has requested the Union Govern-
ment for the distribution of power from the
central power units among the States based
on their need and population;

(b) if so, the details thereof?

(c) the action taken by the Union Gov-
emment in this regard; and
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(d)thetime by which the pending projects
of the State are likely to be cleared?

THE MINISTER OF POWER (SHRI
N.K.P. SALVE): (a) and (b). A request has
been received from the Government of
Andhra Pradesh not with reference to power
supply to States generally but for revising

_ theallocation of powerto the State of Andhra

Pradesh from Ramagundam super Thermal
Power Station on the basis of their State’s
share in Neyveli - Il Mine Cut- Stage -Il in
view of the growth and change in the pattem
of energy consumption in the State.

(c) The norms adopted in the furmula
for allocation of power in case of both the
Projects are indentical and revision of the
share of poweronthe basis of chargesinthe
quantum of Central assistance and the quan-
tum and pattern of energy consumption
taking place, is not under consideration.

(d) The time - frame by which the
pending Projects of the States would be
cleared would depend upon various factors
like comprehensiveness of the Project Re-
port, sanction of necessary linkages, grant
of various clearances including Statutory
clearances like Enironmental Clearance and
Forest Clearance, fund availability, etc.

Arrival of Tourists

97. SHRI RAMKRISHNA
KUSMARIA:
SHRI RAM SINGH KASHWAN:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the total number of foreign tourists
amrived and foreign exchange eamed thereby
during each of the last three years;

(b) whether the current tourist season
has suffered on account of disturbed condi-
tions in the country; and

(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHR! GHULAM NABI
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AZAD): (a) The statistics of foreign tourst
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eameing from them during the bt Beee

arrivals and the estimated foreign exchage  years were as given below:
Year Tourist Arrivals Estimades’
1 990 17,07,158 255339
1991 16,77,508 28117
1992 18.67,651 INEL3E
(b) Yes, Sir. {a) the nurmber »f Swnilies ey Yo be

’

{c) The tourist arrivals in the country
declined by 14.7 percent in December 1992
and 15.2 percent in January 1993 as com-
pared to the Same months of the previous
years.

Subamarekha Multipurpose Project

‘98 SHRI SUBASH CHANDRA
NAYAK:
SHRI GOPINATHGAJAPATHI:

Will the Minister of WATER RE-
SOURCES be pleased to state:

displaced in Wes: Senga. Oresa ard B

rehabilitatior:; ared -

{c) the State-wize grogess mad:: so
far?

THE MINISTER OF WATER RE-
SQURCES AXT “INISTRY OF
PARLIMENTARY ATFAIRS (SHRI
VIDYACHARAN THURC Sr (@ o 4o A
statement is attachec
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Criteria for Fixing Airfares

*99. PROF. ASHOK ANANDRA©O
DESHMUKH: Will the Minister of CiVIL
AVIATION AND TOURISM be pieased te
state:

(a) the criteria lzid down for tixing do-
mestic airfares;

(b) whether the criteria foliowed by the
Inidan Airines is different from that of pri-
vate airiines;

(c) it s0, the details thereof; and
(d) the reasons therefore?

THE MINISTER OF CiVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (d). An airfines operator fixes
its tariff after taking into account its cost
structure and what the traffic can bear. inthe
case of Indian Airlines, socio-economic fac-
tors have alsc been one of the parameters
for fixing fares, particularty from linking less
accessiable areas. Fares of Indian Airlines
are also subject to approval of the Govern-
ment under Section 7(2) (i) of the Air Corpo-
rations Act 1953.

In so far as Air Taxi Services are
concermed, an earlier stipulation that air
taxi operators should not charge fares lower
than those cf Indian Airlines and Vayudoot
on prorated basis was removed in pursuance
of the sub moto statement made in the Lok
Sabha by Shri Arif Mohmed Khan the then
Minister for Energy and Civil Aviation on
11th April, 1290.
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World Bank Aid for Narmada Project

*100. SHRI SHARAVAN KUMAR
PATEL: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the World Bank aid for
Barmada Dam projuecdt has since been
released.

(b} it so, the details theizof; and

(c) the progress made in implementa-
tion of the project and in resettiement of the
oustees?

THE MINISTER OF WATER RE-
SOURCES AND MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI
VIDYACHARA"' SHUKLA): (a) The World
Bank assita::e for Sardar Sarovar
(Narmada) P:ciect is being continuously
released.

{b) and (c). Presently the IBRD loan
assistance of US$ 200 millionfor theSardar
Sarover Dam and Power jProjectis in opera-
tion. Details of credit /loan assistances are
given in the attached Statement | and II.

Details of Creditloan asssistance !o
Sardar Sarovar Project.

in may, 1985 agreements were signed
with the World Bank for IDA credit assis-
tance of SDR 99.7 million and i{BRD loan
assistance of US$ 200 million forthe Sardar
Sarovar Dam and Power Project and IDA
credit assitance of SDR 149.5 million for the
canal system of the Sardar Sarovar Project.
Against the total loan / credit amount of US$
532.2 million, the project has already utilised
US$330. 020 million, leaving an undisbursed
balance of US $ 202.180 million by Decem-
ber, 1992.
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[Translation]

Inclusion of Kalyan Under MTNL

825. SHRI GOVINDRAO NIKAM: Will
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether there is a demand to in-
clude Kalyan and Dombivali cities under
Bombay Mahanagar Telephone Nigam;,

(b) if so, the details thereof; and

(c) the decision taken by the Govern-
ment in this regard?

THEMINISTEROF STATE FORCOM-
MUNICATIONS (SHRI SUKH RAM): (a)
Yes, Sir.

(b) Representations have been received
from various segments of the Society (Trade
and Industry, Political Organisations etc.) to
include Kalyan and Dombivali cities under
the working of MTNL Bombay.

(c) After consideration of the demand it
has not been found feasible to inclu;de the
cities of Kalyan and Dombivali in the existing
area of Bombay Telephone System.

[English)

Indian Ambassaddr’s residence in
Geneva

826. SHRI SANAT KUMAR MANDAL:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Government are in a fix
over the residence of Indian Ambassador in
Geneva as reported in the Indian Express
dated January 21, 1993;

(b) if so, the facts thereof ; and

(c) the steps taken /proposed to be
taken by the Government in the matter?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) to (c).
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Govemment acquired a property at 6 Rue
de Pregny in Geneva costing Swiss Francs
6.3 million equivalent to Indian rupees 6.19
crores in august 1989, intended to be used
for relocating from rented premises the per-
manent Mission of Endia in Geneva. At the
time of acquiring this property, Govemment
has taken into consideration the location
other Diplomatic Offices representing the
UN, ILO, WHO, ITU, WIPO, the Red Cross
and Missions of the USA, the then USSR
and kuwait and expected that necessary
permission for using this property as Diplo-
matic Mission would be forthcoming.

The Government have approached the
local geneva Canton: authorities and the
Swiss Federal Govemment is Beme at vari-
ous levels, but have not received the neces-
sary permission for use of the property as
offfice premises. The altemative option of
occupying the property fo the residence of
the Permanment Representative of India to
the UN Offices in Geneva was considered
but it was found that this would require
extensive modification and renovation which
would have involved heavy expenditure. In
view of this, the option of selling the property
is under Government’s consideration.

Working of Passport Offices

827. SHRI S.B. THORAT: Wili the Min-
ister of EXTERNAL AFFAIRS be pleased to
state:

- (a) whetherthe Govemment have taken
fresh steps to streamline the working of
Passport Offices in the country and to im-
prove their efficiency;

(b) if so, the details thereof;

(c) whether NRIs have represénted to
the Government regarding renewal/
refalidation of passport procedure; and

(d) if so, the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) Yes, Sir.
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(b) These include simpleficationof pro-
cedures for issue of Passports; sale of
appiocation forms through post offices and
icrease in and stablisation of supply of Pass-
port booklets. Government have also initi-
ated a review of staffing and infrestructure in
order to improve working conditions and
facilities in the Passport Offices.

(c) and (d). The Government is aware
of the recent reaction of some NRIis with
regard to Passport renewal procedures.
This reaction was due to a misunderstand-
ing of Govemment's instructions which have
since been clarified.

Violation of Indian Telegraph Act, 1885

828. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the private individuals and
parties are receiving TV programmes from
Star TV, CNN and otherforeign T.V. networds
in voilation of the Indian Telegraph Act,
1885;

(b) if so, the action Govemnment pro-
pose to take in this regard; and

(c) the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRi
SUKH RAM): (a) to (c). The Government is
aware of the use of Dish Antennae/TVROs,
by general public, for reception of foreign TV
programmes from Star TV. CNN etc. Alf
related issues are, therefore, under active
consideration of the Government.

[Transiation)

Shortage of Telephone Equipments in
Godo wns of Madhya Pradesh

829. SHRI SHIVRAJ SINGH
CHAUBRAN: Will the Minister of COMMUNI-
CATIONS be pieased to state:

(2) whethe: the telephone equpments
1 -2her fems have been found short in
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various godowns of telecommumcanons n
Madhya Pradesh;

(b) if so, the details thereof;

(c) whether some persons have been -
sheld gullty for this shortage; and

(d) if so, the action taken or proposed to
be taken against such persons? -

THEMINISTEROF STATE FOR COM-
MUNICATIONS (SHRI SUKH RAM): (a)
Yes, Sir.

(b) (i) Shortage of 200 Push Button
Telephone instruments was detectedin Circle
Telecom Stores Depot, Bhopal.

(i) Shorage of 200 telephone instru-
ments and 200 Telegraph brackets was
noticed in Narsinghpur Sub Division.

(i) Shortage of Copper binders was
found at Jagdalpur in Durg Secondary
Swithching Area (SSA).

(c) For case (i) SP. CBI, Jabalpur has
registered the case and is doing th® inves-

For case (ii) F.1.R. has been lodged to
Police at Narsinghpur Poiice Station. Inves-
tigation is in progress and

For case (iii) Responsibiltiy has been
fixed on SDOT and Stores Lineman of
Telecom Deparntment.

{d) For case (iii) where responibiltiy has
been fixed Departmental Disciplinary action
has been initialted against the delinquent
officials.

Flood Affected Area Uttar Pradesh

830. SHRI RAJVEER SINGH: Will the
Minister of WATER RESQURCES be
pleased to state:

(a) the total area in Uttar Pradesh which
has been declared as flood affaected area
and #ts annual average in million hectares;
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(b) the schemes formulated by the
Govemment o control flood future; and

(c) the details and the estitnated expen-
diture Jo ba incumed thereon?

THE MINISTER OF STATE IN THE
MiRiSTRY OF URBAN DEVELOPMENT
AND MINISTRY OF WATERRESOURCES
{SHRI P K. THUNGON): (a) The Rashriya
Barh Ayog has identified 7.34 miliion
haectares as ficod prone arsa in Uttar
Pradesh. The avarage area that gets annu-
ally affecied from floods is 2.33 miltion hect-
ares.

() ard ic; Lomprehensve plan of
006 manayemen: nt Uttar Pradesi nas
baen ryreparsd. s ¥l Five Year Sian over
100 schems consting abmrt By, 70 crores
are envisaged for consiruchon of margina!
embankinents, drainage channeiss, tuwr
protection and anti-erosion works

Telephone Exchanges in Madhubani
And Darbr:aga, Bihar

8§31. SHRI BHOGENDRA JHA: Wilt the
Minister ot COMMU NiCATIONS be please
{0 state: :

(a) whether there is a needto set up a
telephone exchange in Kaluaho, block
Khajauli, district Madhubaniin Bigar as it wili
serve a number of blocks being licated in
their midst;

(b) if so,the time by which the 512 line
ILT exchange and six channel micro tower
are proposed to be installied;

(c) whether there is any proposal to link
Bisfiblock, Distrtict Madhubani with Benipat::
circle headquarter and the district head-
quarter Madhubani with telephone services;

(4} if so. the time by which the work wii!
be completed,

(e) the details of new teleppphone
cxcahnge proposed to be installed in 1993
n Madhubani and Daibhanga distncts; and
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{f) the time by whichthe STD service will
be made fauit free from Jainagar?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) No such place named as
‘Kaiuaho exists. However, an electronic
exchange has already been setup ata place
calied Kaluahi.

(b){i) 512 PILT exchange is not justified
at this station but the existing electronic
exchange at Kaluahi is planned to be ex-

panded during 1993-94.

(i) A six channel UHF system s also
planned to be instalied during 1995-96.

(c) No, Sir. However, orie PCQO is work-
ing at Bisif from Madhubanti

(d) Does not arise.
(e) Details are as under.
Machubani District

i Gandhwar, ii Rahika, iii Khirhar, iv
Saharghat v Basaith Chanpura, vi Padmavii
Bisfi.

Darbhanga District

i Baghant, ii Lghta, iii Ujan, iv Tatuwar.
F STD service from Jainagar is presently
working satisfactoni:

[English]

Decanalisation of Import and Export
" From NFDC

832. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of IN-
FORMAT!ION AND BROADCASTING be
pleased to 3'. te:

(a) whether the National Film Develop-
ment Corporation is starved of funds since
the decanalisation of Import and Expont:

(b) if so. the justification for
decanalisation;
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(c) the measures taken/ proposed to be
taken to ensure that NFDC is provided with
adequate resources to discharge the func-
tions entrusted to it;

(d) whether the performance of NFDC
has been reviewed; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATICN AND
BROADCASTING {SHRIK.P.SINGHDEOQ):
(a) No, Sir.

(b) Does not arise.

{c) National Fiim Development Corpo-
ration is provided with adsequate resourcesd
as per their requirement.

(d) and {e}. Performance of National
Film Development Corporation is reviewed
from time to time.

{English}

Posts and Telegraph Offices in
Guijarat

- 833. SHRI N.J. RATHAWA: Wil the
Ministerof COMMUNICATIONS be pleased
to state:

(a) the details of targets fixed for open-
ing of post and telegraph offices in Gujarat
specially in Chhota Udaipur region during
the Seventh Five Year Plan;

(b) whether these targets have been
achieved;

(c) if so, the details thereof;

(d) if not, the reasons therefor;

(e) whether any targets have beenfisxed
for the Eighth Five Year Plan in the above

region; and

(f) if so, the details thereof?
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THE MINISTER OF STATE OF THE
-MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAMY):(a) (Post Officers)

170 Extra Deparimental Branch Post
Ottices and 14 Departmental Sub Post Of-
fices were targeted to be opened during
Seventh Five Year Planin Gujarat and out of
170 Extra Departmental Branceh Post Of-
dices 26 Extra Departmenta! Branch Post
Offices were targestted for Chhota Udaipur
region were targetted for Chhota Udaipur
region.

TELEGRAPH  OFFICES: 12
Departmenta Telegraph Offices were
targetted to be opened during the Seventh
Five Year Plan in Gujaral. There was no
special proposal to open separate Tele-
graph Office at Chhota Udaipu:. One Tele-
printer Circuit has Haen provided between
Chotta Udaiur and Baroda.

{b) Yes, Sir.

(c) POST OFFICES: The details of post
offices opened during Seventh Five Year
Planin Chhota Udaipur region is given inthe
Statement below.

TELEGRAFH OFFICES: The names of
the telegraph oftices opened during the
Seventh Five Year Plan are given in the
Annex.

(d) Does not arise.

(e)and(f). POST OFFICES:Itis planned
to open 3000 Extra Departmental Brean ch
Post Offices and 500 Departmental Sub
Post Offices during Eighth Five Year Planin
the country as a whole.Out of which, 25
Extra Departmental Branch Post Offices
and 5 Deparatmenta! Sub Post Offices have
been allotted to Gujarat Circle for Annual
Plan 1992-93. The state -wise targets are
fixed annually.

TELEGRAPH OFFICES: It is planned
to provide STD/FAX PCOs in all the 46 Sub
Divisional Headquarters by the end of the
Eighth Five Year Plan.
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STATEMENT

POST OFFICES

Departmental Sub Post Oifices, Extra
Departraentai Branch Ofiices opened dur-
ing 7th Five Year Pian in Chhota Udaipur
Region.

1. Bhumabhavaba

2. Dugargam *

3. Raisaingpura

4.Sikhkda

5. Moragana

6. Paisanda

7. Bedia

8. Dandi

9. Dhamasia

10. Motagkoda

11. Kharmaba

12. Khapalia

13. Kaliapura

14. Muldhar

15. Mota Vanta

16. Navalja

17. Sodhalia

18. Umathi

19. Vanbh

20. Manta

21. Veguma
22. Uparda
23. Haripura (V)
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24. Dholi Siman

25. Bitada
26. Gadit

TELZGRAPH OFFICES OPENED
DURING 7TH FIVE YEAR PLAN

1. Bhaktinagar (Rajkot)

2. Bilimora

3. Dahod

4. Ellora Park (Barcda)

5. Himatnagar

6. Navsari

7. Nanpura (Surat)

8. Palanpur

9. Surendranagar

10. Vapi

11. Valsad

12. Vasna (Ahmedabad)

Obra Dam in Bihar

834. SHRI LALIT ORAON: Will the
Minister of POWER be pleased to refer to
the reply to parts (a) & (b) of USQ. No. 4543
on December 21, 1992 and state:

(a) whether the Government have col-
lected the information from the Government
of Bihar in regard to setting up of Obra Dam
on Bihand river in Uttar Pradesh;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE FOR
POWER (SHRI P.V. RANGAYYA NAIDU):

(a) to (c). Since no free catchment area of
Obra Dam is situated in Bihar, the consent
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of the Government of Bihar was not required
for the construction of Obra Dam.

Losses in IA, Al and Vayudoot

835. MAJ. GEN. (RETD) BHUWAN
CHANDRA KHANDURI: Will the Minister of
CIVIL AVIATION AND TOURISMbe pleased
to state:

(a) the details of steps taken or pro-
posed to be takento reduce the losses inthe
Air India, Indian Airlines and Vayudoot; and

(b} the time by which it is likely to be
done?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABAI
AZAD): (a) and (b). Only Indian Airlines
and Vayudoot are incurring losses. To re-
duce the losses, the following steps are
being taken by indian Airiines

(i) Efforts are being made tc achieve
increase in productivity:

(W) Better fleet utilisation:

(i) Economy measure tc cut down
wasteful expenditure; and

(iv) Route rationalisation.

In the case of Vayudoot, the following
steps are being taken

() Rationalisation of Routes andfares;

(i) Strict Economy measures to cut
down wasteful expenditure;

(W) Redeployment of excess man-
' power; and

(iv) Reduction in maintenance cost of
HS 748 aircraft.

Tehri Dam Project
836. SHRI SURENDRA PAL PATHAK:

Will the Minister of POWER be pleased to
state:
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(a) the percentage of construction work
completed so far at the Tehri Dam project;

(b) whether Russia has offered financ-
ing package for the project; and

{c) it s0, the details in this regard?

THE MINISTER OF STATE FOR
POWER (SHRI P.V. RANGAYYA NAIDU).
(a) The tollowing is the status of works;

- infrastructisre works completed.

- All four Nos. diversion tunnels 11
M. dia each completed.

- Excavation of all Four Head Race
Tunnels 8.5 M. dia each completed
and lining works nearing compie-
tion.

- Approach adits to under ground
Power House cavemn completed.

- Riverdiverted thorough Right Bank
Diversion Tunneis.

- Work on foundation ¢f main dam
compieted.

(b) and (c). consortium of suppliers of
Power Plant equipment and Serves ied by
Hydroproject Institute, Mo scow have sub-
mitted a proposal for tum-key supply. man-
agement, design, erection and commission-
ing of equipment. The financing proposed
by the Consortium is on commercial terms
and covers about 85% of the cos of equip-
ment and services.

[English]
Strength of Pilots in indian Airlines
837. SHR! RAMACHANDRA
GHANGARE: Will the Minister of CIVIL
AVIATION TOURISM be pleased to state:

(a) the total number of Indian Airlines
pilots at present;

(b) whether the present strength of



85 Written Answers

pilots is sufficient for regular normal ser-
vices of the Airlines; and

(c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHR! GHULAM NABI
AZAD): (a) to (c). At present there are 508
pilots in Indian Airlines, out of which 63 are
executive pilots. The present strength of
pilots is adequate for regular normal ser-
vices of Indian Airlines.

Saarc

: 838. DR. SUDHIR RAY: Will the Minis-

ter of EXTERNAL AFFAIRS be pleased to
state the role proposed to be played by india
to strengthe:: further the SAARC?

THE MIN!STER OF EXTERNAL AF-
FAIRS (SHRI DINESH ©INGH): India is
committed to SAARC as an instrument ot
regional cooperation aimed at promoting
the welfare of the people of South Asia and
I-as accordingly always sharedits ex[pretties
andknowledge withthe other Member States
through: unreserved participation in SAARC
activ'-s. Our financial contributions. calcu-
latec i approximately 32% of the common
costs of the Association have also always
been promptly paid-up when due.

Lately, it has been ourviewthat SAARC
should enter more substantive areas of core
economic cooperation and in doing so, make
itself more meaningful to the lives of the
people of South Asia. While some initial
steps in this direction have already been
takenin commutation with the member States
of the Association, it is hoped that this
process will get strenghened in the future.

Unutilised Aerodromes in West Bengal

839. SHRIJITENDRANATH DAS: Will
the Ministerof CIVIL AVIATION AND TOUR-
ISM be p:eased to state:

(a) whether serodromes at ambari at
Falkata and Pangain in Jalpaiguri in West
Bengal have remained unused for a long
time;
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(b) whether there is any proposal to
reopen these airdromes;

(c) it so, when and the details thereof;
and

(d) i hot, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.

(d) The airports belong to private par-
ties. There is no propasal from any operator
for developing these airports.

Air Station at Bareily

840. SHRI SANTOSH KUMAR
GANGWA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleasedto
state:

(a) the details of the progress made to
set up F.M./AIR station a! tareily in Uttar
Pradesh; and

(b) by when it is likely to become func-
tional?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
(a) and (b). The installation work of the
Scheme relating to the setting up of a local
radio station at Bareily with 2x3 RW FM
transmitter. Multi-purpose Studios and Staff
Q::arters has already been completed. The
Fadio station at Bareilly will be commis-
sioned in the near future.

Issue of Commemorative Stamps

841. SHRI RAM NAIK: Wil the Minister
of COMMUNICATIONS be pleased to state:

(a) whether there is a policy decision of
the Ministry that a commemorative stamps
on a personlity is generaly issued on his
10th/25th/50th/100th death anniversary or
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birth centenary;

(b) if so, when this decision become
effective;

(c) whether any exception were made
to the above decision, so far; and

(d) if so, the details and the reasons
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR!
SUKH RAM): (a} A provision 1o that effect
exists in the Guidelines laid down by the
Department.

(b} This was followed upto September
1989 anc revived in May 1992.

(c) and (d). Commemorative/Special
postage stamps have also been issued on
occasions other than specified anniversa-
ries/birth centenary i.e. after considering ali
the relevant factors.

Generai Sales Agents

842. DR. AK. PATEL:
DR. LAXMINARAYAN
PANDEYA:

Wiil the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether General Sales Agents ap-
pointed by the Air India while discharging its
duties committed certain irregularities;

(b) whether the Committee on Public
Undentakings have made adverse remarks
on the procedure adopted by the Air india for
appointing as well as the performance of
General Sales Agents;

(c) if so, the details thereof;
(d} whether the Committee had recom-
mended a thorcugh investigation in to the

matter; and

(eyif so, the findings of the investigating
agency and the actior taken thereon?
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (e). The information is being
collected and will be laid on the Table of the
House.

Leasing of Indian Airlines Aircraft to
Private Companies

843. SHRI ATAL BIHAR!
VAJPAYEE:

SHR!I SHANKERSINGH
VAGHELA:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Indian Commercia! Pi-
lots Association has complained that the
most expensive aircraft have been leased
by the Indian Airlines to certain private com-
panies without calling of any competitive
bids; and

(b) if so, the terms and conditions of the
leasing of the aircraft and the reasons there-
for? )

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). No aircraft have been
leased by Indian Airlines to private compa-
nies.

Nuclear Capability of Pakistan

844.  SHRI RAM

KASHWAN:

SHRI RAJENDRA KUMAR
SHARMA:

DR. D.VENKATESWARA
RAO:

SHRI SHRAVAN KUMAR
PATEL:

SHRIMATI KRISHN-ENDRA
KAUR:

SHRI GURUDAS KAMAT:

SHRI  MRUTYUNJAYA
NAYAK:

SHRI. CHANDRHAJEET
YADAV:

SHRI NITISH KUMAR:

SINGH
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DR. MAHADEEPAK SINGH
SHAKYA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Pakistan has acquired
nuclear capability as reported in the
Hindustan Times dated January 30, 1993,

(b) if so, the reaction of the Government
thereto,

(c) whether there Government are
aware of the recent reports regarding
Pakistan’s possession of nuclear weapons
and its delivering capacity of these weap-
ons; and

(d) if so, the reaction of the Government
thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) to (d).
Govemment have seen media reports- lat-
est including latest reports to this effect.
Govemment are aware of Pakistan’s pursuit
of a clandestine and weapons oriented
nuclear programme and its implication for
India’s and regional security and stability
have been conveyed to all concerned.

Govermnment constantly monitor all de-
velopment having a bearing on india’s secu-
rity and take all necessary measures to
safeguard it.

[Translation)

Delay in Tenders for Telephone
Directories

845. SHRI MAHESH KANODIA: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) whether publication of telephone di-
rectories in Gujarat have been delayed by
the printers and contactors in Gujarat;

(b) if so, the action taken against the
concemed Printers and contractors so far;
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(c) whether officers of the telephone
Department had also been responsible for
the delay in publication of the directories;
and

(d) if not, thve reasons for delay and the
time by which these directories will be made
available to the subscribers?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRIi
SUKH RAM): (a) to (d). The information is
being collected and will be laid on the Table
of the House.

Theft of Telephone Equipment’s

846. SHRIKHELAN RAMJANGDE: Wil
the Minister of COMMUNICATIONS be
pleased to state;

(a) whether any cases of theft of the
telephone equ »ments have come to notice
during the las three years;

(b} if so, the division-wise details thereof;
and

(c) the action taken against the employ-
ees/officers found quality in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) to (c). Information is being
collected and will be laid on the Table of the
House.

[English]
Mahananda Basin

847. SHRI SYED SHAHABUDDIN: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the progress made towards finalistion
of the comprehensive plan for the manage-
ment of water resources in the Mahananda
basin;

(b) whether any schemes which form
part of the plan have been undertaken for
implementation so far;
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(c) whether the State Government has
asked for any financial assistance for urgent
flood control and erosion control schemes in
the Mahananda basin; and

(d) if so, the reaction of the Union Gov-
ermment thereto?

THE MINISTER OF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
THE MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K.
THUNGON): (a) and (b). The comprehen-
sive plan for Mahananda basin, earlier pre-
pared in 1977, has been updated in 1987.
This provides for short term and long term
measures flood management. Twoschemes
have been undertaken for implementation
so far.

(c) and (d). The State Govemment has

not asked the Central Govemment for fund-
ing any urgent scheme of flood manage-
ment.

indian Fishermen Drifted in Sri Lanka

848. SHRI J. CHOKKA RAO: Wil the
Minister of EXTERNAL AFFAIRS bepleased
to state:

(a) whether fisherman belonging to

~ Andhra Pradesh were got adrift in the rough

seas and surfaced at Trincomalee in Sir
Lanka recently; and

(b) if so, the steps taken by the Govern-
ment to bring them back to the country?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHR! DINESH SINGH): (a) and (b).
Yes, Sir. Five fishermenbelongingto Andhra
Pradesh, who were adrift rough seaons,
were rescued by Sri Lankan fishermen of
Trincomalee on 13th November, 1992. Our
High Commission in Colombo took promote
steps to ensure the welfare of these fisher-
men and for their repatriation to Iindia on
11th December, 1992.
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_ Air fiight on Cochin-Goe-Dethi Sector

849. SHRI KODIKKUNIL SURESH: Will
the Minister of CIVILAVIATION AND TOUR-
ISM be pleased to state:

(a) whether the Government of Kerala
has requested for the reintroduction of air
service on cochin-Goa-Delhi route;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes, Sir.

(b) and (c). Indian Airlines has already
restored the services on Cochin - Goa- Delhi
sector.

{ Translation]
Supply of Directories

850. SHRI ARJUN SINGH YADAV:
SHRI HARI KEWAL PRASAD:

Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the telephone directories in
Uttar Pradesh have been delayed due to the
disposal of tenders and supply of Directories
by the contractors who had been given this
job;

(b) if so, the action taken by the Govern-
ment against the said contractors during the
last three years; and

(c) the reasons for delay in the disposal
of tenders in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Sir, the telephone directo-
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ries in some Secondary Switching Areas in
Uttar Pradesh Circle have beendetayed due
to contractor's fault. There has been no
case of delay due to disposal of tenders.

(b) Following action has been taken
against the contractors.-

(i) Security forfeited in 4 cases.
(8} court Case filed in one case.

(#) invoking of penalty classed lnm-
ated in 2 cases.

{=v) Tender canceied in one case.

{v) Final notices served in 3 cases.

{c) Does not arise in view of (a) above.
brigation Projects of Uttar Pradesh

851. SHRLHARI KEWAL PRASAD: Wii
the Minister of WATER RESOURCES be

pleased o siate:

{aYwnethe: the Urion Govemnmenthave
reviewad the on-going irrigation projects in
Uttar ¥eagesh;

{&) ¥ some the shoricomings fond re-

Ganding inese projects in the State and the -

e¥fors made tor improvement in this regard;
and
{c) if ncA reasons thercfore?

THE MINISTER OF STATE IN THE
MINISTRY OF U3BAN DEVELOPMENT
AND WATER RESOURCES (SHR! P.K
THUNGON): (&’ ¥ {c). Irngation project asz
planned. formulated, executed and tunded
by the State Government out of their pian
wsources Ly acreding inter-se priority.
Howeve:. Tentre monitors seiected Major
irngation { ~hoote of  Mar Pradesh nameyy,
Moderusatnn w Looper Gaaga Canal,
wladhye Ganna Canrl, Eactem Gaaga Tx
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nal, Sarda Sahayak and Saryu Nahar
Prioyojana. Shortcomings such as in-settic-
ment of land acuristition cases, non-avail-
ability of continuos power supply to the
project, non settlement of contractual prob-
lems, inadequacy of funds noticed during
monitoring of these projects have been con-
veyed to State Government for taking reme-
dial measures.

Doordarahan Coverage in Bihar

852. SHRICHHEDI PASWAN:
SHRI RAM LAKHAN SINGH
YADAV:

Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the names ot the places in Bihar not
covered by Doordarshan network;

(b) whether the Government have re-
ceived any representation to increase the
TV converge in Bihar; and

{c} it so, the steps taken by the Govern-
ment in this regard?

°  THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGH DEOQ):
(a) Al districts in Bihar are wholly or partially
covered.

{b) Yes, Sir.

(c) Eight low power TV transmitters
under implementation and two high power
0TV transmitters are envisaged.
|English

Bilateral Issues with Bangladesh

853. DR. KRUPASINDHU BHOI: Will

the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether some bilateral issues are
pendiry for seftlernent with Bangladesh:
and
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(b) if so, the details of the issues; and.

the steps taker/ proposed tobe taken for the
earlier settlement of these issues?

THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI DINESH SINGH): (a) and (b).
Yes, Sir. The bilateral issues pending for
settlement with Bangladesh include equi-
table sharing of waters of the major common
rivers, repatation of Chakma refugees to
Bangladesh, illegal immigration from
Bangladesh, implementation of the Indu-
Bangladesh land Boundary Agreement,
1974 etc.

Govemmentremain committed to main-
tenance of frinely relations with Bangladesh
and have been engaged in a dialogue with
the Government of Bangladesh to devise
mutually acceptable solutions to all out-
standing bilateral issues. We intend to con-
tinue our dialogue with the Govemment of
Bangladesh and are hopeful that, given
goodwill and concerted efforts by both sides,
we will be able to reach a satisfactory settle-
ment of these issues.

{Translation)
Telephone Exchanges in Ranchi
854. SHRI RAM TAHAL
CHOUDHARY:

SHRi LALL BABU RAI:

Wilithe Minister of COMMUNICATIONS
be pleased to state:

(a) the number of telephone exchanges
at present in Ranchi and Chapra regions,
Bihar with location thereof; and

(b) the capacity of each of these ex-
changes?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) and (b). There are 25
telephone exchanges in Ranchi region and
14 exchanges in Chapra region with loca-
tions and capacity as given in the statement
below.
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STATEMENT
List of Telephone Exchanges in
Ranchi and Chapra regions with locations
and capacity.
Ranchi
Name of Exchange Capacity
1. Ranchi Electronic - 19000 L
2. Ranchi X-Bar 9000 L
3. Dhurwa 17001
4. Bandra 881
5. Bundu 88 L
6. Brombay 88 L
7. Cucmla 200L
8. Ghaghra 8sL
9. Kanke 160 L
10. Kolebira 8s L
11. Khunit 160 L
12. Kurruh 88 L
13. Lohardagga 200 L
14. Mesra 160 L
15. Murgi 88 L
16. Omanijhi 88 L
17. Simdega 88 L
18. Sisai 88 L
19. Itki 88 L
20. Tatisliwai 180 L
21. Nagri 88 L

22 Malugkiganj a3 L
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Ranchi

Name of Exchange Capacity
23. Kelari 8sL
24. Rai 88L
25. Chano 88 L
Chapra
Name of Exchange Capcity
1. Bania Pur(E) 88 L
2. Chapra (E) 1400 L
3. Dariapur (E) 56 L
4. Dighwara (E) 88 L
5. Ekma (E) 8sL
6. Garkha 88 L
7. Jalalpur 88 L
8. Mashrak 88L
9. Parsa 88 L
10. Sonepur 160
12. Nayagaon 88 L
13. Taraiya 88 L
14. Marhaura 88 L
[English}

Eiactric Connections to Temporary
Consumers

855. SHRI MADAN LAL KHURANA:
Vil the Minister of POWER be pleased to
state:

fa) whether the Delhi Electric Supply
Undertaking has given permanent connec-
tions to temporary consumers without first
realising its dues from them;
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(b} if so, the reasons therefor;

(c) the number thereof and the amount
involved therein; and

(d) the action taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) to (d). Normally, a
permanent electricity connection is provided
by OESU on completion of the prescribed
formalities and after recovery of dues in
respect of temporary connection. DESU
can take action if any specific case of imegu-
larity in such matters is brought to its notice.

Irrigation projects of Kerala

856. SHRI THAYIL JOHN ANJALOSE:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whetherthe Union Govemment have
received any proposal from Kerala for the
extension of community irrigation project
which is being implemented with Dutch as-
sistance to more district;

(b) if so, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) No, Sir.

(b) and (c). Does not arise.

Power Requirement in Delhi

857. KUMARI PUSHPA DEVI SINGH:
Will the Minister of POWER be pleased to
state:

(a) the total MW of power generation
and its requirement annually in Delhi at
present;

(b) the steps taken to meet the
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demand; and

(c) the prospect of power generation in
Dethi during the Eighth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYANAIDU): (a) to(c). The present
annual maximum demand in Delhiis around
1550 MW. The requirements are met from
DESU's own generation of about 400 MW,
supplies from Badarpur Thermal power Sta-
tion to the extent of about 450 MW, hare of
about 450 MW in the Central generating
station in the Northem Region and balance
is supplied from the Northem Grid. The
power generation in Delhi during the 8th
plan is expected to further increase by in-
stallation if 3x34. 05 MW Waste Heat Re-
covery units at he existing Gas Turing of
DESU and impairments in the plant Load
Factor of the Existing stations Setting up
600/900 MW Combined Cycle Gas-based
power station at Bawana is also envisaged,
subjecttothe availability of gas and financial
resources.

Per MW Power Generation Cost

558. SHRI GUMAN MAL LODHA: Will
the Minister of POWER be pleased to state:
the estimated per MW power generation
cost for rated capacity of new thermal plants
and at point of use, alongwith the cost of
network required for trahsmission?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU):The cost per unit for
coal based thermal power units depends
interalia upon the size and location of the
generating-station, source and quality of
coal and the number of operating hours in a
year.. Similarly, the zost per unit for gas
based power plants is linked to the type and
size of plants. gas price and the operating
hours of the plants. In respect of recently
approved coal firedd schemes in the public
sector. CEA has estirmated the capital cost
per MW to be brtween Rs. 2 7 crores and
Rs.2.9 crores and the cost ¢f energy sent
out as betwe: n R+ 147 and Rs. 1.62 per
KWH.
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2. As regards the expenditure on the
network required for transmission, the capi-
tal cost would depend upon the location of
the generating-station, quantum and dis-
tance of transmission. While in same cases,
the existing transmission system might be
adequate for evasion of power from new
units, in other ¢ases extensive new trans-
mission arrangements might be required.

Migration of E.D. Employees

859 PROF. PREM DHUMAL: Wil the
Minister of COMMUNICATIONS be pleased
to state:

(a) the total number of E.D. Employees
who were forced to migrate from the Kash-
mir Valley because of the terrorists activi-
ties; and

(b} whether all these persons are still

treatec, «s E.D. employees and are being
paid . salaries;

{(c) ¢ so, the details thereof; and
(d) # not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) 180 (one hundred and
eighty only).

(b) to (d). Excepting those who have
proceeded on supermanuation the remain-
ing persons are still trated as ED Agents.
However, wages are being paid to only
those ED Agents who are actually working.
Such to the ED Agents as have been or-
dered to be re deployed in Jammu and have
not reported for duty or in whose cases
redeployment orders are yet to be issued or
who have applied for voluntary retirement or
are involved in fraud cases etc. are not paid
wages. as, under the existing orders, there
is no provision for payment of wages in such
cases.

Environment Problems due to
Narmada Dam

860. SHRISHRAVAN KUMAR PATEL:
Will the Minister of WATER RESOURCES
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be pleased to safer to the'reply given to
Unsesed Question No. 4612 on December
21, 1992 ,and state:

(a) whether environmental degradation
and inundation of forestilands have been
»caused on account of the Narmada Dam;

(b) if so, the details in this regard and

_ (c) the measures adopted or proposed
to be adopted by the Govemment in this

regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) and (b). So far no submer-
gence has taken place on account of the
construction of the Sardar Sarovar Dam

(c) To take care of the environmental
impact of the Project, the party States are
implemention environmental safeguard
measures pari-passu with the construction
of the Project as laid-down by the Ministry of
environment-and forecast, Govemment of
India.

[ Translation)
Power Projects in Bihar

861. SHRI RAMDEW RAM: Wili the
Minister of POWER be pleased to state:

(a) the names of the power projects
under construction in Palamu division of
Bihar;

(b) the time by which these projects are
likely to be completed: and.the estimated
“cost thereof;

(c) the details of the proposals for power
generation sent by the Government of Bihar
to the Union Govemment;

{d) the projects out of them, which have
since been approved: and

(e) the projects which have been in-
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cluded in the Eighth Five Year Plan?

THE MINISTER OF STATE FOR
POWER (SHRI P.V. RANGAYYA NAIDU):
(a) and (b). In the Palamu District of Bihar,
North Koel Hydro Electric Project (2x12
MW) is under execution. The project was
sanctioned on 10.3. 84 at an estimated cost
of Rs. 21.94 crores. The Project authorities
have indicated the latest estimated cost of
the project as Rs. 34.88 crores. The gener-
ating units are scheduled for commissioning
during 1994-95.

(e) and (d). The following proposals for
clearance of power projects have been re-
ceived by the Govemment of India from
Bihar State Electricity Board/ Government
of Bihar:

1. Muzaffarpur TPS extn.  2x250 MW
2. Nabinagar (Barus) TPS 2x500 MW
3. Chandil TPS St. | 2x500 MW

4. Patna Gas Turbines

2x50 GT MW +2x30 ST MW

5. Barauni Gas Turbines 2x50 GT MW
+2x30 ST MW

6. Patna TPS 2x67.5 MW
7. Patratu TPS Extn. St.V  2x210 MW
8. Chandil TPS 2x210 MW

The following two projects are under
c« znnation in the Central Electricity Au-
tronty for according techno-Economic clear-
ance.

1. Muzaffarpur (T) Stage-ll

2. Chandil (T) (2x250 MW)

The following proposals have been re-
tumed to Govt. of Bihar for submitting re-

vised Detailed Project Reports;

1. Sankh Stage-il 3x100 + 2x8 MW



103 Written Answers MARCH 1, 1993 Written Answers 104
2. Kadhwan KPP 6x75 MW [English]
3. Kanhar PSS 3x100 MW Export of Missiles Ited Pakistan by
China
(c) the tullowing power projects have
been included in the 8th Five Year Plan for 863. SHRI CHANDAJEET
commissioning: YADAV:
DR. D. VENKATESWARA
1. Eastern Gandak Canal RAO:

(15MW) (H)
2. Sone WLC (6.60 MW) - (H)
3. SoneELC (3.30MW) - (H)
4. North Koel (24 MW) - (H)
5. Chandil (8 MW) - (H)
6. Tenughat Units 182

(420 MW) (M
7. Chandil (2x250 MW) M

8. Bokaro ‘B’ (2x210 MW) (T)

9. Kahalgaon
(3x210 MW) - M

Reduction in Allocation for rrigation
Projects

862. SHRIMATI SUMITRA MAHAJAN:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the amount allocated for
irigation projects has been’ continuously
reduced during the iast few yeas;

(b) if so, the reasons therefor; and

(c) whether irritation projection are
advesry affected due to it

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON): (a) No. Sir.

(b) and (c). Do not arise.

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether attention of the Govern-
ment has been drawn to the newsitem re-
garding ‘China’s export of missiles to Paki-
stan’ as appeared ir ‘Indian Express’ dated
October 10, 1992;

(b) whether the Government have
examined this newsitem; and

(c) if so, the details thereof and the
steps taken/proposed to be taken by the
Government in the matters?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b).
Yes, Sir.

(c) Government have noted the statement
of the spokesmen of the Chinese Foreign
Ministry that these newspaper reports were
“groundless”. Government have in their dis-
cussions with the Chinese Govemment,
emphasised that the supply of sophisticated
arms and missiles to Pakistan beyond its
legitimate requirements of defense, posses
athreatto India’s security and in not conduc-
tive to the maintenance ot peace and stabil-
ity in South Asia. Government have addi-
tionally stressed the need for the awoidance
of actions that may negate mutual confi-
dence understanding between India and
China.

[ Translation}
Irrigation Projects
864. KUMARI VIMLA VERMA: Wilithe

Minister of WATER RESOURCES be
pleased to state:
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(a) the names of such medium and
majorirrigating projects in the country which
are yet to be completed eve after obtaining
clearance long back; and

(b) the action taken or proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
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THUNGON): (a) A statement giving the list
of ongoing approved projects is attached.

(b) To ensure accrual of benefits from
invest, the strategy adopted in the Viil Five
Year Plan is to attached top most priority to
completion of ongoing projects which have
made significant progress in implementa-
tion. Also. it has been decided by the Plan-
ning Commission to rigorously follow the
earmarking of outlaws for different irrigation
projects in the States.
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[English) [Translation]
Privatisation of power in Advertisements to Small
Cities Newspapers

865. SHRI PRAFUL PATEL:
SHR! KODIKKUNIL SURESH:

Will the Minister of POWER be pleased
to state:

{a) whether the task force set up by the
Govermnment in August 1992 to Examine the
priatisation of power sector in Defhi has
submitted its report;

() if so, the recommendations thereot
and the reaction cf the Govemnment thereto;

{c) whether there is any proposal tc
privatise power distribution in other cities
also;

{d) if sc, the details thereof; and

{e) the time by which it is likely to be
done?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGZ YYA NAIDU): (a) Yes, Sir.

(b) The Task Force has recommended
the intraduction of private sector in power
generation, transmission and distribution in
Delhi, exciuding NDMC and Cantonment
areas. The Task Force has also recom-
mended that only the secondary transmis-
sion and distribution system should be
handed over to private sector and proposals
for this purpose may be invited through
competitive budding, on the basis of speci-
fied parameters, Regarding generation, it
has teen recommended that only future
generating facilities may be entrusted to the
Private sector. Goveinment has not taken a
final decision in the matter so far.

(c) and (d). Ministry of Power has not
received ary such proposal. '

(e Does not arise in view of replies to
parts {a} to (d) of the guestion.

867. SHRI GEORGE FERNANDES:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government have re-
vised its policy of releasing advertisements
for small newspapers of district level in the
country;

(b) if so, the salient features of the new
poticy;

(c) whether the Government have re-
ceived representation from small newspa-
pers in regard to issuing advertisements;
and

(d) if so, the steps being taken by the
Govemment in this regard?

THE MINISTER OF STATE OF MINIS-
TRY OF INFORMATION AND BROAD-
CASTING (SHRIK.P. SINGH DEO): (a) and
(b). Government advertisement are issued
to all categories of newspapers, i.e. small,
medium and big, keeping in view publicity
policy has not been changed with regard to
any category of newspapers whether frome
the Districts or elsewhere. However, pursu-
ant to acceptance of the recommendations
of the Committee set up by the Govemnment
in 1987 by the Committee of Secretaries,
the minimum circulation criterion required
for empaneiment of newspapers with DAVP
was revised from 1000 paid copies to 2000
paid copies with effect from July, 1992

(c) and (d). Representations from small
newspapers for issue of advertisements are
a continuing feature and they are dealt with
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Pak’s Assistance to Subversive ~
Elements in Kashmir

868. DR. D. VENKATESWARA RAO:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Government have
brought the attention of various countries
including China to the assistance provided
by Pakistan to the subversive elements in
Jammu and Kashmir and Punjab;

(b) if so, the response of these coun-
tries thereto;

(c) whether any of these countries have
taken up the matter with Pakistan; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) Yes. Sir.

(b) There is a general relaisation of the
fact that terrorists in Jammu & Kashmir and
Punjab receive support from sources in
Pakistan. Thereis alsowidespread endorse-
ment of the Simla Agreement and that differ-
ences between India and Pakistan should
be resolved bilaterally and peacefully.

(c) and (d). Several countries have
expressed concem to Pakistan regarding
the reports of the support that terrorists
receive in that country. The US Government
is reported to have made repeated demar-
cates to Pakistan with the implied that that
unless Pakistan took steps to prevent sup-

MARCH 1, 1993
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port to terrorism directed against India, it
could run the risk of being named as a State
sponsor of terrorism under IS Laws.

Invitation to General of Pak Army

869. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether there was any response
from Pakistan in regard to the invitation
extended to Pak Chief of Army Staff to visit
India; and

(b) if so, the details thereof?
THE MINISTER OF EXTERNAL AF-

FAIRS (SHRI DINESH SINGH): (a} and (b}.
Pakistan had, in principle, accepted our

“invitation to its former Chief of Army Staff,

late general Asif Nawaz Janjua, to visit india.
However before the timing of the visit could
be determined, the Pak COAS passed away
on 8 January. 1993.

Assistance to Foreign Countries

870. SHRI ¥.H. MUNIYAPPA: Will the
Minister of EXTERNAL AFFAIRS ke pleased
to state the assistance provided by t he
Govemment to foreign countries including
Somalia where the people are suffering
from mass starvation during tha last one
year, country-wise and item-w:se

THE MINISTER OF STATE IN THE

'MINISTRY OF EXTERNAL AFFAIRS (SHRI

SALMAN KHURSHEED): A statement is
laid on the Table of the House.
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Power Project by NRis

871. SHRI N. DENNIS: Will the Minister
of POWER be pleased to state: .

(a) whether the Non Resident Indians
hmeﬁmedtoselmpowerprqedsnme
country; and

Written Answers 166

ingthe names of the places for setting up the
projects?

THE MINISTEROF STATE IN THE MIN-
ISTRY OF POWER (SHRIP.V.RANGAYYA
NAIDU): (a) and (b). Yes, Sir. The following
NRIs have given firm offers to set up power
projects in the private sector in the places

(b) i s0, the details in this regard includ-  indicated against each:
S.No. Name of NRI (Company) Name/Place of Project
& Capacity
1. G.VK. Industries (USA) Jegwnpunda GBPP (172 MW).
A.P.NLC Zero Unit
TPS
2.S.T. Power Systems (USA) (210 MW), Tamil Nadu.
Extradition of Former Chairman of Pacific Economic Cooperation (APEC) was

Union Carbide

872.DR.LAXMINARAYAN PANDEYA:
Wilithe Minister of EXTERNAL AFFAIRS be
pleased to state: the progress made in
respect of Bhopal Court order seeking ex-
tradition of the former Chairman and other
official of Union Carbide Corporation (UCC)?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): The matter is under exami-
nation.

india’s Role in APEC

873. SHRI PAWAN KUMAR BANSAL:
Will the Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether a meeting of the Asia Pa-
cific Economic Cooperation (APEC) was
held recently;

(b) if so, the decision taken therein; and

(c)the measures proposed and adopted
by the Gowt. to enhance India’s role in APEC
and to increase intra-region trade amongst
the SAARC countries?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) Yes, Sir.
The Fourth Ministerial Meetina of the Asia

held in Bangkok, September 10-11, 1992,

(b) The meeting decided, inter alia, to
set up a Committee to examine the issue of
future participation of non-members in APEC.
This Committee would report to the next
APEC Ministerial Meeting scheduled to be
held in the United States later this year.

(c) Government maintains an active
interest in the activities of the Asia Pacific
Economic Corporation (APEC).While India’s
membership in APEC is not visualised at
present, the Government is actively en-
gaged in seeking avenues to improve its
trade and economic relations with this re-
gion. These é¥forts are progressing both on
a bilateral plane and through appropriate
multilateral fora. (The institution of a Sectoral
Dialogue with the ASEAN is an example of
this latter course.)

{in regard to SAARC region, India has
supported the institution hoped, will contrib-
ute to a substantial increase in trade and
economic cooperation. :

Deportation of Indians by UAE

874. SHRI V. SREENIVASA
PRASAD:
SHRI BAPU HARI CHURE:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:
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(a) whether UAE detained forty Indians
for nearly fifty days and deported them back
to India as reported in the Hindustan Times
dated February 3, 1993;

' (b)if so, thefacts and the details thereof;
and
(c) the reaction of the Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L. BHATTA): (a) Yes, Sir.

(b) The 40 Indians who were working at
Al-Burami, an Omani town bordering UAE,
had crossed over to Al-Ain, which is a few
kilometers away on the UAE side. It is
understood that no visa is required for such
a movement. In the wake of tragic happen-
ings at Ayodhya, several violent incidents
took place in Al-Ain. As a result the UAE
authorities had amrested a large number of
peopie who did not have proper travel docu-
ments and visas in Al-Ain area.The 40 per-
sons were among those amested by the

* UAE authorities in Al-Ain. The 40 arrested
Indians pleaded for repatriation to Al-Puraimi
on the ground that they had valid travel
documents and permission to stay in Oman.
it is understood that some discussions on
the subject took place between the Immigra-
tion authorities of UAE and Oman. Consid-
erable efforts were also made by our Mis-
sions in Abu Dhabi and Muscat to facilitate
retum of there detainees to Oman. In the
prevailing situation, Omani authorities were,
however, not agreeable to allow re-entry to
the 40 detainees. The UAE authorities there-
fore decided to repatriate all the 40 persons
to India. The insistence of 40 detainees to
retum to Oman caused some delay in the
issue of temporary travel documents and

their final repatriation to India. The detain- -

ees finally arrived in India towards the end of
January 1993.

(c) The Govemment has taken up the
matter through diplomatic channels and our
in Mission in Muscatis in constant touch with
Omani Government as well as the sponsors
to work cut a viable solution for their return
to Oman. It is new understood that due to
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our Mission’s efforts, ,the sponsors have so
far agreed to take back three of the forty
Indian nationals.

[Translation)

Irrigation Facilities in Dholpur and
Bharatpur

875. SHRIGANGA RAMKOLLI: Wilithe
Minister of WATER RESOURCES be
pleased to state:

(a) whether the Government have fixed
any time-limit to ensure implementation of
the proposed Chambal lift-scheme to pro-
vide irrigation facilities in Dholpur-Bharatpur
area of Rajasthan; and

(b) if so, the details thereof and the
estimated cost of the said scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATERRESOURCES (SHRIP.K.
THUNGON): (a) and (b). Since Chambal lift
scheme comprises a cluster of minor irriga-
tion works, the State Govemment was ad-
vised to take up this scheme under minor
irrigation sector which do not require ap-
proval of Central Govemment for imple-
mentation.

[English]

Air services to Rourkela from Calcutta
and Ranchi

879. KUMARI FRIDA TOPNO: Willthe
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether there is any proposal to
resume air services to Rourkela from
Calcutta and Ranchi;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION

AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). Commercial and opera-
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tional constraints do not permit resumption
of Vayudoot services to Rourkela from
Calcutta and Ranchi at present.

Gas Based Power Projects in Andhra
Pradesh

877. SHRI B.N. REDDY: Will the Min-
ister of POWER be pleased to state:

(a) whether the Government of Andhra
Pradesh had requested in September 1992
to the Union Government to establish five
gas based power projects on the basis of
availability of gas in the Godavari basin;

(b) if so, the details thereof; and

(c) the steps taken by the Union Gov-
ernment in this regard?

THE MINISTER OF STATE FOR
POWER (SHRI P.V. RANGAYYA NAIDU):
(a) and (b). The following proposals for
setting-up gas-based power Projects in
Andhra Pradesh have been received by the
Government of India:-

(1) Second 300 MW Project at
Vijeswaram,

(2) Combined Cycle Gas Based Ther-
mal project (CCGT) of 198 MW at kakonda,

(3) 300 MW Project Vemagiri.
(4) 375 MW Project at Amalapuram.

(5) CCGT Project of 172 MW at
Jegurupadu; and

(6) 100 MW Jegurupadu Stage |l Project

(c) Out ‘of these, Jegurupadu CCGT
(172 MW) has received ‘in principle’ clear-
ance of the Central Electricity Authority (CEA)
and the Kakinada Project is under examina-
tion in the CEA. The remaining Projects are
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not being considered forimplementation for
want of gas linkage.

[ Translation)
Rainfal in Haryana

878. SHRI JANGBIR SINGH: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether due to secanty rainfal dur-
ing monsoon, the water level has gone down
in different parts of the country, specially in
Haryana;

(b) if so, the steps being taken to solve
this problem; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P .K.
THUNGON): (a) Yes, Sir. Fall in groundwa-
ter levels has been observed in localised
pockets in the country including Haryana
State.

(b) Decline in groundwater level is due
to erratic rainfall during the past few years
and over-exploitation of the resource. De-
cline in groundwater level can be arrested by
augmenting the resource by artificial re-
charge. A Central Sector Scheme has been
sanctioned by the Government for conduct-
ing experimental studies in this regard in
selected places of the country.

(c) Does not arise.
[English)
Payment to Railways

874. 5HRI AMAR ROYPRADHAN Wil
the Minisier of POWEHR be pleasad to state:

(a) the outstanding amount of Railways
against the National Thermal Power Compo-
ration and each State Electricity Bogrdason
December 31,.1992;
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(b) the date since when these amounts
are pending and the reasons therefor; and

 (c)thetime by which they are fikelytobe

THE MINISTER OF STATE FOR
POWER (SHRI P.V. RANGAYYA NAIDU):
(a) to (c). The outstanding amount of Rail-
ways against the National Thermal Power
Corporation (NTPC) and the State Electric-
ity Boards as on 31.12.1992 is Rs.633. 18
crores. This amount has accumulated from
the year 1982-83. The reasons for accumu-
lation of these outstanding amount include
disputed amount regarding transfer of coal
through the NTPC's rakes and disourte on
demurrage for coal. The outstanding can be
totally cleared after these disputes are re-
solved.

Upper Indravati Power Project

880. SHRI SRIBALLAV PANAIGRAHI:
Will the Minister of POWER be pleased to
state:

(a) the number of persons displaced
due to acquirement of land for Upper
Indravati Multipurpose Projectin Orissa and;
the number of trebles out of them;

(b) the number of persons rehabilitated
so far and the amount earmarked for this

purpose and spent so far;

(c) whether the amount earmarked for
this purpose has been diverted for other
purposes;

(d) if so, the details thereof and the
reasons therefor; and

(e) the action taken by the Govemment
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) 5260 families have
been displaced due to acquirement of land
for Upper Indravati Multipurpose Project in
Orissa; the number of tribal families eut of
them are 2197.
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(b) 5239 facilies have been paid reha-
bilitation assistance so far. Rs, 44 crores
have been earmarked for this purpose and

assistance of Rs. 18.25 crores has been

paid upto 15.9.1992.

(c) and (d). The Gowt. of India is not
awae about the diversion of amount ear-
marked for this purpose by the Gowt. of
Orissa.

{e) The Gowt. of Orissa has set up the
Resettliement & Rehabilitation Unit (RRU)
as an independent organisation with full
administrative and financial autonomy. Be-
sides, the State Govt. has constituted a
project Level Steering Committee compris-
ing (i) Collector Nawarangpur; (ii) Collector,
Kalahandhi, (iii) Director, Aggregate and (iv)
the Relief and Rehabilitation Office, with the
Collector, Nawamagpur as its Chairman for
speeding up the R & R works.

[Translation)

Communication Facilities in Industrial
Areas in Uttar Pradesh

881 SHRI RAJENDRA AGNIHOTRI:
Will the Minister of COMMUNICATIONS be
pleased to state:

(a) whether Communications facilities
have been provided in disnutri areas of Uttar
Pradesh;

(b) if so, the details thereof; and

(c) the details of industrial areas pro-
posed to be provided such facilities?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir. The facilities
have been provided wherever minimum re-
quired demand has been placed.

(b) 99 industrial areas have been iden-
tified by Uttar Pradesh State Industrial De-
velopment corporation out of which 93 (de-
tails as given in attached statement are
having communication facilities.
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(c)Conmuucathesnmesu
remaining industrial areas (details as given
in attached statement-l! are proposed to be
provided during the Eighth Five Year Plan
period (1992-97)

STATEMENT4

List of Industrial Areas in U.P. having
- Telephone Exchanges

Panki Site-i (Kanpur)

-

2. Paniki Site-ii 9Kanpur)

3. Panki Site-lll

4. Panki Site-iv (Kanpur)

5. Rania Site- (KP DEHAT) (Kanpur)
6. Rania Site-ll (KP DEHAT) |
7. Unnao Site-i

8. Unnao Site-ii

9. Unnao Site-iii

10. Jainpur (KP DEHAT)

11 Amasui (Lucknow)

12. Sarojininagar (Licknow)

13. Chinhat (Luicknow)

14. Site- i Bulannd

15. Site-li BSR-Lon- Raod

16. Site-iii (BSR Loni Rd. Shehar Raod
(GZB)

17 S.S.G.T. Road (GZB)

18. SECTOR-i Kavinagar (GZB)

19. SECTOR-22 Meerut Road (GZB)
20. Sahibabad- Site-iv

21. Loni Industrial Estate

2.

23.

24,

25.

26.

27.

Surajpur Site-i
Surajpur Site-ii
Surajpur Site Site iit
Surajpur Site-iv
Surajpur Site-v (Kasna)
Sikandrabad

. Khurja

29. Parsikhera (Bareily)

45.

47.

48.

. Babrala (Bandaun)

Gajrauia

. Bhimtal (Nainital)

. Mohan (Nainital)

Aligarh

Pilibhit

. Khatima (Nainital)

. Kashipur (Nainital)

. BHowalia (Nainital)

. Bazpur Site-i (Nainital)
. Bazpur Site-ii

. Satharia (Jaunpur)

. Basti

. Khaliabad

. Gorakhpur

Deoria

. S.G. Complex (Meeruti)

Jagdishpur (Sultanpur)

Utelwa (Jagdishpur)
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49. Tikariya (Garigan;j)

50. Tiloi (Raibareilly)

51. Jamo (Raibareilly)

52. Musafirkhana (Sultanpur
53. Suklbazar (Sultanpur)
54. Jais (Raibareilly)

55. Mahrahganj (Raibareilly)
56. Deeh (Raibareilly)

57. Ghazipur

58. Bahraich

59. Malwan (Fatehpur)

60. Pratapgrah

61. Sitapur A

62. Sandila (Hardoi) ,

63. Bhirundi |.A. (Banda)
64. Oral (Jalaun)

65. Bijauli (Jhansi)

66. Lakhimpur Kheri

67. Faizabad Site-i

68. Faizabad Site-i
69. Lakhimpur Kheri
70. Bara Sumerpur (Hamirpur)

71. Bargarh (Banda)
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73

74.

75.

76.

77.

78.

79.

30.

81.

82.

83.

84.

85.

86.

87.

88.

89.

90.

91.

92.

93.

Dibiapur (Etawah)
UBSIDC Complex (near Dibiapuri)
Bhogaon (Mainpuri)

Kosi (Mathura)

Mathura Site-A

Mathura Site-B

Selaqui (Dehradun)
Begrajpur (Muzaffamagar)
Jashoddharpur (Kotdwar)
Balbhadrapur (Kotdwar)
Muni Ki Reti (Rishikesh)
Bhadrabad (Hardwar)
Roorkeela

Mani (Allahabad)
HardwarSite-iii

Gonda (Mankapur)
Raibereilly Site-i
Ramnagar (Vanansi)
Foundry Nagar (Agra)
Feorzabad

Partapur (meerut)

Raibareilly Site-ii

List of Industrial Areas in U.P. without Telephone Exchanges

1. Pattilkalan (Rampur

2. Peepalsana (Nainital)

64 MILT (1994-95)

64 MILT
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3.  Trisundi (Sultanpur)
4.  Kauhar (Sultanpur)
5. Banthara (Shahjahanpur)

6.  Shakipur (Pithoragarh)

64 MILT (1994-95)
64 MILT (1993-94)
128 C-DOT (1994-95)

128 CDOT (1993-94)

[English]

Food Processing Industries in
Maharashtra

882. SHRI ANNA JOSHI: Will the Min-
ister of FOOD PROCESSING INDUSTRIES
be pleased to state:

(a) whether the Governmant of
Maharashtra has sought the assistance of
the Union Government for the setting up of
food processing industries in the State dur-
ing 1991-92 and 1992-93; and

(b) if s0, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRITARUN GOGOI): (a) and
(b). The Ministry of Food Processing Indus-
tries has extended assistance to the tune of
Rs. 57.1 lakhs during 1991-92 to M/s.
Mahagrapes for their project being setup in
Maharashira.

increase in Tarrif for Telecom Lines

883. SHRIMATI DIL KUMARI
BHANDARIL:

SHRIBABUHARICHAURE:

SHRI PARASRAM
BHARDWAJ:

Wiil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether tariff for leased telecome
lines has been increased from November,
1992;

(b) it so, the details and the reasons
thereof;

(c) whether such enhancement wil! af-
fect subscribers of non-commerciat nature;

(d) whether the Government propose
to take steps to exempt non-commercial
subscribers from these tariff; and

(e) if so, the details thereof and if not,
reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRi
SUKH RAM): (a) Yes, Sir.

(b) The revisions in the tariffs of various
leased telecom. lines are given in the at-
tached statement. These revisions were
carried out as part of the rationalisation of
the tariffs for leased services.

(c) No, Sir. These servies are mainly
utilised by Commercial subscribers. For
Press, normal concession of 662/3% as
existing will continues.

(d) and (e). Does not arise in view of (c)
above.
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Conversion of Telephone Exchange in
’ Assam

884. SHRI PROBIN DEKA: Will the
Minister of COMMUNICATIONS be pleased
to state:

(a) the number of manual telephone
exchange in Assam at present, distnct-
wise;

(b} the time by which all these ex-
changes are likely to be converted into
electronics;

{c) whether the Government propose to

MARCH 1, 1993

Written Answers 188

set up new electronic exchanges in the
State; and

(d) if so, the details with locations
thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR!
SUKH RAM): (a) Nii

(b) Does not arise

(c) Yes, Sis.

(d) Details with locations are given is
the attached statement

STATEMENT

New electronic telephone exchanges opened with effect from 1.4.92 to 31.1.93 to

31.1.93 in Assam State

District Mame of exchange
Cachar Rajabazar
Dibrugarh Gheramara
Dhubri Dhubri
Kamrup Noonmeti
Khatni
Rangia
Nagaon Murajhar
Rupahi
Sibsagar Sibsagar
Sonitpur ltakhela
povoicharali
Gogamukh
Tinsukhia Jaipur
Duliajan

New electronic exchange planned to be opened by March, 1993

Dibrugarh

Dibrugarh
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[ Transtation]

Tax on Tourist industry

835. PRGF RITA VERMA: Wil the Min-
ster of CIVIL AVIATION AND TOURIST be
plazsed to stute:

{a} whethar the Union Govemment
have ssued any directives to the Siate
Govemments to reconsider the proposal
regarding imposition: of heavy tax on touris?s
industry; and

(b) ¥ s0, the details thereof and the
reaction of State Govemmenis thereon?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRI - :liLAM NABI
AZAD): (a) and (b}. State t'. 25 on tourism
industry are within the purview of the State
Govemments. However, rationalisation of
such taxes has been taken up with the State
Govemments from time to time. The need
for review of State taxes on tourism industry
was also emphasised at the recent State
Tourism Ministers Conference held in New
Dethi in January this year where State Gov-
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emments were advised to initiate steps for
raviewing and rationalising the existing tax
structure in the intarest of the development
of tourism.

{Eagiist)
Joint Sscter Powor Projects by NIFC

88€. SHARI ANBARASU ERA: Will the
Minister of POWER be pleased to state:

{a) whiether the MNationai Thermal Power
Corporation has been allowed to go ahead
with setting up of joint sector power projects;
and

{b) if so, the places and the estimated
amourt of investment proposed o be rnade
by tha NTPC for these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR! P.V.
RANGAYYA NAIDU}: {a) and (b). The
projects proposed {o be taken up in the joint
sector by the National Thermal Power Cor-
poration (NTPC) are:-

S!. No. Proposed Project Location

1. Godavari Uppada, East Godavari District,
Andhra Pradesh.

3. Yamw Yamunansagar, Ha:yana

In addition, the NTPC has bid for the

Bawana Project of the Delhi Electric Supply
Undertaking (DESU)in response to DESU's
invitation proposals for the imple-
mentation of this project in the private sec-
tor. The extent of investment by NTPC in

these projects has not been finalised. it is .

envisaged that the participationofthe NTPC
in equity would be on a minority basis.

Telegraph Offices in Uttar Pradesh
887. SHRI CHETAN P.S. CHAUHAN:

Wili the Minister of COMMUNICATIONS be
pleased to state:

@) the total number of telegraph offices
openedduring 1991-92 and 1992-83in Uttar

Pradesh, district-wise; and

(b) the number of telegraph offices and

telephone exchanges proposed to be setup
in Uttar Pradesh during 1993-34?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM) (a) Only one Departmental

Telegraph Office was opened at at Ayodhya
in district Faizabad during 1991-92. During
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1992-93 no independent Telegraph Office
was opened.

(b) it is proposed to open three Tele-
graph Offices and 34 Telephone Exchanges
in Uttar Pradesh during 1993-94.

Promotion of Pii in Gujarat

888. SHRI HARIN PATHAK: Will the
Ministerof COMMUNICATIONS be pleased
to state:

(a) the staps taken during the last three
years for promoting Postal Life insurance
scheme in Gujarat;

{b) the total collection under this scheme
during 1991-92 and 1992-93, (till Decem-
ber, 1992) district-wise against the target;

(c) whether any target has been fixed
for 1993-94; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MIN{STRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The following steps were
taken: ‘

(i) Meetings and drives were organised
through Development Officers and Field
Officers

(ii) Publicity was made through hoard-
ing, neon sign boards and advertisements in

newspapers.

(iii) Publicity was also made through
personal contact and distribution of souve-
nir items to prospective insurance.

(iv) Pti Clients ‘ Meets were organised.

(v) PLI service counter was established

in Circle Office for effective after sale ser-
vice.

(vi) Expenditure on publicity was as
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followd:
1990-91 - Rs.181,717
'1991-92 - Rs.1,79.578
1992-93 - Rs. 34,400

{upto Decamber, 1992)

(b) The PL! business registered for
1991-82 in Gujarat Circle yras Rs. 115.68
crores. The PLI business registered upto
December, 1992 (Year 1392-93)is Rs. 66.20
crores. The scheme is conducted by the
Circle Office through Circle field stafi and
not District-wise.

(c) and (. The target for the year
1992-93 is Rs. 127 crores. Target for the
year 1993-94 has not been fixed yet.
[Translation)

Construction of Projects by IAAl in
Libya
889. DR. CHINTA MOHAN:
SHRI NITISH KUMAR:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Intemationai Airports
Authority of india had taken up three projects
for construction in Libya;

(b) if so, the details thereof including the

totai cost of these projects;

(c) whetherthe IAAl has sufferedlosses
while implementing these projects; and

(d)ifso, the details and reasons thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). Intemational Airports Au-
thority of India (IAAl) had undertaken three
construction projects in Libya , the details of
which are the following:
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Name of Projects Total cost Loss suffered upto March, 92
1. New Ghat 92.16 5.30
2. Brak Phase i 36.54 3.37
3. Brak Phase I 65.74 17.66

{d) inordinate delay on the part of the
client in  acceptance of the works and
making payments, that too, partly in the
form of crude oif instead of hard currency,
are among the reasons for the losses sus-
tained by |AAL

[English]
Saarc Common Market

890. SHR! PRITHVIRAJ D. CHAVAN:
Wili the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whetherthe Government have taken
any initiative in starting a SAARC Economic
Common Market; and '

(b) it s, the progress made so far?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRi DINESH SINGH) : (a) No Sir.
The SAARC countries are, however, in the
process of negotiating a SAARC Preferen-
tia! Trading Arrangement (SAPTA,) as afirst
step towards higher levels of trade and
economic cooperation in the region.

(b} A draft framework Agreement on
SAPTA has bveer; drawn up through official
level negctiations in 1992, in which india's
role a5 well as that of five other SAARC
Member Siates was fully supportive. Paki-

stan, however, continieus to have some
reservations on-the Agreement. SAPTA is
expected tobe signed at the Ministerial level
during the 7th SAARC Summit, provided
Pakistan finds it possible to give up its
reservations in time.

[ franslation)
Funds Utilised by Bihar

891. SHRI TEJ NARAYAN SINGH: Wil
the Minister of WATER RESOURCES be
pleased to state:

(a) whether the funds allocated to Bihar
for difterent irrigation projects by the Union
Government are fully utilised;

(b) if not, the details of unutilised funds-
for the iast three years; and

(c) the reasons given by the Govemn-
ment of Bihar in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATERRESOURCES (SHRI P K.
THUNGON}): (a) and (b). Details of the
allocation made for various irrigation projects
and expenditure incurred thereon during
last three years is as follows;
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(c) With reference to revised allocation,
full expenditure has been achieved except
for the year 1990-91 for which difference is
marginal.

Misuse of S.T.D. Facility in Delhi

892. SHRI AVTAR SINGH BHADANA:
Willthe Minister of COMMUNICATIONS be
pleased to state: .

(a) whether S.T.D. lock facility in tele-
phone exchanges in Delhi is being misused;

(b) if so, the details thereof and the
number of such cases noticed in Jogbagh
and Rajpath telephone exchanges; and

(c) the steps taken by the Govemment
to check such incidents in future?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR!
SUKH RAM): (a) No, Sir.

(b)A Does not arise in view of (a).
(c) Not applicable in view of (a).

Central Soil and Materials Research
Station and Central Water and Power
Research Station

893. SHRI SURYANARAYAN SINGH:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether there is a proposal to grant
autonomy to the Central Soil and Materials
Research Station, New Delhi and the Cen-
tral Water and Power Research Station
Pune;

(b) i so, the reasons therefor;

(c) whether the employees of these
institutions will continue to get the same
benefits as admissible to other Central Gov-

emment employees;

{d) whether the said institutions have
been declared as scientific and technology
organisations and whether the administra-
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tive and financial powers have been del-
egated to them; and

(e) the reaction of the employees of
these organisations?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP.K.
THUNGON): (a) Yes, Sir.

(b) The proposal has been made in view
of the fact that utility and effibacy of both
these institutions will sharply increase as
autonomous institutions.

(c) For these matters, Ministry of Urban
Development, Ministry of Health, Ministry of
Finance and Ministry of Personal, Public
Grievances and Pensions, are being con-
sulted.

(d) Yes, Sir. Both these organisations
have been declared as Science & Technol-
ogy organisations and consequently certain
financial powers have been delegated to
them.

(e) Representations have been received
from the employees of these two
organisations against the proposal of con-
version of these organisations into autono-
mous societies.

[Engiish]
Indian POWs in Pak Jails

894. SHRIMATIVASUNDHARA RAJE:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether a large number of Indian
prisoners of war (POWs) are still fanguish-
ing in Pakistan jails;

(b) if so, the number thereof; and

(c)the steps taken/proposedtobetaken
by the Govemment for their early release?
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THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b).
According to information available, 54 miss-
ing defence personnel are believed to be in
Pakistani jails.

(c) Government have repeatedly taken
up with the Government of Pakistan the

question of their repatriation to India. The

Govemment of Pakistan, however, main-
tains that there are no Indian defence per-
sonnel in its custody. We are continuing to
press Pakistan on this issue.

Conference of State Irrigation Minis-
ters

895. SHRI BHUPINDER SINGH
HOODA: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether a Conference of State Irri-
gation Ministers was held recently;

(b) if so, the details of the salient points
discussed and the decisions arrived at;

(c) whether the Union/State Govern-
ments have initiated any action to imple-
ment the decisions, so far; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON) (a) Yes, Sir.

(b) The salient points discussed in the
Conference and the recommendations of
the Conference thereon are given in the
enclosed Statement

(c) and (d). Yes, Sir. The recommenda-
tions of the Conference have been sent on
2nd November, 1992 to the State Govern-
ments/Union Territories and the concerned
departments of the Union Govemment for
taking appropriate actions. The recommen-
dations regarding Irrigation Management
Policy and National Rehabilitation and Re-
settlement Policy have been discussed in
the meetings of the Consultative Committee
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of the Ministry of Water Resources held on
23.10.92 and 3.2.93 respectively. A meet-
ing of the Secretaries to State Govemments
incharge of Command Area Development
Programme was also convened on 22.1.93
to discuss, inter-alia, the expeditious imple-
mentation of the recommendations regard-
ing Command Area Development
Programme.

STATEMENT

Recommendations made in the Tenth
National Conference of Water Resources
and Irrigation Ministers of States and
Union Territories held on 21st September,
1992.

Item No. 1: Funding of Irmigation Projects

i) In view of resource crunch, it is im-
perative that thin spreading of funds
is avoided and projects in advanced
stage of construction allocated full
requirement of funds to ensure their
completion in the Eighth Plan period;

iij State Govemments shall formulate
and vigorously pursue comprehen-
sive action plans for completion of
identified projects yearwise, during
Eighth Plan and allocate required
funds for each.

iy State Governments shall closely
monitor progress of these projects,
carry out comprehensive quarterly
reviews and keep EWC, MOWR and
Planning Commission informed.

iv) State Governments may consider
increasing Plan allocation to iriga-
tion sector in order to take up ex-
tremely needed new projects to cor-
rect regional imbalance. To augment
resources they may consider charg-
ing beneficiaries of established irri-
gated areas.

Item No. 2: Provision of Water Sup-
ply from Irrigation Projects.

i)  Inconformity with the National Water
Policy, irrigation and multipurpose
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i)

i)

ii)

i)

projects oughtto include drinking wa-
ter component to meet the needs of
human beings and animals.

For such purposeful project formula-
tion State Governments shall set up
a multi disciplinary unit comprising
experts from Urban and Rural Water
Supply Departments. State Govern-
ments shall also ensure proper coor-
dination in respect of planning, fund-
ing and execution so that works con-
nected with drinking water compo-
nent of projects proceed parn-passu
with other components.

ltem No. 3: Environmental Prepara-
tion for Water Resources Projects

Every State §hall set up:

an environmental multi-disciplinary
unit comprising experts from disci-
plines like water resources engineer-
ing, agronomy, forestry, fishery, so-
ciology, archaeology, health, welfare
etc., under the charge of the con-
cemed Secretary, to assist project
authorities in formulation and imple-
mentation of water resources projects
incorporating environmental con-
cems;

an Environmental Data Bank Cell for
collection, storage and retrieval of
environmental data; and

a State level environmental monitor-
ing mechanism to oversee imple-
mentation of environmental safe-
guards laid down by Ministry of Envi-
ronment and Forests.

Htem No. 4: Rehabilitation Measures
for Water Resources Projects

Draft National Policy on resettiement

and rehabilitation shall be recast af--

ter considering comments from
States and placed before the Na-
tional Water Resources Council for
approval. :

PHALGUNA 10, 1914 (SAKA)
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i) Keeping in view the principles enun-

i)

ciated in the Draft National Policy,
each State shall draw up its own
detailed policy on resettiement and
rehabilitation.

In respect of inter State Projects
where submergence is limited to only
one State, Resettlement and Reha-
bilitation Policy of that State shall
normally become applicable. Where
submergence is in more than one
State, a uniform agreed policy spe-
cific to that project shall be evolved by

party States.
Item No. 5: Command Area Develop-

ment Programmes

i)

ii)

iif)

The Command Area Development
Programme shall be recognised as
Command Area Management
Programme (CAMP) to make it multi-
disciplinary and to realise effective
implementation.

The contrgl of entire irrigation net-
work and Ymplementation of Com-
mand Area

Management Programme
(CAMP) shall be placed under a single
agency at the project level to ensure
reliability of irmigation water supply.

The distribution of irrigation water
beyond the Minor through farmer’s
organisation shall be encouraged to
improve water utilisation and mainte-
nance of infrastructure at micro-level.

Htem No. 6: Rehabilitation of Minor
Irmigation Tanks

Concemed States shall give priority
to rehabilitation/modernisation of
e)ostmghnks if cost effective, on the

They shall prepare consolidated
project reports for such works and
pose them for extemal assistance,
where necessary.
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i)

ii)

i)

U]

iﬁ)The Govemment of India shailcon-
sider funding of such works from JRY
provisions.

Item No.7: Water Shed Programmes

The ongoing centrally sponsored
scheme of Soil Conservation and
integrated Watershed Management
in river valiey catchments shall con-
tinue. Cost of catchment area treat-
ment need notbe chargedto the river
valley projects because such treat-
ment is needed primarily to prevent
land degradation and sustain its pro-
ductive capacity. The States shall
take up similar schemes in
catchements of selected minor irri-
gation tanks where catchsmens may
be vulnerable.

Item No. 8: Ground Water Recharge
Programmes

As ground water development in
some areas of the country has caused
decline of ground water levels con-
cemed States shall take steps to
augment ground water recharge.

The State Governments shall con-
sider recharge schemes in specific
hydrogeological situations for which
recharge technologies have been
evolved. Central Govermument shall
through a centrally sponsored
scheme, assist the States to initiate
such works during the Vlii Plan.

Central Ground Water Board may
expedite exploratory and operational
projects to evolve and test econom-
ics of appropriate technologies insuch
hydrogeologic situations where tech-
nologies are yet to be evoived.

Item No.9: FLOOD MANAGEMENT

in view of increasing pressure of
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population and developmental activi-
ties on flood plains, top priority shall
be given to measures for flood proof-
ing of civic amenities so that the
adverse effect of floods on daily life of
inhabitants is minimised.

Habitation and developmental works
in flood plains without regulatory
mechanism leads to increase in flood
damages. Pending enactment of leg-
islation on flood plain zoning, the
State Governments shall take up
suitable administrative measures for
regulation of such works in flood
plains.

There is need to extend flood fore-
casting network to all fiood-prone
basins while modemising existing
network.

Preparation of flood risk maps shall
be taken up on priority basis for cre-
ating public awareness andto ensure
public participation in flood manage-

ment.

tem No. 10: IRRIGATION MANAGE-
MENT POLICY

The Conference broadly agrees with
the thrust of the policy on proper
management of imigation systems
for the optimal use of water and the
guidelines regarding operation and
maintenance, conjunctive use, drain-
age, fammers’ participation, mainte-
nance grants, water rates, training,
etc., because it will help saving water
while increasing productivity. Appli-
cation of proven technologies like
mended for acceptance.

The Conference recommends that
the policy be finalised at an early date
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under the auspicies of the National
Water Resources Council.

Automatic Telephone Exchanges in
Gujarat

896. SHRi HARISINK CHAVDA: Wi

the Minister of COMMUNICATIONS be

pleased to state:

(a) the nurber of automaiie telephone
exchanges functioning at presentin Gujarat,
district-wise;

(b) the camacity of these telephons
exchanges. district-wise,

(¢} whather the Govemment proposed
to sei up more suchtelephone exchunges in
the remzmning distiacts during 1992-93 and
1933-94;

(d) if so, the details thereof; and

(e) if not, the reacons therefor?

PHALGUNA 10, 1914 (SAKA}
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRi
SUKH RAM): (a) and (b). Details are given
in the attached staternent-l,

{c) and (d). Yes, Sir.

during 1892-93

(1) Replaceament of 47 manuai ex-
changes o automatic exchanges.

(i) Instaliation of 15 rew automatic
exchanges.

during 1993-94

(i} Replacement of remainirg 12 manual
exchanges to automatic exchanges

{it) Installation of 40 rew automatic
axchanges. (Details are given in statement-
i) .

(e) Does not arise.



MARCH 1, 1993 Written Answers 208

207 Written Answers

€2¥6 iy (vHHQOD) siByeuwOUR 4 ‘e
¥8952 16 BUBSYOW (4!
vrvol 28 Yoy b
SOSEE s6 (PepeN) epoyy ‘04

5802 v9 upeSeuny 6

8861 55 sebeuwep '8

61404 ¥9 (snduejed) eyiuerseueg L

1219 6¢ fleswy ‘9

8¥06} 95 seBeuneyg ‘S

06E¥9 v leing ‘b

8EL8E oL loxfey '€

geLLY €s eposeg ]

048581 69 (+eBeujypueyp "jouy) peqepweyy ‘+

4 £ 4 i

€6°L°IE UOSB £6°L°1E U0 SE ,

sebueyox3 ojne ey} jo Ajoedes peddinbz Buonouny sebueyox3 ojny jo ‘ON VYSS/usIg jo eweN ON'IS

I- LAN3N31VL1S



PHALGUNA 10, 1914 (SAKA) Written Answers210

209 Written Answers

vevel 0S (sbueq "|ou)) pesjep L
y26eL LE yonieyg ‘91
vEVLL <14 1ebeueipusing ‘Gl
oveel 28 (tebeuyew) eyuexieqes “pl
4 € c !
c6’L’'L¢c uo se £6°1°LE Uo se
sebueyox3 ojne 8y} Jo Aioedes peddinb3 Buiuonsuny sebueyoxgz oiny o ‘ON VSS/HsIq jo eweN ON'IS




Whitten Answers212

- MARCH 1, 4993

211 Written Answers

oyis
elee)
JeypeuRD
esey() rebeuaeyg
" Guenen
lesnquier
powy yonseyg
2IOUEY(]
esen(] (sndusjed) Byusxssueg
peyeyer

ueyy  esuy

€ c

abuBYIX=] Jo WEN YSSAISIQ jo 8WEN

ON'IS

"€6-26€1 Ll seBUBYIXT uiRUICING BjUl P6LieA0D eq Of pasodosd seDUBLOXe [BNuUBHY JO IS
Il - INSNELVLS



PHALGUNA 10, 1914 (SAKA) Written Answers214

213 Written Answers

—_———

indweiues
pojeyr
indehp
esuepy
fiuety
[[elel
npelayy
yeaun
esIpg
eryiey
10.buepy
JBPRAESIA
ieyiueA

eee]

(2aypon)) sjeuewydue 4

euesyap

(peIpEN) POy

ypebeunp

€

¢

+9bUPYOXT JO dweEN

VYSSAISIA Jo oweN

ON'IS




Written Answers216

MARCH 1,1908

215 Written Answers

pealeH
pedio
IApuBW
1ypew
leswey
©IBPOPO)
ypebuog
einsueyq
lep|
epojiyg
Ble|dn
llesoyg
:avwmw

1o

Jebeueipusing

1eing

(tebeujewiH) eyuexyseqes

10xfey

‘el

3!

‘0l

€

c

ebueyox3 Jo ewenN

YSSAdUISIa 40 BWEN

ON'IS




Written Answers218

PHALGUNA 10, 1914 (SAKA)

R17 Written Answers

‘£6-2661 Buuiy 8joiD jerelny uj peusdo eq o} poesodoid ere seBuyedxe meu SI0N ‘St

uefueg

pejug
pesjewy
IApUBiy Yoy
neyoeyg
indier ned
IpeAseN

Jndepneloyyd

pesieA

(fnyg) yany

Bpoleg

‘St

vi

€l

€

c

ebueyox3 jo eweN

VYSSAdUIs|J Jo eweN



Written Answers 220

MARCH 1, 1983

219 Written Answers

(‘usiq epoyeq) webedip (4}
(‘usiQ esjep) uesAeN iy
-0p- eleAA ‘ot
(‘us1q teing) ljoieg ‘6
(eyiuereqes) ewyeigpayy '8
-op- indiap L
(‘usi@ 1o%fon) |BpUOD ‘9
(‘usiIq reyewyduey) epeaeun-] ‘g
(‘usiq euesyep) indypis R4
-op- eun ‘€
(weiQ ypebeuny) poysey e
(‘nsia uSrueyg) gididley 1
4 '
vSSAoMIsIg pue ebueyox3 jo eweN ON'IS

£6-2664 Buunp sebueyox3 aiewolny oju; PauaAU0? 8q 0j peosodoid seBueyox3 Jo isi]



221 Written Answers
lichampaili Project in Andhra Pradesh

897. SHRI DATTATRAYA BANDARU:
Wili the Minister of WATER RESOURCES
be pleased to state:

(a) the Ichampalli project in Andhra
Pradesh is proposed to be taken under the
Central Sector; and

(b} if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE OM THE MIN-
ISTRY OF WATER RESOURCES (SHRI
P.K. THUNGON) (a) No, Sir.

(b) Does not arise.
Import of Telephone Equipments

898. SHRI! ANIL BASU:
SHRIMATI SUSEELAGOPALAN:
SHRI AJOY MUKHO-PADHYAY:
SHRI TARIT BARAN TOPDAR:
SHRI RUPCHAND PAL:

Wil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) wnether the Government propose
io irnport telephone exchange equipments
to mee! increasing demand in the country;
anit

{bj it sc, the details thereof and the
rypes of aquipments for exchanges to be
imported?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS {SHRI
SUKH RAM): (a) No, Sir.

{t) Question does not arise in view of
answer to (3) above.

i Trenslation]
Telephone to Gram Panchayats in
Bihar
892. SHRI SURYANARAYANYADAV:

Wil the Minister of COMMUNICATIONS be
wiaassd to state:

PHALGUNA 10, 1914 (SAKA)
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(a) the number of Gram Panchayats in
Bihar where telephone facilities have been
provided during 1990-91, 1991-92 and 1992-
93,

(b) the number of Gram Panchayats
without such facility at present; and

(c) the time by which this facility is likely
to be provided to remaining villages?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) 35,1005 and626 (upto 31-
01-1993) respectively.

(b) 6823 as on 31.01-1993.

(c) 31st March, 1995.

{English]

Rural Electrification in
Gujarat

900. SHRI HARIBHAI PATEL:
SHRI N.J. RATHVA:

Willthe Minister of POWER be pleased
to state:

(a) the number of villages electrified in
Guijarat during the Seventh Five Year Pian
particularly in Chhota Udaipur region and
the number of Scheduled Caste and Sched-
period;

(b) the amount earmarked for the pur-

' pose during the Seventh Plan and the amount

given to Gujarat till date;

(c) whether the Govemnment propose to
expand the Rural Electrification scheme to
more areas,

(d) if so, the target fixed for such expan-
sion in Gujarat during the Eighth Five Year
Plan period and the amount likely to be
spert for this purpose;
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(e) the average rural electrification in
Gujarat as compared to the national level;
and

(f) the step taken by the Govemnment to
bring the average at par with national level?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHR! P.V.
RANGAYYA NAIDU): (a) Gujarat Electricity
Board (GEB) has reported electrification of
2034 villages during 7th Five Year Plan in
Gujarat State out of which 170 villages were
electrified in Chhota Udaipur Taluk. During
7th Plan GEB has reported electrification of
2983 Scheduled Caste !ocalities in Gujarat
State, of which 30 Scheduled Caste locali-
ties were form Chhota Udaipur Taluka.

. (b) The amount earmarked for this pur-
pose during 7th Plan and amount released
to GEB under REC programme is as under:-

MARCH 1, 1993
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(Rs. in Lakhs)

Allocation Disbursement

12026 13487

In addition to above Rs. 1654 lakhs
were allocated and utifised under State Plan.

(c) to (f). Gujarat has already achieved
cent per cent level of village electrification in
the state except for 222 village as on 31.3.92
which are declared as not feasible for elec-
trification. However, funds would be pro-
vided to the State for energisation of
pumpsets and load intensification works.
The state-wise targets however, are de-
cided on year to year basis during the
Annual Plan discussions, keeping in view
the overall availability of financial rescurces
and other necessary inputs for rural electri-
fication programme.

During the current and next financial
year the financial and physical allccation for
Gujarat are as under:-

Year Amount Village pumpssts

. (Rs. in Crores) electrification energisation
1992-93 22.40 - 15500
1993-94 25.40 - 17600

In addition to the above, Rs.7 crores
and Rs. 10 crores have been provided for
system improvement work in rural area of
Gujarat during the year 1992-93 and 1993-

94 respectively.
issue of Visas by Malaysia

901. SHR! HARI KISHORE SINGH:
Will the Minister of EXTERNAL AFFAIRS
ba pleased to state:

(a) whether Malaysia introduced a new
legdaﬁon in regard to issue of visas to

(b) # so, the details thereof and the

reasons therefor;

(c) whetherthe Govemment have taken
up this matter with that country; and

(d) if so, the outcome thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) Yes, Sir.

{(b) The new legisiation makes it man-
datory for visa appalicants from india ( as
well as from Pakistan, Bangladesh and Sri
Laiu)aoappiymmhadvmwm
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(c) Yes, Sir.

(d) There have been recent indications
that the Malaysian Govemment would re-
view the visa regulations.

World Bank Assistance to Kerala

902. PROF. K.V. THOMAS: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether the World Bank has given
any assistance for water project to Kerala;

(b) if so, the details thereof;

(c) whether any request for assistance
is pending with the World Bank for Urban
development in Kerala; and

(d) if so, the details thereof and the time
by which the said assistance is likely to be
made available to Kerala?

THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON): (a) and (b). Yes, Sir. The worid
Bank had provided financial assistance of
US$ 8.30 million to Kerala for Kallada Irriga-
tion and Tree Crop Development Project.
This project has since closed in 1989. Be-
sides, Kerala is also a participant in the
World Bank assisted National Water Man-
agement Project.

(c) and (d). Information is being col-
lected and will be laid on the table of the
House.

Funding of Projects by REC in Gujarat

903. SHRI SOMJIBHAI DAMOR: Will
the Minister of POWER be pleasedtostate:

PHALGUNA 10, 1914 (SAKA)
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(a) the names of projects under the
various schemes of electrification in Gujarat,
for which funds had been sanctioned by the
Rural Electrification Corporation during 1991-
92;

(b) the amount released for each such
project so far; and

(c) the district-wise names of profects
sent by the Gujarat State Electricity Board to
R.E.C. for approval during 1992-93 along
with the latest position in each case?

THE MINISTER OF STATE FOR
POWER (SHRI P.V. RANGAYYA NAIDU)
(a) and (b). During the year 1991-92, a sum
of Rs. 2256 lakhs was sanctioned by Rural
Electrification Corporation (REC) while a
sum of Rs. 2254 lakhs was released for
various rural electrification schemes in
Guijarat as per details given below:-

(Rs. in lakhs)

Funds Funds
sanctioned Released

1. . Normal Programme 860 859

2. Special Project 496 496
Agricutture (SPA)

3. System Improvement
Schemes (Sl) 900 899

2256 2254

(c) Guijarat Electricity Board submitted
53 projects for energisation of pumpsets
under SPA and 7 projects under SI
Programme., All the above SPA projects
have been sanctioned which 4 S| projects
have also been sanctioned. The district-
wise break-up of SPA and S| schemes are
given in statements | and I respectively.
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[ Translation]

Project Undertaken by IAAl in
Maldives

904. SHRINAWAL KISHORE RAL:
SHRI H.D. DEVEGOWDA:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Intemational Airports
Authority of India had accepted an offer to
construct a project in Maldives;

{b) if so, the details thereof;

(c) whetherthe IAAI has suffered losses
while implementing the projects;

(d) if so, the details thereof;

(e) whether the reasons of loss have
been ascertained; and

(f) if n6t, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b}. The Hulule Airport Project
was awarded to Intemational Airports Au-
thority of India {IAAl) for a total value of Rs.
10.32 crores in April, 1978 and it was com-
pieted in November, 1981 at a cost of Rs,
13.83 crores.

(c) and (d). Loss of Rs. 3.57 crores was
suﬂamdbylAthm L

(o) The following ase s i teesons:
- (1) Moscincig of uplmmt whh oab-

constractor dus 0 @ity ek s part in
exsculion reuuliing v St Sverdun.

(a),ogthpynm
(f) Does not arise.

PHALGUNA 10, 1914 (SAKA)
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Treaty of Friendship and Cooperation
with Russia

905. SHRIK THULASIAH VANDAYAR:
Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the Treaty of Friendship
and Cooperation was signed with Russia
during the recent visit of Russian President
to India; and

(b) if so, the salient features thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) Yes, Sir.

{b) The Treaty spells out of the prin-
ciples which are to govem bilateral relations
such as respect for independence, sover-
eignty, teritorial integrity, non-interference
in each other's intemal affairs; affirms re-
spect for each other’s foreign policy prin-
ciples and identifies principai areas of coop-
eration such as trade, economic scientific,-
technological, cutture, environment, educa-
tion, information social welfare, health, com-
bating crime, particularly terrorism etc.

T.V. Transmitters/Transponders in
Orissa

906.DR. KARTIKESWAR PATRA: Witl
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of T.V. transmitters/
transponders functioning in Orissa, at
present;

(b)mﬂ\ed)ovemmi&rscwef
the entjre population in the State; and

(c) # not, the steps taken or proposed to
be taken to cover cent percent population in
the State?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
(a) and (b). Twenty-five TV transmitters at
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present, cover approximately 77% popula-
tion of the State.

{c) On compiletion of the TV transmitter
projects presently under implementation/
envisaged to be set up in Orissa, it is ex-
pected that about 84.7% population will be
covered by TV services.

{ Translation]

Postal and Teiephone Services in
Orissa

$07. SHRI GOVINDA CHANDRA
MUNDA: Willthe Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether postal and telephone ser-
vices in Keorghar Mayurganjand Sundargarh
district of Orissa are satisfactory;

{b) if not, the reasons therefor;

(c) the steps taken toimprove the above
services?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir.

(b} Does not arise.

(c) The following steps have beentaken
to further improve postal and telephone
services in the Districts:

Postal Services:

Transmission and delivery of mails is
under constant monitoring.

Telephone Services:
0] Theworkotreplaoememdelectrc»

{s) Gram Panchayat Public Tele-
phones are provided.

MARCH 1, 1983
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Agreement with Russia in Radio and
T.V. Field

908. SHRIMATIKRISHNENDRA KAUR
(DEEPA): Will the Minister of INFORMA-
TION AND BROADCASTING be pleasedto
state:

(a) whether any agreement has been
signed with Russia in the ficld of exchange
of Radio and Television and other informa-
tion;

(b) if so, the details thereof;

(c) whether the present agrecmeni is
different from the earlier one; and

(d) if so, the details of variation therein?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGHDEOC):
(a) Yes, Sir.

(b) The agreement inter-alia contains
the following important provisions:

i) encouraging co-cperation between
the news agencies, and the institutes
for joumalism and mass communica-
tion of the two couniries.

i) exchange of expests in the field of
inforamtion and information related
technology,

i) to exjand faciites for accredited cor-
respondents in accordance with the
national legisiations of the two coun-
tries.

iv) dissemination of infocimation bulle-
tins and other publicaticans by dipio-
matic, consular and other official mis-
SIONS.

v) exploring the prospects of hokding
seminars, workshops and
colloquiums in the field ¢f informa-
hoei.
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vi) ‘encouraging the continuation of co-
operation between radio-television

vii) exchange of personnel and material
on campaign planning, printing, de-
signing and mounting of exhibitions
with special emphasis on social
themes.

(c) Yes, Sir.

(d) The basis of present agreement is
that the earlier agreement was with erst-
while USSR. There are slight modifications/
aiteration in the formulation of tems.

Flood Contort in Maharashtra

909. SHRI SUDHIR SAWANT: Wil the
Minister of WATER RESOURCES be
pleased to state:

(a) whether any survey has been car-
ried out by the Union Government to evalu-
ate the measures to be taken to control
fioods as also hamess water resources in
Maharashtra;

(b} it so, the details thereof; and

(c) the steps being takne by the Gov-
emment to hamess water flowing into the
seainthe State as alsoto increase the under
water table by artificial recharge?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) and (b). Survey to evaluate
the measures to be taken to control floods
as also to hamess water resources in
Maharashtra has not been done by the
Union Govermment.

(c) So tar 14 major and 157 medium
projects have been compieted upto March
1992 creating a total irrigation potential of 2
million hectares. Schemes for artificial re-
charge of ground water are also envisaged
to be carried out by Central Ground Water

PHALGUNA 10, 1914 (SAKA)
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Board.
[ Translation)
Conversion of Telephone Exchanges in
u.p.
910. SHRI CHINMAYANAND

SWAML:
DR. P.R. GANGWAR:

Wiil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the district-wise location in U.P.
where eléctronic exchanges have been set
up so far and proposed for new electronic
Exchanges, existing separately;

(b} the distnct-wise location of tele-
phone exchanges aproposed to be con-
verted into electronics; and

(c) the time by which all the exchanges
are likely to be converted?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The information is given in
statments | and Il.

(b) The information given in statement-
T

(c) All the non-electronic exchanges

excepting 10 MAX-I exchanges and 8

CROSS during BAR excanges are planned
to be converted'to electronic exchanges the
8th Plan.

STATEMENT
District kst of Electronic Exchanges
1. Name of District AD (Allahabad)
AD-CTX (AHahabad CTX)
AD-EIOB (Allahabad E-10B)
Ad-M.M Fortgan; (Allahabad M.M.
Fortganj)
AD-T.P. Nagar (Altahabad)
Bhaswan

Choorpur
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District list of Electronic Exchanges Mursan
Sasni
Handia Sikandrabad
Jhusi Vijaygarh
Karchhana Karimpur
Lalgopalgang
Manauri ° - Name of District AMD Almora
Mau Aima
Meia Almora
Naini Artola
Nawabganj Bageshwar
Fhaphamau Baijnath
Phulpur Chikyason
Shandergarh Dwarahat
Shasoan Ganai
Sirsa Jainti
Soraon Kapligair
Sirathu Kasardevi
Manjhanpur Kaugani
Bara Kogi
Ajhurua Ranikhet
Tarikhet
2. Name of District AG (Agra) Bhanoli
AD-NERA Name of District AZM Azamgarh
AG-RLU (Agra - RLU)
Etmadpur Ambari
Fatehabad Azamgarh
Fatehapur Sikri Bilariaganj
Jagner Jeanpur
Kheragarh Kotisa
Kudol Lalganj
Bukata Mubarakpur
Shamsabad Phulpur
Sikandra Rani Ki Sarai
Agra Saraimir
Kirauli Mubarkpur-il
Bodla Phariha
Mallupur Chandpatti
3. Name of District ALG (Aligarh) Kapatanganj
Aligarh-B Name of District BRK Barabanki
Atrauli
Chaharra Dewasharif
Gonda Borhsal
Harduaganj Fatehpur
Hathras Jn. Haiderganh
iguas M asalli
Jalali Neora
Kasimpur Ramshanehi Ghat
Khair Rudali
Larpur Safdarganj
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7. Name of District BJO (Bijnore)

Dhampur
Kalagarh
Kiratpur
Nehtaur
‘Sedhara

8. Name of District BLI (Ballia)

Ballia

Bansdih
Basantpur
Belthara Road
Bhimeura
Chhitauhna
Chiteragaon
Garwar ...... Chilkhar
Lalganj

Maniar

Nagra

Phephna
Raniganj

Rasra

Ratsar

Reoti

Sahatwar
Sikandarpur
Tola Siswan Rai
Ujiar Bharuli

9. Name of District BNA (Barnda)

Atarra
Baperu
Badausa
Banda

Banda ‘B’
Bsrgarh
Bharatkoop
Bisanda
Chitrakoot
Kamasin
Karvi ‘B’ ....Karvi
Khurhand
Manikpur
Mataundh
Mau-Chhibbo
Naraini

Orani
Rajapur
Tindwari

PHALGUNA 10, 1914 (SAKA)
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10. Name of District BR Barreilly

11.

12.

Aonla
Baheri
Bareilly-B
Bhojipura
Meerganj
Nawaganj
Pitameerpur
Ricoha
Senthal- Bhil
Devchara

Name of District BRH Bahraich

Bhinga
Ekauna
Gilalla
Girjapuri
Jarwal Road
kaiserganj
Mihi Purwa
Nanpara
Pyagpur
Risia
Shivpur

Name of District BSR Bulandshahar

Anoopshahar
Aurangabad
B.B. Nagar
Beian
Bugrasi
Bulandshahar-2
Chhatari
Dankaur
Debai-A
Debai-B
Gulaothi
Jahangirabad
Jahangimpur
Jargaon
jewar

Kakire
Karanbass
Karora
Kasana
Khanpur
Khusja
Mekhena
Narora
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District list of Electronic Exchanges

13.

14.

15.

Pahasu

Raeupura
Shikarpur
Sikandrabad
Sikandrabad-SAT ’
Siyana

Agathatal

Name of District BST (Basti)

Harraiya
Kaptanganj
Khalilabad

Maghar
Mahso

Munderwa
Nagar Bazar
Rudhauli

Name of District BDA Badaun

Baerala

Bilsi

Dataganj

Islam Nagar

Sahaswan

Ujhani

Wadzirganj

Name of District CM Chamoli

Agustmuni
Badrinath
Gauchar
Ghat
Gopeshwar
Guptakashi
Joshmath
Karanptryag
Langasu
Nanderyag
Pioalidoti
Rudraprayag
Tharali

Gwaldam
Pokhari

Nauti

Narayan Bazar,
Gaurkikund

MARCH 1, 1993
T

17.

18.

19..

Written Answers252
Name ef District DN Dehradun

Chakrata
Dakpathar
Dehradun-B
Dolwala
Gujrara

Koti .
Laltapur
Nathuwala
Raiwala
Rajpur
Ranipokhari
Rishikesh

'Name of District Deoria

Barhaj Bazar
Bhatpar Rani
Bhatani
Pathardeva
Cartainganj
Gauri bazar
Hata

Kasia
Padrauna
Rudrapur
Salempur
Sedrohi
Deoria
Ramkala
Sonaularam
Padrauna-ll

Name of District Etawa

Aliganj

Etah-B
Ganjdundwara
Jalesar

Patiali

Soron

Kasganj

Name of District Etawah

Adhalda
Ajitmal
Bharthana
Bidhuna
Dibiapur

Ekdil

Etawah
Jaswantnagar
Lakhna
Etawah-i|
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20.

21.

22.

23.

Name of District Ferozabad

Ferozabad
Kotla

Name of District Farrukhabad

Dhieramau
Farrukhabad-B
Indergarh
Kaimganj
Kamalaganj
Manjhana
Saurikh
Shamsabad
Tirwa
Farrukhabad

Name of District Fatehpur

Bindkhi
Dhaudagra
Fatehpur
Ghazipur-Kasba
Khaga
Kishanpur

Kora Jahanabad
Malwan

Name of District Faizabad

Akbarpur
Ayddhya
Baskhari
Bikapur
Darsannagar
Faizabad IND. AR
Faizabad ‘C’
Faizabad-B
Gossiganj
Haswar
Jalalpur
Katehari
Kumarganj
Maharua
Motinugar
Pura
Suhawal
Tanda
Faizabad

25.

PHALGUNA 10, 1914 (SAKA) Written Answers254
24.

Name of District Gonda
Doconel ganj

Dhanepur

Jhilahi

Mankapur

Maskanwa

Nawabganj

Tulsipur

Belasar

Utraula

Wazirganj

Name of the District Gorakhpur
Bansgaon
Barhalganj
Bhathat
Chaurichaura
Compeerganj
Dihghat

Gola Bazar
Gorakhpur
Hamahi

Hata Bazar
Kalriram

Nai Bazar
Pali

Pipiganj
Pipraidh
Sahjanwa
Sardar Nagar
Sikariganj
Uruwa Bazar
Mad

. ** Name of district GZB (Chaziabad)

Bahadurgarh
Chhapraula
Chirauri

Dadri

Dhaulana

Duhai-

Farid Nagar
Garh Mukteshwar
Ghaziabad L-871
Ghaziabad L-873
Hapur

Loni
Muradnagar-A
Muradnagar-B
Noida-A

Noida-B

Naorpur

Pataia

Pilkhirwa
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27.

28.

29.

District list of Electronic Exchanges

Rauli
Simbholi
Surajpur
Tilpatta
Vaidpura
Vidyut Nagar
Shakti Nagar

** Name of District GZP (Ghazipur)

Bhadavra
Dildamagar
Gahmar
Ghazipur
Nandganj
Sadat
Saidpur
Zamania
Mohmadabad

** Name of District {(Hardwar)

Bahadrabad
Hardwar
Igbalpur
Jhaepera
Manglaur
Roorkee
Lakar

** Name of District HDI (Hardoi)

Hardoi-B
Madhoganj
Pehani
Sandi
Sandila
Shahabad
Sallawan

** Name of District HMP (Hamirpur)

Barwa-Sumerpur
Charkhari
Hamirpur

lohauli

Kabari

Kulpahar

Kurara

Mahobad
Maskara

MARCH 1, 1993

31.

Written Answers256

Panwari
Raghul
Rath
Banat

** Name of district JAL (Jalaun)

Ait

Baoni

Jalaun

Kalpi

Kondh

¥otra
Kuthond
Madhogarh
Orai

Orai UPSIDC

. ** Name of District JI (Jhansi}

Bijauli
Chirgaon
Garautha
Gursarai
Jhansi
Mauranipur
Moth
Poonch
Ranipur
Samthar

. ** Name of Distnict JNP (Jaunpur)

Gaura Badshahpur
Kerakat

Khetasarai

Machhli Shahhar
Mariahun

Satharia

Shahganj
Mungrabadshahpur

** Name of District KP (Kanpur)

KP-Benarlu-1V
KP-Benariu-V
KP-Kalyanpugriu
KP-Kidwainagriu
KP-Krishnangri
KP-Lajpatnag E t0
KP-mali Road E 10
KP-lpnag-RLU-IlI
KP-TAX BLDG-RLU-VI
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35. **Name of District KPR (Kanpur Rural)

37.

B

Akkarpur
Araul
Bidhnu
Bilhaur
Bithoor
Chaubepur
Ghatampur
Jainpur
Jhinjhax
Mandhana
Pukhrayan
Rania
Roora
Narwal
Cerapur

. ** Namae of District LMP (Lakhimpur)

Aliganj
Bankeyganj
Bhira

Dhaurahra

Gola

LMP Mandi Samit
Mailani
Mohammadi
Nighasan
Sampumna Nagar
Singhai

Tikonia

Behgam
Lakhimpur-1:

** Name of District LTP (Lalitpur)

Bansi
Jaxh::un
Lalitpur
Laipur ‘5"
Meh:gnt
Taibehs’

. ** Neipe o Dvsmict LW fLucknow)

Arjunyarj
Bakshi-Ka-Talab
Banthra

Chinhs,

Haiord

g

PHALGUNA 10, 1914 (SAKA)

39

41.
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Kakori
LW-Gomtinagar
LW-Kaiserbagh
LW-Mahanagar-B
LW-Rajajipuram
LW-TP-Nagar
Malihabad

Mali
Mohanlalganj
Rahimabad
Sameshi

** Name of District MAH (Maharajganj)

Anandnagar
Brijmangan;j
Ghughali
Laxmipur
Mahrajganj
Nautanawa
Paniyara
Partawal
Purandarpur’
Siswabazar

. **Name of District (Mau-Nath Bhawan)

Adn

Amila
Dohrighat
Ghosi
Kopaganj
Madhubani -
Mau N.B.
Mohamadabad
Ratanpur

** Name of District MP! (Manipuri)

Aryapur Khera
Bewar

Bhegaon

Jasrana

Karha,
Mainpurni-B
Makhanpur
Sirsaganj
Busaganj-ll Exch.

. ** Name of District MRD (Moradabad)

Amroha
Behjoi
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District list of Electronic Exchanges Bisawar
. Chhata
Bilari Chhoti Kara
Dhanaura Farah
Gajraula Gokul
Hasanpur Govardhan
Kunderkee Kosi Kalan
Moradabad-B Math .
Thakurdwara Mathura ‘B
Mathura ‘A
43. ** Name of District MRZ (Mirzapur) Raya
Refunary-
Dhunar Sadabad
Kachhawa Sadabad ‘B
Kailhat Shergarh
Mariban Sonkha
Ahraura ) Vrindaban ‘A
Ghorawai Vrindaban ‘B
Naraihpur
Madhupur 46. ** Name of District MZN. (Muzaffar
. Nagar)
44. ** Name of District MT {Meerut)
Rabri
Agarwalmandi Baghra
Aminagar Sarai Beghrajpur
Baraut Ramraj
Behsooma Budhana
Binauli Charithawai
Chhaprauli hasanpuy L.ohar
Boundry Road Jansathmai
Leputhwa Jhinjhana
Daurala Kairana.
Doghat Khandhla
Hastinapur Khatauli
inoholi Miranpur
Jani Morana
Kharkhonda Muzaffar Nagar-8
Khekra Purkaiji
Kishanpur Bral Shahpur
Kithore Shamli
Lawar Sisauli
Madhsa Thana Bhawan
MT-C-DOT UNN
MT-E-10B Chapoar
Parikshitgarh Khatauli-li
Rataul Basira
Sakauti
Sardhana 47. ** Namé of District NT (Nainital)
Sisauli ,
Phalawda Bazpur
Bhimtal
45. ** Name of District MTR (Mathura) Bhowali
Gadarpur

Baldev ‘ Garampani
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Garinebi
Haldi
Haldwani
Jaspur
Jeolikot
Kaladhungi
Kashipur-A
Kashipur-B
Katima
Kidhha
Kundeswari
Lalkuan
Lambachaur
Motahaidu
Mukteshwar
Nainital -A
Nainital - B
Pant Nagar
Peeru Madara
Pratappur
Ram Nagar
Rani Bagh
Rudhrapur
Sitarganj
Tanakpur
Padampuri

. ** Name of District PAO (Pauri)

Bubakhal
Dogadda
Kotdwar
Lansdown
Naugaon Khali
Pabu
Pun-A
Pauri-B
Satpuli
Srinagar-A
Srinagar-B
Thalison
Dhumakat
Madhi

Kot
Kanskhet

. ** Name of District PIT (Pithoragarh)

Askiote
Champawat
Dharchula
Didihat
Gangolihat

PHALGUNA 10, 1914 (SAKA)

50.

51.

53.

Written Answers 262

Jhulaghat
Lohaghat
Munsyari
Pithoragarh

** Name of District PLB {Pilibhit)

Bisaipur
Hardaspur
Majhola

Puranpur
** Name of District (PTB) (Pratapgarh)

Antoc

Kala Kankar
Kohdour
Kunda
Lalganj (A)
Babaganj
Patti
Pratapgar
Dewanga ij
Ranigani
Sangrar..garn

. Name of Distgrict RBL {Raibareli)

Bachhrawan
Dalmau
Deeh
Furshatganj
Jais
Katghar
lalganj
maharajganj
Raibareli
Salon
Samrauta
Tiioi
Unchahar

** Name of District RMP {(Rampur)

Bilaspur -
Swar

. ** Name of District SHN (Saharanpur)

Ambehta
Beharigarh
Behei
Chitkana
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District list of Electronic Exchar.:1es
Deoband
Gagalhari
Gangoh
Nagal
Nakur
Nanauta
Rampur manihari
Saharanpur-C
Sarsawa
Talheri Durg
Titron
Muzafferabad
Chhutmalpur

55. ** Name of District (Siddharth Nagar)

Bansi
Dumariganj
ltwabazar
Tetribazar (SIDD)
Shohratgarh

56. Name of District SUN (Shahjahan PU)

Allahganj
Banda .

Gutaiya

Jalalabad
Khudaganj
Khutar - .
Powayan .

Shahjahanpur-B
Tihar -
57. ** Name of District (Sonebhadra)

Chopan
Churk

Dalla

Dudhi

Pipri
Rihandnagar
Robertsganj
Robertsganj-1|
Pipri-il

58. ** Name of District STP (Sitapur)

Biswan
Hargaon

MARCH 1, 1993
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Karauna
Khairabad
Laharpur
Mahmoodabad
Maholi
Mishrikh
Neemsar
Paintepur
Sidhault
Kamlapur
Silupur-ii

** Name of District SUL (Sultanpur)

Amethi
Barausa
Dhanpatganj
Dostpur
Gauriganj
Jagdishpur
Jagdishpur (1.A.)
Jamo
Kadipur
Koeripur
Kureehar
Kurwar
lamehau
Musafirkhana
Ramgan;
Raniganj
Semari
Shukul Bazar
Sultanpur
Surapur
Kadipur-tl Exch.,
Prithviganj

** Name of District TEH (Tehri)

Chamba
Deopryag
Kemptyfall
Neinbagh
Narendranagar
New Tehii
Tehri
Bhagirathpuram
Gaunali
Anjanisani
Jakhnidar
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61. ** Name of District UNO (Unnao)

62.

63.

Achalganj
Bhangarmau
Bhagwantnagar
Bichhia
Bighapur
Nawabganj
Purwa
Safipur
Hasanganj
Ugu
Sumerpur
Shoramau
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STATEMENT -li

List of New Exchanges proposed to be

opened during 93-94.

S.No.

Name of Distnct  Name of Station

1.
2.

** Name of District UTK (Uttar Kashi)

Barkot
Bhatwari
Dunda
Maneri
Naugaon
Uttarkashi

** Name of District VS (Varanasi)

Ashnaw
Babatpur
baburi

Barahuli
Chahania
Chakia
Chandauli
Gyanpur
Harhua
Jagatpur
Kamalpur
Kotawa
Mahrajganj
Persipur
Rajatalas

Ram Nagar City
Saidraja
Suriyanwa
Thatra
Umaraha
VS-Donia-RLU
VS-Biseserganj
VS-Durbakund
VS-Mahmoorganj
VS-Sheopur
Khamaria
Koirauna
Sindhora

®© ® N o

11.
12.
13.
14.
15.
.16.

17.

18.

19.

‘Agra
Aligarh

Almora

Bareilly

Barabanki

Basti
Faizabad
Hardoi
Jaunpur

Muzaffar Nagar

‘Nainital

Pauri
Pithoragarh
Raebareli
Saharanpur.
Sitapur

Sultanpur

Mathura

Mirzapur

Jaingora

Baragarh
Loda

Sanganpur
Putaldevi
Paras Khera
Mehrgaon
Chhol

Nathua Khan
Kotwa Sadar

Bhanpur
Newada
Nagetha
Itauni i)azar
Sidduquipur
Betalghat
Lalpur
Srikot

Vin
Trisundi
Phundpuri

- Mahe

Sarai Malai

Katra
Pondebaba
Dhamaur
Bishanganj
Gosa»gan;
Ramaganj
Pattauni
Khursandee

Kotwa Raj
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STATEMENT - lll

List of Exchanges likley to be converted into electronic during Feb. and March, 1993.

S. No. Name of District Name of Station Type of equipments
1. Barabanki Barabanki 1KRLU

2 Bijnore Nazibabad 1000 L C-DOT
3. Bulandshahar Bulandshahar 2KRLY

4. Basti Basti 2048 P ILT

5. ‘ Farrukhabad Kannauj 1000 L C-DOT
6. Gonda Gonda 2048 P ILT

7. Hardwar Jwalapur 1 KRLU

8. Moradabad Chandausi 1400 L C-DOT
9. Rampur Rampur 3K PRX
[English] tﬁemby?

Major/Medium Irrigation Projects
Under Execution

911. SHRI H.D. DEVEGOWDA: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) the number of Major and Medium
irmigation projects which are under execu-
tion State-wise;

(b) the expenditure incurred so far in
these projects;

(c) the amount required to complete
these projects; and

(d) the total area comes under irrigation

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON): (a) A Statement giving the
number of State-wise on-going irrigation
projects is enclosed.

(b) to (d). Accoridng to assessment
made during 1992, based on the tentative
figures upto March, 1992, an expenditure of
Rs. 25, 110 crores has already been in-
curred upto 3/92 and approximately Rs.
38,620 crores is required to complete these
projects. These projects envisage to create
additional irrigation potential of 15.2 million
hectares.
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Intemnational Film Festival of India

SHRI GURUDAS KAMAT:

SHRI SANAT KUMAR
MANDAL.:

SHRI GOVINDRAQ.NIKAM:

DR. SUDHIR RAY:

SHRI! VILAS MUTTEMWAR:

g12.

Willthe Minister ofINFORMATION AND
BROADCASTING be pleased to state:

(a} whether the 24th International Fiim
Festiva! of India held recently in New Dethi
suffered from amny adminristrative snags;

(b) if so, the reasons for various pitfalls;

(c) the total expenditure incurred on the
Film Festival, break-up wise of the amount
spent on (i) foreign delegates; (i) indian
guests; (iii) publicity and (iv) sundry items;
and

(d) the total revenue eamed from the
various film shows? ‘

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGHDEO):
(a) No, Sir.

(b) Does not arise.

(c) The Government sanctioned bud-
get of Rs. 106.50 lakhs for organising 24th
Intgemational Film Festival of India. The
item-wise breakup is broadly as follows:

(iy Foreign delegates :Rs.41.1€lacs

(i) Indian guests :Rs. 7.86 lacs .,
(iii) - Publicity :Rs.13.00lacs
(iv) *Sundry items :Rs. 44 .48lacs

(All other items including trahéport, rent
of theatres, freight, insurance etc.)

(d) Total revenue earned from sale of
tickets from vanous film snows was Rs.
19,52,740/-.
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Optical Fibre Facility in Kerala

913. SHRI P.C. THOMAS: Will the Min-
ister of COMMUNICATIONS be pleased to
state:

(a) whether the govemment propose to
start optical fiber facility for telephone lines
in Kerala, especially in areas where distur-
bances due to trees are more;

(b) it so, the steps taken in Kottayam
and Emakulam in this regard; and

{c)whether Kottayam-Maduraiare likely
to be .connected with Ettumanoor, Pala,
Erumely and Peermade?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) There is no proposal to use
optical fibre facility for local telephone lines.
However, optical fibre media is used in long
distance network and for junction lines be-
tween felephone exchanges.

(b) For junction lines following optical
fibre link have been planned to be commis-
sioned during 8th Five Year Plan in Kottayam
and Emakulam divisions.

Kottayam Divison
(i). Kottayam - Chingawanam

(i) Kottayam - Vaikom

(i)  Changanacherry - Alleppey
(iv) palai - Kuravilangad
(v) Palai - Erattupettah

Emakulam Division
Emakulam Alwaye - Angamally -

K'alfc):y
(i)  Alwaye - Parur
(i)  Munnar - Adimaly
(iv)  Munnar - Marayur

(v) Peeramade - Kumily.
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(c) There are proposals to connect
Kottayam with Madurai partly on microwave
medium in the section Kottayam to Kumily
covering Peermade and partly on optical
fibre cable in the section Kumily to Madurai
during the 8th Plan period. However, there
are also two proposals in this region for
providing (a) between Kottayam and
Erattupetta covering Ettumanoor, and Pala
and (b) between Peermade and Kumily
during 8th Five Year Plan. Erumely is, how-
ever, not included in the schemes.

Deportation of lllegal Immigrants

914. SHRI PARASRAM BHARDWAJ:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whetherthe Govemment have taken
up with Bangladesh the issue of deportation
of millions of illegal Bengladeshi immigrants
in Indial and

(b) if so, the details thereof and the
progress made on the issue?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH)a(a) and (b).
We have taken up the question of illegal
immigrants from Bangladesh in India with
the Government of Bangladesh on%everal
occasnons in the past. We have conveyed
olr concern, to the Goverfiment of
Bengladesh over the sderiousness and
magnitude of the problems created in some
states of India. We have also emphasised
the need for their cooperation and a mean-

- ingful dialogue to resolve this issue. During

" the visit of Shri R.L. Bhatia, Minister of State
for Extemnal Affairs, to Dhaka in Decembere
1992, it was agreed that official-level discus-
sions on the subject would take place in
Dhaka.

[Translation]

Vayudoot Service from Ratnagiri
Airport

915. DR. GUNAWANT RAMBHAU
SARODE: Will the Minister of CIVIL AVIA-
TION & TOURISM be pleased to state:
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(a) whether Vayudoot service has been
withdrawn from Ratnagiri with effect from
july 1991;

(b) if so, the reasons therefor;

(c) whether there is any proposal to
reintroduce the service from Ratnagiri; and

(d) if so, the time by which this serv';ce

" is likely to be reintroduced?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (d). Vayudoot operations to
Ratnagiri were discontinued in September,
1989 due to operational constraints.
Vayudoot has noimmediate plans to restore
operations to Ratnagiri.

Joint Women Mountaineer party

916. SHRI KAMLA MISHRA
MADHUKAR: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether a joint Woman Mountain-
eer party of India and Nepal is likley to scale
Mount Everest in March, 1993;

(b) if so, the details of the participants;
and - ‘ ’ '

(c) whether any women from Bihar is
participating in it?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (b). Yes, Sir. The india-
Nepalese women’s Everest Expedition team
1993 consists of 17 Indian members and 7
Nepalese members.

(c) No Sir.
[English
Visit of Prime Misusier of Spain
917.  SHRIMATI BIEHU KUMARI
DEVL:

SHHRi MBRUTYUNJAYA
NAYAr:
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SHRI KESRI LAL:
SHRI INDRAJIT GUPTA:
SHRI CHANDRESH PATEL.:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Prime Minister of Spain
visited India recently;

(b) if so, the purpose of the visit; and

(c) the subjects discussed during the
visit and the outcome thereof?

THE MINISTER OF STATE IN THE

~MINISTRYOF EXTERNAL AFFAIRS (SHRI
R.L. BHATIA): (a) Yes, Sir.

(b) The purpose of the visit was to
receiprocate the visit of former PM Shri Rajiv
Gandhi to Spain in 1988 and PM's transit
visit to Spain in June 1992.

(c) Subjects discussed during the visit
included all aspects of bilateral relations and
regional and intemational issues of mutual
interest such as the European Community,
South Asia and economic reforms. It was
agreed to strengthen bilateral trade and
investment, and meetings were held be-
tween Indian business circles and the visit-
ing delegation. Prospects of cooperation in
the fields of tourism and science and tech-
nology were discussed, and Agreements
were signed on avoidance of double taxa-
tion, cultrual exchange and cooperation in
combating terrorism, drug-trafficking and
. organised crime.

Operation of Pﬁvate Airlines

918. SHRI HANNAN MOLLAH:’
SHRI RUPCHAND PAL:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the number of flights of private
airlines operating before the strike of the
pilots route-wise ; and

{b) the details of increase in their num-
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ber during the strike, route-wise?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). Prior to the strike by
pilots of Indian Airlines, during November,
1992, 760 flights were operated by air taxi
operators, carrying 52,013 passengers.
During the strike period (from 10.12.92 to
24.1.93), 1879 such flights were operated
carying 1,63,541 passengers, Route-wise
details are being collected and will be laid on
the table of the House.

Funds to T.V. Serials Producers

919. SHRI VILASRAO NAGNATHRAO
GUNDEWAR: Will the Minister of INFOR-
MATION AND BROADCASTING be pleased
to state:

(a) the funds provided by the Govern-
ment to the producers to make serials dur-
ing the last three years;

(b) whether all those serials have been
telecast for which funds have been provided
by the Government;

(c) if not, the reasons therefor;

(d) the loss suffered by the Govern-
ment as a resuit thereof; and

(e) the action being taken by the Gov-
emment in this regard.

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGHDEO):
(a) An amount of Rs.21.71 crores was sanc-
tioned by Doordarshan to outside producers
duringthe lastthree years forthe production
of commissioned programmes including
serials.

(b) No, Sir.

(c) Some have already been telecast,
the telecast of others would depend upon
Doordarshan’s overall programme require-
ments from time to time.
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(d) and (e). Programmes are commis-
sioned by Doordarshan to meet its
programme objectives, which are to be re-
viewed periodically.

Power Projectsw in Rajasthan with
World Bank Assistance

920. SHRI GIRDHARI LAL
BHARGAVA:; Will the Minister of POWER
be pleased to state:

(a) whetehr the Government of
Rajasthan has submitted proposals to the
Union Government to set up thermal power
projects with the World Bank assistance;

(b) if so, the detials thereot; and

(c) the time by which these projects wil!
be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRi P.V.
RANGAYYANAIDU): (a)to(c). Proposalifor
setting up a thermal power proiect of 2 x250
MW at Suratgarh in Rajasthar which har
been received from the Rajasthan Siate
Electricity Board, was recommended tc the
Department of Economic Affairs, for seek-
ing World Bank assistance. The project has
not been appraised by the Wor'c bank so
far.

Fish Processing Unit in Gujarat

921. DR. K.D. JESWANI: Wili the Min-
isterof FOOD PROCESSING INDUSTRIES
be pleased to state:

(a) whetherthe Union Govemment pro-
pose to set up any fish processing unit in
Guijarat with the foreign assistance; and

(b) if so, the details of the foreign assis-
tance and the location of the units?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): {a) No,
Sir.

(b) Does not arise.
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Mysore Airport

922. SHRIMAT!I CHANDRA PRABHA
URS: Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) when the Mysore Airport was con-
structed;

(b} the total ariount spent on the airport
for different purposes during 1992-93;

(c) the total number of aircrafts arriving
and departing every day from this airport;

(6) whether there is any proposal to

- hand over the above airport to any private

party; and

{e) if s, irie details thereof?

THE MINI" "ER OF CiVIL AVIATION
AND TOURIEM (SHRI GHULAM NABI
AZAD): {a) M sore aerodrome was taken
over by the f entra! Government from the
erstwhile State Govemment of Mysore un-
derthe Federal Financial Integration Scheme
on 1.4.1950.

(b) The Nationai Airports Authority has
incurred during 1992-93 an expenditure of
Rs. 1.8 lakhs approximately on staff sta-
tioned for maintennace of the aerodrome.

{c) At present, no scheduled air service
operates toffrom Mysore airport.

(d) No, Sir.
(e) Does nor arise.
[ Transiation)

Approval of Muhane and Nilajan
Reservoir in Chatra District

923. SHR{ UPENDRA NATH VERMA:
Wiit the Minister of WATER RESOURCES
be pleased to state: ’

(a) whetherthe Union Govemment have
sanctioned Muhane Roservoir Scheme in
Gaya district and Nilajan Reservoirin Chatra
district in Bihar;
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(b) if so, the time by which these are
likely to be completed; and

(c) if not, the position regarding the
progress made thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON}: (a) to (c). The
project reports on Mohane Reservoirscheme
and Lilajan reservoir scheme after examina-
tion in Central Water Commission have
been sent back to the State Government of
Bihar in June. 1988 and February, 1987
respectively for modification in accorzance

with the gruidelines of the Central Water .

Commission. These proiects are not in-
cluded inthe 8th Pian Proposals of the State
Govemment.

{English)
Norms by Private Airlines

924. SHRI RAM VILAS PASWAN: Wili
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether proper safety norms are
not being observed by the Airtaxi cperators;

(b) if so, the details thereof; and

(c) the steps proposed to be taken in
this regard?

THE MIN!STER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): {a} to (c). The Director General of
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Civil Aviation has constituted safety audit
teams to monitar implementation of the
safety norms observed by the Air Taxi op-
erators. Appropriate action including penal
action is taken, whenever violation of safety
nomms is observed.

IDA Financial Assistance for
Irrigation

925. SHRI DHARMANNA
MONDAYYA SADUL:
SHRIYASHWANTRAO PATIL:

Wili the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Government have
sought financial assistance from the Inter-
nationa! Development Association for irriga-
tion purposes in the country during the last
three years:

{b} if so, the details therefor; and

(c) the total assistance provided during
the period?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MIN:STER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGUON): (a) to (c). Yes, Sir. The de-
tails of Irrigation projects for which financiai
assistance from Intemational Development
Association has been sought during the last
three years are given in the enclosed
statement. These projects are at various
stages of appraicsal.
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Utilization of Funds for Tourist Project
in Uttar Pradesh

826. SHRI SHASHI PRAKASH: Willthe
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether funds sanctioned for differ-
ent tourist projects in Uttar Pradesh have
not been utilised in 1990-91 and
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1991-92; and

(b) if so, the steps proposed to be taken
in this regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Funds sanctioned and released
to Government of Uttar Pradesh for tourism
projects during 1990-91 and 1991-92 are as
follows:-

(Rs. in lakhs)
Year Amout Amout
sanctioned released
1990-91 397.87 222.25
1991-92 160.59 50.80

(b) The Central Department of Tourism
periodically reviews financial and physical
progress of the schemes for which funds
have been sanctioned by the Central and
any shortcoiming noticed by the centre is
brought to the attention of the State Govern-
ment for remedial measures.

Indraprastha Power Station, Delhi

927.SHRIJEEWAN SHARMA: Willthe
Minister of POWER be pleased to state:

(a) the quantum of power generated by
the Indraprastha power station during the
last two years, month-wise;

(b) whether any irregularity has been
detected In the purchase and consumption
iof fumace oil and coal at this power station
iduring the above period; and

. {c) if so, the details thereof and the
reasens therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER {SHRi P.V.
RANGAYYA NAIDU): (a) The monthwise
quantum of power generated by the
Indraprastha Power Station, Delhifrom Janu-
ary, 1991 to December, 1991 and from

/

January, 1992 to December, 1992 is as
under:

1991 1992

Million Units  Million Units
January 131.779 151.063
February | 115.295 147.805
March 158.811 i41 310
April 122.241 102.153
May 134.518 135.953
June 122.041 137.398
July 136.466 138.544
Augl'.lst 97.163 128.698
September 107.121 119.789
October 90.952 101.725
November 109.879 80.624
December 117.632 107.639
Total 1438.898  1492.101
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(b) No, Sir.

- (c) Does not arise inview of replytopart
(b) of the question.
[Transtation)

L.P. Transmitter at Adirajpur in H.P.

928. SHRI DILEEP SINGH BHURIA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a} wehter the Govemment propose to
install a low power T.V. relay transmitter at
Adirajpu in Jrabua district of Madhya
Pradesh; andd

(b; if so, by when it is likely to be
installed?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGHDEC):
(a) Yes, Sir.

(b) The transmitter is expac:ed to pe
commissioned during 1993-94.

[English)
Expansion of Coimbatore Airport
925. DR. (SHRIMAT.; K.S.

SOUNDARAM: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

{a) whether there is any proposal for
expansion of the Coimbatore airport;

{b) if so, the details thereot;

(c) whetiier the Govemment have re-
ceived any rnemorandum in this regard; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NAB!
AZAD): (a) No, Sir.

(b) Does not-arise.

(c) In the recent past no memorandum
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in this regard has ,beep received.

() Does not arise.
Direct Flight from Delhi to Trivandrum

930. SHRi RAMUSH CHENNITHALA:
Will the Minister ot Civil. AVIATION AND
TOURISM be pleased to state:

(a) whether there is any pranosa for the
introduction of direct flight from Delhi to

. Trivandrum;

{b) if so, the detaiis thereo!- and
(c) if not, the reasons thevefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHR!I GHULAM NAB;
AZAD). (a) . ic). Indian Aidines has
provided same ::ay connection at Bombay
for passengeis travelling between Delhiand
Trivandrum. Commercial and operational
considerations do not permit introduction of

_ direct flights a: present.

Pending Irrigation Projects of
Karnataka

931. SHRI G. MADEGOWDA: Willtha
Minister of WATER RESOURCES be
pleased to state:

(a) the detils of the irrigation projects in
Cauvery and Krishna river basins in
Karnataka, which have not been cleared
and the reasons thereof; and

(b) the time by which these are likely
to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY AND STATE IN MINISTRY
OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) While no Projectin Cauvery
Basin is under appraisal in Central Water
Commission due to on-going Cauvery Wa-
ter Disputes two major irrigation schemes
namely Upper Tunga and Ramthal Lift Irri-
gation in the Krishna Basin are with Central
Water Commission.
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Tha 8Btate Government is required to
comply with technical observations of ap-
praising agencies onirrigation planning, cost
and financial aspects, gate, barrage and
canal désigh aspects on Upper Tunga
Project. Also the State Government is
required to comply with technical observa-
tions on ground water, foundaticn engineer-
ing and costaspects in respect of foundation
engineering and cost aspects in respect of
Ramthal Project. Further, the State Gov-
emment has also to obtain clearance from
the Ministry of Environment and Forests
from environmental angle in respect of
Ramthal Lift lrrigation Scheme.

(b) The clearance of the above two
schemes depends upon how soon the State
Govemment is able to comply with the
comments of Central Appraising agencies
and secure clearance from environmentai
and forest angle.

Committee for Selection of Films

932. SHR! PANDURANG PUNDLIK
FUNDKAR: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased o
state:

(a) the number of non-official and
official members of the Central Fiim Salex-
tion Committee;

(b) the tenure of the members of the
committee;

(c) since how lomg each of the present
members is in the Committes;

(d) whether the Government propose
to increase the number of members of the
committee to ensure better selection of
films; and

{e) if so, by when?

THE MINISTER OF STATE OF THE
MINISTRY OF iNFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEG):
(a) The film selection committee junctioni g
at the Doordarshan Directorate consists of
3 non-officiais (drawi: from a panei of names
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appraved by the Govem,ment) and one

.

(b).and (c). The panel of non-officials
drawn up In October, 1991 is valid for a
period of two years.

(d) Thereis no such proposal atpresent.
(é) Does not arise.
Mismanagement In Power Sector

933. SHRI R. SURENDER REDDY.
Will the Minister of POWER be pleased to
state:

(a) whether aftention of the Govern-
ment has beer: drawr to the newsitermn cap-
tioned Warld Bank indicts power sector for
mismangemsnt appeared i the “Economic
Times” dated December 21, 1952

(b) whether the Govarnment have
examined the points rajzed by the Word
Bank;,

(©) if s0, the vetails thereof; and

(d) the reaction of the Government
thereto?

THE MINISTER OF STATE IN THE
MINiSTRY OF POWER (SHRI P V
RANGAYYA NAIDU;. (a) Yos Sir.

{byto{c. Attheinstance of the Ministry
of Power, comments of the india offica of the
World bank regarding implementation of
some of the Bank assisiad projects have
been received. Thne:n perception: of the
problems encountzrec during the project
formulatior and iimipiementation stage have
been notac by the Governmant of India.

[Transiation)

Expansion of Meatro - Channel
Programmes

924 SR GOVINDRAQ NiKAM: Will
the Ministzr of :NFORMATION AND BROAD-
CASTING he pleased to state:
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, (a) whether Govemnment propose to
expand the programmes of Metro Channel

and to convert it into a separate National -

Channet:
(b) if so, the details thereof; and

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION & BROAD-
CASTING (SHRI K.P. SINGH DEO): (a)
There is, at present, no proposal to convert
the existing Metro Channels of Doordarshan
into a separate national channel.

(b) Does not arise.
(c‘) if not, the reasons there for?
[English]
Review of Indian Telegraph Act, 1885

935. SHRI SANAT KUMAR MANDAL:
Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether the Government have
since considered the various recommenda-
tions made by an Expert Committee to
review the Indian Telegraph Act, 1885, par-
ticularly the continuation of the telephone
tapping powers of the Union Government
and the States;

(b) i so, the outcome thereof;

(c) whether the reaction of the State
Govemments has been sought in this re-
gard particularly to keep Section 5 of the Act;
and

(d) if so, the response of the State
Government thereon?

THE MINISTER OF STATEE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a)to (d) . Recommendations
are under consideration.

Schemes for Foreign Tourists
936. SHR! S.B. THORAT: Will the

Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:
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(a) whether the Govemment have
{aunched various schemes to attract foreign

‘tourists;

(b) if so, the details thereof, scheme-
wise; and

(c) “the estimated inflow, of foreign
tourist and foreign exchange eamings dur-
ing the current year?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). Yes, sir. There are
several schemes launched to attract foreign
tourists which include the development and
improvement of tourists infrastructure, iden-
tification and promotion of new destinations,
augmenting and improving of transport sys-
tems, promotion of fairs and festivals, pub-
licity through electronic and print media,
participation in special trade fairs and pro-
ducing promotional literature such as films,
posters and audio-visuals.

(c) Foreign tourist arrivals between
April 1992 and January 1993 were 15,24,830
and estimated foreign exchange eamings
Rs. 3,299 crores.

Capacity of Fruit and Vegetable
Processing Units

937. SHRI PRAKASH V. PATIL: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) the.installed capacity of fruit and
vegetable processing units in the country at
the end of the Seventh Five Year Plan;

(b) whether the Union Govemment
have formulated any plan to increase the
fruit and vegetable processing capacity dur-
ing the Eighth Five year Plan; and N

(c) if so, the details thereof and the
amount earmarked for this purpose, year-
wise and State-wise?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES 9SHRI TARUN GOGOI): (a)to
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(c). The installad capacity of fruit and veg-
etable processing atthe end of Seventh Five
Year Plan (31st March, 1990) was 7.54 lakh
tones. This Ministry has formulated a
number of Plan Schermes for implementa-
tion during Eighth Plan period. Besides,
Government have taken various steps like
deregulation, providing fiscal reliefs, etc.,
for development of fruit and vegetable pro-

PHALGUNA 10, 1914 (SAKA)

' Written Answers298

cessing industry and it is estimated that by
the end of Eighth Plan, the installed capacity
of fruit and vegetable processing industry in
the country will increase to 20 lakh tonnes.
While no State-wise amount has been ear-
marked for the Plan schemes, the various
Pian schemes formulated for fruit and veg-
etable processing sector and the funds ear-
marked for the year 1992-93



Written Answers 300

MARCH 1, 1993

299 Written Answers

62’8 - feor
oo dAsduiaey L
‘@ouejsisse
oS’ - Bupexew Buipiroid 10) pue spooj passedsosd uo Buisiueape ousueb 10) swayos ‘9
ov0 sdoH jo Buissesoid pue juswdojeaep 1o} eweyos ‘G
‘Buissesoid pue uoieAnnd
00'L WooJysnw 104 81njoruisesju; Jo Juewdojaaep 10§ ©UBISISSE 10§ 8WBYIS b
siemolb pue
GL'0 si0ss8201d ueemiaq sebexui| premyosq Bujueyibuess 1o} 8ouelsise 10} BUIBYIS e
‘'siun e|qelabap pue yni4 JO Juswyslge}se o} 10}0eS julop
00’ /seAleladoo) elelg pue sbBupieuspun "SIA0L) 8jelS 10} 8oUR)SSE J0) BWYIS 2
‘SE8le [Bin 8y} uj Senued
oS’k Bujuten pue bujssesnid pooy jo dn Buies Joj eoue)sISSE 10} OWOLOS b
(804019 Uj 'SY)
€ Z I
£6-C661 10} pexiewie3 spun- eweyas ue|d ey} jo eweN ON'IS

IN3W3LVLS



301 Whritten Answers
[Translation)

Telephone Advisory Committee in
Madhya Pradesh

938. SHRI SHIVRAJ SINGH
CHAUHAN: Will the Minister of COMMUN!-
CATIONS be pleased to state:

(a) whether the Telephone Advisory
Committee has been reconstitutec in
Madhya Pradesh;

(b) if so, the names of the members of
this Committee;

(c) if not, the reasons therefor; and

(d) the time by which it is likely to be
reconstituted?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir.

(b) Names of the members of Telecom
Advisory Committee for Madhya Pradesh
are given in the Statement below;

(c) and (d). Does not arise.

STATEMENT

1. Sh. Suraj Bhan Solanki, 65 South
Avenue, N.D

2. Sh.Mahendra Kumar Singh, 215, Nortth
Avenue, N.D.

3. Kum. Pushpa Devi Smgh C-2-2452,
Vasant Kunj, ND.

4. .Sh. AjitJogi, MP (RS), 44 Ashoka Road
ND.

5. Sh. Parasram Bhardwaj, 196, South
Avenue, ND.

6. Sh. Surendra Thakur, 202 South Av-
enue, ND

7. Sh.LalitJain, 6, Manaka Chowk M.L.A.,
Indore
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8.

1.
15.
16.
17.
18.
19.
20.

21.

23.
24,
25.

26.
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Sh. Motilal Dave, MLA, 6 Purana
Parvarik Khand, Bhopal.

Sh. Dhanik Patila, MLA, Purana Parvarik
Khand, Bhopal.

. Sh. Ajai Singh, M.LA. £-19, Shivaji

Nagar, Bhopal.

. Chief Secretary, Govt. of M.P.
. Sh.J.L.Rathore, Free L.ancer, Indore

. Sh. Brij Mohan Srivashtava, i01/17

Shivaji Nagar, Bhopal.

Sh. Prakash Dubey, Spl. Crores. of Nav
Bharat Times Bhopal.

Sh. Mahesh Pandey, Spl, Crores. of
Jansatta, Bhopal.

Dr. Mangalprasad, Station Road, Durg,
‘M.P

Dr. Mujib Rewa, Muijib Clinic, Rewa,
M.P.

Sh. Vijai Gupta,
Shahjanabad, M.P.

Sh. Jagdish neema, O/o Distt. Cong. (1)
Committe, Jhabua (M.P)

Advocate,

Sh. Khurshid Anwar, Ex. president,
Ratlam Dev. Aauth., Ratlam.

Sh. Eknath Aggarwal, Harda, Distt.
Hosangabad, M.P.

. Sh. Pramod Mehashwari, 73 Tilak path,

Indore.

Sh. T.C. Jethamalani, Ind. Estate,
Pologround, indore

Sh. Balkavi Bairagi, Ex. M.P., Post-
Manasa, Distt. Mandsaur.

Smt. Vidyavati Chturvedi, Ex. M.P.,
Toriya House, Chattarpur.

Sh. Keyur Bhushan, Ex. M.P.
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Brahmanpara, Raipur.

27. Sh. Krishan Singh, Ex. MP Fort Datia,
Bhind.

28. Sh.mahendra Singh, Ex. MP, Motimahal
Road, Gwalior.

29. Sh.BapulalMalyia Ex. MP, Moral (M.P.)

30. Sh. Babulal Solanki Ex. MP, 48,
Krishanpura, DEevas (M.P)

31. Dr. Prabhat Kumar Mishra, 58 MIG,
Nehru Nagar, Bilaspur.

32. Sh. Ajay Mushran, Ex. MP. North Civil
Line, (M.P.).

33. Sh. Rameshwar Neekhra, Ex. MP,
Gadararam Distt. Narsinghpur.

34. Sh. K.N. Pradhan, Ex. MP, Malviya
Nagar, Bhopal.

35. Sh. AzizQureshi, Ex. MP, Karbala Road,
Bhopal.

36. Sh. Kalicharan Sakaragayam, Ex. MP,
Khandwa (MP)

37. Sh. P.C. Sethi, Ex. MP, Ujjain (MP)

38. Sh. Pratap Bhaahu Shama Ex. MP,
Vidisha (MP)

39. Sh. Subhash yadav, Ex. MP Vill.
Borawa, distt. Khargone (MP)

40. Sh. Chakradhari Singh, Ex. MP.,
Surguza (MP)

41. Ms. Ram Rani Johar, MLA, Vidhayak
Vishram Grih, Bhopal.

[English]

Development of Telephone
Exchanges

939. SHRI HARADHAN ROY: Willthe
Minister of COMMUNICATIONS be pleased
to state:
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(a) whether indigenous research and
development of telephone exchanges are
not capable to meet increasing demand for
telephones in the country;

(b) the present position of country’s
R&D units; and

(c) the time by which the country is
likely to be self-sufficient in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) to(c). Forexpansion ofthe
Telecom network in the country, Telephone
Exchanges of different capacities are re-
quired. Cemtre for Development of
Telematics (C-DOT), and the Research and
Developmentwing of M/s. indian Telephone
Industries are angaged in the development
of indegenous telephone exchanges. Indig-
enously designed telep[hone exchanges ot
small and medium capacity are in produc-
tion/use in the country. Large capacity
digital telephone exchange is under devel-
opment. This is likely to be completed by the
end of the 8th Five Year Plan.

Upgradation of Indian Tourist Office
Abroad

940. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
CIVILAVIATION AND TOURISM be pleased
to state:

(a) whether there is any proposal to
revive and upgrade India tourist offices in
foreign countries; and

(b) if so, the details thereof?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). Review of Tourist
Offices abroad is a continuous process with
a view to promoting tourist traffic to the
country. Recently the tourist office at
Singapore has been revived and upgrades
to that of Regionai Director. A new office is
proposed to be opened in Seoul shortly.
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[Translation)

Telecom Faciities in Gujarat in Eighth
Plan

941. SHR! N.J. RATHAWA: Will the
Minister of COMMUNICATIONS be pleased
to state:

{a) whether the Govermment propose
to improve the telecommunication net-work
in Gujarat during the Eighth Five Year Pian;

(b) i¥so, the district-wise details thereof;
and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHR!
SUKH RAM): (a) Yes, Sir.

(b) The information is givanin attached
Statement.

(c) Question does not arise.
STATEMEMNT

For improving Teiscomm:unicaticns
Network in Gujarat, al' the palancs 59
manual exchanged are proposad t0 be con-
verted intc automatic exchange by 31.3.94.
District-wise number of exchanges t¢ he
automatised are as under:-

S!. No.  Name of District/SSA No. of Exchanges to be automatisad
1. Amreii . 2
2. Banaskantha {Palanpur} 2
3. Bharuch 4
4, Bhavnagar 4
5. Junagadh 6
6. ¥ieda 3
7. Mehsana 6
8. Fanchmachals (Godhra) 3

) S. Rajkot 6
10. Sabarkantha (Himatnagar) 4
1. Surat 8
12. Surendranagar 1
13. Baroda 4
14, Kutci {Bhuj) 2
15. Valsad 4
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In additionto the above, 350 small Type
(MAX.IIl) Electro mechanical exchanges
are also planned to be converted into elec-
tronic exchanges by 31.3.94 subjecttotimely
receipt of the equipment and other stores.

About 25 stations are proposed to be
provided with STD facility by 31.3.93 & 50
more stations are proposed to be provided
with STD during 93-94. Digital Trunk Auto-
matic Exchanges are planned at Bhavnagar,
Jamnagar, Bharuch during next year. Itis

-also proposed to provide STD to all the
Taluka headquarters by March 199%.

Expansion & modemisation pians are
being drawn for Gujarat for providing tele-
phones to the waiting appiicants progres-
sively during the 8th Five Year Plan, which
envisages:

1) to provide telephones practically
. on demand in Tribal & rural areas.
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(2)  Waiting period of telephone con-
nections not to exceed two years
for large telephone systems.
Hydro-Electric Projects in Bihar

942. SHRI LALIT ORAON. Wili the
Minister of POWER be pleased to state the
initial estimated cost, the time schedule for
compietion, the latest revised cost and the
time schedule for completion alongwith the
total expenditure incurred so far on each of
the onging hydro-electric projects in Bihar?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): The information re-
garding the initial estimated cost, the time
schedule for completion. the latest revised
cost and the time schedtile for completion
alongwith the total expenditure incurred so
far on each of the ongoing hydro-electric
projects in Bihar is given in Statement be-
low.
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NTPC’s Dues Against SEBs

943. SHRI SURENDRA PAL PATHAK:
Wiil the Minister of POWER be pleased to
state: )

(a) the amount of National Thermal
Power Corporation outstanding against each
State Electricity Board at present; and

(b) the steps taken or proposed tc be
taken by the Governmeni to realise the
amount? :
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THE MINISTER OF STATE IN THE
MINSITRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) The details of
National Thermal Power Corporation’s
outstandings against each of the State Elec-
tricity Boards as on 31.1.1993 are fumished
in Statement below:

(b) The steps taken for recovery of
dues include frequent visits and requests to
State Electricity Boards and State Govern-
ments by Senior Executives of NTPC,
organising meetings, recovery through Cen-
tral Appropriation, etc.
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[English] .
National Action Plan for West Bengal

944, SHRIHTENDRA NATH DAS: Will
the Minister of CIVILAVIATION AND TOUR-
ISM be pieased to state:

(a) whether there is any proposal re-
garding tousism to include some more areas
of West Bengal in the National Action Plan;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRi GHULAM NAB!
AZAD): (a) No, Sir.

(b} Does not arise.

(c) New areas wouid only be included
as and when the identified circuits/destina-
tions reach the prescribed ievel of deveiop-
~ ment.

Fruits and Vegetables
945. SHRI SHRAVAN KUMAR PATEL:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:
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(a) the position held by India amongst
vegetable and fruit producing countries dur-
ing the last three years, year-wise;

. {b) the total field of vegetablies and
fruits during the last three years, year-wise;

(c) the percentage of vegetables and
fruits that has been prncessed and value-
added during the iast three years, year-
wise;

(d) the exported value of processed
vegetables and fruits during the last three
years, year-wise; and

(e) the exported value of unprocessed
fruits and vec:'ables during the last three
years, year+ se?

MINISTRY OF FOOD WROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): {a) to
(e). As per the availabie information, india
is placed third in the production of fruits after
Braziland U.S.A. andsecondto Chinain the
production of vegetables. The total produc-
tion of fruits and vegetables is estimated to
be 70 million tonnes includidng 28 million
tonnes of fruits, out of which about 1% is
processed. The export of fresh and pro-
cessed fruits and vegetables is given as
under:

THE MINISTER ‘o%srme OF THE

(Value Rs. Crores)

Products 1989-90
Fresh fruits & 208.05
Vegetables
Produced 71.35

Fruits &Juices.

1990-91 1991-92
217.29 348.96
61.98 88.37

Missile Technology Control
Regime

946. DR. AK. PATEL:
DR. " LAXMINARAYAN
" PANDEYA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether USA has initiated any
revision of the Missile Technology Control
Regime (MTCR) to make strict guidelines to’
combat the proliferation of ballistic missiles
and to extend the scope of the regime as
reported in the Hindustan times February 2,
1993; and

(b) if so, the details thereof and the
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likely impact of the revised MTCR on India’s
missile and space programmes?

. THE MINISTER OF EXTERNAL AF-
FAIRS (SHRi DINESH SINGH): (a) Yes,
Sir.

(b) USA and other members of the
MTCR announced guidelines extending the
scope of restrictions from “missiles capable
of camnrying nuclear weapons' to “missiles
capable of canrying any weapon of mass
destruction,” thus lowering the thresholds
established earlier. Specificthresholds how-
ever, have not been announced under the
revised guidelines. In May 1992, the USA
impcsad an embargo on ISRO for a period
of two years in respect of components and
systems for space programmes. This em-

bargc is stil! in operation. Despite these

restraints, the Government is committed tc
pursuing the space programme with a view
to estabiishing a self-refiant base in space
sciences and space technology.

Applications from Pepsi Foods
Limited

947. SHRIMANORANJAN BHAKTA:
SHRI GEORGE FERNANDES:

Wil the Minister of FOOD PROCESS-
ING INDUSTRIES be pleased to state:

(a) whether the Government have
received any appiication from Pepsi Foods
Limited for setting up of food processing
industries durirg the last two years;

(b) i so, whether the Union Govein-
meiit have taked any decision on these
applications;

{c) # s, the details theraof, and

) # rins, the reasons for the delay?

THE IMNISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHR! TARUN GOGOi): (8)
Ko, Sir.

by o 43:. Dt not arise.
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[Transiation]

Regional Passport Office at Ranchi

948. SHRIRAM TAHAL CHOUDHARY:
Witithe Minister of EXTERNAL AFFAIRS be

pleased to state:

(a) whether there is any proposal to
open more regional Passport Offices in the
country;

(b) ‘if so, the details thereof;

_(c) whether such an office is proposed
to be opened at Ranchi in Bihar; and

(d) if so, the details therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
A.L. BHATIA): (a)to (d). The Govemment
is reviewing the network of Passport offices
with a view to improving the provision of
passport services. The review would con-
sider the need for additional passport of-
fices, their location and priority as also the
availability of necessary additional financial
and personnel resources.

ESI Scheme for ITDC State

949. SHRIMUMTAZ ANSARI: Willthe
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether a Delhi based unit of the
India Tourism Development Corporation has
neither issued cards nor extended any facil-
ity to the employees despite the fact that
they have been making recovery of E.S.I.

- dues for the last three years;

(b) if er., the reasons therefor; and

{c) the tima by which assistance pro-
posed to be extended to the employees?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a)to (c). ITDC has informed that
due to some administrative difficulties, ES|
authoritios could recently altot code number
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extending necessary benefits to the em-
ployees of its Dethi based unit w.e.{. Janu-

ary, 1991. Accordingly, the employees have
also been issued with ESi cards. (TDC has
taken up the matter with ES! authorities to
. rasike these benefits effective from Januery,
1980

[English]
Migher Eee for Visas by Pakistan

950. SHRIC.P.MUDALAGIRIYAPPA:
Wiltthe Minister of EXTERNAL AFFAIRS be
plaased O stale:

(@) whether Pakistan has decided to
busiid barbed-wire fence along its borderwith
india;

@) # s, the detaiis thereof.

{c} whether Pakistan has decided to
charge higher fee for extending visas to
Intians; and

(h lsothedotadsw

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b).
Govermment have seen reporic that Paki-
stan is considering the option of fencing its
bowder with india.

. {c) and (d). Pakistan has proposed an
ncrease in tho visa fees from Pak Rs. 1510
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Pak Rs. 200 and the fee forextension of viss
from Rs. 1510 Pak Rs. 2000. However, any
such increase can only be eflectod through
mutual consultations. Govemment hnva
taken this up with Pakistan.

Financial Assistance for Deep Sea
Fishing

951. SHRIN. DENNIS: Wil the Minis-
ter of FOOD PROCESSING INDUSTRIES
be pleased fo state:

{a) whather there is any proposal
extend financial assistance for deep sea
fiching in the country, particularly to Tamil
Nadu; and

(b) ¥ so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHR1 TARUN GOGOI: (a) and
(b). Ministry of Food Processing Industries
deep sea fishing in the country under vari-
ous plan schemes. In the year 1992-33, this
Ministry is implementing various plan
schemes, details of which are given in the
allotted Statement, under which assistance
to the deep sea fishing sector is being
extended. However, no proposal from the
State of Tamil Nadu has been received for
financial assistance so far, during the cur-
rent financial year.
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Hijack of Indian Airlines Plane

952. SHRI MANIKRAO HODLYA

GAVIT:

SHRI BALRAJ PASSI:

SHRI MOHAN SINGH
(DEORIA):

SHRI SHRAVAN KUMAR
PATEL:

SHRI RAJENDRA
AGNIHOTRI:

SHRI B. DEVARAJAN:

SHRI RAM VILAS PASWAN:

SHRI PARASRAM
BHARDWAJ:

SHRI PREM CHAND RAM:

SHRI RAM CHANDRA
GHANGARE:

SHRI SUBRATA
MUKHERJEE:

DR. ASIM BALA:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a). whether an Indian Airlines plane
was recently hijacked at Lucknow;

(b) if so, the details thereof including
the investigations made into it; and

(c) the action taken by the Govemment
thereon?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) Yes sir.

(b) The hijacker was carrying a small
cloth bag in which he had kept his lunch box.
He entwined white thread around two
wooden pieces tuming them in the form of
table tennis balls and kept them inside the
lunch box. These ball like objects were used
later by him to project the threat of the bomb.

(c) The hijacker has been arrested and
acriminal case registered against him by the
Police.
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National Food Processing Policy
953. SHRIMAT!I PRATIBHA

DEVISINGH PATIL: Wili the Minister of
FOOD PROCESSING INDUSTRIES be
pleased to state:

(a) whether the Govemment propose
to formulate any national Food processing
Policy; ’

(b) if so, the salient features thereof;
and

(c) the time by which the policy is likely
to be announced?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a)
Yes, Sir.

(b) and (c). The policy will address
issues relating to accelerated growth and
development of Food Processing Industries
with a view to augment employment
oportunities and incomes, both in rural and
urban areas, reduce post-harvest losses,
establish productive linkages between in-
dustry and tarmers, increase exports of
processed foods and generally suport the
productive efforts of agriculture and allied
acctivities. Action has been initiated for
formulating the policy.

[Translation)

Reaction in Bangladesh on Ayodhya
Developments

954. SHRIMRUTYUNJAYANAYAK:
SHRI CHITTA BASU:
SHRI KRIP CHALIHA:
SHRIPARASRAM BHARDWAJ:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whetherthe Government are aware
of the recent communal flare up in
Bangladesh resulting in large scale attack
on mincrity communities in the wake of
Ayodhya developments;
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(b) if so, the details thereof and the
steps taken by the Government in the mat-
ter;

(c) whether the Government are aware
of the so-called long march by thousands of
Bangladesh citizens through Indo-
Bangladesh border;

(d) whether the Government have
taken up this matter with Bangladesh; and

(e) if so, the outcome thereof?

_ THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) Yes,
Sir.

(b) According to information available
with us, some people were killed and alarge
number injured in violent reactions in
Bangladesh in the wake of Ayodhya inci-
dent. A large number of houses, commer-
cial establishments, and places of worships
belonging to the minority community were
reportedly attacked and damaged. Com-
menting on these tragic developments, our
Spokesman in this statement on January
22, 1993, stated, inter alia, “The violent
reactions in Bangladesh since December 7
which resulted in extensive damage to and
destruction of hundreds of temples, houses,
commercial establishments and other prop-
erties of the people belonging to the minority
community in that country have caused
untold sufferings and deep insecurity.
Hence, the attempt to present Bangladesh
as amodel of communal harmony cannot be
taken seriously.”

(c) Yes, Sir.

(d) Yes, Sir.

(e) Having taken note of the situation
arising out of the proposed Long March to
Ayodhya, the Government of india made a
strong demarche o the Bangladesh High
Commissioner in Delhi on January 4, 1983.
Further, our Spokesman stated that the
proposed Long March was an unacceplable
interference in our internal affairs and called
upon the Govemment of Bangladesh to

PHALGUNA 10, 1914 (SAKA)

Written Answers 330

prevent any illegal border crossing by
Bangladesh nationals. The Long March
was stopped by the Government of
Bangladesh at Dhopakhola, 5 kms west of
Jessore and 27 kms east of Benapole onthe
Bangladesh border.

Pakistan sponsoring Terrorism

- 955, SHRI KESHRI LAL: Will the
Ministerof EXTERNAL AFFAIRS be pleased
to state:

(a) whetherthe US and UK have taken
any steps to put Pakistan in the surveillance
list with a view to declare it as a ‘State
Sponsoring Terrorism’;

(b) whether the Govemment have
apprised the Govemnments of these coun-
tries about Pakistan’s support to subversive
and terrorist activities in Jammu and Kash-
mir and Punjab;

(c) if so, the details thereof and the
results achieved thereon; and

(d) the measures taken by the Govemn-
ment to create intemational awareness in
this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) The US
Govemment have deferred a decision to
name Pakistan as a State sponsor of terrcr-
ism but would be closely monitoring the
situation in this regard.

The UK Govemment has urged Paki-
stan not to allow material support for Kash-
mir miitants from within Pakistan.

(b) to (d). Government have and will
continue to apprise the intemational com-
munity, including the Governments of UK
and US, of the factual position regarding
Pakistan's volvement with terrorism directed
against India. There is international appre-
ciation for India position.
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Deodhar Commitiee on Metro Channel

956. SHRI RATILAL VARMA:

DR. RAMESH CHAND
TOMAR:

SHRI VILAS MUTTEMWAR:

SH GOPI NATH

“ APATHEL:

SHRI RAM BADAN:

SHRIMATI BHAVNA CHI-
KHILIA:

PROF. K.V. THOMAS:

SHRI DEVI BUX SINGH:

SHRI GURU DAS KAMAT:

SHRI SANAT KUMAR
MANDAL:

SHRI RAM
KASHWAN:

SHRI BAPU HARI CHAURE:

SINGH

Wilithe Minister of INFORMATION AND
BROADCASTING be pleased to stafe:

(a) the criteria adoptedfor the selection
of producers for Metro Channat,

{b) whether any time siot has been
aliotted to the private parties to telecast their
programmes on Metro Channel of
Doordarshan;

{c} # sc, the details thereof;

{d) the total number of applications
received upto January 31,1993 in this re-
gard

(e} the details of recommendations
made by Deodhar Commitiee; and

{f) the details of the recommendations
which have been taken into account in allot-
ting time?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR! K_P.SINGH DEO):
(a) The criteria for alloiment of time siots in
the one hour time chunk inlroduced from
26th January, 1993 on the Metro channel of
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Doordarshan at Delhi, Bombay, Caicutta
and madras is attached Statement-i.

(b) and (c). The detalls are attached
statement 1.

(9 350

(e) and (f). No time siots have so far
been allotied by the Air Time Committes of
India set up under the Scheme notified in
September, 1982. No recommendations,
formally adopted by the Air Time Committee
of India, have so far been received by the
Goverrsnont.

STATEMENTS
CRITERIA:

Time siots will be allotted on first come
sevved basis. . The basis of determination
Mbebymmpmted receipt
indicating time and date of submission of the
for time slots on the following basis;-

i) a half-an hour ime siot per week for
a minimum duration of 13 weeks or a max-
mum duration of 26 weeks. No time slots will
be allotted for periods ranging between 13
and 26 weeks.

{®) The pariies can also apply for two
hour ime slols per week but in any case no
party will be allotted more than two halt-an-
hour time slots, in a week If the party
chooses two hatf-an-hour time it can either
combine the two into one hour on the same
day of the week or can be spiit into two
separate half-an siotsinaweek. if the party
choses two half-an-hour timehour time siots
for different days of the same week.

(W) Preference, however, would be -
given to parties applying for 26 time siots in
comparison 10 those who apply for 13 time
slots.
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{Engfish]
Film to Flight Communalism

957. SHRI VIUOY KUMAR YADAV:
SHRI SURYA NARAYAN
SINGH:

Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Govemment have
received any cffer from film personalities to
produce film to fight communalism;

@) # so, the details thereof, and

(c} the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BACADCASTING (SHRIK.P. SINGH DEO):
{a}) No, Sir.

() and {c). Do rxt arise.

Fight Kitchen Wing of Hotel Samrat

958. SHRI INDRAJIT GUPTA: Willthe
Menister of CIVIL AVIATION AND TOUR-
iSM bs pleased to state:

(a} whether the ITDC has propcsed to
wind 1y s flicht kitchen wing of Hatel Samrat,
New Dethi;

(b) whether there is any proposal to
hand over business of the Indian Airlines to
some other private hoteliers; and

{c) if so, the details thereof?

.MARCH 1, 1993
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THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a)to (c). ITDC has not yet taken
any decision to wind up its flight kitchen wing
of Hotel Samrat.

Past Offices in Orissa

359. SHRI ARJUN CHARAN SINGH
SETHI: Wi the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of post offices and
telephone exchanges proposed tc be

cpened/actually opened during 1982-93 in
Orissa; catagory-wise and district-wise;

{b) the criteria and guidelines adopted
for opening branch post-officas in villages:

(c) whethor gram prachayat head-
quarters are given priosily in opening branch
Dpost offices; and .

{#} ¥ s0, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The total number of post
offices propased to be opened /actually
opened duwing the ysar 1932-93 in Orissa
Cixcle, category-wise and district-wise is
given in the atiached Statement-l that of
telephone axchange= is given Statement-il

®) mm"msgvenmme
attached Statement-ill

(c) and (d). Gram Panchayat villages
are given priority it other conditions are
satisfied.

STATEMENT
Departmental Extra Depamnenlal
subordinates (DSO) Branch Offices (EDBO)
(1) Post Offices proposed to 5 40
be opened during the year
1992-93
{2) Post offices actually opened 1 4
(Puri) (Mayubhanja- 2, Cuttack-

Balangir-1)
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STATEMENT-H

1) Number of telephone exchanges

category-wise proposed to be opened dur-
ing 1992-93 are as under:-

Category  No. of Exchanges
SAX 8
MILT 26
- DOT 7
2K-RLU 1

40

(2) Details ot telephone exchanges
actually opened (Cut of 47) district-wise
during 1992-93 are as under-

Name of District No. of Exchanges
Opened
Balasore 2
Cuttack &
Dhenkanal 4
Ganjam 6
Kalahandi
Koraput 2
Mayurbhanj 2
Phutbani 2
Puri 4
Sambalpur :
Sunidhargarh 1
Bolangir -
Keonjhar -
30

PHALGUNA 10, 1814 (SAKA)

* Written Answers342
STATEMENT-IlIl
Criterial and Guidelines for Opending
Branch Post Offices
(i) POPULATION

(a) In normal areas

3000 poputation in a group ar vileges
(including the proposed post village).

) inHily, Tnbal, Desert and inaczsine
areas:

500 population in an inlividual vilages
or 1000 gupyiation in 2 group of viages.

@ CRSTANCE
(@) in normai aczas.

The mirnum distance ey @ nesr-
est existing post office shovid be 3 Krns.

{b) in Hilly, Triiad, desert and inacoes-
sible Areas:

The distance limit will be tha sane as
above except that in hilly areas, the mini-
mum distance firnit can be relearxed by the
Directorate in case where such redaxation is
warranted by spedial circumstances which
shouid be clearly explained while submitting
a proposal,

{iii) zntcypated income
{a) In normal areas;

The minimum anticipated revenue
shnuld be 33 1/3% of cost.

(b) In ‘illy, Tribal, Desert andinacces-

sible areas

The minimum anticipeted incomBshould
be 15 % of the cost.
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[Translation] (vii)  Agreement between Ministry of
Home Aﬁairs and Russian Ministry
Bilateral Relations with Russia of Security.
(ix)  Memorandum en Science & Tech-
960. SHR! RAJENDRA KUMAR nology, and i
SHARMA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state. the steps (x) Exchange of Letters on Trade
taken/proposed to be taken by the Govern- Matters.

ment to strengthen further the bilateral rela-
tions with Russia?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): Bilateral
relations with the Russian Federation were
sought to be strengthened by the following
means:

(a) Establishment of diplomatic con-
tacts with the new Russian authorities;

{b) exchange of visits; political contacts

(c) negotiations for signing of agree-
ments on cooperation in various aspects of
bilateral relations.

As a resuit of these efforts, 10 agree-
ments were signed during the visit of the
President of Russia, Mr. Boris Nikolaevich
Yeltsin, to india from 27th to 29th January,
1993. These are:

(i) Agreement on Friendship and Co-
operation.

(i)  Agreement on Rupee- Rouble Ex-
change Rate,

(iii) Agreement on Defence Coopera-
tion.

(iv) Protocol on indo-Russian Consul-
tations.

(v) Agreement on Cultural Coopera-
tion.

(vi) Agreement on.Information.

(vii) Agreement on Combating Illicit
Traffic in Narcotics.

Further steps to strengthen our rela-
tions with Russia would be taken within the
frame work of the stipulations and objec-
tives embodied in the above agreements.

Telephone tc Villages Panchayats of
Rajasthan

961. SHRI GANGA RAM KOLI:
SHRI GIRDHARI LAL BHAR-
GAVA:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) the number of village of Panchayats
in Rajasthan provided telephone facility,
district-wise;

(b) the number of villages without
telephone facility, district-wise; and

(c) the target fixed for the year 19937
THE MINISTER OF STATE OF THE

MINISTRY OF COMMUNICATIONS 9SHRHI
SUKH RAM): (a) 4443 as on 31-01-1993.

~ District wise details are given in Statement-

(b) Number of Panchayat Villages with-
out telephone facility as on 31-01-1993 is
4719. The district wise details are given in
Statement-Il.

(c) Targets are fixed financial year
wise. For the financial year 1992-93, the
target fixed is 1800.
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STATEMENT-! S!I. No District No. of Panchayat
A . . . Villages
District -wise details of Panchayat Villages
provided with Telephone Facility in 23.  Pali 241
Rajasthan.
24. Rajsamand 102
Sl. No District No. of Panchayat
Villages 25.  Sawaina Dhopur 141
1. Ajmer 161 26.  Sikar 194
2. Awar 287 27.  Sirohi 086
3. Banswara 097 28.  Sriganganagar 238
4. Baran 047 29. Tonk 083
5. barmer 270 30.  Udaipur 202
6. Bhatatpur cgg
: Total . 4443
7. Bhilwara 147
€ TATEMENT-Il
8.  Bikaner 076
District-wise details of Panchayat Villages
9. Bundi 067 without Telephone facility in Rajasthan
10.  Chittorgarh 125 SI. No District No. of Panchayat
Villages
11.  Churu 179
1. Ajmer 115
12. Dausa 161
2. Al;war 190
13.  Dholpur 062
3. Banswara 223
14. Dungarpur 078
4. Baran 167
15.  Jaipur 266
5. Barmer 110
16. Jaisalmer 047
6. Bharatpur 283
17.  Jalore 175
7. Bhilwara 231
18.  Jhalwar 045
8.  Bikaner 116
19. Jhunjhunu 223
9. Bundi 114
20. Jodhpur 191
10.  Chittorgarh 257
21. Kot 951 1. Churu 099

22.  Nagaur 309 12. Dausa 064
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Sl. No District No. of Panchayat
Villages

13.  Dholpur 091
14.  Dungarpur 158
15.  Jaipur 220
16. Jaisalmer 079
17.  Jalore 089
18. Jhalwar 202
19.  Jhunjhunu 065
20. Jodhpur 147
21. Kota 111
22. Nagaur 151
23. Pali 080
24. Rajsamand i09
25. Swaina Chopur 282
26.  Sikar 134
27.  Sirohi 062
28. Srigangangar 334
29. Tonk 146
30.  Udaipur 290
Total 4719

[English]
lrrigation Projects

962. DR. KRUPASINDHU BHO!:
SHRI BHUBANESHWAR
. PRASAD MEHTA:
SHRI DATTATRAYA BAN-
DARU:
Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) the details of major, medium and

multipurpose projects approved by the
Govemment during 1992-93 State-wise;

(b) the estimated cost of those projects;

{c) the steps taken to implement those
projects; and

{d) the time by which these prqectsare
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN MINISTRY
OF WATER RESOURCES (SHRI P.K.
THUNGON): (a)to(d). A Statement giving
the names and details of the major, Me-
dium & multipurpose projects approved by
the Govemment during 1992-93 is en-
close. One project namely anaimaduvu

sd'ueduledforcomplenonmemPlanasml
provision of the spill over cost has been
made in the 8th Plan.
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Indo-US Relations

963. SHRICHITTA BASU:
SHRIGOPINATH GAJAPATHI:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government have
taken/proposed to take any specific steps to
strengthen further bilateral relations with the
US after the assumption of office by the new
president of that country;

(b) if so, the details thereof; and

(c) the various spheres which are to be
given proper stress to strengthen the bilat-
eral relations with that country?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) and (b).
Government attach very high priority to the
continued improvement in Indo-US rela-
tions, contacts have.been established with
the new US Administration. Govemment
propose to enhance interaction with the new
US Administration in order to further
strengthen bilateral ties, particularly in ar-
eas of mutual interest.

(c) Indo-US relations are multi-dimen-
sional. While our ongoing dialogue with the
US covers a large number of sectors, Gov-
emment attach particular importance to the
realisation of the potential which exists in

PHALGUNA 10, 1914 (SAKA)
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economic Technological and commercial
spheres.

NABARD’S Assistance to REC

964. SHRISOBHANADRESWARA
RAO VADDE:
SHRI RAMKRISHNA
KUSMARIA:
SHRIMATI
CHIKHLIA:

BHAVNA

Will the Minister of POWER be pleased
to state:

(a) the amount sought by the Rural
Electrification Corporation from NABARD
for its various projects in each State during
each of the last three years, till date;

(b) the details of such projects; ad

(c) the amount allocated and released
for each project so far?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (a) to (c). After
assessing the scheme-wise requirement of
funds and availability of resources, NABARD
makes a State-wise allocation of funds for
pumpset energisation under the Special
Project Agriculture Scheme of the Rural
Electrification Corporation. The State-wise
allocations and disbursements made by
NABARD in each of the preceding three
years is indicated in the Statement.
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Financial Assistance For
Orissa

965. KUMARI FRIDA TOPNO:
SHRI HARIBHAT PATEL:
SHRI SHIVRAJ SINGH
CHAUHAN:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(@) whether the Government have
received any proposal from Orissa, Gujarat
and Madhya Pradesh for financial assis-
tance for minor, medium and major irrigation

projects;

(b} the steps taken by the Govemment
for implementing the projects;

(c) if not, the reasons therefor; and

(d) the financial assistance provided for
the implementation of each of the projects
during 1990-91 and 19910927

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRI P K.
THUNGON): (a) No, Sir.

(b) to (d). Do not arise.
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[Translation)

Expansion of Telephone Exchanges in
Madhya Pradesh

966. SHRI RAMKRISHNA KUS-
MARIA:

SHRIMAT!I BHAVNA CHI-
KHILIA:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) the number of the telephone ex-
changes in Gujarat and Madhya Pradesh
expanded and modemised by the end of
1992, district-wise;

(b) the names of the districtin Madhya
Pradesh where the new telephone ex-
changes are proposed to be set up dur-
ing1992-93; and

(c) the details of telephone exchanges
the capacity of which is likely to increased?

THEMINISTEROF STATE FORCOM-
MUNICATIONS (SHRI SUKH RAM); (a)
Number of exchanges expanded and
modemised: Gujarat-566, Madhya Pradesh-
330 (Details in Statement-1).

(b) Number of Districts in MP where
new exchanges are planned during 1992-
93-41. (Details in Statement-Il).

(c) Number of telephone exchanges in
MP/ Districtwise where capacity is likely to
be increased-166 (Details in Statement-I!l)

STATEMENT -

Number of Telephone Exchanges in Gujarat and Madhya Pradesh Expanded and
Modemised by the end of 1992, District wise;

GUJARAT

SI. No.  Name of the District No. of exchanges expanded & modemised

1.41 Ahmedabad 39
(including
Gandhinagar)
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Sl. No.  Name of the District No. of exchanges expanded & modernised
2. Baroda 34
3. Rajkot 46
4. Surat 28
5. Bhavnagar 34
6. Bhuj 20
7.+1. Bulsar 21
(including Dangs)
8. Jamnagar 15
9. Jungarh 26
10. Amreli 19
11. Mehsana 55
12. Kheda (nadiad) 54
13. Sabarkantha 55
(Himatnagar)
14. Banaskantha 49
(Plalanpur)
15. Surendranagar 16
16. Bharuch 29
17. Panchmahals 22
(Godhra)
17+2=19 Total 566.
MADHYA PRADESH
Sl. No.  Name of the District No. of exchanges expanded & modemised

1.

2
3.
4

Balaghat
Bastar
Betul

Bhindi

3
€

4
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Sl. No.  Name of the District No. of exchanges expanded & modemised
5. Bilaspur 13
6. Chhatarpur 9
7. Chhindwara 22
8 Damoh 7
9 . Datia 2

10. Dewas 13
11. Dhar 15
12. Durg 5
13. Guna 4
14. Gwalioe 6
15. Hoshangabad 4
16. Indore 4
17. Jabalpur 10
18. Jhabua 3
19. Khandwa 1
20. Khargone 13
21. Mandla 6
22 Mandsaur 10
23. Morena 10
24.  _ Narisinghpur 14
25. Panna 1
26. Raigarh 7
27. Raipur 19
28. Raison 2
29. 4
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Sl. No.  Name of the District

No. of exchanges expanded & modemised

31.  Ratlam 6
32. Rewa "
33.  Sagar 16
34. Sarguja 8
35. Satna 2
36. Sehore 6
37.  Seoni 8
38.  Shahdol 2
39. Shajapur 9
Shivpuri 4
41.  Sidhi 2
42, Tikamgarh 4
43. Ujjain "
44.  Vidisha 6
45. Bhopal 2
Total 330
STATEMENT-II SI. No. Name of Districts
iy i
- proposed to be set up during 1992-93. 7. Chhatarpur
Sl. No. Name of Districts 8. Chhindwara
1. Balghat 9. Damoh
2. Bastar
10. Datia
3. Betul 1. Dewas
4. Bhind 12. Dhar
5. Bhopal 13. Durg
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Sl. No. Name of Districts Sl. No. Name of Districts
14. Guna 40. Uuam
15. Gwalior 41 Vidisha
16. Hoshangabad STATEMENT-III
17. Indore Details of Telephone Exchanges the
Capacity of which is likely to be increa =«
18. Jabalpur during 1992-93.
18. Jhabua Sl. No. Name of No. of Exchanges
Districts planned for

20. Knhandwa expansion
21, Khargone 1. Balghat 1
22. Mandia 2. Bastar 3
23. Mandsanr 3. Betual 2
24 Morena 4. Bhind 2
25. Narsinghpur 5. Bhopal 1
26. Raigarh 6. Billaspur 8
27. Raipur 7. Chhatarpur 2
28. Raisen 8. Chhindwara 4
29 Raigarh 9. Damoh 1
30. Rajnandagon 10. Datia 4
a1 Ratlam 11. Dhar 6

12.
32. Sarguja 2. Durg 2

13. 3
33. Sehore Guna

. * 14, Gwalior 2

34. Seoni )

15. Hoshangabad 7
35. Shahdol

16.  Indore 8
36. Shajapur

17.  Jabalpur 2
37. Shivpuri

18. Jhabua 3
38. Sidhi

19. Khandwa a
39.

Tikamgarh
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SI. No. Name of

No. of Exchanges

Districts planneq for
expansion
20. Khargone 10
21. Mandla 2
22. Mandsaur 16
23. Morena 10
24.  Narsinghapur 6
25. Rajgarh 8
26. Faipur 10
27. Rzjsen 4
28. Rajgarh 3
29. Rajnandagon 1
30. Ratlan 1
31, Rewa 1
32,  Sagar 3
33. Sarguja 5
34, BSatna 2
35. Sehore 2
36. Seoni 1
37, Shahdol 3
38. Sajapur 5
39. Shwvpun 2
43.  Tikmgarh 1
41,  Ujjain 4
42. Vidisha 2
Towal 166
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[English]
Arrival of Tourists

967. SHRI SUBASH CHANDRA
NAYAK: Will the Minister of CIVIL AVIA-
TIONAND TOURISTSMbe pleasedtostate:

(a) whether the target set for the arrival
of foreign tourists in 1992-93 has not been
achieved;

(b) if so, the reasons therefore;

(c) the number of foreign tourists ar-
rived till the end of 1992;

(d) the strategies proposed o he suapted
to increase the flow of tourists; and

(e) the details thereof?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRI GHULAM NAB{
AZAD): (a) and (b). A growth target of 10
percent in tourist arrivals was expected
during 1992-93 and there was a continuous
upsurge in tourist traffic till November 1992.
However, the tragic happenings in Ayodhya
and its aftermath alongwith the strike in
Indian Air lines imposed a severe set-back
to tourism. The overall increase in tourist
arrivals during the financial year is , there-
fore, expected to be lower than the target.

(c) The number of foreign tourists who
visited the country during 1992 was 1867651.

(d) and (e). The strategies proposed for
increasing the flow of tourists to the country
include effective publicity and reassurance
campaigns in the overseas markets, im-
provement of infrastructural facilities, inten-
sive development of specific circuits and
special tourism areas and diversification of
tourism facilities.

Development of Sindhudurg as a
TgmiﬂSpotinMahamhtn

968. PROF. ASHOK ANANDRAO
DESHMUKH: Will the Minister of CIVIL
AVIATION AND TOURISM be pieased to
state:
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(a) whether any aerial survey of
Sindhudurg, Maharashtra was conducted
with a view of develop it as a tourist spot; and

{b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (&) and (b). No, Sir, However,
Sindhudurg has been declared as a special
tounsm area on the basis of a proposal
received from the State Govemment.

Agiistion by Employees of
Deoordarshan/AIR

963. DR. SUDHIR RAY:
SHRI SOMJIBHAI DAMOR:
SHRI PRAFUL PATEL:

will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a} whether the Doordarshan and the
AIR employees have been agitating for bet-
{ar tenms and conditions;

(b) i so, the details of their demands;

(c) the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGH DEO):
(a) and (b). Different associations of profes-
sional groups of employees working in All
india Radio and Doordarshan have been
representing from time to time grievances
relating to their service conditions. The
heads of the electronic media as well as the
officers of the Ministry have been in con-
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(c) Itis not possible always to meet all
the demands. While some demands in the
past have been satisfactorily met, there are
some demands such as revision of pay-
scales, etc., which it has not been possible
to meet so far. However, as of now, no
association is engaged in any agitation.

[Translation)
Poﬂv Offices in Uttar Pradesh

970. SHRI RAJVEER SINGH:
DR. LAL BAHADUR RAWAL:
SHR! RAJENDR AGNIHOTRI:
SHRI CHETAN P.S.
CHAUTHAN:

Will the Minister of COMMUNICA-
TIONS be pieased fo state.

(a) the numbear of vilages without post
offices/sub post offices proposed to be
opened xyz opened out of them particulady
in Aligarh, Bareily and Badaun and Badaun
diStrict during 1991-92 and 1992-93; and

(c) the time by which the remaining
villages are likely to be provided with this
tacitity?

. THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (3} The number of villages
without Post Offices in U.P. is 90285,
Districtwise information is not readily avail-
able.

(b) The districtwise and category wise
details of post offices sanctioned during
1991-92 and 92-93 are given in Statement-
| and |l respectively. The number of post
offices sanctioned during theso two years in
districts Aligarh, Bareilly and Badaun is a
under:

their grievances and demands
Year Aligarh Bareilly Badaun
91-92 6 6
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Against the target of 500 Extra Departmen-
tal Branch Post Offices and 10 Departmen-
tal Sub Post Offices in U.P., 489 Extra
Departmental Post Offices were sanctions
during Annual Plan 1991-92. Against An-
nual Plan 1992-93, 77 Extra Departmental
Branch Post Offices and 5 Departmental
Sub Post Offices have, so far, been sanc-

PHALGUNA 10, 1914 (SAKA)
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tioned against the target of 75 Extra Depart-
mental Brach Post Offices and 10 Depart-
mental Sub Post Offices in U.P.

(c) No time frame can be given as the
post offices are opened subject to fulfiiment
of prescribed norms and availability of funds
and targets fixed in this regard.
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Assistance to up For Surface Water

971. SHRI RAJENDRA AGINIHOTRI:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whetherthe Government are consid-
ering to provide funds for the development
of surface water storage structure in
Bundelkhand, a Small Irrigation project in
Jhansis circle, Uttar Pradesh aided by Dutch
govemment during 1993-94;

(b) if so, the amount allocated by the
Government so far; and

(c) if not, the reasons therefor?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES (SHR! P.K.
THUNGON): (aitof{c). The proposalforthe
Development of Surface Water Storage
Structures in Bundelkhand, Uttar Pradesh,
is in the pipeline for the Dutch Assistance.
The Joint Indo-Dutcch Mission fielded in
September, 1932 to pre-apprise the project
found to proposai of the State Government
insufficient. The Missionhas recommended
reformulation of the Project.

{English]

Development of Tourist Spots Sin
Maharashtra

972. SHRI ANNA JOSHI:  Will the
Minister of CIVIL AVIATION AND TOUR-
ISM pe pleased to state:

(a) whetherthe Union Govemment have
received any proposal from the Govern-
ment of Maharashtra for the development of
new tourist spots during 1991-92; and

(b) if so, the details thereof and the
allocations proposed to be made for this
purpose during 1992-937

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). The Centrai Depart-

MARCH 1, 1993

Written Answers 396

ment of Tourism had received 8 proposal
from the Government of Maharashtra for
development of following new tourist spots
during 1991-92:-

1. Latur

2. Sindkhedraja

3. Maner
4. Sillod
5. Amboli

6. Malshej Ghat
7. Kateraj
8. Ridhhapur

All these proposals amounting to
Rs.1.03 lakhs have been sanctioned.

Pak Anti-India Campaign in Germany

973. DR.D.VENKATESHWARA RAO:
Willthe Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whetherthe Government are aware
of the recent reports regarding Pakistan
launching of anti-india campaign in Ger-
many;

(b) whether the Government have
exam:ned these reports; and

(c) if so, the steps taken by the Govern-
ment in this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) and (b).
Government have seen reports to this ef-
fect.

(c) Government have and will continue
to appnse Germany of India's position on
various issues. There is generally
acknowledgement of the rationale of India's
views, including atthe highest political levels
in Germany.
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Eastern Region as Tourist
Centre

974. BASUDEBACHARIA:
SHRI ZAINAL ABEDIN:
SHRI ANIL BASU:
SHRIUDDHAB BARMAN:
SHRI TARIT BARAN TOPDAR:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(aj whether there is any proposal to
promote Eastern Regicn as a major tourist
spot; and

(b) if so, the details thereof?

THE MINISTER OF CIViL AVIATION
AMD TCJRISM (SHR! GHULAM NABI
AZAD!. {a) and (b;. The Department of
Tourisim actively promotes tounism 1o India
as a whole, including the Easterr region.
The promotional activities undertaken in-
clice printing of publicity material. produc-
tion of films and audio-visuals and
arganisat:on of fair s and festivais i associa-
ton withi the State Goverriments. Wide
publicty 5 also given through local and
averseas tourist offices. e Central De-
partmei ® »f Teunsm a'se etends financial
assistance to augment o urini afrastruce

wie

2ot Life insurance Scheme in
Assam

575, SHRI PROBIN DEKA. Wil the
Mirusier ot COMMURNICATIONS be pleased
1o stae:

(a) the steps taxen cduring each of the
last three years fur promoting Postal Lite
insurance s-heme in Assam; and

() the 1arge! fixed for 1992-93 and the
achievernents made so far?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNIZATIONS (SHRI
SUKH 1AM, (a) The foliowing steps were
iaker during the last three years for promot-
inghe YL scheme in Assan.
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YEAR 1990-91

(i) Publicity through hoardings, neon-sign
boards and advertisements in newspa-
pers.

(i) Personal contact programmes, meet-
ings and drivers were organised through
field staff.

YEAR 1991-92

Publicity was made through advertise-
ments in local newspapers and two souve-
nirs. Revised bonus rates were given wide
publicity.

(1) Publicity was made through distribution
of handouts, caiendars, plastic covers
and souvenir items to pros.active
insurants.

(iii; Functions were organised 1o celeorate
PLi- Day during the Nationa! Postai
Week and on the occasion of award of
Silver Certificates io fieid officers.

YEAR 1992-93

(Publicity was organised through hoard-
ings and banrers in Handlocm Expo
Exhibition {December 1992-Jaruary
1993 held at Guwahati)

(i) ublicity was made through distiibution
&t caiendars.

(o) Target for the year 1592-33 for
Assam Circle is Rs. 20 crores. Achievement
upto January 12153 is Rs. 13.01 croras.

[Translation)

Allocation of Funds for Tourism in
Bihar

976. PROF. RITA VERMA
SHRI RAM LAKHAN SINGH
YADAV:
SHRI LAL BABU RA!:

Will the Minister of CIVIL AVIATION
AND TOURISM be pieased to state:
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(a) the details of the amount allocated
bythe Union Govemnment and actually utiised
by the State for development of tourism
during each of the last two years, State-
wise;

(b) whether the Central assistance
provided to the States for this purpose has
nat been fully utilised in some States;

(c) if so, the reasons therefor and the
action taken thereon;

{d) the names of present centrally
sponsored tourism projects in Bihar and the
amourt incurred thereon during the above
period;

{e' whether the Union Government

propose 10 develop some more tourist spots
in the State with foreign assistance; and

() i so, the details thereof?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABi
AZAD;. (a) Statement -I showing the
amount allocated by the Central Govern-
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ment and utlised by the State Govemments/
Union Territories during the last two years is
enclosed.

(b) and (c). The Central Department of
Tourism periodically holds meeting with the
State Tourism Officers 10 assess and review
physical andfinancial progress of the projects
sanctioned under central assistance and
any short-coming noticed are pointed out o
the State concemed for remedial mea-
sures.

(d) Statement I and i showing the
status of the projects sanctioned during
1990-91 and 1991-32 are enclosed.

(e) and (f). A Buddhist Circu in Bihar
and Uttar Pradesh is being developed with
Japanese assistance. The estimated cost
of the project is Rs. 220.43 crores and a soft
term loan from Japan amouniing to Yen
9.244 billion has been agreed upon. The
Nationa! Park Service, U.S.A Has under-
taken the preparation of concept pian for
development of heritage sites along the
Buddhis! circuit in Bihar. A draft plan for
Bodhgaya, Nalanda, Rajgirand Vaishalihas
been submitted to the Government of Bihar.
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Financial Assistance to Subarnarekha
Project

977. SHRI CHHEDI PASWAN: Will the
Minister of WATER RESOURCES will be
pleased to state:

(a) whetherthe Union Governmenthave
stopped the financial assistance to
Subamarekha Project in Orissa in view of
interstate dispute between Orissa and Bihar;

(b) if so, the reasons therefor;

(c) the details of dispute regarding this
project between the two States: and

(d) the stepstaken by the Government
to resolve this dispute so that the Central
assistance is provided for this project?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES( SHRI
P.K.THUNGON): (a) No. Sir. The Planning
Commission has allocated an outlay of Rs.
795.00 crores for the project during the 8tn
Five Year Plan. An outlay of Rs. 80.00
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crores was recommended by the working
group for the project during 1992-93.

(b) to (d) Do not arise.

[English)

Current Affairs Programmes on
Doordarshan

978. SHRI HARIN PATHAK: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) the number of proposals of current
affairs programmes received by various
Doordarshan Kendras during 1992; and

(b) the details of programmes selected
for telecast by each Kendra?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
(a) & (b) : While none of the Doordarshan
Kendras received any proposal, the
Doordarshan Directorate received 223 pro-
posals out of which 27 were selected. De-
tails are annexed.
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[Transiaton]
Athreya Committes Report

979. DR CHINTA MOHAN:
DR. MAHADEEPAK SINGH
SHAKYA:
SHRI DATTATRAYA
BANDARU:
SHIRI GURUDAS KAMAT:

Wil the Minister of COMMUNICA-
TIONS be pleased 1o state -

{a) whether the repont of the Athweya
mnﬂeehassmcebeenmww
the Govermnment;

(b) it 50. the details the. = “and the time
by which it is likely to be iy . dented and

{c) i not, the rcasons therefore?

THE MINISTER OF STATE OF THE MINIS-
TRY OF COMMUNICATIONS (SHR! SUKH
RAM): (a) to (c). The Athreya committee
Heport is under consideration of the Gov-
emment.

[Engfish)]
Safety Artangements at Airposts

980. SHRI RAJNATH SONKAR
SHASTRI: will the Minister of CIVIL AVIA-
TION AND TOURISM be pleased to state:

(a) whether passengers safety and
security is a main problem at the airports;

(b) if so, the names of agencies en-
trusted with this responsibility;

(c) whether there is complete coordina-
tion among these agencies;

(d) whether there is heavy increase in
the expenditure on anti hijacking arrange-
ments over the years; and

(e) if not, the reasons therefor?

Whritten Answers 418

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b) : The safety and security
measures al aitpoits are adequate. The
State Police;, akfines, airport authorities
ands the diretorsie General of Civil Avia-
tion are the main agencies responsible for
enforcement of these measures.

(c) : N misjor problems have come to
notice in ihis regaid. . :

(d) and {¢} The expehdihxre on-ans -
hijacking arrangerients has been conmwnen-
surate with the safety requirements.

Shortage of Passport forms

981. SHRI RAMASHRAY PRASAD
SINGH: wilt the Minister of External Affairs
be pieased to state:

(a) whetherthe Government are aware
of the shortage ot application forms in Re-
gional Passport Office, Patna; and

(b) il so, the steps taken by the
Govemment in this regard?

' THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (
SHR! R.L. BHATA) : (a)- No., Sir.

(b) does not arise.

| Transiation)

Suspension of Vayudoot

Services

962. DR.LAXMINARAYAN PANDEYA:
Wil the Minister of CIVIL AVIATION &
TUURISM be pleased to state :

(a) whether Vayudoot has suspended
its operation on several routes:

(b) if so. the details thereof ; and

(c) the reasons therefore ..routeot-

wise?
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THE MINISTER OF CiIVIL AVIATION
AND TQURISM (SHR!I GHULAM NAB!
AZADY: (a) to (c) : Due to commercial and
operational reasons Vayudoot has, during
1892-93. suspended operations to Banga-
lore. Aurangabad, Nasik . Goa, Ahmedabad,
Bhavnagar, Surat, Barcda. Guwahati,
Jorhat, Lilabri, Siichar, Kailashahar, Kanpur.
Pantnagar. Jaisalmer. Jodhpur. Jamnagar
and Indor,

Boeing Seivice io Jabaipur.

983. KUMARI VIMLA VERMA. Willihe
Minister of CiVIL AVIATION AND TOUR-
ISM  be pieased to state:

(a) whether the Govemment propose
to link Jabalpur ( Madhya Pradesh ) with
Boeing service:

(b) if so. the details thereof: and

(c) i not. the reasons therefor?

THE MINISTER OF CIViL AVIATION
AND TOURISM (SHR! GHULAM NABI
AZAD): (a) No. Sir

(b) Does not arise.

(c) The airfield at Jabalpur is not suit-
able for operation of Boeing services.

{English]

Major and Medium Irrigations Projects
of Gujarat

.984. SHRI HARISINH CHAVDA: will
the Minister of WATER RESOURCES be
pleased to state:

(a) the details of major. medium irriga-
tion projects currently in operation in Gujarat;

(b) the details of projects approved
during the current year:

(c) the details of the Worid Bank aided
projects and total Central assistance likely
to be made available to bring Efghth  Plan
period: and
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(d) the special measures taken to
complete those projects to avoid further
cost and time over run and expected irriga-
tion potential likely to be added by the end of
Eighth Plan in Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTER OF STATE IN THE MINIS-
TRY OF WATER RESOURCES (SHRIP K.
THUNGON): (a) There are 5 Multi- purpose
{ including Sardar Sarovar project ). 6 major
irrigation and 70 mediumirrigation on-going
projects in Gujarat.

(b) During the current year Urban
irrigation Project has been given investment
clearance by the Planing Commission. The
estimated ¢ -t of the Project is Rs. 12.48
crores benefitting 2,198 hectares.
Muktashwar irrigation Project estimated to
cost Rs. 19.37 crores and benefitting 6100
hectares has been considered and found
acceptabie by the Advisory Committee in
April. 1992

(c) Underthe World Bank Aided Gujarat
Medium irrigation-11 project credit No 1496
-IN, 34 projects have been included for
assistance. The Agreement was signed in
June, 1984 for providing credit assistance of
SDR 164.3 million. Aiso Sardar Sarovar
Dam and Power Project is receiving credit
assistance of SDR 99.7 miillion and a loan
assistance of US $ 200 millions which was
signed in May. 1985. Also IDA credit assis-
tance of SDR 149.5 million is available for
the water delivery and drainage system of
Sardar Sarovar Project. The Eighth five
Year Plan outlay for Gujarat is Rs. 3426
crores for major and medium irrigation.

(d) To ensure accrual of benefits from
investment, thestrategy adopted inthe Eighth
Five Year Plan is to attach tap most priority
to completion of on-going projects which
have made significant progress in imple-
mentation. Also it has been decided of
outlays for different irrigation benefits in the
end ot Eighth Plan in Gujarat is 1.55 lakh
hectares. .
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Indian Students in Uzbekistan

985. PROF. K.V. THOMAS:
SHRI PALA K.M. MATHEW:
SHRI KODIKKUNIL
SURESH:

Willthe Minster of EXTERNAL AFFAIRG
be pleased to state: -

(a) whether Indian students who have
been studying in Uzbekistan are facing de-
portation;

(b) if so, the details thereof:

(c) whetherthe Govemment have taker¥
propose to take any steps to render all
possible assistance to these students;

(d) if so, the details thereof;

(e) whether the Government propose
to assist them to pay the fees levied by that
Govemment ;

{f) if so, the details thereof, and
(g) if not, the reasons therefor?

THE MINISTER OF EXTERNAL
AFFAIRS(SHRIDINESH SINGH): (a)to(d).
210 Indian students pursuing various courses
of study in Uzbekistan were asked by the
Govemment of Uzbekistan to pay tuition
fees ranging from $ 1500 to $ 3000 per year.
They were aiso told that failure to pay these
fees by 20 February 1993 would lead to their
deportation.

Our Ambassador in Tashkent took up
this matter at high levels in the Government
of Uzbekistan who have now agreedtoscale
down the fees originally prescribed and to
extend the deadline for its payment to the
end of the current academic year (June
1993).

(e) No, sir
(f) Does not arise.
(g) these students had not been spon-
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sored by the Government of India and had
gone to Uzbekistan to pursue their studies
on their own .or under sponsorship offered
by various a private organisations. It is
therefore, hoped that, by the end of the
current academic year, these students or
their sponsors would find it possible to
arrange for the payment of the reduced
scale of fees which are yetto be announced
by the Government of Uzbekistan.

Martime Border with Pakistan

986 . SHRI SOMJIBHAI DAMOR: Will
the Minister of External Affairs be pleasedto
state: ’

(a) Whether the Government have
held/propose to hold any talks with Pakistan
regarding demarcation of martime bound-
ary between the two countries in Kutch
district of Gujarat;

(b) if so, the details thereof;

(c) the number of Indian fishermen in
Pakistani jails and the steps taken/ pro-
posed to be taken by the Govemment or
their early release;

(d) whether the Government have ast
up Coast Guard stations in various martime
States of the country to provide security %
the fishermen; and

(e) if so, the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) and (b).
five rounds of discussions have been held
with Pakistan to demarcate the boundary in
the Sir Creek area.

(c) Government have been reports to
the effect that 20 Indian fishermen are under
detention in Pakistani jails. Govemment
have taken up with Govermment of Pakistani
the matter of release of fishermen under
detention.

(d) and (e). Coast Guard have one
district headquarters in each of the maritime
States except Goa. In certain vital areas
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such as Gujarat and Tamil Nadu two Coast
Guard stations are iocated, Adequale num-
ber of ships and aircraft are provided to the
stations. in addition, Coast Guard ships and
aircraft maintain regular survelllance in the
area and advise Indian fishermen operatin
close to the national maritime boundary to
remain well within Indian watchers.

Construction of Hotels Motels Yatri
Niways in Orissa

987. DR.KARTIKESWARPATRA. Wil
the Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) the details of hotels, motels, yatri
provided with the financial assistance of the
Union Govemnment in Orissa during the last
three years;
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have received any proposal for construction
of more hotels, Yalri niwas and wayside
amenities in the State during 1982 -83 ;

(c) ¥ so, the details thereof; location-
wise; and

(d) the financial assistance provided by
the Govemment to the State in this regard?

THE MINISTER OF CIVIL AVIA-
TIONAND TOURISM (SHRI GHULAMNAB!
AZAD): (a): The Central Government ex-
fends financial assistar.ce to State Govem-
ments for constitution of motels, yatri niwases
and wayside amenities.

side amenities have been constructed in

(b) whether the Union Govemment  emment.

Amount sanctioned

Rs. in lakhs

1. Wayside amenities at Jamsola 641
2 Wayside amenities at Charchhak 8.78
3. Wayside facilities at Bargadh 6.41
4 Wayside facilities at Girisola 8.17
5 Yatri Niwas at Chanidpur 4485
®) Yes, Sir, construction of wayside amenities and Yatri

(c) and (d). The following projects for

Niwases have been approved for financial
assistance during 1992 -93.

Estimated cost of project
(Rs. in lakhs)

1 Wayside facilities at Ratnagiri 5.00

2. Wayside amenities at Pipt 10.00

2 Wayside amentties .«t Sakhi Gopal 13.53

4 Yatn Niwas at Pun 44.85
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Ashes of a Freedom Fighter

988. SHRI GEORGE FERNANDES:
Willthe Minsiter of EXTERNAL AFFAIRS be
pleased to state:

(a) whether a freedom fighter Shyamiji
Krishna Verma and his wife died in Paris and
their ashes a re still waiting to be brought
back to India;

(b) if so, the reasons therefor;

(c) whether there have been demands
forbringing the ashes back to the country,and

(d) if so, the response of the Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS(SHRI
R. L. BHATIA): (a) Yes, Sir

(b) As per the wishes of the wife of Shri
Shyamii Krishna Verma who died in 1930,
his ashes have been preserved in the
Columbarium in the Municipality of Geneva
tifl the year 2038.

(c) Yes, Sir.

(d) Following a request by
Shyamiji Krishna Verma
Samiti, Bombay, Govemment of India is in
touch with the concemed Swiss authorities
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and the Gowt. of Gujarat to work out the
formalities required to be completed to bring
the ashes back to India.

Electrification of Hilly Areas in Uttar
Pradesh

989. MAJ. GEN. (RETD.) BRUWAN
CHANDRA KHANDURI: Will the Minister of
POWER be pleased to state;

(a) whether the Govemment provide
any special grant for electrification of hilly
areas of Uttar Pradesh;

(b) if so, the details thereof;

(c) the amount given for the districts of
Pauri and Chamoli during each of the last
three years; and

(d) the percentage of electrified area in
each district there?

THE MINISTER OF STATE FOR
POWER.(SHRI P.V. RANGAYYA NAIDU) :
(a) to (c). No special grants have been
provided for electrification of hilty areas of
Uttar Pradesh.

(d) The percentage of electrified vil-
lages in the hilly districts of Uttar Pradesh
are given in Annexure.

STATEMENT
Percentage of villages electrified in the hilly districts of Uttar Pradesh as on 31st March ,
1992.
Sl. No District Pesrcentage of
villages electrified.
1 2 3
1. Nainital 99.8
2. Almora 779
3. Pithoragarh 62.8
4. Dehradun 95.8
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Sl No District Percentage of
villages electrified.
1 2 3
5. Uttarkashi 89.8
6. Chamoii 72.9
7. Pauri (Garhwal) 58.9
8. Tehri (Garhwal 66.9

Telephone and Post ofiice Facillities in
Orissa Villages

990. SHRI GOVINDA CHANDRA
MUNDA: Will thie Minister of COMMUNICA-
TIONS be pleased to state:

(a) district wise number of gram
panchayats in Orissa having telephone and
post office facilities;

{b) the time-limit fixed for providing post
office and telephone facilities in each gram
panchayat;

(c) the number of gram panchayats
post offices having telegraph services and
the scheme to extend the same; and

(d) the district-wise details of
programmes for providing the speed post
services in the cities in that State?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS(SHRI
SUKH RAM):(a) (1) Number of Gram
Panchayats with telephone facility as on
31.1.1993 is 3002 (District-wise details are
given in Annexure -1)

(11) Number of “Gram
Panchayats with Post Office facilities as on
31°.1. 93 is 4134 (District-wise details are
given in Annexure-11)

(b) (1) Al the Gram Panchayats
have been planned to be provided with
telephone facility by 31.3.95 subject to avail-
ability of resources.

(11) 1t is proposed to open post
offices in each Gram Panchayats subject to
their fulfillment of norms at the earliest. No
time limit has been fixed . as such.

(c) As on 31.1.93, 2531 Gram
Panchayat Post Offices have been provided
telegraph services and the scheme is to
provide telegraph service on phonocom
basis only .

(d) The Speed Post Service have
been provided in the following 9 Districts:-

(1)  Mayurbhanj 2) Cuttack 3) Puri
(4) Balasore 5) Ganjam 6) Sambalpur
(7) Sundergarh 8) Koraput 9) Bolangir

STATEMENT —

District-wise details of Gram Panchayats with Telephone facility as on 31.1,.93 in
Orissa Telecom Circle.

S. No. Name of Distt

No, of Gram Panchayats
having Telphone. facility.

1 Balasore

233
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S. No. Name of Distt No. of Gram Panchayats
having Telphone. facility.

2 Balangir 150

3 Cuttack 547

4 [henkanal 217

5 Ganjam 395

6 Kalahandai 90

7 Keonihar 154

8 Koraput 263

9 Mayurthanj 129
10 Phulban 83
1 Puri 299
12 Sambalpur 283
13 Sundargarh 139
Total 3002

- STATEMENT —Ii
District-wise details of Gram Panchayat with Post Office facility in Orissa (As on
31 1.19921.
S. No. Name of Distt No. of Gram Panchayats
Post Office facility

1. Cuttack 631
2 Puri 349

3 Berhampur 454

4 Balasore 311
5. Sambalpur 385
6. Sundergarh 149

7 Koraput 487
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S. No. Name of Distt No. of Gram Panchayats
Post Office facility
8 Keoinjhar 204
9 Dhenknal 273
10 Bolangir 223
11 Phulbani 179
12 Kalhanii 245
13 Baripada 241
Total 4134
{Engflish} { Translation)
Desiltation Programme in Maharashtra Linking of Major Rivers
991. SHRI SUDHIR SAWANT: Willthe 992. SHRI CHINMAYANAND

Minister of WATER RESOURCES be
pleased to state:

(a) the total estimated cost and the
latest position of the Europeen Economic
Counvmunity aided phase-ll programme for
desiltation and desalination of Kharl- and in
Maharashtra;

(b) whether the Union Government
monitor this programime;

(c) it so, the details thereof and if not,
the reasons therefor; and

(d)ﬂ\eﬁn\ebyw!\iehmisprogrammis
ikely 1o be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
ANDMINISTRY OF WATER RESOURCES
(SHR! P.K. THUNGON): (a) Phase-li of the
Saline Land Reclamation Project in
Maharashtrais inthe pipeline for EEC Assis-
tance amounting to Rs. 34.80 crores. The
Report of Appraisal Mission fielded in Feb-
ruary, 1993 for Phase-Il is awaited from
EEC.

(b) to (d). Do not arise.

SWAMI:
DR. PARSHUR GANGWAR:

Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Govermment propose
to link the major rivers of the country with
each either through National Water Devel-
opment Agency;

(b) it so, the details thereof; and
(c) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTERY OF STATE IN THE MIN-
ISTRY OF WATER RESOURCES (SHRI
P.K. THUNGON): (a) and (b). A National
Perspective for Water Resources Develop-
ment prepared by Govemnment envisages
inter-linkages between various Peninsular
rivers and Himalayan rivers separately for
transfer of water from water rich basin to
water short basins for optimum uritisation of
water resources. Government has estab-
lished national Water Development Agency
(NWDA) in 1992 forfirming up these propos-
als. A total of 36 water transfer links, .17
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under component and 19 under Himalayan
component have been identified by National
water Development Agency. While office
studies of 9 finks under Penmsular compo-
nent have been completed, studies of bal-
ance links have been included in Vill Plan.
Also investigations of 9 kinks of Peninsular
componert and 3 links of Himalayan com-

have been included in the VIii Plan

ponent
Programme of the Agency.
{c) Does not arise.

Telecom System of Rural Areas to
Private Sector

993. SHRI H.D. DEVEGOWDA:
SHAI NITISH KUMAR:

Wil the Minister of COMMUNICA-
TIONS be pleased to state:

{a@) whether Government propose *
hand over the telecommunication sysic.
rural areas to the private sector

{b) if so, the details thereo! and the
reasons inerefor:

{c) the time by which it is likaly to be
handed over?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) No. Sir,

(b) and (c). Question does not arise in
view of (a) above.

Agreement with Mauritius

994, SHRI JANARDAN MISRA:
SHRI ARVIND TRIVEDI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

{a)whether the India and Mauritius
have seached an agreement to increase
cooperation in the field of the telecommuni-
cations;

(b} if so, the main features thereofs and
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(c) the period for which the agreement
will be effective and the time by which it witl
be implemented ? ’

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI

"SUKH RAM): (a) No formal agreement has

been signed between Government of India
and the Government of Mauritius for in-
creasing cooperation in the field of telecom-
munications. However, aMauritian delegate
headed by Chairman, Mauritius Telecom-
munications Visited India recently and held
discussions with Telecommunications Con-
sultants India Limited (TCIL), a public sector
undertaking under the Department of Tele-
communications, for further cocperation.

(b) As a result of the discussions. the
following areas have been identified for
possible cooperation between TCIL and
Mauritius Telecom;

(i) Consultancy services for setting up
manufacturing facilities in Mauritius for
telephone instruments, small capacity
£~ aBXs. cordless telephones etc.:

(1) Software formanagement of telecom
services;

(itiy Provision of experts in the areas of
finance and accounts, telephone exchange
systems, maritime communication, market-
ing and human resources management etc.

(c) Does not arise.

[English]

Tax Policy for Tourism Industry

995. SHRIGURUDAS KAMAT: Willthe
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether there is uniform tax policy
regarding tounsm industry;

(b) if not, the reasons thereof;

(c) whether the Govemnment propose
to simplify the tax structure regarding travel
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sector; and
(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). Laxation levied by the
Central Government is uniform throughout
the country. However, taxes levied by State
Govermnment and other local bodies vary
from State to State.

(c) and (d). Rationalisation of tax struc-
ture on tourism industry has been taken up
with the State Governmens from time to
time.

Regional Languages Programmes on
National Channel of Doordarshan

996. SHRI P.C. THOMAS: Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the steps taken to give more time in
the National Channel of Doordarshan for
regional languages programmes;

(b) the total time given tor Malayaiam
programmes on National. Channel during
the last one year;

(c) whetherthe Government propose to
increase the duration of regional languages
programmes; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGHDEO):
(a) In the revised fixed point chart intro-
duced by Doordarshan from 1st January,
1993, the fortnightly network programme
‘Chitramala” based on films songs in re-
gional languages, has been made a weekly
programme.

(b) No specific time has been allotted
tor programmes in a particular language in
the national network programme of
Doordarshan

(c) Thereis nosuch proposal atpresent.
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(d) Does not arise.
Inadequate Food Processing Facilities

997. SHRI PRAFUL PATEL: Will the
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether the country suffered con-
siderable loss due to inadequate food pro-
cessing facilities; and

(b} if so, the steps taken/proposed to be
taker: by the Government in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCES&SING IN-
DUSTRIES (SHRI TARUNGOGO): (a) and
(b). While no authentic irformaticn is avail
able, it is estimated that fruite and veg-
etables valued at about Rs. 3000 crores is
wasted every year due to inadeguate post-
arrest handling/processing facilities as wel
as linkage of growers and the market. The
National Horticulture Board has formulated
a number of schemes to strenginen the
post-harvest infrastructure. The Ministry is
also im:plementing a number of schemes for
assisting the pubiic sectcr/cooperative sec-
tor/joint sec*or etc. for setting up/developing
infrastructure as well as tood processing
industries.

[ Translation)
T.V. Coverage in Maharastra

998. DR. GUNWANT RAM BHAU
SARODE: Will the Minister of INFORMA-
TION AND BROADCASTING be pleasedto
state:

(a) whether the Jealgaon district in
Maharasthra is covered by Doordarshan
programmes. particularly of Bombay
Doordarshan;

(b) if not . the reasons therefor: and
(c) the measu: s to be adopted by the

Government to cover this district under the
above programmes?
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THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGHDEO):
(a) to (c). Ar present, 3 low power TV
transmitters are functioning in Jagaon dis-
trict of Maharashtra. Part of the district is
also covered by the HPT at Aurangabad. All
these transmitters relay the regional TV
service from Doordarshan Kendra, Bombay,
besides relaying national/network
programmes fed from Delhi via satellite.

Landing System at Delhi Airport

999. SHRI KAMALA MISHRA
MADHUKAR: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) whether the landing system at Delhi
airport is malfunctioning;

(b) if so, the details thereof and the
steps taken to check it, and

(c) the time limit fixed to remove the
defaults?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHR!I GHAULAM NABI
AZAD): (a) No, Sir.

(b) and (c). The landing system is
checked and maintained by qualified per-
sonnel as per ICAD standards for operation
round-the -cloak basis.

Local Call Facility in Bombay Region

1000. PROF. RAM KAPSE: WIill the
Minister of COMMUNICATIONS be pleased
to state:

(a)whether the Government have re-
ceived a representation from the President,
Bhiwandi Chamber of Commerce, (Distt.
Thane, Maharashtra) in July 1992, request-
ing for the extension of local call facility to
entire Bombay Metropolitan region;

(b) if so, action taken thereon; and

(c) if not, reasons therefor?
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THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Yes, Sir.

(b) and (c). The request has been con-
sidered. Ithas notbeen found feasible under
the existing policy to extend local Call Facil-
ity to entire Bombay Metropolitan Region.

Post Offices with Telephone Facility in
Maharashtra

1001. SHRIVILASRAONAGNATHRAO
GLNDEWAR: Willthe Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of villages post in
Maharasthra without post office, district-
wise:

(b) the number of village offices without
telephone facility, district-wise; and

(c) the steps taken by the Government
to provide both these facilities?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) and (b). The district-wise
number of villages without Post Offices and
village Post Offices without telephone facil-
ity in Maharshtra is given in the Statement |
and Il

(c) Post Offices

The Post Offices are opened keepingin
view the population, income and distance
norms and subject to availability of resources
and within targets. Post Offices are opened
progressively through Annual Plans.

Telephone

There is no separate plan tc provide
telephone facility in all Post Offices. Govem-
ment have planned to provide telephone
facility to all cities, towns and Panchayat
villages progressively by 31.3.95 subject to
availability of resources. The post office is
one of he suggested locations for installa-
tion of such telephones.
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STATEMENTH

No. of Vllages Without Post Offices (District-Wise).

S. No. Name of Distt. No. of Vikages
1. Thane 1099
2. Raigad 1056
3. Sangi 255
4. Kothapur 488
5. Ratnagiri 926
6. Sindhudurg 126
7 Nanded 1000
8. Parbhani 917
9. Dhule 647

10. Nasik 761
1. Jain 788
12. Beed 670
13. Jaigaon 579
14. Osmanabad 323
15. Latur 387
16. Aurangabad 394
17. Pune 1215
18. Ahmednagar 1770
19. Satara 1225
20. Solapur 325
21. Nagpur 1309
22. Bhandara 1775
23. Wardha 913

24. Yeotmal 1480
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S. No. Name of Distt. No. of Villages -
25. Chandraput 1037
26. Gadchiroli 2002
27. Amravati 1262
28. Buldana 969
29. Akola 1150

STATEMENT -l

S. No. Name of Distt. No. fo Villeage Post office with out telephone
facilities
1. Ahmednagar 375
2. Aurangabad 178
3. Akola 253
4. Amaravati 268
5. Beed 179
6. Chandrapur 165
7. Buldana 185
8. Jalna 143
9. Dhule 219
10. Jalgaon 196
11. Kolhapur 329
12 Raigad 280
13. Ratnagiri 471
14. Sindhudurg 206
15. Nagpur 195
16.. Nanded 230
17. Nasik 419

18. Gadchiroli 120
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S. No. Name of Distt. No. fo Vileage Post office with out telephone
facilities
19. Omanabad 160
20. Pune 488
21. Bhandra 135
22. Parbhani 119
23. Latur 178
24. Belapur 283
25 * Sangli 198
26. Satara 439
27. Thane 255
28. Wardha 72
29. Yeotmal P/
Power Supply to Rajasthan () i so, the details the reof?
1002. SHRI GIRDHARI LAL THE MINISTER OF S \TE IN THE

BHARGAVA: Will the Minister of POWER
be pleased to state:

(a) the quantum of power generated by
the National Thermal Power Corporation
and the percentage of power aliocated to
Rajasthan out of it during each of the last
three years;

(b) the percentage of power allocated
to the State from the Singrauli power station;

(c) whether this percentage has since
decreased;

(d) if so. the reasons therefor:

(e) whether the Union Government pro-
pose to allocate more power to Rajasthan in
order to lessen the imbalance between the
demand and supply: and

MINISTRY OF POWER ( HRI P.V.
RANGAYYA NAIDU): (a) The details re-
garding energy generated by ## e National
Thermal Power Corparation (MTPC) in its
power stations in the Northemr: © egion, the
energy sent out, the share of R—asthan and
the actual drawal by Raja<” an are fur-
nished in statement belov

(b) The percentag: of power allocated
from Singraul power _ ation to Rajansthan
is 15%.

e - nd (d). The drawis in percentage
term. nuhsthoeyeatsmwauh
exceed: d the allocation.

{e} - nd (). The allocation of Power to
Rajasthan from NTPC's Stations will u.
crease by 75 MW after the commissioning of
ali units of the Dadri gas power project.
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Electronic Exchanges in Gujarat
1003. DR. K.D. JESWANT:
SHRI N.J. RATHVA:

. Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of electronic exchanges
at preseni in Gujara!, district-wise;

(b) the number of new electronic ex-
changes planned during the current year,
district-wise;

(c) wrether the Government propose
to provide STD facility in some towns in
Guijarat during current year; and

(d) if so, the names of the towns se-
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lected for the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) There are a total number of
596 electronic exchanges in Gujarat. The
details SSA/Distt. wise are piaced at State-
ment-|

{b) A toial number oi 37 electronic
exchaiiges have been planned during the
current year, SSA/District-wise details are
placed at statement-Il.

(c) Yes, Sir.
(d) 33 towns are proposed to be pro-

vided with the STD facility in Gujarat by 31-
3-93. The delaks are placed Statement -}l

STATEMENT -|

Si. No.  Name of SSA/District

No. of Ele. Exchages as on 11-1-93

1. Ahmedabad (Incl. Gandhinagar)

2. Baroda

3. Rajkot

4. Surat

5 . Bha'vnagar
6. Mehsana

7. Junagadh

8. Jamnagar

9.  Banaskatha (Palanpur)
10. Amreli
11. Valsad (incl; Dangs)
12. Surendranagar I.

13.  Bhuj

37

35

49

31

31

57

28

21

55

22

27

18

21
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S!. No.  Name of SSA/District No. of Ele. Exchages as on 11-1-93
14, Kheda (Nadiad) 55
15. Panchmahals (Godhra) 24
16. Bharuch 29
17. Sabarkantha (Hirnatnagar) 56
596
STATEMENT-!!
SL.No. Name of SSADistrict No. of electronic Exchanges Planned
Dudring this year (to be commissioned
by 31.3.93;
1. Amedabad (Inc! Ganmdhiragar) 4
2. Baroda 1
3. Rajkot 6
4. Surat 6
3. Bhavanagar 5
6. Mehsana 4
7. Junagadh 6
8. Jémnagar - 2
9 Banaskanatha (Palanpur) 7
10. Amreli 6
i1, Valsad (Incl. Dangs) 5
12. Surendranagar 3
13. Bhuj 6
14. Kheda (Nadiad) 9
15. Panchmahals (Godhra) 7
16. Bharuch 5
17 5

Sabarkantha (Himatnagar)

2¥4
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éLf ) Xl;;me of the Place.
No.
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District

1.

2.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

21.

22.

23.

24.

Chhotaudepur
Kamrej
Mandvi

Valod
Kosamba
Ofpad

Jasdan

Kotda Sanghani
Dharni

Lathi

Dhanera
Radhanpur
Jambusar
Vaghra

Amod
Gariadhar
Talaja

Sihor

Santrampur

Jhalod
‘Mangrol
Talala
Visavadar

Vanthali

Baroda

Surat

Rajkot

Sanaskantha

Bharuch

Bhavnagar

Panchmahals

Junagadh
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SL. Name of the Place. District
No.
25. Umreth Kheda
26. Har; Mehsana
27. Kheraiu
28. \dar Saba:kantha
22 Dhansura
30. Bhioda
31, Nk Surendranatar
32. Halvad
33. Bhilad Valsad

Thermal Power Plant in Muddanar in
AF.

1004. SHRI DHARMABHIKSHAM: Will
e Minister of POWER be pieased o state.

{a) whether 3 thermal power nlant is
teing set up atMudaanarin Aandhra Pradesh;

(b) # so, the stage at which the project
is pending; and

{c) the time by which it is likely to start
production and the total power genaration
expected therefrom andin how many stages?

THE MINISTER OF STATE IN THE
MINISTRY OF POWER (SHRI P.V.
RANGAYYA NAIDU): (2) to (c). A thermal
power project at Muddanur in Andhra
Pradesh with an ultimate capacity of 840
MW is envisaged to be set up in two stages.
Stage-I comprising two units of 210 MW
each is under construction. The first units is
expected to be commissioned by February.
1994 and the second unit by August, 1994.
Stage-l! of the project compnsing two units
of 210 MW each has not revived tectino-
economic clearance by the Central Electicty
Authority (CEA}. Work on this project can
commence only afterit has received iechno-
economic approval of CEA and investment



453 Written Answers
approval of the Planning Cotnmission.
[ Transtation}

Linking of Postal Services beaten Bisfl
and Madhubani

1005. SHRI BHOGENDRA JHA: Will
the Ministerof COMMUNICATIONS pleased
to be state:

(a) whether the Bisfi under the
Madhubani district of Bihar is being finked
with the post and telegraph system with
Darbhanga instead of Madhubani:

(b) if so, the reasons therefor; and

(c) the time by which Bisfi branch post
office likely to be linked with Madhubane by
upgrading it and improving the
communciaiton systems?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRi
SUKH RAM): (a) No, Sir.

{b) Does not arise

(c) Post office

Since the up gradation of Bisfi post
office is not justified according to depart-
mental norms, no time frame can be given
for linking Basfi with Madhuabani.

Telegraph

Communication system has already

been upgraded from overhead PCO to
MARR PCO during 1992.

{English)
Telephone Connections in Delhi

1006. SHRi ANAND RATNAMAURYA:
Wili the Mimister of COMMUNICATIONS be
pleased to state:

(a) the number of persons waiting for
telephone connections in each category in
Defhi;
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(b) the number of persons proposed to
be provided telephone connections during
1993; and

(c) the steps being taken by the Gov-
emment for providing connections in short
time?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Sir. the number of persons
waiting for telephone connections in each
category in Dethi as on 1-1-93 are:

Category Waiting List
oYt 20, 579
Non-OYT (SPL) 5, 544
Non OYT (General) 3,52, 912
Total 3,79, 035

{b) About 75, 000 telephone connections -
are likely to be provided during the calender
year subject to timely availability of equip-
ment and financial resources.

(c) Additional switching equipment is
being installed to augment the existing ca-
pacity so as to provide connections at a
faster pace in a short time.

Electronic Exchange in A.P.

1007. SHRI J. CHOKKA RAQ: Willthe
Minister of COMMUNICATIONS be pleased
to state:

(a)whether commissioning of electronic
exchange at Hanumanda in Andhra Pradesh
has been held up inspite of the fact that the
same is ready operationally since long;

(b} it so, the reasons therefor; and

(c) the time by which it is likely to
become operational ?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) No, Sir.
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(b) Does not arise.

(c)E10B exchénge at Hanumakonda
has been commissioned on 31.1.93.

[ Translation)
Implementation of Power Projects
1008. SHRI KHELAN RAM
y JANGDE:
SHRI ARJUN SINGH
YADAV:
SHRI HARI KEWAL
PRASAD: .

Willthe Minister of POWER be pleased
to state: .

(aj whether there has been delay in the
implementation of some power projects due
o non-availability of machinery, gas and
land in Madhya Pradesh and Uttar Pradesh;

(b) if so, the names of such projects:
and

(c) the remedial measures adopted or
proposed to be adopted by the Government
n this regard?

THE MINISTER OF STATE FOR
POWER (SHRI P.V. RANGAYYA NAIDU):
(a) to (c}. No power project in Madhya
Pradesh and Uttar Pradesh has beer de-
layed hue to gas linkage’ There has been
delay in impiementation of some power
projects due to non-availability of machinery
and land. amongst such projects are:-

1. Sanjay Gandhi Thermal Power Project
(2210 MW) Madhya Pradesh

2.indira Sarovar (Bodhghat HEP) (4x25

- MARCH 1, 1993
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MW) Madhya Pradesh

3. Anpara ‘B’ (2x500 MW) Uttar Pradesh

4. Tanda Thermal Power Project
(4x110MW) Uttar Pradesh

5. National Capital Thermal Power
Project (4x210 MW) Uttar Pradesh

6. Dadri Gas Based Power Project
(NTPC) 840 MW) Uttar Pradesh.

Joint coordination meetings are held
regularly with the project authorities and
major manufactures for- ensuring timely
completion of works. A close watchis kept
on all the constraints and timely corectie
actions are initiated by the State and Union
Governments.

Proposal for Expansionl Re-
Juvenation and Modemisation

1009. SHRI ARJUN SINGH YADAV:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether the Govemment of Uttar
Pradesh has submitted any proposal for the
expansion and modemisation of some irri-
gation projects;

{(b) if so, the details thereof; and

(c) the steps taken so far for cleaning
these projects?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES (SHRI P.K.
THUNGON): (a) to (c). A statement is
attached.
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Theft in Jalpur G.P.O.

1010. SHRI VILAS MUT TEMWAR: Wil
the Minister of COMMUNICATIONS be
pleased to state:

{a) whether any incident of theft took
place in Jaipur G.P.O recenily;

{b) i so. the details thereof; and

() the action taken so far by the Govem-
ment in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH FAM;: (a) Yes, Sk,

{b) A trelt of approximately 365 postal
articles received from foreign countries took
place at Foreign Post, Jaipur GPO on the
night of 17:h/15th January, 1993. While the

liabiity of the Department of Posts, based

on the insurance value/customs declaration
is estimated to be in the range of Rs. 55-60
thousand, the Customs authoritics are re-
ported to have estimated the value of con-

tents approxamately as Rs. 92 lakhs.

(c) Investigation by the Department as
well as by the Police have been taken up.

PHALGUNA 10, 1914 (SAKA)
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The security in the Post Office has been

1011. SHRI SYED SHAHABUDDIN:
Will the Minister of COMMUNICATIONS be

pleased to state:

(a) the brief particulars of commemora-
tive and speed stamps issued during 1992
with the date of issue; and

({b) the particuiars of such stamps which
have been decided 1o be issued during
19937

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) Brief particulars of com-
memorative and Special stamps issued
during 1992 are given in Statement-|

(b) Particulars of Commermorative/Spe-
cial stamps approved for issue during 1993
are given in the attached Statement-ll
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STATEMENT- Il v
Particulars of Commemorative/Special Postage Stamps Approved For Issue During The
Year 1993.
. 22. Maritime Heritage
Si. No. Thame
23. Dina Nath Mangeshkar
1. Williarn Caray issitec on 9.1.93
Improvement in Postal Services

2. Fakir Mohan Sanapati issued on

14.1.93 1012. SHRI MADAN LAL KHURANA:
Will the Minister of COMMUNICATIONS be

3. CSiR pleased to state:

4. Golden Jubiles of 9 Para (a) the number of complaints received
Field Ragiment against the postal staft on account of tam-

pering of articles sent there registered mai;

5. LAF No.1 Squadron inordinate taking of time in the mail in Delhi;

] asking for witnesses at the time of delivery

6. Rahul Sankrityayan of registered mail: non-delivery of mail at

correct address removal of postage stamps

7. Meenut Coliege, Meerut. and charging the sendérs double the money:

on-return of A/D cards to the senders efc.;

8. Abdul Ghaffar Khan

) ) (b) the number of Postel emplcyees

9. Mountain Locomotives found involved in malpractices and the ac-

tion taken against them; and

10.  Satyajit Ray

) (c) the measures taken to make the

11, P.C. Mahalanobis postal department more efficient?

12. Centenary of Municipal THE MINISTER OF STATE OF THE
Corporation of Greater MINISTRY OF COMMUNICATIONS (SHRI
Bombay- Building. SUKH RAM): (a) and {b). The information is

. fumnished in Statement. The officials found
13. LN.A. Golden Jubilee responsible after enquriy have been deait
with under the appropriate disciplinary pro-

14. Flowering Trees visions.

15. Golden Jubilees of College of

Military Engineering (c) Efficiency of postal services is peri-
. odically reviewed which includes monitoring
16. Greetings of mail transmission and delivery work. com-
. plaints are analysed to introduce suitable
17. Dwaram Vankataswamy Naidu remedial measures. Constant coordination
. with mail carrying agencies such as Rail-
18. Children’s Day ways and Airlines is also maintained. Post-
. Forms have been constituted and Dak
19. Dr. D.N. Kotnis Adalats are held periodically for obtaining
) ) public relation towards the postal services.
20. Rani Rashmani Regular visits to post offices and mail offices
21. Centanary of Dadabhai are undertaken and checks are made by the

Naoroji's election to the
House of Commons

inspecting staff. Special drives through *
Checking Squads are also organised.
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Introduction of Indian Airlines Flights

1013. KUMARI PUSHPA DEVISINGH:
Will the Minister of CIVIL AVIATION &
TOURISM be pleased to state:

(a) whether the Indian Airlines has in-
troduced some new flights with effect from
January 15, 1993; and

(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NAB!
AZAD): (a) and (b). No, Sir. However, with
effect from 12.2.1993 Indian Airlines has
restored 78% of the capacity it offered prior
to the recent strike by the pilots.

Film on Dr. B.R. Ambedkar

1014. SHRI RAM NAIK: Wil the Minis-
ter of INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether the National Film Develop-
ment Corporation has a proposalto produce
a film on the life of Dr. B.R. Ambedkar; and

(b) if so, the name of the producer
decided by the Standing Committee of the
NFDC?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P.SINGHDEO):
(a) Yes, Sir.
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funded jointly by the central govemment
(Ministry of Welfare) and the Govemment of
Maharashtra. The National Film Develop-
ment Corporation will act as executive pro-
ducer of the film.

Diesel. Based Power Projects in
Kewala .

1015.  SHRI KODIKUNNIL
SURESH:

SHRI P.C. THOMAS:

Willthe Minister of POWERbepieased
to state:

(a) whether the Government propose
to set up some diesel based power projects
in Kerala;

(b) if so, the places and the estimated
amount to be spent on them;

(c) whether an y extemal assistance
has been sought for these projects;

(d) if so, the details thereof; and

(e) the time by which the projects are
likely to be commissioned?

THE MINISTER OF STATE FOR
POWER (SHR! P.V. RANGAYYA NAIDU):
(a)and (b). Thefolowingsdmfommal-
lation of D.G. Sets in Kerala have been
received in the Central Electricity Authority
from the Kerala State Electricity Bords, for

(b) The production of the film is being  techno-economic clearance:-
Name of the Project & Capacity Estimated Cost
(in Crore Rs.)
1. D.G. Sets at Kesargode (3x20 MW) 429 49
2. D.G. Sets at Brahmapuram (5x20 MW) 296.80
3. D.G. Sets At Kozhikode (120 MW) 374.36

(c) and (d). The State authories have
proposed that Fesnch assistance may be
availed for the implementation of the
Brahmapuram and Kasragode projects and

the Finish assistance for Kozhikade projects

(e) The commissioning schedule in re-
spect of these projects could be ant:ciaptc
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only after investment approval by the Plan-
ning Commission has been accorded and
funding arrangements for their implementa-
tion are tied up.

Operation of Air Taxi on Domestic

Routes

s 1016. SHR!I ATAL BIHARI
VAJPAYEE:
SHRI SHANKESINGH
VAGHELA:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether he was stated in a press
conference on January 25, 1993 that private
taxi options should not operative on the
routes of the Indian Airlines;

(b) whether the eighth Plan envisages
that private airlines will be allowed to oper-
ate on domestic pourtes to cater to passen-
ger and tourist"traffic and to introduce an
element of real competition;

(c) whether his statement reflects a
departure from the policy formulation in the
Eighth Plan document; and

(d) if so, the manner in which the Gov-
emment propose to reconcile the two?

THE MINISTER OF CIVIL AVIATION
ND TOURISM (SHRIGHULAMNNABI AZAD):
(a) No, Sir.

{b) The Pianning Commission has ob-
served that an element of competition is
desirable in the provision of domestic air
services to cater to the needs of genuine
passengers and tourist traffic.

{c) and (b). No, Sir What has been said
is that air taxi operations should not jeopardise
the inserts of indian Airlines by taken g away
its trained personnel.
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[ Translation)
Installation of Cat-ll-System

1017. SHRIMATI SUMITRAMAHAJAN:
Will the Minister of CIVIL AVIATION &
TOURISM be pleased to state:

(a) whether the CAT-ll system even
after its installation-in some airports are yet
to be utilised:

(b) if so, the reasons therefor; and

(c) the financial burden borme by the
Government for their instaliations?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). The Instrument Landing
System (ILS) Category-1l has been installed
with effect from December, 1992 only at
Delhi airport for runway 28 only. During the
second week of January. 1993, the equip-
ment was withdrawn for maintenance
checks. The equipment has since been
checked and calibrated for operation. Na-
tional Airports Authority and Intermnational
Airports Authority have installed the requi-
site facilities; Government of India have not
incurred the cost.

{English]

(Private-sation of
i Va, udoot
\ v

1018. SHRI SRIBALLAV PANIGRAHI:
Will the Minister of CIVIL AVIATION AND
TOURISM be pleased to state:

(a) whether there is any proposal to
privates Vayudoot; and

{(b) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM(SHR!I GHULAM NABI
AZAD); (a) No, Sir.

{b) Does not arise.
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Abbattoirs

1019. SHRIGUMAN MAL LODHA: Will
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) whether the Government propose
to set up large and medium scale abattoirs
for buffaloes, goats and sheeps mainly for

export of meat;

(b) if so, the locations of these abattoirs;

(c) the proposed capacity of each of
these abattoirs, animal-wise;

(d) the quantity and value of animal
products to be produced by each of these
abattoirs;

(e) whetherthe Government have made
any socio-economic-ccst benefit study in
regard to the setting up of these abattoris;

(f) if so, the details thereof;

(g) whetherthe Governmenthave made
any study regarding hidden cost for produc-
ing meat;

(h) if so, the details thereof;

(i) whether the Government propose to
make any initiative to achieve iSO 39000
standards for meat ; and

i) if so, the details thereof?
) .

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GGGO!): (a) to
(d). While the Government do not propose
to set up abattoirs under its Central Plan
schemes, Schemes for providing assistance
for improvement and modernization of
abbattoirs meat processing plants set up by
different organisations, exporters. munici-
pal bodies, etc., has been formulated and is
beingimplementedby the Governmenit. The
assistance is extended to various organiza-
tions after examining the proposals on merit
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including their capacilies, locaions, =oo-

(e) to (h). No such studies have besn
undertaken.

(i) and (§). The Govermment is emnoma©r-
agmgpmdm“mdm

animals and has formuialied standamils for
fresh and frozen meat for expont.

Foreign Funds for CADP i Tamil Mads

1020. DR. (SHRIMATH KS.
SOUNDARAM: Wi the Mimistien of WATER
RESGURCES be pleased o sizte:

{a} whethe- funds fave heam cibiEiment!
from me Work. Bank Eurcoesit Toonomic
Communiiy o amy olher irtematicre mati-
tution for the snplementzion of the com-

manrd Area Deveicpmeart Progamme im
Tarmil Nadu so fas;

(o} if so, the detais themaft;

(c; the present stage of tthe Cormmmndi
Area Deveiopment Prograrmre:, zme!

(d} the detalis of wusiised funds awd
the reasons therefor?

THEZ MINISTER OF ST&TE N THE
MINISTRY OF URBAN DEVE: CPMENT
AND MINISTER CF STATE N THE MNIS-
TRY OF WATER RESOURICES, (SHIPR P 4.
THUNGON): {2} and (¢ ves, Shr. Limder
Modemisation of Pesyar Yaiges iigatin-4
Project. some works refalimg o Tommand
Area Development Programme were tziem
up during 1984-9%_ An axmowint off US Dealitar
32,500 milkon has been uilised wpll De-
cember, 1952 outt of Yolall assistamre of US
Dollar 42,191 msilson prowidie iy e Wit
Bank for this Progect inchudiing Comswnamt

Area Developmentwonks. ThepresemtCredit
closing date of this pvoject = 30 Aol
1993.
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issue of passports

1021. SHRIMATI CHANDRA PRABHA
URS: Will the Minister of EXTERNAL AF-
FAIRS ba pleased to state:

(a) the total number of passport apph-
cations received and the number of pass-
ports issued by various passport offices in
the country du ring 1992, passport office-
wise; and

PHALGUNA 10, 1914 (SAKA)
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(b) the norami time taken to issue a
passport?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
R.L.BHATTA): (a) A statement is attached.

(b) The time taken to issue a passport
varies from one passport office to another
based on the workload, number of applica-
tions received, staffing position etc.
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T.V. Relay Centre in Gangtok

1022. SHRIMATI DIL KUMARI
BHANDARI!: Will the Minister of INFORMA-
TION AND BROADCSTING be pleased to
state:

(a) whether the entire Gangtok twon is
not covered by the existing T.V. relay cen-
tre;

(b) whether bangladesh T.V.
programmes are clearly visible in various
parts of Sikkim; and

(c) if so, the steps the Govemnment
propose totake toincrease therange of T.V.
relay centre at Gangtok and to check inva-
sion of bangladesh T.V. programmes in the
State?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGH DEQ):
(a) Yes, Sir.

(b) Internittent TV signals from
Bangladesh are reported to be received in
parts of Sikkim.

(c) With the commissioning of a High
Power transmitter under implementation at
Gangtok during 1993-94, TV coverage wouid
be strengthened in Sikkim.

Airlinks to Goa and maharashtra

1023. SHRI S.B. THORAT: Will the
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether there is any proposal for
haviong chartered flights connecting vari-
ous tourist centres in Maharashtra and Goa
for internationa passengers; and

MARCH 1, 1993
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(b) i so, the detials thereof along with
other measures proposed 1o attract foreign
tourists in these states during the current
year?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). Government have
adopted a liberal policy on air charters to
promote tourism. As a result, instantaneous
clearance is givne by DGCA in most cases.
This applies equally to Goa and airports in
maharashtra.

C-Dot Exchanges in Country

1024. SHRI SHIVRAJ SINGH
CHAUHAN:
SHRI SURYA NARAYAN
YADAV:

Willthe Minister of COMMUNICATIONS
be pleased to state:

(a) the State-wise places in the country
where C-DOT 512 boards/exchanges are
functioning;

(b) whether the Government propose

to set up such boards/exchges in the coun-
try during 1993-94 and 1994-95; and

(c) if so, the State-wise detaiis thereof
alongwith theri locations?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) The information is at-
tached statement.

(b) Yes, Sir.

(c) The information is attached state-
ment-Il.

STATEMENT-I
SI.No. Name of State Places where C.DOT Boards/
. exchanges are functioning
1. Assam Nil
2. Arﬁnachal Pradesh Nil
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SI.No. Name of State Places where C.DOT Boards/
exchanges are functioning
3 Manipur Nd
4. Meghalaya Nit
5. Mizoram Ni
6. Nagaland Na -
7. Tripura Nl
8. Bihar 1. Supaul
2. Jamshedpur
3. Motihari
4. Chapra
5. Gaya
6. Dharbanga
7. Kishanganj
8. Katihar
9. J&K 1. Bari-Brahma
10. West Bengal 1. :Bolpur
alongwith A&N 2. Tamiak
Istands 3. Kaina
4. Satgachia
5. Jhargaram
6. Dinhata
7. Darjeeling Unit-l
8. RTanaghat
9. Port Blair (Unit-#)
1" Sikkim NI
12. Haryana Ambala

13.

14.

Guijarat

Madhya Pradesh
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Name of State

Places where C.DOT Boards/
exchanges are functioning

Hmachal pradesh

UW/T of Lakshadweep

WT of Mahe

WN =

B S S S i
ONLWN=0

©CONDU A WN =

NOOHAWN =

CENOV AN

. Kasauli
. Baijnath
. Kangra

. Kattathadka

. Mathmangalm
. Paivalika

. Perdala

periya

. Vakkom

: Mananthody

. Mannarghat

. Palikara

. Piravom

. Vakathanam
. Angamally

. Kalady

. Kundara

. Neyyattinkara
. Perintalmanna
. Nileswar

. Hunsur

. Wadi

. Maddur

. Bantwal

. Tiptur

. Kuvempunagar

K.G.F.

. Shahpur
. Tuljapur

Umred
Hupari

. Ambejogai

Tasgaon

. Narayangaon
. Chopda

. Akluj

. Panchgani .

. Washim

. Satara MIDC
. Malkapur

. Wai

. Tarapur
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SlI.No. Name of State Places where C.DOT Boards/
exchanges are functioning

17. Sinnar
18. Dahanu
19. Achalpur

Z

19. Gda

. Dhanmandal
. Nayagarh

. barhampur

. balco Nagar
. Paradeep

20. Orissa

AL WN =

21. Tamil Nadu . Adirampattinam

. Ranipet-il

. Wandiwash

. Kancheepuram-I|
. Tiruttani

. Kanyakumari

. Udulmalpet

. Theni

. Vellakoil

10. Gudiyatham

11. Perundurai

12. Tiruppathur

13. Pottukotai

14. Tuticorin, Harbour
15. Ranipet, Sipcot
16. Tiruppur

©CoONOOOHEWN =

z

U/T of Pondicherry

. Kankroli

. Hanumangarh Town
. Gangapur City
Ajmer

Alwar

. Chirawa

. Dausa

. Nasirabad

. Pali

10. Sardar Sahar
11. Srimadhopur
12. Suratgarh

13. Deeg

14. Gulabpura

15. Karoli

16. Meracity

17. Nokha

22. Rajasthan

CONOOLWN =




26.MTNL, Dethi 1. Dethi Cantt

Sl. No. name of State
1 Assam
2. Arunachal Pradesh
3. Manipur
4. Meghalaya
5. Mizoram

Location where C. DOT Boards/

Exchange are to be set-UP During
1993-94 1994-95

1. Nagherita 1. Bokhakat
2. Dibrugarh 2. Dergeon
3. Nerigaon 3. Dehriajuli
4. Tezpur 4. Bijni

5. Dhaligaon 5. Abhayapuri
1. Tawang 1. Roing

2. Ziro

3. Khonsa

Nil 1. Thoubal

1. William nagar 1. Mongstoin
1. Lungish 1. Durtlang

2. Kolasib

491 Writtan Answers MARCH 1, 1983 Wrilen Answers 492
: of Siste Places where C.DOT Boards/
SiAo. Name are functioning
23 Andhra pradesh 1. palamner
2. Jyothinagar
3. Razole
4. Venkatagiri
5. Allagadda
6. Bethamcheria
7. Sriharikota
8. Rajampet
24 u.p. 1. Srinagar
2. Kashipur
3. Sardhana
4. Saidpur
5. Bikaspur
6. Khamaria
7. Shahganj
8. Agra
25. Punjab 1. Bassipathana
2. Dera-basswi
3. Balachaur
4. Raman i Under instalition
5. Dina-nagar
6. Tanda
7. Moga
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Si.No. Name of State Places where C.DOT Boards/
exchanges are functioning
6. Nagaland 1. Tuensang -
7. Tripura 1. Kailashar 1. Sonampura
2. Khowai 2. Kumarghat
3. Teliamura 3. Kamalpur
4. Belonia
8 Bihar 1. Girich 1. Lomabad
2. Deoghar 2. Katrasgarh
3. Daltonganj 3. Masaurhi
4. Munger 4. Fatuah
5. Hazaribagh
6. Forbesganj
7. Gopaiganj
8. Kahaigaon
9. Nawadah
10. Aurangabad
11. Chabasa -
12. Sindri
9. J&K 1. Kargil t. Badgam
2. Nishat 2. Pulwama
3. Srinagar 3. Miran Sahib
4. Anantnag 4. Pampore
5. Miran Sahib
6. Udhampur
10. West Bengal 1. Guskara 1. Andal
2. Katwa 2. Galsi
3. Sainthia 3. Durmrajpur
4. Suri 4. Bankura (Unit-It)
5. Rampurhat 5. Bishnupur
6. Kalimpong 6. Memani
7. Kurseong 7. Panagarh Bazar
8. Birpara 8. Ahmedpur
9. Mal 9. Nathati
10. Arambag 10. Tarakeswar
11. Harishc 11. Digha
12. Kaliaoah 12. Egra
13. Old Malda 13. Hijli
14. Durgachak 14. Balychak
15. Haldia (1) 15. Sat Bankui
16. Raghunath Ganj  16. Kolghatpur
17. Navadwip 17. Raghu Nathpur
18. Balurghat 18. Raiganj (Unit-il)
19. Dalkhola 19. Bongaon
20. !slampur 20. Basir Ghat
21. Haldia (T)

22. Diamond Harbour
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SI.No. Name of State

Places where C.DOT Boards/
exchanges are functioning

A & N islands
11. Sikkim

12. Haryana

13. Guijarat

Nil
Nil

1. Assandh

2. Rarwala
exchanges

3. Mallana
locations

4 Raipurrani
not

. Shahzadpur

Beri

. Bhiwani Khera

. Narwana

., Cheeka

©ONO O

Jasdan

. Wankaner
Mandvi

. Kadodara
Vyara

. Bardoli

. Bodeli

. Dhari

. Dhanera

. Jambusar
. Rajpipla

. Sihor

. Talaja

. Kutch Mandvi
. Kandla

. Lunawada
. Mangrol
.Una

. Vijapur

. Mansa

. Sidhpur

. Idar

. Khedbrahma
. Bhilad

. Godhara

. Dholka

. Virangam
. Bantwa

. Shapur

. Miyagam
. Mithapur
. Gariadhar

-
COD®NOUI A WN —

W W NN NDNN NN & bbb
magmm\lmwawméomm\:mmamm—

Nit
Nil

1. Six

Plans for
1994-95 are
not yet prepared.
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SlI.No. Name of State Places where C.DOT Boards/
exchanges are functioning
14. Madhya Pradesh 1.Katangi 1. Baihar
2. Pantewada 2. Lalburra
3. Kondagaon 3. Lanjl
4. Amila 4. Malajkhand
5. Derasia 5. Bhanupratappur
6. Chakrabhara 6. Kirandul
7. Katghora 7. Narainpur
8. Sheorinarayan 8. Ghoradongrn
9. Amarwada 9. Sami
10. Damua 10. Bankimogra
11. Kontaphod 11. Baradwar
12. Sonkutch 12. Gevra project
13. Kaukshi 13. Kargi Road
14. Ghatabillod 14. Patharia
15. Rajgarh 15. Indergarh
16. Kumbhari 16. Katpipla
17. Babai 17. Bemetara
18. Harsud 18. Chanderi
19. Mandleshwar 19. Bhander
20. Bhanpura 20. Sohagpur
1. Daloda Mandi 21. Manegaon
22. Garoth 22. Jobat
23. Jawad 23. Petlavad
24. Singoli 24. Nepanagar
25. Begumganj 25 Kasravad
26. Kurawar 26. Khetia
. 27. Pachore 27. Nainpur
28. Alot 28. Nayagaon
2¢. Sailana 29. Rampura
30. Surajpur 30. Sitamau
31. Kotma 31. Suwasara Mandi
32. Natkheda 32. Ajaigarh
33. Tarana 33. Jashpur Nagar
34. Unhel 34. Kunkuri
35. Baghbhera
36 Laswa
37. Saraip Alli
38. Bareli
39. Silwani
40. Kuilchipur
41. Zehrapur
42. Kawardha
43. Khairagarh
44, Baikunthpur
45. Nagod
46. Nasrullaganj
47. Lakhnadone
48. Birsingh Purpali

. Umaria
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SI.No. Name of State Places where C.DOT Boards/
exchanges are functionmng
$0. Akodia
51. Kolaras
52. Jayant.
15. Himachal Pradesh 1. Chamba 1. Rekong-peo
2. Kullu 2. Bhota
3. Katrain 3. Marsong
4. Dharampur 4. Shoghi
5. Barsar _ 5. Pamera
6. Palampur 6. Amb
7. Mashobra 7. Badd
8. Bilaspur 8, Nurpur
9. Nalagarh
10. Thanechar
11. Bhunter
12. Rampar
3. Ura
16.Kerala 1. Alathur 1. Adimaty
Pius 2. Aroor <. Balaramaguram
U/T of Lakshadweep 3. Changramkulam 3 Baluserty
WT of Mahe 4. Chathannur 4. Chingavanam
5. Chelannur S. Chirayinkil
6. Cheruvathur 6. Ity -
7. Chittcor 7. Kadalundi
8. Cranganote 8.
9. Edathus 3. Kizhakarnbalam
10. Enganaycor 10. Kodakara
11. Erumadi 1 1. Koduvayur
12. Ezhamikulam  12. Kondetty
13. Kadachira 3. Koothatululam
14. Kadakka! 14. Xuttipyram
15. Kattoor 15. Meiact
16. Kolasery 16. Moke::

17. Kolancherry i7. Muttoen

18. Mulamtucherry  18. Parappanancads
19. Mundur-Cochin 16 Peramiva
20. Nedumangad 20 Puw akanad
21. Pandagaliy 21 Shastengotz
22. Pathanapuram .7 Tiny3nroadi.
23. Perinar

24. Perinnianam

25. Ponkunr.zm

26. Ponneni

27. Pulpally

28. Randathan:

29 Ramapwram
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SI.No. Name of State

Places where C.DOT Boards/
exchanges are functioning

W/T Mahi

17.Kamataka Tmy (20)

18. - Maharashtra

1994-95 are
not yet

' Plans for
1994.95
are not
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Places where C.DOT Boards/
exchanges are functioning

SI.No. Name of State

31. Mul
32. Agashi
33. Padagh
34. Dharmabad
35. Kalam
36. Dhapoli
37. Mhed
38. Shahada
39. Dondaicha
40. Karanja
41. Badwera
42. nagothana
43. Akalkot
44. Goregaon
45. Koregaon
46. Phaltan
47. Sirpur
48. Samantwadi
49. Buldana
50. Srirampur
51. Kopergaon
52. Osmanabad
53. Udgir
54. Islampur
55. Baramati
56. Talegaon
57. Chiplun
58. Bassein
59. Butibori
60. Nalasupara
61. Waliv
62. Kudal
63. Ahmadnagar
64. Barai
19. Goa Plans are not
yet finalised

. Mapuca
. Ponda

N —

20. Orissa . Karanjia Plans for

- -

. Sundargarh

. Rourkela (Town)
. Bhawani Patna
Sunabeda

Barbil

. Koraput

. Aiginia

. Damanjodi

. Anandapur

. Khariar Road

1994-95 not
yet
finalised
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SI.No. Name of State Places where C.DOT Boards/
exchanges are functioning
12. kantabaniji
13. Tittlagarh
14. Kendrapara
15. Jajpur Road
16. Talcher
17. Rajgangpur
18. Khurda
19. Rajnagar
20. Jagatpur
21. Angul
22. Rourkela plant
23. Sambalpur
21. Tamil Nadu 1. Vedaranyam 1. Mangalam
2. Peramanallur 2. Mudai: Vanam
3. Vikramasingha- 3. Valliyoor
puram
4. Pavorchatram 4. Kadayam
5. Surandai 5. Mettur-RS
6. Peruvadi 6. Porambut
7. Mukkudal 7. Arakonamn
8. Attayampatti 8. Panurthi
9. Shellampampatti 9 Mayvelli (T.S)
10. Thambampatti 10. Christi Nagar
11. Valapady 1. Kuzhiturai
12. Kaveri patinam 12. Thucklay
13. Muttom 13. Bodinaickanur
14. Boothapandy 14. Kilakarai
15. Colache! 15. Kalpakam
16. Ethamozhi 16. M.M. Nagar
17. Painkulam 17. Tiruveliore
18. Kannga! 18. Anthiyur
19. Kurasekaram 19. Uthukut
20. Sriperumpudur 20. Chennimaia
21. Nadupalayam 21. Kavindapadi
22. Thingaiur 22. Arantangi
23. Nathamudaiyur ~ 23. Thoraiyur
-24. D.G. Pudur 24. Srikulam
25. Chittar 25. Karavadai
26. Maianoor 26. Kovaipudur
27. Kodavasal 27. Gudalur
28. Koradacherry 28. Melvisaram
29. Aduthurai 29. Papanasam
30. Nedukodu 30. Karaikudi-ll
31. Vadakara-| 31. Saravanampath
32. Sirumugai 32. Gummidipundi
33. Pongalur 33. Arppukottai
34. Thiruvannamalai  34. Neyvell-!i
35. Kuttalam 35. Neyvelli(TS)




T 23

24,

U/T of Pondicherry

Andhra Pradesh

U.pP.

i

1. Fatehpur Sikri
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Si.No.

Name of State

Pleces where C.DOT Boards/

axchanges are functioning

25.

Punjab

1. Zirakpur
2. Mzhalpur
3. Athola
4.Apra

5. Jandiala

25. Bashalganj
26. Rath

27. Sandila
28.Laksar

29 Shivaiik Nagar
30.Talaun

31. Konch

32. Mauranipur
33. Sirasaganj
34, Govardhan

48. Tetari Bazar (PHQ)
49. Biswan

50. Gauriganj

51. Jagdishpur (IA)

52. Tohri

60. Mohanlalganj
61. Raghaul

62. Mahanajgan;j
63. Handia

64. Phulpur

65. Mohmadabad
66. Zamania

67 Kadipur

1. Bulath

2. Badani-kalan
3. Banawala

4. Bhadson

5. Bikhiwind
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Si.No. Name of State Places where C.DOT Boards/
exchanges are functioning
T €. Pune-Sahd 6. Butla
7. Alamwjir 7. Chhabal
8. Ayalikatan 8.Dirha
9 Bije 9. isshra
10. Guas-Sar-Sudh 10. Jhandsing®
11. Jondait 11. Kalra
12, Jodien: 12. Khumkalan
13. Katnikalan 13. Lambtia
14. Saretigarh 14. Manwdot
15. Longowa! 15. Mukarsdpur
16. Rohon
17. Raja-sans
18. Talmandi
“9. Latto-Kei
20. Aftani.
+otel Capacity in Goa to expand substantialty the capacity of its

1525. SHRI HARISH NARAYAN
PRABHU ZANTYE: Wiltthe Ministerof CTVIL.
AVIATION AND TOURISM be pleased {0
state:

{a) The total number of hotets with
classification and bedrooms capacity owned
and operated by Centrai Government/Siate
Govemment/Civil Aviation Department and
iTDC with standard rates of tarifis, occu-
~oaov provision and occupancy rate, and
forergr. exchanje eamed during the last
three y=ars. year wise and state-wise;

(b) whether the Govemment propose

hoteis during the Eighth Planin Goato cater
the requirement of foreign tourists; and

{c) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHR! GHULAM NABI
AZAD): {a) The Central Government Under-
takings namely ITDC and HCi own/operate
30 hotels ranging from one to star deiluxe
categories rroviding a total capacity of 4,889
rocms in the country. Tariffs very from hotel
to hotel and are not regulated by the Depart-
ment of Tourism. Foreign exchange eamn-
inges Ly ITDC/HCL hotels during the last
three years are as under:

(Rs. in lakhs)

Year HCI ITDC

1989-90 741.49 802.09
1990-92 761.80 761.80
1991-92 878.89 892.36

Statistics relating to hotels owned by the State Govemments are not compiled by the

Central Department of Tourism.
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{t} and (c). Af present [TDCHDC has
not proposzls 1o yet up, hotels in Gos.
However, 15 new private sector hotel
mojects hiave been approved which on
cosnpletion will provide acditions! capacity
of 2,170 rocms in Goa.

frigaticn faciiics in Chhota Udepur of
Gujarat

1026. SHIE dJ. PATHVA: Will the
Minister of WATER RISQOURCES be
pleased 10 statc.

{a} wh«ma'the Govemment are ~ware
that irigaion fa: aﬁvsndpmede«s inChhota
Udaepus Drstict i Gujarat;

{} i so, tha r3asons therefor;

{¢) whethe * the Govemiment have ror-
mulated any scffeme 1o noovide imigatic:
fazilftios in the oveas: and

{d} i so, the wme by which the scheme
is likely to be imnlemented?

TRe ﬁ:‘*m“ﬁ £H OF STAYE IN THE
WOLEIPAN CEVE OPMENT
ANDMINISTER OF £ ATE IN THE MINIS-

TRY OF WATERRESOURCES |SHR P K

THUNGON]): (&) to (d). The State Govorr-
ment has reported that 177.83 hectares of
land in Chhota Udaipur district s covered by
the Rami and Sukhiis an On- going scheme.
Also Karjan is another on-going scheme
which envisages provision of irrigation facili-
ties to 25,180 hectares of iand in the district.
Further 19 minor irrigation schemes are
existing which benefits Talukas of the dis-
trict. in additicn, 15 manoririgationschemes

PHALGUNA 10, 1914 (SAKA)

Written AnswersSi4

are on-going and four medium projects
namely Men, Ani, Jalnda and Heran have
been administratively approved by the State
Govemment. Area irrigated by tube walls is
10,88{; hectares.

[ Transiaiion;

MajorMedium Irrigation Pro;ects of
Bihar

1027. SHRI LAL!T ORAON: Wil the
Ministor of WATER RESOURCES be
pleased to state:

(a; the details of major and medium
grigation projects received from the Gov-
ernment of Bihar during the iast three years,
yoar-wise;

b} the details of the pioposais which
have been given clearance by the Union
aovetement;

{€) the detaiis of the proposais which
are stilt under consideration of the Union
Govemmeni;

{4 the ime ty which clearance is likely
to be qivan to all the remaining proposals;
and

(e) the estimated cost of each proposal
separately and the time by which they are
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
AND MINISTRY OF WATERRESOURCES
(SHRI P.K. THUNGON). (a)to (e). A state-
ment is attached.
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T.V. Transmitters in Border Areas

1028.SHRISURENDRAPAL PATHAK:
Will the Minister of INFORMATION AND
BROADCASTING be pleased {o state:

(a) the details cf proposals pending for
the installation of high power T.V. {ransimit-
ters in the border areas of the country;

(b)the details of T.V. transmitters cleared
for installation; and

{c} by when these are lixely to be in-
stafled?

THE MINISTER OF STATE OF THE
MiNISTRY CF INFORMATIOMN ARND
BROADCASTING {SHRIK.P. SINGHGEO):
{@) to (c). High powar TV Transrritters are,
atpresent, under impiemantation at Barmer.
Bhuj, Jaisaimer. Rameshwaram, Gangtok,
Leh, Fazilika, Lungiei, Mokokchung and
Churachandpur in berder areas of the coun-
try. These transmitlers would e comrais-
sioned, in phases, during the Eighth Fian
pernicd. in addition, high power transmiftnrs

are, at present, envisaged to be set up at’

Anupgarh, Cherrapunji, Lakhimpur ancd
Knishnanagar tor further sirengthening of
TV senvice in the border areas subjectto the
availabi?ty of resou: ces for the purpose and
inter-se priorities.

{Engiishi
Funds for Power Sector
1029. SHR! R. SURENDER REDDY;
Will th.e Minister of POWER be pleascd 1o
state:
{a) whether the Government are facing
difficulty in funding the power sector
. programmes in the Eighth Five Year Faan
period,

(b} ¥ so, the details in this regard and
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the reasons therefcr;

(c) the names of the power projects
likely tobe affected by the shortage of funds;
and

(d) the measures adopted by the
(GGovemmcnt to meet this shortage?

THE MINISTER OF STATE FOR
POWER (SHRI P.V. RANGAYYA NAIDU):
(a) to {d). A provision of Rs. 79,589 crores
has been made in the Eighth Five Year Plan
for adding to the existing capacity of power
aeneration in the country. The Eighth Plan
envisages installing an additional capacity
of 30,537.7 MW. The financial provision
made is not likely to be adequate for the
envisaged capacily addition programme.
Also, though all-out efforts are being made
to locate the requisite funds from within the
sector as well as from external sources,
considerable difficuties are anticipated in
this regard, with consequential likely ad-
verse impati on the fulfiiment of plan targets
and a few power projects not materialising
within the plan period.

Delhi-Bagdcgra and Calcutta-bagdogra
Rights

1030. SHRI JITENDRA NATH DAS:
Wili the Minister of CIVIL AVIATIGN AND
TOURISM be pleased to state:

(a) whether the Delhi-Bagdogra and
Calcutta-Bagdogra flights are running into
losses;

(b) if so, the reasons thereof; and

(c) the dctails of the profitloss of these
routes during each ¢f the last three years.
route-wise?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHIR GHULAM NABI
AZAD): (a) v:hile there has not been any
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services on these sectors, Vayudoot has
been incurring losses on its operations be-

PHALGUNA 10, 1914 (SAKA)
cash loss on operation of indian Airlines .
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services has been due to use oF UNECONOMIC
aricraft, non-retusmerative fare structure etc.

tween Calcutta and Bagdogra. {c) The cash surpius on operation of
Indian Airlies services to Bagdogra during
(b) The loss on operation of Vayudoot  the last three years were as follows:
1989-90 1990-91 1951-92
(Rs. in {akhs)

Delhi-Bagdogra-Guwahati- 279.76 52.38
Imphal
Dethi-Bagdogra-Guwahati - 23155 41.97
Dibrugarh
Calcutta-Bagdogra 51.20 76.96 83.73

Vayudoot did not operate to Bagdagra during this period. it stated operating to

Bagdogra only in August, 1992.

Resolution of Babri Masijid in
bangtadesh

SHRI MANIKRAO HODLYA
GAVIT:

SHRI CHITTA BASU:

SHRI BAPU HARI CHAURE;,

SHRI KIRIP CHALIHA:

SHRI B. DEVARAJAN:

1031.

Wili the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government are aware
of the resolution adoped in the Parliament of
Bangtladesh on demolition of Babri Masijid;

(b) if so, the detials thereof; and

{c) the reaction oi the Govemment
thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRIDINESH SINGH): (a) Yes, Sir.

(b) The Bangladesh Partiament held a
lengthy debate on the Ayodhya issue from
January 17-20, 1993. At the conclusion of
the debate, on january 20, 1993, the
Bangladesh Parliament adopted a resolu-

tion by a voice vote. Noting that the demo-
lition of “the historic Babri Mosque™ had hurt
the sentiments of Muslims in Bangladesh
and elsewhere, it viewed the construction of
temple on the demolition site as an “unprec-
edented act of disgrace and shame”; strongly
condemned the act and those invovied with
it; expressed deep concem at the rise of
convnunal situation in india in the backdrop
of the demolition; called upon the Govem-
ment of India to take all necessty steps for
the preservation of communal harmony and
for protecting life and property of the Mus-
lilns in india and strongly felt that conwmuncal
harmony, peace and stability in inida could
return “only through the reconstruction of

‘the Babri Mosque at the old site”.

(c) In a statement made on January 22,
1993, our spokesman rejected the resolu-
tion as a totaily unacceptable interference in
our internal affairs. it criticised the ruling
party BNP in Bangladesh for induiging in
public denunciation of our policy and actions
and for arrogating to ftself the right to advise
us on matters in which it had n lccus standi
whatsoever. it expressed concermn over



523 Written Answers

country since Decembder 7, 1992. It called
upon the Govemment of Bangladesh to
ensure that our bilateral relations continue
to be govemed by accepted noms and

principles conceming the relations among

neighbouring countries.

Ina demarche made to the Bangladesh
High Commissioner in indie on january 25,
1993, Govemment expressed a strong sense
of disappointment over the resolution
adopted by the Bangladesh parliament.

[ Translation]
Impact of Ayodhya Incident on Tour-
ism

1032. SHRIMATI PRATIBHA
DEVISINGH PATIL: Will the Minister of
CIVILAVIATION AND TOURISMbe pleased
to state:

(a) whether tourism has been affected
following Ayodhya incident;

(b) if so, the details thereof including the
loss incurred as a resutt therect; and

(c) the steps being taken to boost tour-
ism?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRI GHULAM NAB!
AZAD): (a) Yes, Sir.

(b) There has been a decline of about
15 percent in tourist arrivals during the
period December-January 1992-93 as com-
.pared to the same period of the previous
year.

{c) The steps being taken by the Gov-
emment to attract more tourists to the coun-
try include launching of reassurance cam-
paigns in the overseas markets, inviting
travel writers and media persons to visit
India to emphasise the safety of tourists in
the country and improving tourist facilities
and attractions in co-ordination with the
State Govemmenis and the private sactor.

Comwmittee for Doordarshan Employ-
ees
1033. SHRI MRUTYUNJAYA NAYAK:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:
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{a) whether the Calcutta High Courthas
directed to constitute a high power commit-
tee in regard to the demands of the

Doordarshan employees;

(b) whether the Govemment have since
constituted the said Committee; and

(c) if so, the terms of reference of that
committee and the time by which the com-
mittee has been asked to submit its reportto
the Government?

THE MINISTER OF STATE OF THE -
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIK.P. SINGH DEO):
(a) to (c). Yes, Sir. In pursuance of the
directions of the Calcutta High Court in a
have constituted a committee of enquiry to
deal with the charter of demands as raised
by All india Joint Action Council. As per the
Court's order dated 29.1.93 the said Com-
mittee is required to report to the Hon'ble
High Court the progress made thereto within
a period of six weeks.

[Erighish)
Procurement of Aircraft from Russia

1034. SHRI MUMTAZ ANSARI:

SHRI HARISH NARAYAN
PRABHU ZANTYE:

SHRI RAJESH KUMAR:

SHRI PRAFUL PATEL:

SHRI SAMAT KUMAR
MANDAL:

SHRI GOVINDRAO
NIKAM:

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) the number of Soviet aircraft pro-
cured on lease for the Air india, the india
Airlines and the Vayudoot;

(b) the terrns and conditions of the
lease and the total amount involved;

(c) whether any joint indo-Soviet pro-
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duction of commercial jets is under consid-
eration;

{d} if so, the details thereof,

(e) whether the Soviet pilots are likely
to be inducted along with their aircraft;

(f) whether there has been any
protest by indian pilots in this regard;

(g) if so, the reasons thereof;

(h) whether the Indian Airlines is
starting joisd services with Aerofiot to
Mascow of Tashkent by flying leased
Soviet aircraft, and

(i; # su, the dgetails thereof?

THE MINISTER OF CIVIL AVIATION
AND TZJRISM {SHR! GHULAM NABI
AZAD): {a) and (b}. Vayudoot has not
leased any Russian aircraft. Details of wet
ieased aircraft from the former Soviet Unior
by Air india ard Indian Airines is given
below:

AIR INDIA

(i) L 62M passenger aircraft from
Aerofiot for twice weekly services
on India/Moscow/India Sector at a
lease charge of Rs. 1.01. 000 per
flying hour.

(i) IL 62M passenger aircraft from
Uzbekistan Airlines for india/
Tashkent/India once weekly op-
eration at a rate of US Dollar 30,
750/- per round trip.

(W) Twice weekly IL 76 freighter ser-
vice on India/Moscow/Zurich/Mos-
cow India from Aerofiot at an all
inclusive price of USD 70, 000/- per
round tnp payable in Indian Ru-
pees.
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(iv) Twice weekly domestics shuttie
service with IL 76 freighter aircraft
from Aerofiot at a lease charge of
Rs. 11, 676/- per hour.

INDIAN AIRLINES

Four TU-154 aircraft were leased from
M/s. Uzbekistan Airways and three from M/
s. Balkan Bulgarian Airiines during the re-
cent pilots stricks. The services by leased
aircraft were stopped with effect from 09
January, 1993 and subsequently these air-
craft were retumed. The rate charged by M/
s. Uzbekistan Airways (UA) was US Dollars
1200 per ftying hour for the first 100 hours
per aircraft per month and US Doltars 1100
per flying hours aircraft per month. Indian
Airlines spent Rs. 3. 30 crores for lease
charges of the aircraft, cost of ferry flights of
the aircraft and hotel accommodation and
local expenses etc. for the crew in respect of
aircraft leased from M/s. Uzbekistan Air-
ways. A sum of Rs. 1.60 crores was spent
for the similar purpose for the aircraft leased
from M/s. Balkan Buigarian Aidines.

(¢) and (d). The Russian authorities
have shown interest in entering into an
arrangement for joint production of a pas-
senger aircraft with Hindustan Aeronautics
Ltd.

(e) Aircraft on lease from Aeroliot/
Uzabekistan Airways 0 Air india are oper-
ated by flying crew of the resplctive airfine,
Indian airlines have no plans at present to
induct Russian aircraft and pilots.

(f) and (g). During the period of strike by
the members of the Indian Commercial Pilot
Association, India Airlines operated flights-
with weteased aircraft of Uzabekisan Air-
ways and Balkan Bulgaran Airines. The
Indian Commercial Pilots association had
protested against this step of the manage-
ment stating that it was an unfair labour
practice.
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(h) No such decision has been taken.

(i) Does not anise.
Time Limit for Local Calis

1035. SRl VIJAY KUMAR YADAV:
Wil the Minister of COMMUNICATIONS be

pleased to state:

(a) whether from 1 August, 1992 the
Department of Telecom has introduced 2
five-minute time limit for local calls in metro
electronic exchanges and three-minute time
limit for ali interdiatting exchanges in the
coumiry,

(b) if so. the details thereof,

(c) whether attention of the Govemn-
ment has been drawn to 2 rews iiem cap-
tioned ‘Metro subscribers paying more for
fewer phone cafls” appearning in the Eco-
nomic Times dated February 3, 1993; and

(d) if so, the action. taken or proposed to
be taken thereof;

THE MINISTER OF STATE OF TAE
MINISTRY OF COMMUNICATIONS (SHRi
SUKH RAM): (a) and (b). Sir, the local calis
made from electronic exchanges in all places
with equipped capacity of 3, 000 lines or
more are presently metered at the rate of
one call unit every 5 minutes.

~ Calls made bstween the exchange lo-
cated in adjacent Short Distance Charging
Areas (SDCA) are metered every 3minutes

(c) and (d). Yes Sir. The tanf is appli-
cabie to afl exchange system where 30, 000
lines capacity of more and not to Metro cities
only. The first metering takes place as soon
as the called party answer. Subsequent
metoring takes place after 5/3 minutes inter-
val as appiicable.
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[ Transtation]

Tickets issued for 24th Internationat
Fitm Festiva

1036 SHRI RAJENDRA KUMA:t
SHARMA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleasedto
staie:

fa} whethar the concessional admis-
sion tickets were issued for the 24th intema-
tional Film Festival heid in New Delh: rc-
cently;

() whether the complimeniary tickets
were ks issued;

{c) & -0, the repsons thema': 37,4

) whather any complainis i :ve baen
recersed in this regard; acd

(e) if so, the action taken theraon?

THE MINISTER OF STATE GF THE
MINISTRY INFOCRMATICN AND BRROAD-
CASTiNG (GHRIK.P. SHIGH DEC). (a) No,

Sir

{b) and (¢). Nc, Sir. However, as perthe
past practice, a limited number of compli-
mentary passes were issued by the Direc-
torate of Film Festivals for three official
theaters viz. Sri Fort Auditorium—1, Siri Fort
Auditorium-il and Uphear theafter where
screening of testival flms was held for Press
and Delegates. At the seven commercial
theaters hired for screening of festival films
for the general public, where tickes were
soid. the theatre protractors/management
were afiowed 1 retain 10 sadts in the bak
cony as complimentary saat in cach show
as per the terms and confitions of the
agreement enteed into with (hesd ard Ao
tickots were soifl againg] thase sewls.
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(d) No, Sir.

{e) Does not arise.
[English]

impactof Aydhya Incident in Foreign
Countries

1037 SHE} CHITTA BASU: Wil the
Niraster of EXTERNAL AFFAIRS be pleased
to state:

(aYwhetherthe Govemment have since
evaiuated the impact of Ayodhya incident in
foreign countnies in general and in islamic
countries in particular;

(b} if so, the details thereof; and

(c) the steps taken by the Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS (SHRI
SALMAN KHURSHEED): (a) Yes, Sir.

(b) Official responses from over 40
countries/organisations in one form or the
other. The majority expressed understand-
ing and confidence in the Government of
India’s determination and ability to deal with
the situation. The Governments of
Bangladesh and Pakistan have made sev-
eralcrilical statements on Ayodhya incident.
Reactions from several members of the
Organisation of Islamic Conference have
been moderate and supportive of the posi-
tion of the Government of India. The reac-
tion from the West and our neighbors in East
and South East Asia have been supportive
of the Government's determination.

(c) Dur Missions abroad were instructed
to portray to their respective governments
the events in their correct perspective. The
Ambassadors resident in Delhi were briefed
individually and in groups by the Secretaries
and Additional Secretaries in the Ministry.
Separately the Minister of State and Foreign
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Secretary briefed Ambassadors af the Gult
Ccoperation Council 2nd stressed the need
for restraint and modcration.

Developmemnt of Airports
1038. SHRI SUBASH CHAMDRA
NAYAK:
KUMARI FPUSHPA DEV)
SINGH:

Will the Minister of CIVIL AVIATION &
TOURISM be pleased to siate:

{a) whether there s any proposal to
develop some airports with the help of Ameri-
car companies;

(b) i so, the details thereof; ana

{c) the total expenditure likely to be
incurred thereon?

THE MINISTER OF CiVIl. AVIATION
AND TOURISM (SHR!I GHULAM NAB!
AZAD): (a)to(c). A projectfor modernisation
of Air Traffic Control Facilities at Delhi and
Bombay Airports is under implementation
by the National Airports Authority. A ietter of
intent has been issued to an American
Company to execute this project on tum-key
basis. The estimated cost of this project is
Rs. 350.00 crores, approximately. For four
other airports, radars are being procured
from another American Company at a cost
of Rs. 80 crores. -

Letters/Representations/Memoranda
sent by Members of Parliament

1039. PROF ASHOK ANADRAO
DESHMUKH: Will the Minister of CIVIL
AVIATION AND TOURISM be pleased to
state:

(a) the number of letters/ representa-
tions/memoranda received from Members
of Parliament during the last six months;

(b) the number of cases in which ac-
knowledgment was sent within fifteen days
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and the number of cases in which final reply
has not been sent as yet;

{c) the reasons for not sending ac-
knowledgment within fifteen days and final
reply within three months; and

) (d) the action taken or proposed to be
taken against those found guilty in this
regard?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to {d).The information is being
collected and will be laid on the table of the
House.

(Transtation]
Soil Erosion by Ganga in Badjn .

1040. SHRI RAJVEER SINGH: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) the number of villages in Eadaun
region which ware effected by soil erosion
due to Ganga river and to what extent during
1991-92. 8y

(b) the number of farmers allotted land
as a compensation; and

(c) whether any plan has been chalked
out, if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
ANDMINISTRY OF WATER RESOURCES
(SHRI P.K. THUNGON): (a) During the floods
in 1992, 246 villages were affected by floods
due to bank erosion, over spilling and water

logging.
(b) Nl

(c) Based upon surveys carried out so
far, 10 flood management schemes have
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been identified. These include 3 anti-ero-
sion schemes for protection of viltages of
Nagla-Ajmeri, Bajhangi and Ahrona of
Badaun district.

[English)
Convention in Chemical Weapons
1041  SHRIMANORAJANBHAKTA:

SHRIGEORGE FERNADES:

Wiil the Minister of EXTERNAL AF-
FAIRS be pleased 1o state:

(a) whether the Government have
signed chemical weapons convention re-
cently; and

(b) if so, the salient features of the
convention?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHR! DINESH SINGH): (a) Yes, Sir.

(b) The objective of the Chemicai Weap-
ons Convention (CWC) is to prohibit the use,
piling or transferring of chemical weapons
by any State party to the Convention. The
complex and difficuk negotiations in which
India played an active role, were concluded
in the Conference on Disarmament after 12
years, in September 1992. The UN General
Assembly (UNGA) adopted it by consensus
and India co-sponsored the resolution in the
UNGA. At the aining ceremony in Paris (13-
15 January 1993), 130 countries joined the
CWC as original signatories. The Confes-
sion comes into force 180 days after the
date of deposit of the 65th Instrument of
Ratification, but in no case earlier than two
years after its opening for signature. The
CWC is a multialtealty negotiated disarma-
ment agreement which is universally appli-
cable, comprehensive in scope and non-
discriminatory in character with a stringent
intemational verification regime. Thus the
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objectives of the CWC are in accogdance
with India’s disarmament policy.

Beef Based Burgers

1042. SHRI PANDURANG PUNDLIK
FINDKAR: Will the Minister of FOOD PRO-
CESSING INDUSTRIES bepleasedtostate:

(a) whether the Government have
granted permission to Mc Donald, am mul-
tinational fast food giant to manufacture
beef based burgers; and ’

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a) and
(b). The Government have recently ap-
proved a proposal of M/s. Mc Donald's
Corporation, USA, to set up a wholly owned
subsidiary in India for setting up Mc Donald
Restaurants. The restaurants will be devel-
oped and operated primarily through: (i)
directly by the subsidiary for a limited num-
ber of restaurants; (ji) joint venture between
the subsidiary and Indian partners, and (iii)
Indialicenses. Thetotalinvestmentforthese
projects will be 40 million US Dollars during
the initial 7 years. The foreign equity invest-
ment will initially be 1 lakh US dollars to be
increased to 20 millions US dollars over
initial 7 years. The approval is subject to the
condition' that in divided will be repatriated
during the first 7 years of operation. The
operation of these subsidiaries/joint ven-
tures will be subject to laws prevalent.

[ Translation)

Development of Tourism

SHRI RAJENDRA
AGNIHOTRI:
SHRI MAHESH KANODIA:

1043

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether more than one place have
been earmarked in some States for deve!-
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opment of tourism under the National Action
Plan;

(b) if so, the details thereof;

(c) whether some States have been left
out in the Action Plan; and

(d) i so, the criteria for selection of
places under the Plan?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRI GHULAM NAB!
AZAD): (a) Yes Sir.

(b) More than one circuit/destination
has been identified for development in three
states, details of which are as follows Madhya
Pradesh (I) Gwalier Shivpuri Khajuraho,

(i) Indore-Ujjain -Maheshwar-
Omkareshwar-Mandu Himachal Pradesh

(i) Kulu-Manali-Leh
(i) Manali (Solang Nalah)
(iii) Kangra (Pong Dam)

(i) Tamil Nadu
Mammalapuram-Pondicherry

Madras-

(i) Muttukadu Beach
(c) Yes, Sir

(d) The basic consideration for selec-
tion of these circuits destinations has been
the relative tourism potential of the area
particularly in the context of diversification of
the tourism product, availability of infra-
structure and tourist attractions.

[English]
Indian Tourist Offices Abroad

1044. SHRI ANNA JOSH!: Will the Min-
ister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) the details of the infiow of tourists
from the countries, where indian Tourist
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Offices are working, during the last three
years,

{b} the expenditure incurred on each
office abroad during each of the last three
years;

(c) whether the Govemment propose to
close some of the tourist offices abroad; and

(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) and (b). The inflow of tourists
from the countries where India Tourist Of-
fices are working and the promotional bud-
get of those offices during the last three
years were as given below:
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() No, Sir.

(d) Does not arise.
Threat to Indian Missions

DR.VENKATESWARARAO:
SHRIMATI. GEETA
~ MUKHERJEE:

SHRI SRIKANTA JENA:
SHRI MOHAN RAWALE:

1045.

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Indian Missions in certain
countries are facing the threats of attack in
the wake of the Ayodhya development as
per the news item in the Indian Express
dated January 1, 1993;

(b) it so, the measures being taken by
the Government to ensure the security of
Indian Missions and the persons working in
these Missions;

(c) whether there has been any attack
on any Indian Missions abroad after the

Ayodhya developments; and
(d) if so, the details thereof?,

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI DINESH SINGH): (a) The
Govemment is aware of the article in the
Indian Express dated January 1, 1993 un-
der heading Threat to Indian Missions. Inthe
wake of the developments in Ayodhya some
of our Missions received threats of attack.

(b) The security of all our diplomats and

Missions abroad is the responsibility of host
Govemments. We augment these security
arrangements by the deployment of India
based Security Guards and installation of
various kinds of security equipment. In the
wake of the developments in Ayodhya and
the threats received by some of our Mis-
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sions, we had alerted all our Missions abroad
and advised them to seek the assistance of
the host Governments to strengthen the
Security arrangements. We also reviewed
the security arrangements worid-wide and
further augmented the arrangements in the
more sensitive Missions.

(c) Yes, Sir.

(d) In the wake of the developments in
Ayodhya, the Residence of our Consul-
General in Karachi was attacked and ran-
sacked; the library of our Mission in Dhaka
was ransacked and set on fire; the car of one
of our diplomats was biown up by an expio-
sive device in Ankara; and a letter bomb
received by our High Commission in London
detonated and caused minor injuries to an
employee.

Electronic Exchanges At Rurlia, West
Bengal

1046. SHRI BASUDEB ACHARIA: Wilt
the Minister of COMMUNICATIONS be
pleased to state:

(a) whether the Govemment have de-
cided to commission electronic
at Purulia in West Bengal during 1993-94;
and

(b) if so, the detaits thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): (a) and (b). A 2000 iines C-Dot
type Electronic Exchange is planned for
commissioning at Purulia in West Bengal
during 1993-94.

Assistance for Tubewelis in Assam
1047. SHRI PROBIN DEKA: Will the

Minister of WATER RESOURCES be
pleased to state:

(a) the number of tubewelis installed in
Assam with the assistance of Union Gov-
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emmoﬁtdurhglasttneeyeandstﬁct—
wise; '

{b) whether the Govemment propose
to aliocate funds for instafling more tubewells
in Darrang and Kamnrup districts;

(c) it s0, the details in this regard; and

(d) the number of tubewells to be in- -
stalied and the amount allocated therefor?

THE MINISTER ‘OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
ANDMINISTRY OF WATER RESOURCES
{SHRI P.K. THUNGON): (a) % (d). A Cen-
trally Sponsored Scheme for assistance tc
small and marginal farmers for installation of
shaliow tubewells/dug wells was in opera-
tion in Assam from 1988-89 to 1991-92 in
the districts identified for SFPP Wheat and
Rice. The Programime was extanded to a#t
the IDRD Districts during 1991-92. The physi-
cal progress achieved in terms of tubewells/
dug wells during the last three years as per
reports furished by the State Governments
is given baicw -

Year No. of STW/Dugwelts
1989-90 1952
139091 2242
1991-92 1696

Districi-wise information is not main-
tained by the Contral Government. The
Scheme has sinca been transferred o the
State Sector w.e.f. 1.4.92 for implementa-
ticn,

Tubwells are also installec under the
integrated Ri.:ra! Develcpment Programme.
However, there s 10 separaie allocation/
sumarking of fund: Gargets for tupewells
L IRDP and bernaficiaries aie o
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subsidy by District Rural Development Agen-
cies and credit by Banks. No District-wise
figures for tubewells are maintained by the
Central Government.

New Boeing Aircraft in Air India and
indian Airianes

1048. SHRI HARIN PATHAK: Will the
Minister of CIVIL AVIATION AND TOUR-
ISM be pleased to state:

(a) whether there is any proposal to
induct new Boeing aircraft in the Air India
and Indian Airlines;

() ¥ so, the number thereof including
the names of the countries from where
these are proposed to be purchased;

(c) the duration period of each aircraft
faying hours;

{d) whether negotiations are aiso going
on with other aircraft manufactunng compa-
nies other than Boeing Company;

{e) #f so, the details thereof;

(f) the number of aircraft hired by the
Indian Airines from other intemational Air

Companies; and

{(g) the details ot the annuai rent of each
aircraft?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAM NAB!
AZAD): (a) and (b). Air India will acquire
three Boeing 747-400 aircraft in 1993-94
and one in 1994-95 at an estimated cost Rs.
2333. 33 crores. Indian Airlines has no plan
to acquire Boeing aircraft in the near future.

(c) This can be quantified only after the
aircraft are deplcyed on the network of Air
India.

{d) No. Sir.

ie1 Does ot airs.
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(f) Four TU-154 aircraft were leased
from M/s. Uzbekistan Airways and three
from M/s. Balkan Bulgarian Airlines during
the recent pilot strick. The services by leased
aircraft were stopped with affect from 09
January, 1993 and subsequently these air-
craft were returned.

(g) The rate changea by M/s Uzbekistan
Airweys 1UA was Us$ 1260 perflaying hour
per aircrail. The rate charged by M/s. Balkan
Fulgarian Airlines (BBa) was US$ 120G per
wwing hour for the first 1CG Liours per aireraft
cer month and US$ 2100 per flying hour in
cxcess of 102 fiying hours per aircraft per
menth Ind'an Airlines spent Rs. 330 crores
for 12ase cnarges it tge aurcaft cost if ferry
fighis of the aircraft ana fictel accommada-
tico and locai expenses etc {or the crew in
raspect of aircralt leased from Mys.
Uzbakistan Airways. A sum of Rs. 1. 80
crares was spent for the simiiar ginose for
the aircraft ieased from M/e. Balkan Bulgar-
ian Airlines.

{ Transtation)

Funds for Telecom Requirement in
Eighth Piar.

DR. CHINTA MOHAN:
SHRINAWAL KISHORERAL:

1049

Wittthe Minister of COMMUNICATIONS
be pteased to state:

(a) the total estimated amount for meet-
ing telecommunication requirements in the
country by the end of eighth five years plan

(b) whetherthe Government have made
arrangements for mobiliseing the sources

required for the purpose;

{c) if not, the amount estimated to be
spent in this regard the end of Eighth Plan,

(d) whether detailg ol prioritias have
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teen fixed while make reduction in the’
implementstion of the scheme especially for
run areas; and

(e) if not reasons therefor®

THE MINISTER OF STATE OF THE
MINISTRY CF COMMUNICATIONS (SHRI
SUKH RAM): (a) and (b). Funds require-
mertt of Rs. 40, 555 crores was assessed for
impianting the Plan, that would add 75 Lakh
new connections. While the feasibility of this
target has been accepted, the outiay ap-
proved by Pianning Commission is Rs. 23,
946 crores only. Options te rise the baiance
rasources are under examination, but the
expected additionally of rasources cannot
be quatified at this stage.

{c) to (e). Question coes not arise.

[=nglish;
Earning by Doordarshari/Air
1050. DR. LAZMIMARYAN
PANDEY:
SHRIMATI SLR4ITRA
v MARAJAN:
DR.LAL BAMADUS RAWAL:
SHRI AANDURANG

PUNDLIK FUNDKAR:

Willthe Ministerof INFORMATIONAND
BROADCASTING be pl=ased to state:

(a; the total revenuz 2ameq by the
Doordarshan and All India Radic from ad-
vertisements during 1992;

(b) whetherthere has been a shortiallin
the eaming during 1992 in comparison 0
the last two years; and

{c) if so, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRi K P, SINGH DEC):
1) The toted gross revenue eamed by Al
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india Radio and Doordarshan from adver-
tisements during 1992 was Rs. 58.13 crores
and Rs. 355. 36 crores, respectively.

(b) No, Sir.

{c) Does not arise.

[Translation)

Development of Tourism in Madhya
Pradesh

KUMARI VIMLA VERMA:
SHRI SHIVRAJ SINGH
CHAHUAN:

1051,

Will the Minister of CIVIL AVIATION
AND TOURISM be pleased to state:

(a) whether the Union Govermment have
received any proposal from the Govern-
ment of Madhya Pradesh for the develop-
ment of tourist spots in the State;

(b) if so, the details thereof including the
proposed financial allocation; and

(c)the steps taken/proposedto be taken
in this regard?

THE MINISTER FOR CIVIL AVIATION
AND TOURISM (SHRI GHULAM NABI
AZAD): (a) to (c). During the current finan-
cial year, the Central Department of Tour-
ism has received only one proposal so far,
for construction of piigrim Shelter at Ujjain
at estimated cost of Rs. 4. 66 lakhs which
has been sanctioned.

{English)
Civil Aviation project in: Tamil Nadu

1052. SHRI N. DENNIS: Will the Minis-
ter of CIVIL AV!ATION AND TOURISM be
pleased to state.

(a) the details of the different civil avia-
tion projerts, conomes underimplantation i
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Tamil Nadu during he current year; and

(b) the total amount allocated for the .
purpose?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI GHULAN NABI
AZAD):(a) and (b). Majer projects schemes
under implementation Tamil Nadu, during
the year 1992-93 at a cost of Rs. 18 crores
approximately, art the following:

(i) Provision of Instatement landing
System (ILS) at Coimbatore and Madras

(replacement of old equipment)

(i) Conversion of Medium Intensity
Runway Lighting (MLRL) e High intensity
Runway Lighting (HiRL)et Tiruchirapalli
and Madurai.

(iii) Extension and stengtheaing of run-
way at Madras and Combateri.

Besides these, Terminal building and
Control Tower at Tuticorin and Comibatore
were commissioned this year. A new airport
at Salem is also getting ready fer commis-
sioning.

Sasan Gir As A Tourist Spet Gujarat

1053. DR. A.K. PATEL.: Will the Minis-
ter of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whether the Union Govemment have
received any propesal for the develepment
of sasan Gir of Gujarat as a tourists spot;

(b) if sc, the details thereof including the
proposed financial altocntion ior it, and

(c) the number of tourists whe visited
Sasan Gir during 1992-93 and the renue
serenaue thereby?

THE iAINISTER FOR CHV/IL AVIATION
ANG- TOURISIA (315 J1.0i AM NABI
AZADY () Nn ©i-
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(b) Does not arise. Exclusive Economic Zone

(c) relevant statistion are not available. 1055. SHRI SHRAVAN KUMAR PATEL:

) Will the Minester of FOOD PROCESSING
'Popularity of Air/fDoordarshan INDUSTRIES be pleased to state:

Programmes
(a) the area of Exciusive Economic
1054. SHRI PRABHU DAYAL Zone (EEZ) along the Indian coasts and the

KATHERIA: Will the Minister of INFORMA-
TION AND BROADCASTING be pleased to
state:

(a) whether the popularitly of
programmes telecast/broadcast by
Doordarshan and All India Radio has de-
clined during the last two years;

(b) i so, the reasons therefor; and

(c) the steps taken by Doordarashna
and All India Radio to present qualitailine
programmes?

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH DEO):
(a) No, Sir.

(b) Does not arise

(c) it is the constant endeavour of All
india Radio and Doordashan to bring about
a qualitative improvement in their
programmes in order to sustain the interest

percentage of the world Exclusive-Economic
Zone falls to India’s share;

(b) the extent of marine-products yieid
per year in India, and the percentage of the
world marine products from exploitation of
Exclusive-Economic Zone does it constitute
during 1990, 1991 and 1992; and

(c) the position held by India ambng&
ptoduoefsandexponetsofsuehpm:ctsm
the world?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): (a)
The area of Indian Exclusive Economic Zone
(EBZ) is 2.02 million Square Kilometers.
The percentage of Indian EEZ as compared
to the total EEZ of different countries of the
worid is not available as a number of coun-
tries have not settled their maritime bound-
aries and some countries are yet to declare
their Exclusive Zone.

(b) There quantum and percentage of
marine fish production in India in the context
of world fish production during the last three

of the listeners/viewers. years are:-
Year Marine fish production in Percentage of Worid
India (In lakh tonnes) Production
1989-90 22.57 2.71
1990-91 23.00 271
1991-92 24.69 2.82

(c) So far fish production is concemed,
India ranks seventh in the world. The total
export of fish & fish products by top ten

countries of the world is about US $ 15778
million in 1989 compared tolndia’s export of
marine products of US $481.18 millionin the
same year.



549 MmUnkted 'PHALGUNA 10, 1914(SAKA)R9 Arrest of Shri Vinay 550

1zoom

[English)

DISCUSSION ON LISTED SUBJECTS
ON THE FLOOR OF THE HOUSE

MR. SPEAKER: Well, | would like to
bring to the notice of the hon.. Members in
the House that the matter of discussing the
unlisted subjects on the floor of the House
was discussed in the Business Advisory
Committee and it was a very considered
opinion of the members of the Business
Advisory Committee that for half an hour this
should be allowed and more then helf an
hour it should not be allowed, and each
Member may be given two-three minutes’
time. it was also the considered opinion that
on each of the topics, not more than one
Members should possibly be aflowed to

speak and after the half an hour is over, as

we do with the questions we should go the
other topic also.

Well, | am just bringing it to your notice
so that we can utilise the time for discussing
the meters which are of importance, prob-
ably some times more importantthenwe are
discussing on the floor of the House.

12.01 hrs.

RE. ARREST OF SHRI VINAY KATIYAR
UNDER NATIONAL SECURITY
ACT.

[ Translation)

SHRI LAL K. ADVANI( Gandhi Nagar):
Mr. Speaker, Sir, yesterday one of my party
colleague Shri Vinay Katiyar has been ar-
rested under National security Act. Many of
us do remember the year 1975 when a

Katiyar under N.S.A.
number of persons were arrested under
as MISA in those days. | remembers that in
1980 MISA was replaced by National Secu-

- rity Act. At that time Shri Vajpayee and

moved a resolution in the House to the effect
that National Security Bill should not be
passed. At that time all the Non-congress
parties and membérs has opposed it. We
should forget “Preventive Detention” after
this litter experience. Shri Somnath had
dilvered a very impressive and forceful
speech. The Govemment had assured the
House at that time that it would not be
misused. The Government had said that it
would not be used against the persons
engaged in the legitimate trade activities . it
is also true that at the time when MISA was
in operation assurances were given but
insatiate of that it was misused

Mr. Speaker, Sir, Parliament was not in
session when we were arrested during the
Emergency. We were asserted in the month
of June. If is for the first time that any
Member of say Shri Vinay katiyar has been
arrested when the Parliament is in session.
| thought he might have committed a very
serious crime and thereby might have pro-
vided an excuseto the Governmentto arrest
him. But when | went through his papers, |
found thathe had been arrested on the basis
of speeches which he had made during the
period of three years between July, 1989
and Dec. 5, 1992. The concemed SSP
prepared the report on the basis of these 20
speeches and sent it to the district Magis-
trate on 25 Feb, many on the same date i.e.
25th Febary many detention orders were
issued and SSP himself had admitted that
the report prepared by him was based on
those twenty speeches.... (Interruptions)

SHR! JAGMEET SINGH BRAR
(Faridkot): The Government of his party in
Uttar Pradesh has .. (Interruptions) **

*Not recorded
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[English]

MR. SPEAKER: Itis notgoingonrecord.
(Interruptions)*.*
[ Transiations)

SHRI LAL K. ADVANI: The SSP has
himself admitted that police never took any
action in regard to any of these twenty
speecheseen no FIR was ever. It is strange
that the speeches which were never consid-
ered objectionable during the course of
threz years, all of a sudden became objec-
tionable today that too after the incident of
Dec. 6 in Ayodhya. The FIR which has been
lodged mentions the name of Shri Vinay
Katiyar alongwkh other members of may
party. The investigations were con ducted
for 40 day in regard to this F.I.R. and papers
were filed with the Judicial Magistrate of
Lalitpur. Inspite of this the judicial Magis-
trate condemned the Government.

[English]

The Government has not been able to
make out even a prima facie case against
any of the accused including Shri Vinay
Katiyar.

[ Translation)

During all this period Shri Vinay Katiyar
moved freely and continued to serve the
people of his constituency and he continued
to come to Parliament House, but now aii of
a sudden he has been arrested yesterday.
| consider it a case of palitical vendetta.

1 think, generally legal action is taken a
against a person who is detaineq for ony
reasons. If he is found Gijlty of commitling
any offene he is free to move the “ouit to
d-+fend himself, but that course is not open
'3 a person detainad under Preventive De-
*2vtien Law. He has only one optien belore

**MNot Pesorded.
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him. He can put forth his defiance before the
Advisory Board when it meets after three
months.

Mr. Speaker, Sir, | rise to oppose the
incident that happened yesterday had to
draw your attention that a Member has been
arrested under Preventive Detention for no
fault of his. He has been arrested out of
political vendetta. He has been denied his
right to serve his constituency and to ex-
press his opinion in the House. Advisory
Board would take three months time to
decide his case but | would request your
good self, as you are the guardian of the
Members rights to give an appropriate sug-
gestionto the Government after sucrutinising
the papers available with the Government.
In view of all this | considered the case as
serious one and have raised this issue with
your permission. (/nterruptions)

SHRI MADAN LAL KHURANA (South
Delhi): We had made three demands in
regard to the atrocities committed in the rally
of 25 of this month. First that Government
should tender apology, secondly an enquiry
should be ordered and thirdly Police Com-
missioner should be suspended.. (Interrup-
tions)

MR. SPEAKER: Please sit down. You
should speak after him. You are speaking
without my permisssion. You should speak
after him.

{English)

SHRI SOMMATH CHATTERJEE
(Boipury. M. Sgpoeaker, Sir, {interruptions)
wish to raise a mutt:r which, | believ2.is ot
unprecedented nature in our country where
the Chiet electicn  Commissioner of this
santry. (Jaterruptions) ’

3HRI RAM NAIK ("Bombay North): Sir,
we inust kriow whathappenedto our ..(/nter
ruptiens)
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SHRI RAM NAIK (Bombay North®: Sir,
we must know what happen ed to our ...(In-
terruptions)

[ Translation)

DR. LAXMI NARAYAN PANDEYA
(Mandsaur): Mr. Speaker, hon. Mr. Jaswant
had made three demands. Until those are
fulfiled. .(Interruptions)

MR. SPEAKER: You please sit down.
[English)

MR. SPEAKER: Now, please, | am
standing, you have to sit down. You know,
just now | have brought to your notice as te
how we can do the business in an effective
manner, and that is why | have heard with
rapt attention what the honurable Leader of
the opposition had to say. | have heard it.
What this 1o be dome? Well, it has to be
considered by everybody concemed. | am
not in a position to give a decision
imediatelyon this, but | have heard it with
rapt attention. You don't expect me to give
a decisinn on that point. When | called the
other honaurible ieader of one of the Oppo-
sition Parties we are duty bound to hear him
with alithe attention with which the speeches
of other Members are alsoheard, and | hope
that you will please cooperate with me.

(Interruptions)
MR. SPEAKER: Not like this.

(Interruptions)

12. 11 hrs
RE.HOLDING ELECTIONS IN TRIPURA
[English)

SHRi SOMNATH CHATTERJEE
(Dolpur): Mr. Speaker, Sir, | refer to an

Order passed by the Chief Election Com-
missioner of India dated February 27, 1993.

in Trpura 554
Sir, | am not cirtising him or his Order, | am
only referring to it.

Sir, the country knows that on the 12th
of February an Order was issued by the
Chief Election Commissicner to postpone
the election in Tripura which was due to be
held on 25th of February, till 3rd of April on
the ground that the law and order situation
in Tripura did not warrant or was not such
where an election could be held in a free and
fair manner. Therefor, there had been some
allegations about the interference with the
Hection Officers there with the police there,
with a view to influence them, and Report
was called for by the Chief Election Commis-
sisner from the Chief Electoral Officer of the
Siate of Tripura. A Report was sent excner-
ating the concemed people of al the charges
which the Chief Election Commissioner has
new characterised as a rubbish report and
he directed further report to be given.

Mr. Speaker, Sir, it appears from the
Chisl Election Commissioner's Order that a
further repert has been given by the Chief
Blectoral Officer of Tripura.;.

MR. SPEAKER: Somnathhi, should
we discuss all these facts now

SHRISOMNATHCHATTERJEE : Sir, |
will be very brief.

SHRI INDRAJIT GUPTA {(Midnapore ):
How do you expect to dispose it of? It is a
serious matter apd the hon. Minister had
made a centradictien here the other day
denyting all these things. How, the Chief
Election Commissiener has categorically
said that this is happening malpractice.

SHRI PAWAN KUMAR BANSAL
(Chandigarh): Dnwhat base are they telling
it?

(s se i oo

SHRI SOMNATH CHATTARJEE: Sir,
in the report it is & ropert isaft the Chief
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Blection Commissioner has referred to the
report of the Chief Electoral Officer of Tripura.
Four or fine instances have been given,
dates have been given where meetings had
been held, where a Minister of the Govemn-
ment of india was also present, and also the
Chief Minister on some occasion. Then the
Chief Election Commissioner has said | am

MR. SPEAKER: No, no
(interruptions)

SHRI SOMNATH CHATTERJEE: Sir, |
will send you a copy of the Order.

MR. SPEAKER: No, no.
(interruptions)

SHRI SOMNATHCHATTERJEE : Well,
| shall not give. He has said, there was no
justification for any of the officers to be
present there.(Interruptions)

SHRI PAWAN KUMAR BANSAL: The
Chief Election Commissioner has based his
remarks on no evidence and he has characte
rised the report of the Chief Electoral Offic-
ers as’ rubbish’ without any

evidence{ interruptions)

MR. SPEAKER: You are yourself
" tain thi in the Busi
Advisory Committee and you are discussing
the same thing here.

SHRI RAM VILAS PASWAN (Rosera):
This is a Press Release by the Election
Commission.

SHRI SOMNATH CHATTERJEE: Sir,
_ the Chief Election Commissioner has totally
rejected the contention that the presence of
these officers at political party's meetings
was necsssary maintaining law and order
had anvthing to do with the security aspect

in Tripura 556

and he has directed that disciplinary action
should be taken against all these police
offices and all the district officials who have
been so far assigned electoral duties should
be relived of their duties, and he has said
that unless compliance is done, he will be
forced to postpone the lection further. Sir, |
think this is an cnpredented situation, the
naem of the Minister has been referred to in
the report and the Minister has denied on the
floor of the House that anything like that
happened. .

Therefore, somebody either the Chief
Election Commissioner is saying something
which is not comrect or the denial by the
Minister on the floor of the Hose is not
correct. The most serious thing is that the life
of the Tripura Legisiative Assembly has
ended yesterday. Today there is no life to
the legislative Assembly. No election is go-
ingtobe held according tothe present Order
til 3rd April, 1993. We find that the oid
Govemment, discredited Government which
has been found to be not in a position to
maintain law and order and had not taken
adequate steps for the purpose of holding
elections properly it even tried to influence
the officers who have been assigned elec-
toral duties and tried to influence the police

. officials while the lection process was is no

and that has been still continuing.

This is nothing but a direct attack on the
Constitution, direct attack on the democratic
rights of the people. Instead of holding
elections in the proper manner, these set of
people who have brought Tripura to this
situation are being continued.

We demand that the President’s rule
should be enforced immediately although in
principle we have made our reservations.
But here, this is a case where the President’
rule has to be enforced. There is no way-out.
This has never happened in the past under
the Constitution of India. Therefore, this is a



557 Re. Holding Elections PHALGUNA 10, 1914 (SAKA)

unique situation. | demand that his Govern-
ment immediately impose the President’s
rule in Tripura and should dismiss that Gov-
emment forthwith and should sea that proper
steps are taken for holding free and fair
elections in Tripura.(/memuptions)

[Transiation}

SHRI ANAND AHIRWAR (Sagar): Mr.
nied by thunder, lighting an storms in
Chambal division of Gwalior as well as
Morena distinct of Madhya Pradesh. As a
result of lightning, one man has died in

_ district Morena and a bus conductor in
Teekamagarh of the Sagar

division.(/nterruptions)

There was rain on the 25th February in
the Sagar district of my constituency. There
was hailstorm and strong wind and rain on
26th, 27 and 28th. The crops of nearty 60-70
villages have been destroyed due to hail-
stones weighting 700 to 800 gms. The crops
70010 800 acres of land Rahibeen demaged.
The heavy hailstones have also destroyed
the houses of medium and small farmers.
The farmers and labourers of the villages

under the four towns of Rahatgarh, Sihari,

Bilahara and Sapnapur have suffered maxi-
mum loss as their wheat crop has been
destroyed due to hailstom. They do nothave
any other means of livelihood. Their famifies
are totalty dependent on the agricultural
produce and the houses of labours, who
even do not have the cultivabile land, are the
worst sufferers as their and houses have
been raced.

Mr. Speaker Sir, through this August
house | request the Government to provide
immediately 25, 00D to every xyz tarmer
whose crops have been destroyed and, Rs.
5000 each to labourer who do not cultivation
of their own and whose houses have been
damaged Under a special relief schems.
Moreover, they should be given bamboo
staff. (Interruptions)
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RE. ALLEGED POLICE AIROCITIES ON
BJP RALLUYISTS ON 25 THE
FEBRUARY 1993

(Transiation)

SHRI MADAN LAL KHURANA (South
Delhi): (Interruptions) Mr. Speaker, Sir, the
question raised by Shri Advani is linked with
(Interruptions). When Shri Jaswaht Singh ji
raised the question, he mentioned about al!
the incidents and had said that our first
demand was that the Government should
tender an apology for the atrocities commit-
tedin Delhi and the other parts of the country
on the 25th. Three hon. members of the
Congress Party and some others from other
parties were not allowed to come to the
Parfiament House from Vijay chowk side
and when they staged a dharana, the Gov-
emment tendered apology and one House
was adjourned. But on the other hand when
the .National President and Members of
Parliament of Bhatiya Janta
Party..(Interruptions).. was beate , the
women M.Ps were beaten up and yet the
Govemment is not ready to tender any
apology. Our second demand is that all the
atrocities committed should be probed and
aur third demand is that the Police Commis-
sioner responsible for it should be sacked.

Shri Katiyar ji has been amrested under
NSA. We would like to know that a viliage, a
town has been discussed but when the
murder or democracy is taking place why
nobody is being held responsible for it and
not being punished. Somebody will be
booked or not.

SHRI ATAL BIHAR! VAJPAYEE
(Lucknow) : Mr. Speaker, Sir, you know it
that | have always been co-operating with
you in the smooth functioning of the House.
But now it does not seem that the Fariament
is functioning properiy.



559 Re. Holdling Elections

Mr. Speaker, Sir, | would like to draw
your attention towards one aspect of the
incident that occurred on 25th February to
which you also related and | would like to
seek your direction in regaraing these. {fwe
hold a really by defying Government orders
then we are prepared to face the conse-
quences thereof but when a Member of
Parliament is beaten and it is said that he
should be taught a lesion and even the lady
meambers are not spared then you as well as
this House will have to thing overit. You may
ask us to give a privilege notice and assure
us to consider that. But when the hon
memiers of Parfiament are assembiad i
large number and they already to court
arrest and even then they are beaten by the
Police and are threatened that they should
be taught a lesson because they are Mem-
bers of Parliament, is it not the issue of the
dignity and prestige of the Parliament. This
has happened with ustime. in future this any
happen with other hon. Members also. It is
a serious matter.

Though, the Constitution Ciub is not in
the precincts of Pariiament but in some way
it is associated with the Pardiament. It is
assodiated with all of us. Today it is called as
Vithal Bhai Patel House earlier it was Con-
stitution Club. If the hon. Speaker says that
itis out of the precincts of the Parliament and
e cannot interview in the it will not be a fair
decision. | want to know why the hon. Min-
ister of Home Affairs cannot make a state-
ment on the incidents which took place on
the 25th February. These incidents have
happened in Delhi, five hon. Members of
Parliament are lying in hospital, two of them
have suffed damage to their eyes, they be
are not self-inflicted injurises on their own. |
would like to know that why the Government
of India or the Ministry of Home Affairs did
not hold any enquriy inta it? The hon. Minis-
ter of Home Affairs should make a state-
ment here. The people were maltreated that
day. Thousands of people were ready to
court arrest. if they were belabuored and

MARCH 1, 1993

in Tripura 560

injured and driven away, it was an injustilp
to those people.

M:. Speaker, Sir, water canons wem
trained on them, ! was informed that while a
high-level meeting was being held in Dethi,
a top police official siad that it was sug-
gested to them to mix medicine in the water
which may cause it change. But that medi-
cine was not added to the water. But was &
intended to aim the water canon Shri Joshi
that very day? Those hon. lady Membems
who are injured that day may be called to
your Chamber and you may get a firsthand °
account of what happened to them on that
day. | wanttostate inthe House thatitis right
that it is a political battle between the ruling
party and us. it banned the rally but we held
hundreds of rallies instead of one. If the
Govemment considers it its success | would
not like to say anything. But Mr. Speaker,
Sir, the behaviour of the police with us was
very harsh that day. People were detained
in bus and were not allowed to come out for
three hours. When those people asked the
police to allow them to answer from the
nature's call, because they had been com-
binedinthe bus is for three hours, they were
not allowed to get down from the buss. They
had te urinate and defecate inside the bus
only. Could they not be sent to jail after
arresting them? The stadium where they
were sent was tumed into a jail There was
arrangement for food, wate: and toilet for
the people detainedthere. Thatday it started
raining was it an ordinary incident which can
be parried easily?

Mr. Speaker, Sir, first you should con-
sider our motion cf Privilege, secondly our
should request the hon. Minister of Home
Affairs to make a statement here. A state-
ment giving the details of the incidents of the
25th February should be made and oppor-
tunity should be given to discuss it in the
House. We should not be deprived of our
right of expression. Howevel, today v - have
been given this opportunity. The Miaisier uf
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Home Aftairs should be requested to make
a statement in this regard. That day Shri
Jaswant Singh had expressed it very cat-
egorically that the conduct of such a Police
Commissioner need tc be probed into. To-
day he s helping the Govememnt some-
way. The govemment thinks that he is help-
ing & some way, but what will happen if the
develapments are outif control? Again i the
Congress MPs ara siranded in Vijay Chawik,
theincideatof the 25th February inthe Vithal
Bhal Patet House shouid be investigated.
The hon. Home Kinister shouid come and
make a statement here in this regard. Shri
Kaushal should be transferrad elsewhere
because i will be in the inlerest of the
Government,

MR. SPEAKERA: Shri Nitish Kurmas..,

{Intziruptions)

SHRI MADAN LAL "XIRAMA: Mr.
Spaaker, Sir, whet steps have been taken
on ou throe demands? We must be in-
formed about that..

SHRY HKALKA DAS (Karm Bagh): Our
leadary. anc hokdng laks and the Gevemn-
e IS beoping magn Wl e Govanement
O L koepiag ram?

SHA MADAN LAL KHURANA: The
saliongl predidont of the BLLP. has beon
besten wp. .{ dtemugtions)

{Englishi

MH. SPEAKER: Now. whatevsr has
beer; «aic = tha #aor of the House, | imve
heand & #gry veiy caretully.

{intermytions)
MR. SPEAKER: Whatever concems

mo, well, that is ome part: whatever con-
coms the Goversment, that is 2 different
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pant. | have heard it with rapt attention. |
have given you the oppertunity to ventilate
yourviews. | should give opportunity toother
Mermbers aisa. | have heardit. Letus wait for
some time. Let us find out what the Govern-
ment has to say. After all these things, we
will come back to yeu.

{Transiation]

SHRI MADAN LAL KHURANA: The
national leader of our party has been mishe-
haved with (Imtemumtions)

{English}

MR. SPEAKER: Please do nol give
an impression thet you will only speak ar
do not aliow the other Members t¢ speak.
That is not comrect.

(Internpiions)

MR. SPEAKER: i havwa saidvery
carefully all those things. You should sit
down. Let Shrl Nitsi Kumar speak now.
Pease do not disturts,

[ Translationj

SHRI MADAN LAL KHURANA: Our
party is hat being allowed t function

{Engfish]

MR. SPEAKER: Please do nox give
the impression that you iake the opportu- -
nity to speak and do not ailow the othors
to speak. That is not correct.

(nternptions)
{ Transiation}

SHRIMAT!I VIJAYARAJE SCINDIA
(Guna). Mr. Speaker, Sir, we have boen
humiliated greatly. We wili nottolerale it. We
will notlet anyone listen, uniess the Govem-
ment comeas forward with some reply to it.
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. SHRI MADAN LAL KHURANA: This
Govemment has become deaf and dumb..
Mr. Speaker, Sir, our party is not being
afllowed to function.

[English}

MR. SPEAKER: | will discuss with the
Parliamentary Affairs Minister.
[ Transiation)

SHRIMATI VIJAYARAJE SCINDIA:
Women are being insulted and the hon.
Members of Parliament are keeping silencte.

These people are maintaining silence, **?

({‘ntem.ptions)
[English)

MR. SPEAKER: This is not going on
record.

(Interruptions)
[Translation]
SHRI LAL K. ADVANI (Gandhi Nagar)

WMr. Speaker, Sir, as far as the hon. Minister -

of Pariamentary Affairs is concemed, he
has already given certificate. He has justi-
fied t. We want to know from the hon. Home
Minister, since he is responsible for it. (Inter-
Minister should give a reply in this
matter..(Interruptions)

{English]
SHRI PAWAN KUMAR BANSAL: Thisis
infair, the way they are doing. (/Interruptions)

MR. SPEAKER: Let me see what the
Govemment has to say.

({Interruptions)
[ Transiation]

THE MINISTER OF WATER RE-
SOURCES AND MINISTRY OF PARLIA-
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MENTARY AFFAIRS (SHRI
VIDYACHARAN SHUKLA): | would ke to
say that | have lestened to them cerrfyily and
| will give a reply here as per your direction.
We will abide by your decision whether your
ask us to give a statement or o take any
other step.(/nterruptions)

12.31 hrs.

At this stage, Shri Rajveer Singh, Dr.
P.R. Gangwar and some other hon. Mem-
bers came and stood on the floor near
Table. ‘

[ Transiation)

MR. SPEAKER: Please take your seat.
1 will not allowed this daily..

(Interruptions)
[Engfish}

MR. SPEAKER: 1 do not appreciate
this. You shall have to go back.

(Interruptions)
MR. SPEAKER: Plu;egobadn.
{Interruptions)
[Translation]

MR. SPEAKER: You should not behave in
this way. You will have to go back.

(Interruptions)
[Englishj

MR. SPEAKER: H you go beyond a
certain limit_ & will not be good for you.

{interruptions)

“*Expunged as ordered by the Chair
*Not recorded
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on BJP rakyists
MR. SPEAKER: If you go beyond a
certain imit, it will not be good for you.

(interruptions)
[ Translation]

MR. SPEAKER: Joshiji, itis not good.

You will have to go back.
(interruptions)
[English)

SHRI LOKANATH CHOUDHURY
(Jagatsinghpus); Is it the way that the leader
of the Opposition shouid function in
Partiament?(interruptions)

SHRI DIGVIJAYA SINGH (Rajgarh);
How long are we going o tolerate this?

[ Transiation]

it is going on for the last three to four
days. Mr. Speaker, Sir, you will have to
maintain order in the House. (Inferruptions)

MR. SPEAKER: Please go back to
your seats.

(Interruptions)
adjoumed o meet again at 2 p.m.
12.36 hrs

The Lok Sabha then adjoumned tilf
Fourteen of the Clock

The Lok Sabha re-assembied after Lunch
at two minutes past fourteen of the Clock.

[MR. SPEAKER: in the chail
RE. ALLEGED POLICE ATROCITIES ON

BJP RALLYISTS ON 25TH FEBRUARY,
1993- CONTD.

on 252.1993 566

[Translation] -

SHRI MADAN LAL KHURANA (South
Dethi): Mr. Speaker, Si; at the time, when
Chandra Shekhar j was Prime Minister, two
policemen of Haryana were found spying
and the Government was dismissed due to
that only. Now our party president has been
assaulted and women have been beeaten
up but they are not ready even to beg
pardon.

Sir, we would like to request you to ask
the hon. Home Minister, who is sitting here,
to speak. it has been said about the hon.
Member of Party Katyar ji, that he may be
treated as an ordinary prisoner. We would
fike to submit that first of all the government
should beg pardon for the atrocities commit-
fed on the 25th February, secondly, there
shouid be an inquiry into the incident and
who is responsibie for it, should be trans-
ferred and Katyar ji, who has been arrested
under N.S.A. and that too during session,
should be released.(/interruptions)

SHRI DAU DAYAL JOSH! (Kota): Mr.

‘Speaker, Sk, the dictatoriship of the Gov-

emment.. (Mnterruptions)

|Englishj

MR. SPEAKER: | do not appreciate &.
You please take your seat now...

{Interruptions)

MR. SPEAKER: Nothing going on
record.

(Interruptions)*

MR. SPEAKER: Nothing is going on
record. .

(Interruptions)*

**Expunged as ordered by the Chair
*Not recorded
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ir BUP raliyist

MR. SPEAKER: Hon. Home Minister
and the hon. Minister of Partiamentary Af-
fairs are present here' who may say some-
thing with regard to the statement made
here by him..

(Interruptions)

SHRI DAU DAYAL JOSHI (Kota): Mr.
Speaker, Sir, whatever they spesk is **
highly on objetionable (Interruptions)

[English]

MR. SPEAKER: | am waming you Mr.
Joshi now.

(/nterruptions)
[ Translation)

SHRiI TARA CHAND KHANDELWAL
(Chandni Chowk): Mr. Speaker, Sir, the
matter is that even if he does not say sorry,
does not apologise.. express their sorrow"”
{interruptions) -

|English]
MR. SPEAKER: This is very wrong on

your part to have used that word. | think this
will not go on record.

[Translation}

SHRI TARA CHAND KHANDELWAL:
Mr. Speaker, Sir, ** the conjunct word for it
% -l
[Englist}

MR. SPEAKER: | think this hon. Mam-

beris behavingin animproper mannerin the
House.

(Interruptions)
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MR. SPEAKER: Please keep quiet.

(Interruptions)
[ Transiation]

SHR! DAU DAYAL JOSHI: It is an

This has happened for the first time in
Dehi in the history of India. (/nterruptions)*

[English]

MR. SPEAKER: Nothing will go on
record.

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): Mr. Speaker, Sir, |
was given to understand that | since Ex-
pressed my regret in the other House - |
have not done the same in Lok Sabha,
regarding the hon. Members who were in-
convenienced. (Interruptions)

SHRIMADAN LAL KHURANA: No. Not
inconvenienced.

(Interruptions)
[ Translation] '

SHRI MADAN LAL KHURANA (South
Dethi) - He has been baeaten up. He has been
assaulted and they say that he has been

unconvinced.. (/nterruptions)

SHRIMAT! VIJAYARAJE SCINDIA
(Guna): | would like to submit most humbly
that the people have been beaten up. they
fell unconscious, they were kept in the in-
centive care unit andthey did not even come
to senses for two days you say they have
been inconvenienced. (Interruptions)

SHRI S.B. CHAVAN: | would like to say

that after listening to me attentively, you
may take out any inference you like.

**Expunged as ordered by the Chair
*Not recorded
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on BJP raliyists
[English]

Sir, actually what | stated in tha other
House was aboutthe inconvenience caused
to the hon. Members. We do not meke any
difference between one Member and the
other. Allthe hon. Members of this Heuse or
the other House are equally important to s,
and we would like to maintain the prestige.
Certainly | feel regretful of anything ha:
gone wrong. | can assure the hon. Mambers;
ti»at we are certainly not in favour of doing
anything by which the Members should faai
that they Have been particuiarly ctosan for
any kind of ill-treatment.That is the entire
substance of what | wanted to sa

Sir, the second point is this. If any
excesses have been committed, these are
matters which are always looked inio by 1t
Government; and if any ercess has boar
committed, certainly we will 'ook in the mor-
ter.

About the third issue which is aibout th-,
removal of the Police Commissicner, i
question doesn'’t arise and we will not rc-
move him.(Interruptions)

[ Transiation

SHR!I MADAN LAL KHURANA: Thay
went to see our party president (/nferrup-
tions)

SHRI RAM VILAS PASWAN (Roserai:
Mr. Speaker, Sir, | had sail about Tripura.
The hon. Home Minister is presenrt here i
would like to request him that President's
Rule should be imposed Tripura. What has
appearedin newspaperis quite serious. The
election Commission has levelled charges
against a Minister. Therefore, | wouid like to
make a demand from you that the President’s
Rule shouldbe imposedthere. (Interruptions)

SHRI S.B. CHAVAN: That is ot con-
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cerned with the Home Ministry. That s
concerned with the Law Minustry and [ cant
say anything whether he woukd be able to
say something about it.

SHRIAMTI VICAYARAJE SCINDIA:
What has happened on that day may be got
2xamined by the hon. Minister hmself. Had
he come to know that atiocities have been
commilted. .(Into: :tinns)

{Engiish]

SHR! A. CHARLES (Trivandrum): Mr.
Speaker, Sir. r-ase give chance for the
MMembers cvyl~s side of the House
also.(Interrupfrensi

MR. SPEAKER: | will give yox: also a
chance

Inierruptions}*

MR. SPFEAKER: What Shri Nirma: Kanit
Chattence is saying. is not going on record.
Only tha speecties of the hon. Members
whom | hiave ailowad will go on record.

{niterruptions)

SHRIMATIVIJAY ARAGE SCINDIA:- Mr.
Speaker, Sir, | would liks to know whether
the police commit!2d excesses on s own oY
it did so as par Govemment orders. Only the
Government car say about it. if the Police
had commitied excesses on its own and no
such cordors were issuad by the Govem-
ment. then the police shouid be taken to
task. The Government can conduct an -
quiry i1 o it After that the Govemment
should punish the Police and admit theirown
mistake . Please do something. {(/ntermup-
tions)

THE MINISTER OF HOME AFFAIRS
(Shri &8 Chavan }. | have aiready made it
clear in may statermant thal whenever any
such compiaint is receivded by us. | person-
ally veriv il We will take appropriate action

*Not recorded
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if it is 80 required. (Inferruptions) -

SHRIMAT! VIJAYARAJE SCINDIA: Mr.
Speaker, Sir, how will they receive com-
plaints. The pole will not make any complaint
when it is itself committing activities., How
can one expect that the police would make
a complainte to the Govemment in this
regard? We are making complaint. It is pur
complaint.(interruptions) . Hon.. Members,
1 request you with folded hands to allow me
to speak.

| would ke to humbly request you to
conduct an inquiry and Fix responsiblity.
The Commissioner will also have to be taken
to task. He should be removed from here.
Simptly puiting the blame on the police com-
ing from other States and making a state-
ment to the press in this manner wouid not
do. The matter should be inquired into prop-
erly . We have full faith in you. Either the
Police or the Government is at faul. When
the Govermment had not given orders, how
did it happen. it should be investigated
~ thoroughly. peacetul (interruptions)

(Enghish)

SHRI S.B. CHAVAN: There is no ques-

tion of any inquiry. Actually, ! have very
clearly stated what | wanted to say on that

matter. {Interruptions)
[ Translaion]

SHRI MADAN LAL KHURANA (South
Dethi): We have three demands, first, un«
~ conditional apology, second, conducting an
Inquiry and removal.(Interruptions)

MR. SPEAKER, Sir, | would fike to
submit that ..(interruptions)

14.12. hrs

RE. HOLDING ELECTIONS IN TRIURA-
Contd,

[English]

SHRI INDRAJIT GUPTA (Midnapore):
Sir, | have written 10 you about
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Tripura.(Interruptions)

SHRI A . CHARLES (Trivandrum): Just
a minute, Sir. About this, | may be heard.
(Interruptions) | mean, the earlier
matter.(/nterruptions) | have been

pleading. (

MR. SPEAKER; Onbehalf of yourparty,
the Home Minister has replied

SHRI A. CHARLIES: But | should be
given an opportunity.

MR. SPEAKER: It is not your right to
say everything. The Govermment is speak-
ing on your behalf.

(Interruptions)

SHRI A. CHARLIES: | am pleading.
(Interruptions) | request you, Sir.

MR. SPEAKER: Please do not compli-
mmmkummmm
Minister has spoken on your behaif.

SHRI A. CHARLES: No, Sir, we are ~nt
saﬁﬁed.(lnunpums)

SHR1 INDRAJIT GUPTA: Sie, | am only
seeking some guidance from you.

MR. SPEAKER: From me? You should
quide me.

SHRI INDRAJIT GUPTA:Guidance; |
am not asking you to do something.

MR. SPEAKER: No, no, you should
guide me.

SHRIINDRAJIT GUPTA: You see, here
is an important matter unprecedented. Here
is Chief Election Commissioner's written
communiqué or order in which he has spe-
cifically cited instances, at least three in-
stances place, time, etc. where, according
to him, it has been established that officers
of the State Government, who are on elec-
tion duty pius some police offices, were
present. They had been called to various
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thers, according to him, were the Chief
Minister ¢f Tripura plus one of the Members
of the Council of Ministers of the Union. And
he has said tivat ihese riieetings were irmegu-
iar. Ramounts to a malpractine. Thay had no
busingss to meet there and fo discuss how
te conduct the elections.

Nov:, he has given an order directing
that these offices, who are to be identitied,
shouid =2 removed from further election
duly. it they are 0! removed, he says: “ i will
not aliov: electicn to be heid again.® Bui he
has nct given any order or any directive

regarding the political personaiities who are -

invotved. One of them is here who, the other
day, contradicted all thes . .Iegations and
said: “ | deny tham.”

| am seeking your guidance. How do we k

proceed in the matter? Are you going to
leave it like that?

Then, who?

MR. SPEAKER: | am giving my views
in that subject, if you have completed.

SHRI INDRAJIT GUPTA: It is a very
savere matter. Those officers will have to be
death with by the State Govemnment. As far
as the political leaders who are involved a re
concemed, who will they be dealt by? They
are members of the Govermment aiso.

MR. SPEAKER: Now, you have posed
a question and | will reply to it. There are
some contitutional authorities. Election Com-
mission is one of the constituional authori-
ties, CAT is another cosntutional authority,
the Supreme Court and judges are constitu-
ent authorities, Matters of this nature are not
generally discussed on the floor of the House.
How, if you are saying that somebody from
the Govemment side has done something
that is a report form the Election Commis-
sioner the other side will also be entitle to
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edpalin their point of view and in the process
the Election Commission will be discssed on
the floor of the House, | shall have to apply
my mind, | shall have to take the adviince of
faw and legal lumonaries in the matter and
take a decision. it you come to the House i
a proper mannet, under the rules, | will get
carefully examined and ther: given a deci-
sion on tat, But, ebrniply | am notin a
position o say thai {h:s shouid nct be done.
or this should not bedcne!Interruptionsi

_ SHRI CHANDXRA JEET YADAV
AzagarhBut let the? Govemment come out
with a statement., We agiee wit you and we
are not insetting for a discussion. But the
Govemnmsnt should come out with their
poini of view {Interruptions)

SHRI SOMNATH CHATTERJEE: (
Bolpur) Election Commission has got noth-
ing to do wit President’s rule. The term if the
Tripura Legislative Assembly has gone; five
years gave gone. Therefore, there is no way
out. (Interruptions)

{Translation}

SHRI. MADAN LAL KHURANA: Mr.
Speaker , Sir, the Government should an
unconditional apology in ragafd to the 25th
incident (/nterruptions)

MR. SPEAKER: Will the you not aliow
others to speak.(/nterruptions)

[Engfish)

MR. SPEAKER: Is it your House only?
You have to sit down. | am hearing them

now. (Interruptions)
[Transiation]

SOME HON.MEMBERS: Please apcio-
gies (/nterruptions)

MR. SPEAKER: Itis not so. This House
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belong to other also as much as it belongs

to you (/nterruptions)

PROF. RASA SINGH RAWAT (Ajmer):
The Minister of Home AHfairs should ex-
press an urconditional
aclogy..(Inic ~uptions)

SHRI BALI?AJ PASSIE (Namital): A
schema was be'ng j.resared 1o put us be-
nnd the bas. Tr.” Vo ter of Home Affairs
shotld ape ogiss - neeondibonahy {Interrup-
tions,

Ergish)

MR STEAKER: Sornath. i i am oon
wour point. Fam net se - g tha! this matter
nag ' dealt with in a partieular manrer. In
v meod, tannotevery clearas to what will
come out o a master o tie naturg when
bersean or the Hooroftne House. if you give
me s properotice 'will wtitexamined and
w2 walf comic back

&3l SOMNATH CHATTERJEE: Sir,
giva ne halt a minvte. There are two as-
pects Lf the matter. One is what wilt happen
with “egerd to the pecon whose cond st
1:as braen comicaented upon by the Eiection
Commistioner e other aspect is about
the void thet hes teen created as the Leg-
islative Assembly « ternr has expired. There
cannot be any-leyislative Assamiiy now;
there is none. Here, the only aiternative is to
impose President’s riie. How can u Govem-
men:, which has becn indicted by the Eiec-
tion Cominissioner, continue under the garb

of the ~reataker Goverrment? That > ar.

ivsue which is entiraly with the Cantrai Gov-
e:nmeni.?

MR. SPEAKER: | apprec:ate what you
have said. Please take your seat. As far as
the senond part of yuur quastion 13 won-
cemed, | have no diflicuity, it the Govern-
ment wants {o respond to that. Biit as far as
the first part of your question is concerned

| have rephad.

SHRISOMNATH CHATTERJEE: | have
said that there are two aspects and both are
mportant. (Interruptions)
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BJP raliysts on 25.2.1993
SHR! INDRAJIT GUPTA: The Home
Minister is here. He should infom: the House
about this. Since yesterday, the 28th Febru-
ary, life of that Legislative Assembly has
expired. Today is the first of March. Whatis
the arrangement that the Govermnment has

made to fill this void? (intcrruptions)

. AN HON. MEMBER: We are not going
to give in just by saymig that it shail be
inquired into: (/nterruptions)

SHRISAIFUDDIN CHOUDRURY: This
is a political, moral and constitutional
question.(/nterructions)

{ Translationj

SHiRt MADAN LAL KHURANA: We do
want that Pres Jent’s Rule should be 'im-
posed. But the . overnment should express
apology . Interruptions)

[Englist)

SHRI S.8. CHAVAN: During the course
¢**ha day, | willcome back to the House with
ali the fdetails.

(Interruptions)

MR.SPEAKER: Mr. Charles shouldbe given
an opportunity to speak.

{Interruptions)

14. 20 hrs

Ri:. ALLEGED POLICE ATROCTIESON
£.F RALLY!STS ON 25TH FEBRUARY
1993- Contd

{English

SHRI A. CHARLIES; Thank you, Sir.
This moming, after the Question Hour, in
your wisdom you have communicated the
decision that the Business Advisory Com-
mittee has decided that the ulisted business
will be taken up only for half-on-hour. And
the whole House nad acceptedit. The whole
Opposition did not raise any objection then.
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on BJP raliyists

In law, thera ave certain occasions when
ailence is i~ -2 than speaking. Sc, by their
Silenic.e, they had approved it indirectly and
we ail agreed. Teking advantage of that
decision. the honorable Leader of the Opno-
sition spore ten minutes even though you
allowed for only three to five mimtes. You
explained the position, thereafter he ob-
jected and then, aii hon. Members liked to
speak on that. Then they walked in to the
wellof the House. .(Interrupticns). The Home
. Minister hag, In unistzken termz, expressad
his regrets on whatever hacd happened on
the 25th Fetvuary. In ali humility, let me ask
them ane questicn. Have they gct any ra-
grets on what had happened on the 6th
December? Thev nave ruined the democ-
racy, tr secular fabric of the country ana
the whole minority a:1d peopie of the country
are now feeling a sense of insecurity. | want
the BJP and other Opposition parties tc
express uncoriditicnal apolegy for what had
happened oi: the &th December. The UP
Chief Minisie., Mr. Kalyan Singh filedsn
affidavii that ey wili protect the masjid It is
a very serious matiat. BJP and its leaders
should apologize for whatever happened on
the 6th December.{Interruptions)

[ Transiation}

SHRI JASWANT SINGH (Chittorgarh):
Mr. Speaker, Sir, | am sorry for expressing
my agony once again. The hon. Minister of
Home Affairs has expressed regrets for the
misbehaviour with hon. Members on 25th.
(Interruptions) He gave a stereotype reply in
consonance with the routine functioning of
the Ministry of Home Affairs. That an enquriy
would be conducted and the question of
taking steps against the concemed officials
did not arise. Mr. Speaker, Sir, it is upto the
Minister of home Affairs whether he takes or
does nottake steps. He is free to do his work
as he likees. But | will do my duty. | would
like to know as to about what he is going to
conduct an inquiry when he emphatically
says thatthe question of talking steps against
the concemned officials did not arise. The he
should also not talk of misbehaviour with the
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hon. Members. (Interruptions)

Mr. Speaker, Sir, secondly, | had re-
quested the Govemment to inquire in to the
incident that took place in the V.P. House.
Because the M.Ps. were present there. The
Government might make a detailed state-
ment about the incident that took place at
other places. This discussion will continue.
It is a palitical discussion. The Minister of
Home Affairs will hold the discussion politi-
cally and we will also argue in our own way.
My submission was to conduct an inquiry in
fo the incident that occurred at V.P. House.
It concerns the Pariament and M.Fs. Bui
the hon. Minister of Home Affairs has evaded
the question that related to Parliament and
the M.Ps.

In the moming Atalji made a request and
pointed out that it was the gquestion of the
dignity of the Parliament. If the Minister of
Home Affairs uses several ifs and buts over
the question of misbehavior will the hon.
M.Ps. inciuding women M.Ps by the police,
ther: we bave every right to take exceptions
to the conduct of the Government.

We cannot expect much gentiemaless
from this Government as is evident from its
conduct and style of functioning. But my
point was regarding misbehaviour with the
M.Ps and the dignity of the House. Mr.
Speaker, Sir, the Ministry of Home Affairs
will conduct an inquiry in to it as a matter of
routine which would not meet our demand.
We not want that whatever inquiry has been
made should be kept as a secret. We want
to make it public. Let the enquiry be con-
ducted. But | am apprehensive that the
Ministry of Home Affairs will conduct the
inquiry in a routine way. So it will not solve
our purpose. We had objections to it. |
thought it proper to make a submission to
you in this regard.

MR. SPEAKER: Whatever Shri Jaswant
Snghji said.

(Interruptions)
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* BJP raliyists on 25.2.1993

SHRI RAJVEER SINGH (Aonal): Mr.
Speaker, Sir, Tytler sahab is making a gestre
of spopping

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLER): Why are you
raising unnecessary things? Why do you
make a faise statement. (/nferruptions) the
is interpreting arising my hand as a threa to
step (Interruptions)

[English}

SHRI A. CHARLES: Instead of sayirj
afl this he should have eongratulated the
Govemment for protecting the fife and prop-
erty of the people of Delhi and for giving a
-sense of security to them. February 25 was
a dark day but the Govemment protected
the country. | have a resolution for congratu-
lating the Government, the way ithas handled
the situation. The BJP must apolcgies for
what happened on the 6th Decsimber. The
greatest harm has done to the secuiar fabric

of the country.

DR. KARTIESHWAR PATRA
(Balasore): Sir, Members should at least
maintain some decorumin the House. Nowa-
days we hear slogans and such other things
in the House. Members should keep the
prestige of the House.

[Translations)

MR. SPEAKER: | have Shri Jaswant
Singhji with rapt attention | know it well that
the Members whether they belong to this
House or the other House, show high regard
to one another. If anything unforward hap-
pen set with anybody, we hold an enquiry
into it. But it is also ture that outsiders and
M.Ps are all equal. | can't make any distinc-
tion between them. We should not have a
feeling that we should get something special
only because we are Members of Parlia-

-.ment. Taking all these things into account

~
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the Chair a5 woll as the Governmnt wilf
take appropriaste action. \We are the Mern-
bers of this very House. Thare shauld be rio
ciscrimination belween a Momber of Parita-
ment and a Coramon mu:i. We shouid not
allow this thing_ | shall dowhatever & JJeomed
it

14.27 Ins
PAPERS LAID ON THE TABLE

1Enghsty

Hotifications umder Ltemationasd
Alrports Awkhority A~t, 1874

THE MINISTER OF STATE iN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH .
AFFAIRS AND SPORT) AND MINISTER
OF STATE IN THE MINISTRY'OF PARLIA-
MENTARY AFFAIRS (SHRi MUKUL
BALKRISNHA WASNIK): On tenalf of Shri
Ghulan: Nabi Azad, | vog * sy on the
Table-

A copy aach of the joliowing Nutifica-
tions (Hindi and English versions) under
sub-section (4) of section 37 of the Intema-
tional Airports Authority Act, 1971:-

(i) The Interhational Airport Authority
of India (Gratuity) Amendment
Regulations, 1992 published in
Notification No. PBRS/AR/1115/1/
82/Vol.VI/6560 in Gazetis of India
dated the 23rd May, 1952, tcgether
with an explanatory Note.

The intemafional Airports Author-
ity of India (Leave) Amendment
Regulations, 1992 pubiistied in
Notification No.PBRS/SE/12/73-
Vol. VinGazette of india dated the
28th Oclober, 1992 together with
an Explanatory Note.

Tha Intemationa! Airports Author-
ity of india (Medical Atendance
and Treatment) Ameindment Regu-
lations, 1592 pubiished in Notifica-

(i)

@
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tion No. Sectt. 122/76-Misc. in
QGazette of India dated the 2nd
November, 1992 together with an
Explanatory Note.

[Placed in Library. See No. LT-3438/
93]
Notification under
(Supply) Act, 1948

THE MINISTER OF POWER (SHRI
N.K.P. SALVE): 1 beg to lay on the Table-

A copy of the Central Electricity Author-
ity (Terms and Conditions of Service of
Chairmnan and other Members) Amendment
Rules, 1992 (Hindi and English versions)
published in Notification No. G.S.R. 598 in
Gazette of India dated the 26th December,
1992 under sub-section (3) of section 48 of
the Electricity (Supply) Act, 1948.

[Placed in Library. See. No. LT 3439/
93]

Annual Report and Review on the
working of the indian Institute of Mass
Communication, New Delhi for 1991-92
and statement for delay in laying these

papers

THE MINISTER OF STATE OF THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI K.P. SINGH DEO):
i beg to lay on the Table-

(1) (i) Acopy of the Annual Report (Hindi
and Engiish Versions) of the Indian
Institute of Mass Communication,
New Dethi, for the year 1991-92
alongwith Audited Accounts.

(W) A copy of the Review Hindi and
English versions) by the Govem-
ment on the working of the Indian
institute of Mass Communication,
New Delhi, for the year 1991-92.
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(2) A statement (Hindi and English
versions) showing reasons for de-
layin laying the papers men-
tioned at (1) above.

[Placed in Library See No. LT 3440/83)

Statement explaining the reasons
for not laying the Annual Report and
Audited Accounts of the Mashanagar
Telephone Nigam Ltd. New Delhi for

1991-92

THE MINISTER OF STATE OF THE
MINISTRY OF COMMUNICATIONS (SHRI
SUKH RAM): | beg to lay on the Table a
statement (Hindi and English versions) ex-
plaining the reasons for not laying the An-
nual Report and Audited Accounts of the
Mahanagar Telephone Nigam Limited, New
Defhi, for the year 1991-92 within the stipu-
lated period of nine months after the close of
the Accounting year.

[Placed in Library See. No. LT 3441/93]

Notification under Maritime Zones

of india (Regulation of fishing by
Foreign Vessels) Act, 1981

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD PROCESSING IN-
DUSTRIES (SHRI TARUN GOGOI): | beg
to lay on the Table a copy of the Notification
No. S.0. 648 (E) (Hindi and English ver-
sions) published in Gazetie of \ndia dated
the 27th September, (491 autiiorising the
police officers of and above the rank of Sub-
Inspector of Police of the Union Termitory
Administration of the Andaman and Nicobar
Islands to exercise all powers sub-section
(1) of section 9 of the Maritime Zones of
India {Regulation of Fishing by Foreign Ves-
seis) Act, 1981 for the purpose of ascertain-
ing whether or not the requirements of the
said Act have been complied with and also
to exercise the powers of authorised office
under sub-section (1) of section 19 ofthe Act
issued under sub-section (1) of section 9 of
the said Act.

[Placed in Library. See. No. LT 3442/
93}
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BAC. Report
1429 hrs

MESSAGES FROM RAJYA SABHA
[Engfish]

SECRETARY GENERAL: Sir, | have to
report the following massages received from
the Secretary-General of Rajya Sabha:-

(® “ | am directed to inform the Lok
Sabha that the Rajya Sabha, at its sitting
held on the 25th February, 1993, has passed
the following motion:-

MOTION

* That this House concurs in the recom-
mendation of the i ok Sabha that the Rajya
Sabha do agree io ieave being granted by
the Lok Sabha ic withdraw the Bill further to
amend the Indian Medical Councit Act, 1956,
which was passed by the Rajya Sabha on
the 22nd December. 1992 and laid on the
Table of the Lok Satha on the 23rd Decem-
ber, 1992

(i} * i am directed to inform the Lok
Sabha that the Rajya Sabha, at its sitting
heid onthe 25th February, 1993, has passed
the following motion -

Motion

* That this House concurs in the recom-
mendation of the Lok Sabha that the Rajya
Sabha do agree tc leave being granted by
the Lok Sabka i withdraw the Bill further to
amend the Dentists Act, 1948, which was
passed by the Rajya Sabha on the 22nd
December, 1992 and;aid on the Table of the
Lok Sabha on the 23rd December, 1992.”

14.30 tws
BUSINESS ADVISORY COMMITTEE
Twenty-fifth Report
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCES

Agriculture Comm. Report 584
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DEVELOPMENT (DEPARTMENT OF
YOUTH AFFAIRS AND SPORTS) AND
MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI
MUKUL BALKRISHNA WASNIK):! beg to
present the Twenty-fifth Report of the Busi-
ness Advisory Committee.

14.30 1/2 hrs
COMMITTEE ON AGRICULTURE
Eight & Ninth Reports and Minutes
[English}

SHRIJ. CHOKKA RAO (Karimnagar) :
I betto present the Eighth and Ninth Reports
(Hindi and English versions) of the Commit-
tee on Agriculture on Analysis of the Annual
Report of the Department of Animal Hus-
bandry and Dairying (1991-92) - Ministry of
Agriculture (Department of Animal Hus-
bandry) and Analysis of Budget and Annual
Report of Indian Council of Agricultural Re-
search & Education) and Minutes of the
sittings of the Committee relating thereto.

14.31 hrs

ELECTION TO COMMITTEES

[English}
(i) Spices Board

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): Sir, Ibegto
move the following:

" That in pursuance of Section 3 (3) (b)
of the Spices Board Act, 1986, read
with rules 4 (1) and 5 (1) of the Spices
Board Rules, 1987, the members of this
House do proceed to elect, in such
manner as the speaker may direct, two
members from among themselves to
serve as members of the Spices Boards,
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subject to other provisions of the said
Act and the Rules made thereunder.”

MR. SPEAKER: The question is:

" That in pursuance of Section 3 (3) (b)
of the Spices Board Act, 1986, read
with rules 4 (1) (b) and 5(1) of the
Spices Board Rules, 1987, the mem-
bers of this House do proceed to elect,
in such manner as the Speaker may
direct, two members from among them-
selves to serve as members of the
Spices Board, subject to other provi-
sions of the said Act and the Rules
made thereunder.”

The Motion was adopted.
(i) Tea Board

THE MINISTER OF COMMERCE
(SHRIPRANAB MUKHERJEE): Sir, Ibegto
move the following:

“ That in pursuance of Section 4 (3) (f}
ofthe Tea Act, 1953, read with rule 4 (1)
(b) of the Tea Rules, 1954, the mem-
bers of this House do proceed to elect,
in such manner as the Speaker may
direct, two members from among them-
seives to serve as members of the Tea
Board, subject to other provisions of the
said Act and the Rules made thereun-
der.”

MR. SPEAKER: The question is:

“ That in pursuance of Section 4 (3) (f)
ofthe TeaAct, 1953, read with rule 4 (1)
(b) of the Tea Rules, 1954, the mem-
bers of this House do proceed to elect,
in such manner as the Speaker may
direct, two members from among them-
selves to serve as members of the Tea
Board, subject to other provisions of the
said Act and the Rules made thereun-
der.”

The Motion was Adopted
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(iii) National Shipping Board

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI JAGDISH TYTLERY): | beg to move
the following:

" That in pursuance of Section 4 (2) (a)
of the Merchant Shipping Act, 1958, the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, four of the National Ship-
ping Board, subject to other provisions
of the said Act.”

MR. SPEAKER: The questions is:

" That in pursuance of Section 4 {2) (a)
of the Merchant Shipping Act, 1958, the
members of this House do proceed to
elect, in such manner as the Speaker
may direct, four members from among
themselves, to serve as members of
the National Shipping Board, subjectto
other provisions of the said Act.”

The motion was adopted.

14.32 hrs

WILD LIFE (PROTECTION)
AMEMDMENT BILL

{English}

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS SHR!I MUKUL -
BALKRISHNA WASNIK): On behalf of Shri
Kamal Nath, | beg to move for leave to
withdraw the Bill further to amend the Wild
Life (Protection) Act, 1972.

MR. SPEAKER: The question is:

“ That leave be granted to withdraw the
Bill further to amend the Wild Life {Protec-
tion) Act, 1972.”

The Motion was adopted
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SHRIMUKUL BALKRISHNA WASNIK:

| withdraw the Bill.

14.32/1/2 lus

INDIAN MEDICAL COUNCIL (AMEND-
MENT) BILL

[English]

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRi{ PABAN SINGH GHATOWAR):
On behalf of Shri B. Shankaranand, | beg to
move for leave to withdraw the Bill further to
amehd the indian Medical Council Act, 1956,
which was passed by Rajya Sabha on the
22nd December, 1992 and laid on the Table
of Lok Sabha on the 23rd December, 1992.

MR. SPEAKER: The question is:

 That leave be granted to withdraw
the Bill further to amend the Indian
Medical Council Act, 1956, which was
passed by Rajya Sabha on the 22nd -
December 1992, and laid on the
Table of Lok Sabha on the 23rd
December, 1992. ©

SHRI PBABN SINGH GHATOWAR: |
withdraw the Bill:

1433 hrs
DENTISTS (AMENDMENT) BILL

[Engksh)

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRI PABAN SINGH GHATOWAR):
On behak of Shri B. Shankaranand, | beg to
move for ieave to withdraw the Bill further fo
amend the Dentists Act, 1948, which was
passed by Rajya Sabha on the 22nd De-
cember, 1992 and laid on the Table of Lok
Sabha on the 23rd Decsmber, 1992.

MR. SPEAKER: The question is:
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* That leave be granted to withdraw the
Bill further to amend the Dentists Act, 1948,
which was passed by Rajya Sabha on the

22nd December, 1992 and laid on the Table
of Lok Sabha on the 23rd December, 1992.”

The motion was Adopted

SHR1 PABAN SINGH GHATOWAR: |
withdraw the Bill.

14.33/1/2 hrs
Wild Life (Protection) Amendment Bill

[English)

THE MINISTER OF STATE IN THE
MINISTRY OF HUMAN RESOURCE DE-
VELOPMENT (DEPARTMENT OF YOUTH
AFFAIRS AND SPORTS) AND MINISTER
OF STATE IN THE MINISTRY OF PARLIA-
MENTARY AFFAIRS (SHRI MUKUL
BALKRISHNA WASNIK): On behalf of Shri
Kamal Nath, | beg to move for leave to
introduce a Bill further to amend the Wild Life
(Protection) Act, 1972.

ﬁR. SPEAKER: The question is:

° That isave be granted to introduce a
Bill further to amend the Wild Life (Protec-
tion) Act, 1972.”

The motion was adopted

SHRIMUKUL BALKRISHNA WASNIK:
| introduce the Bill.

1434 hrs

INDIAN MEDICAL COUNCIL (AMEND-
- MENT) BiLL

[English)

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHRI PABAN SINGH GHATOWAR):
On behalf of Shri B. Shankaranad, | beg to
move for leave to introduce a Bill further to
amendthe Indian Medical Councii Act, 1956.



589 Oilieids (Reguiation andPHALGUNA 10, 1914 (SAKA)Development Amend.Bil590

“ That leave be granted to introduce a
Bl further to amend the indian Madical
Councll Act, 1956.

The Motion was Adoptad

SHRI PABAN SINGH GHATOWAR: |
introduce the BAlL

e e

14..3411/2 hes

DENTISTS (AMENDMENT) BiL.L.
{Engiist?

THE DEPUTY MINISTER 'H THE MIN-
ISTRY OF HEALTH AND FAMILY WEL-
FARE (SHFi PABAN SINGH GHATOWAR)
ONBEHALF CF SHRI 8. SHANKARANAND:
i beg to move for isave to introduce a Bik
further to amsand th:: Dentists Act, 1948.

MR. SPEAKER: The question is:

* That ieave ba granted i ikvoduce a
Bill turther to amentd the Dentists Act, 1948."

The motion was adopted

SHRI PABAN SINGH GHATOWAR: |
introduce the Bill. '

1435 hrs

OILFIELDS (REGULATION AND DEVEL-
OPMENT) AMENDMENT BILL *

(English)

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT. SATISH KUMAR
SHARMA): | beg to movs for leave to intro-
duce a Bill further to amend the Oilfiells
(Regulation 2nd Developmant) Act, 1948.

MR. SPEAKE : Moton moved:

 That the lea'a be granted to introduce
a Bill further the amend the Oilfields

gl;:sgglatvon and Development) Act,

SHR!I RAM NAIK (Bombay North): |

have given a notice to oppose it basically
because intem no. 20 reads as follows:

“ Captain Satish Kumar Shama to lay
on the Table an explanatory statement
{Hindi and English versions) giving rea-
sons for immediate legisiation by the
Oilfields (Reguiation and Development)
Amendment Ordinance. 1993.

You would recalll that during the last
session aiso, | had raised this issue. When-
aver any Ordinace is issued and laid on the
Table of the House, at the same time, a
statement explaining the reasons forissuing
# should be given so that when the Bill is
being introduced replacing the Ordinance,
we come to know that these are the reasons
for which the Ordinance had been’issued.
But, again, the samg thing is being contin-
ued. if we do not know the reasons for which
the Ordinance was issued and if the Bill is
being introduced, without that document in
our hands, how can we understand the
reasons for its issuance.

Last time, You had indicated that such
a statement should be laid on the Table of
the House along with the Ordinance so that
it helps the Members in knowing the rea-
sons. But the same thing is being continued.

CAPT. SATISH KUMAR SHARMA: Rule
71 (1) of Rules of Procedure and Conduct of
Business in Lok Sabha reads as follows:

Whenever a Bill seeking to replace an
ordinance with or without modification

is introduced in the House, there shall
be placed before the House along with

Published in the Gazette of India Ex-
traordinary, Partll, Section 2dated 1.3.1993

Introduced with the recommendation of
the President.
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[CAPT. Satish Kumar Sharma]

the Bill a statement explaining the cir-
cumstances which had necessitated
immediate legislation by Ordinance.”

Therefore, there has been no delay in
laying on the Table an explanatory state-
ment giving reasons for immediate legisla-
tion. However, it has teen a convention of
this House that at the time of introduction of
a Bill, we dc not have objections coming
from the hon. members.

SHR! BAM KAPSE (Thane): No, nc.
(Interruptions;

SHRI RAM NAIK: | wouid like to draw
your attention to one more point. If the Bill -
this Bill has been circulated to us in advance
- along with a statement giving reasons are
circulated to usin advance, the Government
does not lose anything.

So, it is always better if we get all the
papers together and then we can decode
whether to oppose it or not. From that point
of view, | have raised this objection.

MR. SPEAKER: We willlookintoit. The
hon. Minister says that at the time of intro-
ducing a Bill, an explanation may be given.
Now whether it should be circulated to the
Members, when the Bill is circulated, is a
question | will look into.

The question is:

“ That the leave be granted to introduce
a Bill further to amend the Oilfields (Regula-
tion and Develiopment) Act, 1948.”

The motion was Adopted

CAPT. SATISH KUMAR SHARMA: |
introduce the Bill.

MARCH 1, 1993 ' Expl.Stat. giving reasons for 592

immediate legislation by the Oilfieids
(Reg. and Dev.) Amend. Ordinance
14.39 hrs

EXPLANATORY STATEMENT
GIVING REASONS FOR IMMEDIATE
LEGISLATION BY HE OILFIELDS
(REGULATION AND DEVELOPMENT)
AMENDMENT

{English)

THE MINISTER OF STATE OF THE
MINISTRY CF PETROLEUM AND NAT(:
RAL GAS (CAPT. SATISH KUMAR
SHARMA;: | beg to iay an the Table an
explanatory statement (Hindi ang English
versions) giving reasons for immeoiate leg-
islatiorr by the Oillields /Regulation ang
Development) Amencdment Qrdinance,
1993.

14.40 hrs

[MR. DEPUTY SPEAKER in the
Chain

MATTERS UNDER RULE 377
[English)

(i)Need to establish a sponge IronFactory
at Bonai, Orissa

KUMARI FRIDATOPNO (Sundargarh):
Bonai sub-division of Sundargarh in Orissa
is one of the most backward areas of our
country. Most parts of Bonai sub-division
remain out off from the rest of the world
during the rainy seascn. Medical and educa-
tional facilities are hardly available tc the
people of this area. Doordarshan too do not
cover this area. Bonai area have got the
largest deposit of lron Ore. The area sup-
plies iron Ore to Rourkela Steel Plant and
other steel plants of the country. Though
rich in mineral resources its people are the
poorest of the country.

| would, therefore, request the Central
Govemment to establish a Sponge Iron
factory at Bonai. This wil help the area to
develop and people to eam their daily live-
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lihood. The stee! too can be produced at
cheaper rate as Iron Ore would be availabie
in plenty at the spot.

(ii)  Needtobankilling of rhinos in the
country

SHRI PROIBIN DEKA(Mangaldoj:
There has been a spate of rhino-kilings
since December 1492, despite efforts by
conservationists and Government to save
rhinc, poaching has tumed out to be lucra-
tive with the high value attachéd to rhino-
homs in traditonal Chinese medicine. Ac-
cording to one estimate, Indian rhino-homs
is in high demand iri the iniernational market
asitisbelievedtohave more power, strength
and medicinal value that of African hom.
Poaching in Kaziranga National Park took
an alarming proportion about two months
ago and the park now has less than 1000
rhinos. Sources reveal that six rhinos were
killed in one particularweek andthe park has
been losing on an average atleast one rhino
every week. Poaching goes on in India
unfettered due to certain loopholes in the
policies and in their implementation. Lack of
prompt action and delay in implementing
prevantive measures seem to have become
a boom to poachers and as a result the
number of rhinos in the park has dropped by
about 300 during the last couple of months.
Survival of rhinos is in great danger.

Itherefore, urge the Union Government
to save the species from becoming extinct
by imposing a ban on killing.

(iii) Need to protect Government
land belonging to India Govern-
ment Text Book press at
Bhubanswar, Orissa, from en-
croachment

DR. KARTIKESWAR PATRA
(Balasore): 100 Acres of land belonging to
India Government Text Book Press at
Bhubaneswar, Orissa has been unlawfully
andiliegally encroached by private persons.
Construction of Boundary walls and build-
ings are going on. The attention of the
Central Govemment as well as the State
Government have been drawn to this fact.

- No steps have been taken/proposed to be

taken by Government to check it so far.

I, therefore, request the Central Gov-
emment to take appropriate steps to save
the iand from encroachments.

(iv) Need to provide Centrai assis-
tance to drought affected people
of Mandla an Siwani districts,
Madhya Pradesh

[Transiation}

SHRIMOHANLAL JHIKRAM (Mandla):
Mr. Deputy Speakers, Sir, Mandia and Siwani
districts in Madhya Pradesh are in the grip of
drougnt for failure of rains for the last two
years. People are migrating to the urban
areas insearch of employment but are re-
turning back to the rurai areas as a disillu-
sioned lot. | would tike to request the Cantral
Govemment to provide funds to these areas
so that relief work can be started immedi-
ately and employment is provided to the
peopleinthese affected districts. | wouldlike
to urge the centre to provide maximum
financial assistance to the State Govern-
ment as my district is economically very
backward. There are no industries in my
district and rainfed agriculture is the only
means of livelihood. There is hue and cry
everywhere because of the destruction of
crops for failure of rains for the last two
years.

Therefore, | urge the centre to take
necessary steps on priority basis for starting
relief works.

V) Need to allocate funds from
Central Road Fund to Uttar
Pradesh Government

SHRI RAJVEER SINGH (Aonla): Mr.
Deputy Speaker, Sir, for the development
and construction of the road network a
Central Road Fund was set up by the Cen-
tral Government out of the revenue receipts
obtained throught the levying of the excise
duty on petrol. On the 13th May, 1988 a
resolution was passed by the Eighth Lok
Sabha for the inclusion of the duty levied or
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‘[Sh. Rajveer Singh] implementing the Kayamiulam Super Ther-

mai Power Project in Kerala. Despite the

diesel in the fund, besides petroi, and the
contribution to the fund was also raisedto 5
per cent. Uttar Pradesh was supposed to
receive Rs. 31.09 crores each year out of
the Centrai Road Fund as per this decision,
bt just received Rs. 1.60 crores Rs. 3.15
crores and Rs. 2.50 crore out of the fund
during the year from 1988-89 fo 1990-91
respectively. In 1991-92 and 1992-93 the
State did not receive any assistance out of
the Tund but is striving hard to maintain the
roads out of its limited resources. If the
entire amount, due to the State out of the
fund, is released tc the State Govemmentis

then R would facilitate the ~on-
struction of certain roads and wiil also help
in meeting the long pending demarnds of the
people of the State.

1, thevefore, urge the centre to immedi-
aﬁelyaccovuapprwaltomeproposedroad
and bridge construction projects in Uttar
Pradesh and also release funds for their
early completion.

(vi)  NeedforCentralsid aid toH.E.C.
" Dhurva, Ranchi, Bihar

SHRI RAM TAHAL CHOUDHARY
(Ranchi): Mr. Deputy Speaker, Sir, to im-
prove the financial base of H.E.C. Dhunva,
Ranchi, Bihar, the Government had prom-
ised to provide Rs. 65 crore but the ameast
isyenoberebasedasarasunofwﬁdmb

hasnotbeenableﬁomaham

Therefore, | urge the centre to immedi-
ately provide economic assistancetoH.E.C.
Dhurva, Ranchi, Bihar, so that the undertak-
ing can make full use of its installed capacity.

(vii) Need for early
of Kayamkutam Super Thermal
Power Project, Kerala

[English]

SHRiI THAYIL JOHN ANJALOSE
(Alleppey): This is to invite the attention of
the Govemment to the inordinate delay in

clearances including the environment and
P18, the Government has so far not decided
about the finance of the project. The Project
was to be implementad with the assistance
of the arstwhile Soviet Union and has come
to a stand stilt after its break up.

The Government eartier had given an
assurance to compiete the Project with the
aid of Japan. Even after a categorical assur-
ance from the then Minister of Power, it is
leamt that no further steps have been taken
by the Government and the Project remains
as before.

1 request the Government to take steps
to mobilise funds from abroad aso that the

Project is implemented by the NTPC without

any further delay. In case there is difficulty
in getting aid, | request the Government to
take steps for implementation of the project
by NTPC itself by some intemal resource
mobilisation.

1448 hrs

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS

{Engleh]

MR. DEPUTY-SPEAKER: Wenowtake
up the Motion of Thanks on the President’s
Address. The time aliotted for this item is 12
hours. Each political party is allotted time

according to its strength in the House. This
is for your information.

SHRI NIRMAL KANTI CHATTERJEE
(Dumdum): The amendments which stand
in our name, do we move them now, or later?

SHRI DIGVIJAYA SINGH (Rajgarh):
After the motion has been moved.

MR. DEPUTY-SPEAKER: Now, Shri

Digviaya Singh.

SHR! DIGVWJAYA SINGH (Rajgarh):
Mr. Deputy Speaker, Sir, | beg to move:-
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® That an Address be presented to the
President in the following terms:-

* That the Members of Lek Sabha
assembledinthis Session are deeply
grateful to the President for the
Address which he has been pleased
to deliver to both Houses of Parlia-
ment assembled together on the
22nd February, 1993.”

[Translation]

Mr. Deputy Speaker, Sir, | wouid like to
start my speech on the ‘Motion of Thanks on
the President’s Address’ by quoting the last
para of the speech of H.E. the President of
India. It is as follows:-

“ Honourable Members, the crisis the
country is faced with today places a
grave responsibility on your shoulders.
You saw remarkable levels of coopera-
tion as also strong areas of dissent last
year. These are the essentials manifes-
tations ¢! a living democracy. | am sure
you will set the tone for the entire
country to deal with its problems this
year with examplary conduct and lead-
ership. The nation expects nothing less
fromits representatives here. You have
to guide the nation with courage, wis-
dom and discipline.”

Mr. Deputy Speaker, Sir, in this para-
graph H.E. the President has exhorted all
the politicians in the country, to guide the
nation with courage and dedication, by ris-
ing above narrow personal and factional
interests, when the country is faced with
severe crisis and challenges. In this hour of
crisis we, the politicians, must do self intro-
spection and restrain ourselves. Not only
the credibility of the hon. Members and the
politicians but of the entire system is at
stake. Posterity will review what all we, the
hon. Members, have done for our respec-
tive constituencies in the Parliament and
what steps we have taken in our respective
parties for this State of affairs in the country.

Mr. Deputy Speaker, Sir, with my heart
full  would like to submit that though H.E. the

President made mention of courage, wis-
dom and discipline in his Address yet the
B.J.P. has set the ball rolling in a funny
manner by boycotting the Address. The
B.J.P. might have done so under duress but
the boycott of the Address is against all
nerms and conventions of the solemn occa-
sion and also did not demonstrate their
claim of nationalism. Undoubtedty, their could
be difference of opinion. It is the assertaion

- of Shri Lal K. Advani that the B.J.P. has

already come out with flying colours in the
war of ideology. He has made his position
quite clear but the nation can’t become
strong by untruth, farce, rumours, panic,
terrorism and communal dishanmony. We
should discuss our view points.

Mr. Deputy Speaker, Sir, he has branded
our concept of secularism as being pseudo
secularism. They have given altogether dif-
ferent definition of secularism. | would ke to
submit that secularism in India is not a new
concept but has been practised for thou-
sands of years. |, would like to quote from
‘Atharvaveda’ wherein a student asked his
Guru (teacher) - ‘Kah Me Deshah. The Guru
replied - ‘Nana Vamah Nana Dhammah’. This
is the secularism of this country which is not
a new concept. Secularism is part and par-
cel of our cultural heritage. But, Mr. Deputy
Speaker, Sir, tothe B.J.P. secularism means
that all the Muskms must get converted to
Hinduism. This is their version.

Mr. Deputy Speaker, Sir, we would like
to know about the concept of Hindu nation
from the Member of parliament of Bhartiya
Janata Party and specially from Shui Lal K.
Advani...... (Interruptions)

DR. LAXMI NARAYAN PANDEYA
(Mandsaur): Bhartiya Janata Party has never
talked about ;the Hindu nation... {Interrup-
tions)

SHRI DIGVLJAYA SINGH: Mr. Deputy
Speaker, Sir, kindly make him understand
that he would get tull opportunity to present
his views so he shouid counter my points
them only. Perhaps he has neither patience
nor courage to hear unpleasant things....
(/nterruptions)
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PROF. PREM DHUMAL (Hamirpur):
Please do not make false statements. Speak
truth only.

SHRI DIGVIJAYA SINGH: | would like
to quote the theory of Hindu nation pro-
pounded by your leader Shri Golwalkarj....
{Interruptions) BJP should either deny that
Shri Golwolkar is their leader or say in
unequivocal terms that they have no con-
nection what soever with RSS. | would like
to quote with your kind permission the con-
cept of the Hindu nation propounded by Shri
Golwak arji.

SHRI ANNA JOSHI (Pune): Whatis the
relevance of quoting here the theory of
Hindu nation mooted by Golwalkarji while
discussing the motion of thanks on
president’s Address ......... (interruptions)

[English)

MR. DEPUTY SPEAKER: Shri Anna
Joshiji, you can rebutt it afterwards. You will
get a chance.

(Interruptions)

SHRI DIGVIJAYA SINGH: Sir, | am not
yielding. (/nterruptions) | quote:

* From this stand point sanctioned by
the experience of shrewd old nations,
the non Hindu people in Hindustan must
either adopt the Hindu culture and lan-
guage, must leam to respect and re-
vere Hindu religion, mustentertain no
idea but the glorification of the Hindu
nation that is they must not only give up
their attitude of intolerance and ingrati-
tude towards this land and its age-long
traditions, but must also cultivate the
positive attitude of love and devotion
instead; in one word, they must cease
to be foreigners or may stay in the
country wholly subordinatedto the Hindu
nation claiming nothing, deserving no
privileges, far less any preferential treat-
ment, not even citizen’s rights”.

| Transiation]

SR1 DIGVIJAYA SINGH: This is the
idew of Hindu naticn as enunciated by Shri

Gomvelarfi
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Mr. Deputy Speaker, Sir, | would like to
quote the definition of citizens * rights from
the Atharva Ved. The modem definition of
citizens’ rights was laid down by our forefa-
thers about four thousand years ago.

Disciple Asked: " What is my national-
ity?

The Master or Guru Replied: ” | am the
son of this earth . This earth is my mother.”

This clearly means that whosoever has
taken birth on this earth, is the citizen of this
country... (Interruptions) Today, the people
of this country want to know from the lead-
ership of BJP as to what are their views
about the theory of Hindu nation.

Today communal disharmony or bitter-
ness is being created in the country with the
sole objective to brand the Muslims as anti-
national. The issues like the need to have
Article 370 in Kashmir, The need to have
common civil code and Muslim Women
Marriage Act as also the question deporting
the displaced persons of Bangladesh are
being raised with a view to defame the
Muslims.

15.00 hrs

Mr. Speaker, Sir, | would like to demand
thata national debate shouid be held through-
out the country on these issues. We would
like to know ...... (Interruptions)

[English)

MR. DEPUTY-SPEAKER: Joshiji, you
have got a chance. He is the opening
speaker. When you have got a chance, you
can rebut all the points. You note down all
the points and rebut them later.

[Translation]

SHRI DIGVIJAYA SINGH: Mr. Deputy
Speaker, Sir, he is not to be blamed as he
has been taught from his very childhood that
whatever he says is correct and all other
things are wrong. His mentality has become
like the horse on whose eyes Blinkers are
put so that he may not see anything except
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the road on which he is to run. Today a
national debute should be initiated on this
point. There should be a nationwide debate
whether we should have a common civil
code in the country or not. | would like to
submit to them that if they are so much
anxious to have the common civil code then,
they should introduce a private member's
Bill on it and let the people know about their
concept of common civil code. But | know
that they would not take any initiative. Their
only objective is to create anti minority atmo-
sphere so thatthey could be labelled as anti-
nationals. | would like to submit to all the
people and specially the colleagues of the
other political parties who have faith in com-
munal harmony and secularism that the
need of the hour is ... (Interruptions)

15.01 hrs
(SHRI NITISH KUMAR in the Chair)

SHRI BHOGENDRA JHA: The word
secularism has been used in the sense of
Panth Nirpekshin our constitution (Interrup-
tions) Dharma or religion has a different
meaning.... (Interruptions) He was quoting
from Atharva Veda that is why | am submit-
ting....

SHRI DIGVICAYA SINGH: | appeat to
all those people who believe in communal
harmony and secularism to put an end tc
non-congressism. If anti-communal forces
get encouragement and become powerful,
we should do some retrospection as towhen
and where we have committed the mis-
takes. Today there is no need of going into
the past, but all the political parties who
believe in communal harmony and secular-
ism should unite and to wage a war against
the communal forces. Some changes were
brought about in the present Peoples Rep-
resentative law in the last Lok Sabha and
political parties were asked not to submit
affidavit but that too did not work and no
fruitful resuit could be ;achieved. We should
see to it if there is any need to bring about a
change in the present people Representa-
tion Law? | congratulate the leadership of
my party that it realised the need to declare
aperson unfit for contesting an election if he
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intends to seek vote in the name of refigion,
caste or by inciting religioys ferver. This is
the need of the hour. A national debate
should be initiated on this issue.

Ram Janam Bhoomi and Babri Masijixi
issue has been discussed in this House for
hours together. it is such a subject that
many more hours of discussion on it, would
not yield any result. | support and congratu-
late the Govemnment for the discussions on
the incidents of Sixth December. There is a
need of construction of both temple and
mosque for maintaing communal harmony
in the country. The Supreme Court should
also give its verdict on it at the earfiest and

that verdict should be implemented.

i would like o submit to the Prime
Minister that we s the Nirmohi Akhada that
had first starter ihie controversy, but, unfor-
tunately we cc uld not hoid discussion with
thern. The Vie va Hindu Parishad had noth-
ing to do with ..xis dispute. Butihe V.H.P_has
tried to dominate ancd gain prominence
through this issue and build up its pressure
and mazintain its existence. it shouid be
prevented from making such attempts. i
would like to submit tha! even i the Ram
Janambhoomi-Babri Masjid issue s re-
scived, the Bhartiva Janata Parly and iis
Sar.gh Privar wili raise Mathura ang Kashi
issue. We should understand it property that
the temple located at Lord Krishna's birth
place. Mathura is stili under the occupation
of the supremo of ¥.H.P. which is a banned
organisation. Even today he is the chaimman
of that trust. | urge upon the Govemnment
that it must take a concrete decision on the
disputed land near the Lord Krishna'’s birth
place and the Vishvanath iempile. | request
it either to make a trust for it or acquire the
land. The Govemment should resolve it the
way it likes so that these peopie are not able
tc make them new issues as itis certain that
they are likely to make them this issue.

As | submitted earlier that today the
common man is by and by losing its faith in
the present day system of the country. The
similar is the case with regard to our judi-
ciary. The present judicial system needs
radical change. Today no poor man can
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expect justice from the present system of
judiciary. My submission is that merely a
cosmetic change in the judicial system
won't do. it needs a Radical change today.
Right to appeal can be granted against any
judgement for once. But there is no propri-
ety in granting right to appeal against a
judgement twice, thrice or four times etc.
Today | request the Govemment to pay
special attention to it.

When the last Lok Sabha elections
were held, nobody in the country and even
we did not have the hope of success in
finding any solution to the Punjab problem.
We had not hoped that we could wipe out
terrorism from there. | would ke to con-
gretulate the hon. Prime Minister, the Gov-
emment of the Punjab, the Chief Minister,
the police and the citizens of Punjab who
showed examplary courage, in fighting a
war against terrorism and winning . Today
there is a duly elected Govermnment and the
elections to the municipalities and the
Panchayats had beern accomplished there.
Today even ourardent critics acceptthat the
Govemment-has resoived the Punjab crisis
fo a great extent. This is an opportunity to
bring the Sikhs in the mainstream by meet-
ing long-standing demands of the people of
Punjab. Psychologically this is the appropri-
ate time when we should take initiative in
resolving the Chandigarh tangie and inimple-
menting the Rajiv-Longowal agreement
because the Sikh Community has come to
mainstream so we should not lose this
chance.

So far as the Kashmir issue is con-
cemed, it has been debated two or three
daysback. We should stast poiitical process
there also. Excess are being perpetrated by
security forces there. In my capacity of a
member of Parliament | had also visited
Kashmir with Kashmir Pariiamentary Del-
egation. | came to leam various complaints
against and excessives of security forces. |
felicitate the courage of the Govemment
that it admitted this fact in the president’s
Address and conveyed a message to the
people of Kashmir. Today it is necessary
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that we should try to win back the psyche
and faith of the peopie of Kashmir.

The Govemment has set up an Advi-
sory Board in the State. But | regret to say
that due cooperation is not being extended
toan being sought from that Advisory Board.
| have distussed with may poiitical parties.
They all were of the view R should be
implemented more vigorously and it should
be bestowed with more powers. There are
many such persons in the Advisory Board
on district level in the Kashmir valley who are
distressed with the excesses of terrorists in
present atmosphere. But they are silent
because of the fear of the terrorists. We
shall have to identify such persons. (Inter-
ruptions)

SHRI ABDUL GHAFOOR (Gopalgani):
Pleass send Shri Rajesh Pilot there.

SHRI DIGVIJAYA SINGH: He had
visited the valley and displayed his courage.
He deserves to be
congratulated.:.(/nterruptions)

Mr. Chairman, Sir, today it is necessary:
to take any active initiative to restore their
faith in daily iife there and redress their

complaints, difficulties and sotve unemploy-
ment.

Mr. Chairman, Sir Shri Advani exposed
himself while giving an interview to B.B.C.
He said that the demolision of the mosque
did not matter because 50 temples have
also been demolished at other places in the
country. This speaks in itself as to how
seriously Shri Advani is suffering from virus
of communalism. | would like to
late the daring joumaiist of the ‘india Today’
Shri George Verghese who brought this
utter falsehood to light and proved that even
# any such incidents had occurred there,
they had been repaired with Government
money. | recoliect thet in the year 1986 few
tempies were damaged. The then Prime
Minister later Shri Rajiv Gandhi had sent
Shri Fotedar to Kashmir, and sanctioned
Rs. 10 crore for the repeir of damaged’
mosques and temples. The mosque and

‘temples were repaired with that money. But
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as | am stating you....

SHRI RAM NAIK (Bombay North): Rs.
10 crore were spent so from R.you can
imagine the extent of damage
caused...(interTuptions)

{English]

MR. CHAIRMAN : Please do not inter-
rupt.

SHRA! DIGVIJAYA SINGH: | camnot
except this kind of behaviour from a senior
leader. | am not yielding.

MR. CHAIRMAN: He is not yielding
You are a senlor Member. Please do not
interrupt. Please tzke your seat.

{Internsptions)

SHRI DIGVIJAYA SINGH: | am not
yiolding. | am sorry. -

t4R. CHAIRMAN: Please take your
seat.

[ Transiation}

SHIYt AAM NAIK: When you are not
vielding, then why do you feel
sonry?....{Interruptions) .

SHRI DIGVLIAYA SINGH: | would ke
o submit that today demands for smaller
siates ar being made from several parts of
‘he country. Today the Centra! Govemnment
will have to take any decision on the forma-
tion of amall Statas. The present demand
for separata States arises because the power
is totaily Centralised in the hands of Union
Government. if decentralisation of power
$skes pisce and if the 72nd and 73rd consti-
fution Amendment Bills passedby the House
are imple.nrentad properly through which

ors have been given to the Panchayats,
inuniclpalities and autonomous institutions
then such de:nands will stop
fising. Tho Govemnment deserves 10 be
congrafuisted -7 raaching sczord on. Bodo
and which was g long-stancing demand of

‘discuss the

Bodos. We should also not forget that the
demand for separate Jharkhand state is
even oider than that of the Bodo-land. Tak
shouid be held with them. | submit that the
article 244, Schedule 6 of the Constitution
refers to all of our brethren belonging to the
Scheduled Castes all overthe country. Today
it needs to be discussed with those leaders.
Talk shouid be held with out adivasi brethren
Mving in forests. The schedule 6 of the
Constitution should be implemented and
their feelings should be respected. Today
the educated children of adivasi demand
their rights. We cannot deprive them of their
rights for of a long time we should not do
that. They have been exploited for centuries
andeventorlhomamjsofyaam ¥ they

does not recognise their feelings and tries to
suppress them, our Adivasi brethren will be
competied to resort to take arms. Therefor,
they are compefled to adopt the course
being followed by naxalites.

Therefore, i request the Government to
of provisions of
Schedule 6 of the Articie 244 of the Consti-
tution regarding the Scheduled castes area.
We shouid not till they bum buses, kil peopie
and then only Government comes forward
to accept their demarids. | am fully confident
that ourhon. Prknonlhddm
sion with them.

Mr. Chairman, Sir, that our
Gmmmmmmmmm thatit
expected in the economic policy. But we
forget the economic condition of the country
at the time when the Govemment assumed
officeinJune, 1991. The coffers werns empty.
We did not have foreign exchange we were
forced to mortgage goid and other things.
But | would like to congratutate the Govem-
ment that it not only got the mortgaged goid
released but also paid afl foreign loans in
due time. Today we have five billion doltar
foreign exchange reserves aiso. it was said
&nd even today it is said that Dr. Manmohan
Sing was a broker of the World Bank and is
mortgaging the country. Regarding these
allegations, | would fike to submit thathe has
presented the Budget for the third time. He
has full filled the promise made !0 the coun-
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try through the Budget. Mr. Chairman, Sir,
rate of inflation has been brought down from
16 per cent to 6.5 per cent. Price of edible
oits 2 as come down to Rs.3.30 from Rs.55
to60 during your reign andthe prices of steel
and cement have come down too.

[English]

MR. CHAIRMAN: Please do notignore
me. Please respect me.

(Interruptions)
[Translation}

SHRI DIGVIJAYA SINGH: Mr. Chair-
man, Sir, domestic production, industrial
production and exports have increased and
capitalinvestment has touched new heights.
Though we are stili lagging behind ather
Asian countries yet | hope that because ¢i
the decisions taken in the Budget by {he
Govemment the country will be benefited ¢.!
large and foreign capital investment in the
country will go up. Sir, it should also be kapt
in mind that the multinational do not tully
capture the iridian consumer goods market
of the country, which is quite big.

We should ensure that cur country do
not become the dumping ground for the
goods produced by the multinationa! and
our industries should nct suffer on this
account. We must take note of the fact that
china aiso went in for liberalisation just for
promotingexports. Trade Unicon in the coun-
try are afraid of retrenchment of labourers in
the face of liberalisation. Time and again the
Hon Prime Minister has given an assurance
tothe effect tat justice willbe done with the
workers. When production increases both
employment and avenues of work will in-
crease. Mr. Chaiman, Sir,.......

SHRI MOHAN SINGH (Deoria): Re-
peat Mr. Chairman, Sir, 1,500 times.....

SHRI DIGVIJAYA SINGH: Person in
the Chair needs to be addressed.

MR. CHAIRMAN: Person notthe Chair
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is to be addressed.

SHRI DIGVIJAYA SINGH: Mr.. Chair-
man, sir, the Hon. Prime Minister has taken
a decision regarding the economic policies.
socialism is defined as

[English]

“Itis a doctrine of immense production
with plentiful equitable distribution.”

[ Translation]

Socialism does not mean equitable dis-
tribution of poverty. Capita! investment is
increasing inthe country because of the new
industrial and economic policies. This is
likely toboost production anc genarats more
avenues of employmer.. Allyourapprehen-
sions will not hold aw:y. .

| would iike to submit that even tcday
the economic and industria; policies of
Gandhiji are relevani tor th» country. The
weliare of the counfry lies in coltage and
small scale industriee. 1 would liks tc espe-
cially submt tc yvou thit in the ~illages the
Governmerit i encouraging handloom in-
dustry. There is a naesd to Jive it more
assistance. For generation of employment
there is a need fc provie ““mbar looms
{charkhas) ard yam o' & particular court.
Economy cannot be brought back on the
rails untess employment ' gener.ied in the
villages itself. .

So far as ti:e agriculiure is cuncemed,
thistime the rainfaliis plehtiiut in the country.
Our country was lagging ehind ini the pio-
duction of cilseeds. There was shcrizge of
edible cils and we had io irpaif it in large
quantity. Situation in the cuunity bas im-
proved because of the incresse in the pro-
duction of oilseeds and puises. For s
achievement the hon. Minister of Agricul-

- ture deserves congratulaticns. At present

India is the largest producer of sugai.

would like to submit that we must ponder
overdecontrolling sugar, which is at press:it
being distributed through tha Public Disiri-
bution System, because now there ig not
much ¢! a dit.arence bavisen tha ‘reesale
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prices of sugar and the price of sugar being
distributed through the PDS. Distribution
system puts heavy burden on the Indian
economy.

I would like to submit that the condition
of the agricultural workers in the country is
not at all good. National Agricultural Work-
ers commission was set up by Shri Rajiv
Gandhi under the chairmanship of Shrijinna
Bhai Darji. He highlighted many a point,
which need to be pondered over. -Agricul-
tural workers from many parts of the country
viz. Orissa, M.P., Bihar, Eastem U.P., parts
of Maharashtra and Andhra Pradesh travel
thousands of kilometers in search of liveli-
hood.

These workers are being covered un-
der the Jawahar Rozgar Yojana. But, the
biggest draw back of the Jawahar Rozgar
Yojana. is that wherever these workers are
migrating there is already scarcity of labour.
Even to these States funds under the
Jawahar Rozgar Yojana are being provided
by the Centre. The objective of the Jawahar
Rozgar Yojana is the generation of work in
the rural areas itself i.e. close to their resi-
dences, so that they don’t have to migrate in
search of employment. | do not think it
proper to allocate founds under the Jawzhar
Rozgar Yojana to the States where influx of
labourers is taking place. In these ctates
there is already scarcity of labourersand the
wages being offered there are much highet
than the minimum wages fixec.

Special attention needs to be paid to-
wards the States, Blocks and the districts
from where labour migration is taking place.
Agriculiurziworkers have already beeniden-
tifiect. nder IRDP people below the poverty
line ha»e already been identified. There is
a neec to issue identity cards to the agricul-
iu ‘ai workers. The Govemmentneeds to be
songratulated for substantially enhancing
furds under the Jawahar Rozgar Yojana.
Hcwever, identity cards need to be issued to
all the agricultural workers i the rountry
an1the joirs provided to only ihose who are
nadly in need of employment. In many a
State it is being misused.
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Most of the agriculture in India is depen-
dent on rainfall and at present several areas
are in the grip of drought. Formula evolved
by the ninth finance Commission to tackle
drought has not proved effective. In many
a State lot of funds have to be spent on
drought. But, because of this formula ad-
equate funds are not made available to
these states as a result of which several
difficulties are being faced by them. There-
fore, this needs to be reviewed. Maximum
funds should be provided to those States
which are in the grip of drought. In the plateu
region drinking water problem is getting
worse day by day. The ground water level
is declining in the country. Unfortunately
neither the Union Government northe State
Govemments are formulating any scheme
to raise the level of ground water. It should
be considered.

Crores of rupees are given as assis-
tance to the public distribution system. The
Hon. Prime Minister has endeavoured to
make available foodgrains in the tribal areas
at a very low price through the PDS. Howr-
ever, there is the nced for menitoring. a
team cf our members should be sent to the
remote areas with a view to ascertain "hat
the benef:: 5fthis scheme reaches the genu-
ine peopie.

Population expiosion is a serious prob-
lem of the country. Several countries have
enacted law about family planning. in India
also such a law should be enacted and
incentives given for family planning. In the
various welfare schemes of the Centre and
of the States it should be our endeavour that
the bensfits need be aliowed to be availed of
only by those practising family planning. |
would like to congratulate the Hon. Prime
Minister for setting up-a Commission forthe
most backward section of society viz scav-
engers, in our country. Turough this they
could be liberated from the dirty work. |
congratulate himfortaking such a steninths
centenary yearof Dr B.R. Ambedkar. Ther:
is a nzed to foilow intc the tootsteps i Dr
B R. Ambedkar. Today inthecountry a new
parliament ie. the ‘Dharam Sansad’ has
heen constitutec. This ‘Dharam Sansad' 15
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taldng an initiative to change the constitu-
tion, drofted by Dr. B.R. Ambedkar. Many
saints and sadhus of this ‘Dharam Sansad’
ke Swami Vamdev and Swami Muktananda
have advocated changing of the Constitu-
tion, which they consider to be anti Hindu.
Shri Atal Bihari Vajpayee, our Gurudev is
not present in the House. He has asserted
that whosoever raises this issue......

' SHRIRAMNAIK: Heis your ‘Gurudev’.

SHR! DIGVIJAYA SINGH: He is
‘Gurudev’ of the House. Though you do not

recognise him. Sir, in his speech he has

MR. CHAIRMAN: There is no post of
the namendature ‘Gurudev’ in the House.

SHRI DIGVIJAYA SINGH: All right, let

he be “Gurudev’ of Shri Chandra Shekhar. .

He has asserted that he will oppose all the
saints and -sadhus who are against the
Consitution. | am quite apprehensive about
Shri A.B. Vajpayee who all will he oppose.
Tooppose usis quite natural, but what about
the opposition and dissent he is encounter-
ing with in his own party? | would like to
submit again that the will haveto make clear
its stand and policy on this issue. A feeling
is fast developing in the nation that the BJP
is In favour of the ‘'Vama Vyanvastha’ of the
Manu’. This is not my assertion, but | would
ke to quote from the “Bunch of Thoughts' of
Guru Golvalkar where he says:

[English}

“The unique picture of our society is the
diverse functional groups. The present day
mind accustomed to viewing through for-

of equality, has failed to grasp this unique -

feature and they talk of classless society.
The glorious main feature which once distin-
guished our societies was the Varian
Vyavastha. “But it is being dubbed as
casteism and sooffed at.” The feeling of
inequality associated with Vama Vyavastha
is comparatively recent. The scheming
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Britisher accentuated R, Originally, Vama
Vyavastha did not imply any discrimination.
There are some who never tired of propa-

- gating that caste sysiem was responsible

for out downfall. This is not true, the so-

Golwalkarji was himself if a supporter of
the 'Vama Vyavastha; There are many of
his articles and speeches which show that
he had justified the Vama Vyavastha. Shri
Atal Bihari Vajpayee says that he would
protest against this Nyavastha but if he
really wants to protest it then he should start
his protest with the ideas of Golwalkarji who
was responsible for spreading communal
frenzy in the country.

Mr. Chairman, Sir, | would like to submit
that some people within the country have
been levelling allegations against the Prime
Minister from time to time that he is no
prompt in taking decisions. some of the
peopie also say that...

SHRI MOHAN SINGH (Deoria): Mr.
Chairman, Sir, such an allegation has been
levefled by Shri Arjun Singh.

SHRI DIGVWAYA SINGH: There are
persons who opine that the hon. Prime
Minister has a secret understanding with the
Bhartiya Janata party. The Hon. Prime

‘Minister deserves thanks for his decisive

initiative in respect of economic policies.
whenever he has got an opportunity he has
shown his capability of taking decision. The
Bhartiya janata party was putting pressure
that the Places of Worship Bill shouid not
be introduced; but it was introduced without

status to the Minority Commission despite a
lot of protest from some quarters who were
against it. Moreover, communal
organisations were banned. The rally was
taken every decision with fully courage and
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confidence andthis is very muchclearby the
fact that Advani ji who had in the beginning
all admirations for him has now an acute
sense of sorrow for that.

Mr. Chaimman, Sir, through you, | would
like to submit to him that in the situation as
it prevails in the country he should take bold
and firm decisions. We do believe that
decisions taken by him would be right and
opportune.

The work’ relating to constituting the
Minority Commission is not yet complete. In
view of the present communal violences
through out the country resulting in heavy
loss of life and property and hurting the
feelings of minority community.

The Minority Commission assumes its
own importance. Nonformation of the Mi-
nority Commission causes concem. |1 would
like to submit that the Government should
soon set up this Commission and should
provide all the required constitutional rights
lo it so that the people belonging to the
minority class may get the benefits of all
those rights.

Mr. Chairman, Sir, rumors are of many
sorts, people say that certain builders had
saused riots in Bombay. However, | could
not understand as to who were those build-
ars who organised those riots. Like this,
there are numerous other rumours. The
deople ofthe B.J.P. are actually machless in
spreading rumours. Now the need of the
hour is that strong action should be taken
against the persons irmespective of their
social status who were involved in these
ncidents of communal violence. The Gov-
srnment need not be afraid of the conse-
Juences. | would again submit that stem
action need be taken against all those
‘orces that spread communal violence inthe
sountry.

English]
SHRI RAM NAIK (Bombay North):

Nithout waiting for the decision of the Judi-
sial Commission.

[Transtation]

SHRI DIGVAJAYA SINGH: Moreover
there is a need of a white paper to be issued
by the Govemment regarding the activities
of the Rashtriya Swayam Sevak Sangh ever
since the Gandhi murder case in 1948tillthe
incident of 6th December, 1992 so that the
people of the country may come to know the
real face of those persons who ‘run that
organisation in the name of a social
organisation. peopie of the country must
know the reality in this regard. Moreover, we
are also required to give a sound thinking
over the judicial reports presented after the
Judicial inquiries into the matters of commu-
nal violences, so that we may ultimately
come to know as to what kind of social
organisations they are that claim to be social
organisations but are involved in all such
social activities that are not at all in the
interest of the society.

Mr. Chairman, Sir, the R.S.S. has
several other allied organisations. The
Vidhya Bharti and the Saraswati Shishu
Mandir are the two of them. | would not go
into other details, but | would certainly like
to submit that the people of the country
should be made aware through this House
that the map of India as laid down in the
courses of studies of the Vidhya Bharati
does not have the figures of Pakistan and
Bangladesh; they have not only changed
the names of some villages and towns,
rather they have also altered the names of .
several countries while publishing these text
books. A meeting was held on the behest of
the Ministry of Human Resources. There |
apprised the hon. Minister of the fact that the
name of Afghanistan has been changed to
‘Afgansthan’ the name of Myanmar that is
Burma has been changed to ‘Brahmdesh’
and that of Tibet has been changed to
Trivishtup’ ‘Pakistan and Bangladesh have
not even been’ e mentioned. We have now, -
therefore, to decide if such text books should
be included in the curricula of our schools.
should those books not be banned? What
is actually required is to ban those bogks
from being included in the courses of stud-
ies.
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The idea of opening residential schools
for the students belonging to the Scheduled
Castes and Scheduled Tribes is really a
commendabie job done in the field of educa-
tion; but the input in vocational training
under the vocational training scheme initi-
ated by late Raijiv ji is very low. | would like
to submit that the Govemment may arrange
for separate shifts in our technical institutes
having Engineering Colleges so that those
institutes may be of maximum use.

Mr. Chaiman, Sir, by developing multi
shift system in our industries we can not
only, increase the production but we can
also uppart training trains to more and more
no trainees by adjusting the youngmen in
different shifts, that is to say we can provide
them training in two shifts.

There are many such castes/tribes in
Scheduled Castes and Scheduled Tribes
which in one particular state belong to the
category of scheduled caste and in some
Statesthese fall under the category of sched-
uled tribes but at the same time in some
other state these do not come either in the
category of scheduled castes or Scheduled
tribes. In this context | would like to make a
mention of a particular tribe ‘Banjara’ they
are such a lot as is residing in the whole of
the country from Kashmir to Kanya Kumari.
They have one uniform language every-
where. They speak same dialect. Their
culture is the same. But in certain States
they fall in the category of scheduled castes
while in some other states they belongto the
category of scheduled Tribes, nevertheless,
there are States where they have been
included neither in the category of sched-
uled castes nor in the scheduled tribes.
Similarly, there are various other castes that
have been included in the list of scheduled
castes in a particular district of a state
whereas in another district of the same state
they have not been inciuded in the list of
even scheduied Tribes. | would, therefore,
like to submit that the Government should
adopt such a policy as if a particular caste
has been put in the category of scheduled
castes in cne state or place then it should
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invariabiliy fall in the category of scheduled
caste eyerywhere in the country and so the
case should be in respect of scheduled
tribes. Such a policy should be adopted and
implemented through out the country.

(Interruptions)

Mr. Chairman, Sir, the decision to set
up backward Class Finance Corporation is
really a commendable act of the Govern-
ment. Whatever decision the Govermment
has taken in respect of Mandal Commis-
sion, it should be implemented at the earli-
est. Today there is a heavy shortage of
power in the country and it is increasing day
by day. Therefore, it is imperative to give a
serious thought to find out the alternate
sources of energy at once. As we have
limited coal reserves and water resources,
we have to pay our attention to generate
nuclearpower. We should not forget that we
have been having a large amount of waste
inthe country and this waste can be utilised
for producing manure and generating power.
Anational policy should be formulated in this
regard. The Central Government should
prepare a national policy to utilise the waste
throughout the country whether it is human
waste or city or city waste.

Mr. Chairman, Sir, | would like to submit
that a reference has been made in the
president’s Address that Pakistan is openly
supporting terrorism in Punjab and Kashmir.
Itis not only opportune but necessary also
to condemn the motion passed by Pakistan
regarding the mention made in the
President’s Address. Today we have to
realize it. We have many evidence in this
regard. Our Minister of External Affairs is
sitting here. He is a seasoned politician. We
hope that he will hold discussion with the
Government of Pakistanto solve these prob-
lems.

Mr. Chairman, Sir, | would like to submit

“that the concern expressed by the Hon’ble

President was not only esseential but
oportune also. We will have to fight against
the communalism not only in this House but
outside the House also. It is to be dealt with
in every street, road and cross road.
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Mr. Chairman, Sir, today three are a
number of problems in the country. To solve
these problems, the Govemment has taken
positive initiative and it has attained sucess
also. One of the main problems being faced
by the country is communalism and a con-
cern has also been expressed in the
President’s Address in this regard. Under
these circumstances, | would like to request
particularly to my colleagues who belong to
the National Front and the Communist Party
to raise across their ambitions and intemal
disputes and develop a consensus in the
country as to how this struggle can be
fought.

Mr. Chairman, Sir, lastly, | would like to
submit that a writer has explained as to how
a group of killers workers. A person of the
group commits a murder. The second per-
son considers the incident as unfortunate
and the third one asserts that it was inevi-
table. The fourth person enumerates the
vices of the victim and proves that he was a
bad manand he deserves forit. The fifthone
tries to justify the murder. Then all of them
assemble to hatch a conspiracy for the next
murder.

Mr. Chairman, Sir, Mahatma Gandhi
was the first victim of such a conspiracy.
Sixth December was the second occasion
when secularism was slaughtered. They
could not justify the murder of Mahatma
Gandhi even till today because the credibil-
ity of Mahatma Gandhi was peculiar, whereas
the credibility of our secularism was not so
high. Due to this reason, they are getting,
immense success.

Today, it is the need of the heur and
very essential tounderstand this conspiracy.
Now that group of murderers has started
hatching a conspiracy to murder the democ-
racy of this country. Itis their third objective.
The sum and substance of the President’s
Address and his message to the Nation is
whether we would be able to face jointly this
challenge or not.

[English)

SHRI
(Mayiladuturai):

MANI SHANKAR AIYAR
Mr. Chairman, Sir, the
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president’s address has got its priorities
right. Without any ado, itbegins by address-
ing itself to the issue that, since July, 1992,
has distracted our natign from its destiny.
For the last seven months, we have been
dragged backwards to obscurantism and
obfuscation by dark atavistic forces that
want to take our country into the 21st cen-
tury- B.C. The 8th December was as the
Address says, a ‘Tragedy’ because on that
day these forces of atavism won a battle.
The task before us is to win the war. We will.
Of that, | have no doubt.

We wili win the war, Mr. Chairman, sir,
because the 6th December might stili go
down in history not as the day on which our
nationhood was destroyed but as the day on
which our nation at last woke up. for it was
on that day the Sangh Parivar and its politi-
cal marinonettes forfeited the trust of this
Government and the confidence of this
House. All of us, whether of the National
Front or the Left Front, the congress or its
allies, woke up on that day to certain uncom-
fortable realities.

Onthatday, we onthe treasury benches,
learned to our cost- and to the cost of the
nation- the meaning of the wages of ap-
peasement. The appeasementofthe Sangh
parivar was based on the assumption that
they really could not be as terrible as they
themselves said they themselves were. So,
we embarked on a path of dialogue with
them. The Prime Minister's policy was a
policy of conciliation consensus and con-
cord. It was a path applauded by
backbenchersin most sections of the House,
by the congress parliamentary party, by the
Congress at large and by the country at
large. Certainly, much of our Press emerged
as champions of pursuing with the Sangh
parivar the path of reason.

Ot me Gth of December zli of Us,
believed i wis pussibiz (o rexson with the
Sangh :anvai, woks up o B fact of our
betrayai.

The Sixth December might yet prove to
be ared letter day. if we have, in fact, ieamnt
Jurlesson that we ™ius: siever , never again
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trust the Sangh parivar. | can only speak for

" myparty. But! hope myfriends, mynewfound

friends of the natiohal Front will forgive me
if | remind them that there was only one
reason for the BJP Phenomenon inthe 1989
elections. In that election, the BJP trans-
lated a four per cent increase in its popular
“vote into a 400 per cent increase in its seats
in this House. That mathematical miracle
happened for one reason and one reason
only, namely the seat adjustment entered
into by the Nationa! Front with the BJP. It
was also that same seat adjustment which
gave the BJP in March 1990, the unprec-
edented gift of power in the States- Madhya
Pradesh and Himmachal Pradesh on their
own and a share in the governance of
Rajasthan and Gujarat. The sixth Decem-
ber could yet prove to be a red letter day, if
the secular forces represented in the Na-
tional Front- and | have ho doubt at all that
afl the forces represented in the National
Front are secular-would pledge, not to this
House but to their owh hearts, that they will
never, never,never again enter into any
electrical understanding with the commu-
nalism of the Sangh Parivar.

Equally to my old friends of the Left- |
say ‘oid’ because Sir, | too was in my
misguided youth one of them -1 plead that if
they were to pledge to themselves that they
too will never, never, never against support
entities that include the BJP, the Sixth De-
cember might yet prove the second 15th of
August in our discovery of modem India.

Permit me to remind the House Sir, that
the only State the BJP has ever won on its
own is Uttar Pradeshin 1991. Yes, they won

~ thatelection. Butitwas no ‘Jana Asdesh. 30
per cent supported them. 70 per cent
opposed them. Our task in the future is to
consolidate that 70 per cent and thus end
‘forever, the menace of the Sangh Parivar.

Sir, Advaniji is quoted in the latest issue
of India Today as saying that he is embar-
rassed at being referred to as the future
Prime Minister of india. Mr. Chairman, Sir,
| have no desire to embirass Mr. Advani. Let
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me assure him that he will never, never,
nmbememnemdm

The President’s Address then goes on
to give its central message loud and clear.
For, at the end of half a page, the Address
implicitly tells the nation that we are sick and
tired of letting the Sangh parivar set this

. nation’s agenda. We have otherthings todo

than avenge ourselves on history. We are
a grown up people. let us stop playing
Meccano with places of worship in this
country. The nation cannot keep looking
back. It has to move forward.

To move forward, we need reform. We
are engaged in an agonising process of
structural adjustment, agonising because
we seek to make change without losing our
moorings and our anchoringin the funda-
mental philosophy of Nehruvian Socialism.
We want Timati plus Avadni. Other coun-
tries have had to go through the agony of
structural reform. Every one of them has
suffered much, much more than we have.
The miracle of Manmohanomics is that the
transition s being effected with so littie real
pain. In the first year of reform, 1981-92, we
arrested the slide to disaster. In the second
year of reform, 1992-93, we have already
started the process of recovery. ! have no
doubt that the next President’s Address/will
see us round the corner and on to the great
future that awaits us. Rajiv Gandhi may no
longer be with us but his vision of India is still
our vision. | have no doubt that the dawn of
the 21st Century will see India overtaking
the City-states and oil-flush countries of
East and south East Asia. The end of that
centuary will see many calling it the Indian
Century.. For 4800 of the last 5,000 years,
India has been in the vanguard of the global
economy. Inthe nextcentury, we will merely
be recovering the place that has been ours
as of right for most of human civilisation.

At the same time Sir, | caution, it was
Rajiv Gandhi who reminded - us that our
ultimate goal can never be to merely recover
Jpur place in the global economy. Our larger
goal, he repeatedly stressed, must be to
recover our place in the vanguard of human
civilization. for that, we need, above all,
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education- mass education- education for
all without exception. The President’s Ad-
dress is remarkabie forthe emphasis it gives
to the development of our human resources,
starting with universal literacy and universal
elementary education. | have two specific
requests to make of the Frime Minister
when he replies to this debate. One that he
announce the target date by which this
country will earmark six per cent of its GDP
for education. Two, that he outiine the steps
by which responsibiity for running and main-
taining primary schools will be devolved to
our Panchayats and Nagarpalikas.

| am also detighted Sir at the steps that
have bebn announced in the President’s
Address for one half of our population- our
mothers and our sisters. But | am disap-
pointed that there is no reference to the
revolutionary programme for awareness,
conscientization and empowerment for the
women of india that we were promised last
- year-the Indira Mahila Yojana. | requestthe
Prime Ministerto clarify the present status of
that Yojana when he replies to this debate.

| submit that the President's Address
has been far too modest in congratulating
this Parliament and this country on the
revolutionary step we took in December last
year to bring about the most significant
systemic reform in the governance of this
nation, since the Constitution was adopted
in 1950. | mean, of course, the passing of
the Constitution Amendment Bills relating to
the Panchayats and the Nagarpalikas. It
was my friend Shri Mohan Singh of the
National Front, who reminded this House
that the passage of the Bills constitutes a
beginfing, not an end. Much remains to be
done. Within the next few months, we must
encourage at least half as at least half our
State Legislatures to ratify the amendments
so that they become part of the Constitution.
We can then move on to the question of the
new State Legisiation that must follow the
entry into force of the Constitutional amend-
ments.

16.00 hrs
Iwuldugemesovemmtoestab-

ish an All-Party Committee to prepare a
modei draft bifl for the consideration of State
Assemblies so that we might carry forward
the spirit of national consensus that ani-
matad the work of the Joint Select Commit-
tees and this House as a whole in regard to
power for the people. | also hope we can set
the next President’s Address as the dead-

line by which State legislatures will pass

theirrevised Panchayati Rajand Nagarpakka

What has happened in Punjab and
Assam in recent months has given the
nation immense satisfaction. Sustained
action aganist terrorism has established
how futile it is to attempt to appease those
who carmry the gun. They have to be fought
to the finish but always with the knowiedge
that if they lay down amms they are free to go
to the people democratically. That is the
lesson we have leamed all the way from
Panditji's actions in Nagalands to RajiviT's
tackling of the Mizoram, Tripura and
Gorkhaland problems. | would suggest that
this House consider sending messages of
congratulation to the Chief Ministers of
Punjab and Assam for their astonishing
achievements. !f that is not possible, | hope
Govemment will suitably recognize them
when our courts permit the announcement
of this year's Padma Awards.

| finally tum to Foreign Policy. In the
year that has passed, Nonalignment has
been reaffimed and resumected as the
sheetanchor of not only our Foreign Policy
but as that of a hundred other countries. |
am sure all sections of the House wouid
agree with me that Shri P.V. Narasimha
Rao's unobtrusive leadership of the Non-
aligned Movement has had Much to do with
this achievement. The Rajiv Gandhiji Action
Plan for Global Disarmament has been
brought on to the world Agenda. | do not
know why the name of the Action Plan has
been altered from the original in the
President’'s Address- perhaps our veteran
Extemnal Affairs Minister will clarify- but if it is
to be altered | suggest it be called the Action
Plan for Global disarmament and a New
World Order because the first part of the
plan is technicalities; i is the second part
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that contains the vision.

All of us here in Parliament have a
particular responsibility to ensure through
Inter-Parliamentary forums that the world
understands two things; one, that we are
unshakable in our resolve never to accede
tothe unequal, neo-colonial Ne-proliferation
treaty; and, two, that the only rational ap-
proach to Nuclear disarmament is the Rajiv
Gandhi Action Plan. In this connection, |
wish tc share with the House the information
that | have passed on privately to the Minis-
try of Externa! Atfairs that a very important
political party in Pakistan has authorised the
publication of an article in the Pakistani
press welcoming the approach to nuclear
disarmament outlined in the Rajiv Gandhi
Action Plan, as reiterated by our Prime
Minister at the U.N. Security Council Sum-
mit last year.

| particularly welcome, Sir, the empha-
sis laid in the President's Address on the
energing States of Central Asia. Our entire
history and civilization is bound with that part
of the world. Indeed, begging the pardon of
the Sangh Parivar, | am certain the Aryan

immigration into this land tock place from, or-

at any rate, through some of the recently
liberated tracts of Central Asia. Itis only in
the last two or three hundred years that
London or New York have played a bigger
role in our lives than Samarkhand, Balkh
and Bokhara. We need to again make
Uzbekistan and Turkestan, Kirghizistan and
Kazhakistan, Tadjikistan and Azerbaijan part
of the everyday vocabulary of the indian
nation. We must also work towards these
nations being made part of the Asianre
surgence. The opportunity beckons for us
to resume the process started at the Asian
Relations Conference in March 1947.

As a first step, | urge our new Foreign
Minister to remember that back in 1968,
when he was the Commerce Minister of this
country he was instrumentalin Settingup the
Council of Minister for Asiars Economic Co-
operation under the aegis ot ECAFE. The
nistoric task ~ow awaits him of reviving the
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Council under the aegis of ESCAP. Itis the
obvious route to start resurrecting an Asuan
personality in world affairs.

May | also congratulate our Govemn-
ment on not having mentioned Israel in this
years Address. some of us- emphatically
not me- but some of us had placed some
hopes on the change of Govemment in that
country. But those illusions have been-
shattered. The face of Zionisam wears
different veils at different times. But the
factor remains the same. Zionism is a
narrow-minded exclusives. So it the reli-
gion-based chauvinism that was respon-
sible for the “Two-nation Theory” So alsois
the ideology of the Sangh Parivar. We reject
all three and for the same reason. India can
only be built on a large-hearted vision of an
India that belongs to all of us. The
Sanghparivar alone rejects that ample view,
all the rest of us accepted it. Let us together
build our country and marginalise the saf-
fron bridge. | reiterate my support to the
Motion of Thanks.

MR. CHAIRMAN: Motion Moved:

“That an Address be presented to the
President in the following terms:-

“That the Members of Lok Sabha as-
sembled in this Session are deeply grateful
to the President for the Address which he
has been pleased to deliver to both Houses
of Parliament assembled together on the
22nd February, 1993.”

Hon. Members present in the House,
whose amendments to the Motion of Thanks
have been circulated, may if they desire to
move their amendments, send slips to the
Table within 15 minutes indicating the serial
numbers of the amendments they would like
to move. Those amendments only will be
treated as moved.

At fist showing the serial numbers of
amendments treated as moved will be put
up onthe Notice Board shortly thereafter. in
case any Member finds any discrepancy in
the list, he may kindly bring it to the notice of
the officer at the Table without delay.
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16.07 hrs

(SHRI PETER G. MARBANIANG in the
Chain)

SHRI CHANDRA JEET YADAV
(Azamgarh): Mr. Chairman, Sir, | move my
Amendments to the Motion of Thanks on the
President’s Address which was proposed by
Shri Digvijay Singh. | am not going to read
all my Amendments but | deem it that all
these Amendments will be treated as moved
because | do not want to waste my time in
reading all those Amendmentswhich are
listed against my name viz. Nos. 116 t0 223.

Sir, | have a great regard for the Presi-
dent of India as the Head of the State and
ais0 to his person. | had the honour to work
with him for several years as a cclieague
and ! am fully aware of his views cn political,
social. national and internaticnal issues but
| am sorry to say that the President’s
Address as has been pressnted to the Joint
Session of Parliament, which of course is a
siatement un behalf of the Ceniral Govern-
ment has failed to taks nto account the
resent serious national situation.  This
Ac'dress Zoes not reflect the seriousness of
our niational situation in all walks of our life,
wt:ether sccial, economic or political. This
also ichores the serious changes which are
taking place on theiriemational scene. The
country hgs enierec into 2 very critical de-
cade. | Licpe that the Govemment of Shri
Marasimia Pac will f:ka necessary cogni-
zzne? of the emergence of national as well
a3 international forces and wili give a 'zad to
the country to miset sericus challenges. But
t am soity to say that | am highly disap-
pointad that this Address tries to ignore
major changes and emergence of certain
forces at a very high cost. We must under-
stand that this country, after almost half of a
cenwry of its independence, is facing one of
the mot serious challenges in cur national
lite. Our aconcmic condition is very bad.
The Gove.nment over the last three or four
years, has always been coming forward and
saying that we are facing the most serious
upheaval in our economic life. Our eco-
namic credibility has gone very much down.
today, India stands 146th in the world so far
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as per capita income is concemed. We are
one of the most poorest country in the world.
Even among the developing countries, we
are losing our position every day. Today,
when | am addressing this parliament, my
attention goes to the youths of this country.
Almost three croreto fourcrore of educated
youths today are unemployed, without any
future, with out any hope. almost two crore
who have secured education upto high school
are unemployed.

One hundred twenty five thousand en-
gineers, 40,000 doctors are without jobs;
and there is no hope of getting any jobs for
themin nearfuture. Thisis going tobe avery
explosive situation. if we do not take neces-
sary effect steps to meet this growing unem-
ployment among our younger generation,
the country will be facing a very sericus
explosive situation.

| do not find ary szrous concrete
programme in the Address not each in the
Central Budget; no serious planning, no
serious economic stratagy is there to meet
this chalienge, which I say is a serious threat
to our country’s unit and integrity. | am
saying this in the Presidentsspecial back-
ground because the history recordsitand all
the instances in the history indicate that
when uremployment grows, poverty in-
creases, when prices touch the sky, when
disparity between different sections of the
society of different regions of the country
grows, then who takes the advantage of ali
this.

The reactionary forces, the ferces of
vested interests, try to take full advantage of
such situation; and today, this is what is
happening in India. | am glad that the
President has at least in the first paragraph
of his Address has taken note of this danger
but danger has not been taken a proper
note.

The Prime Minister, in this House, after
6th of December, when the most unfortu-
nate national tragedy took place in this
country, when the forces of fascesin in this
country openly defied the Constitution of
this country, they disobeyed the direction of
the highest court they open said in our
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in our Parfiament that they did not have any
expect for the law of the country so far as
that particular place, disputed place of wor-
ship was concemed, they went back on their
own wonds given fo this Parfiament, given to
the National Integration Council, they fook
uncontrolled crowd with a design to demol-
ish the, historical place of worship, when
that thing happened in this country, the
Prime Minister said that he had been be-
trayed. .

i charge this Govemment that this Gov-
emment has not been able to understand
the nature ard character of these forces;
and they h-.ve been compromising with
tham at avery step since their political base
siarted weakening, since pocr peopie in this
ountry. the. most weaker section in this
country, {Lduiu, after hali a century of our
independences, that the real benefit of the
growth and development, was going to a
handful of vested interests in this country,
whethaer they are in industry, in land in
education, in administration or in whatever
areas they are; these vested interests have.
a total grip all every aspects in our hationai
§e.

Then the Congress Party started com-
promising with the communal forces and
issues in this country. They thought that this
country belonged only to Hindus and if they
meints, if they cooperated with BJP, perhaps
they will be a political beneficiary; and that
was why the Ayodhya incident could take
place. The lock was uniocked. It was the
first comprise by the congress Government.
The second compromise was that shiianyas
the Leader of the congress party went to
Ayodhva in 1989 Lok Sabha elections and
rom there he said that they are going to
bring Rar» Rajya in this country. These
weie the compromises, without understand-
ing this that if congress would go one step
forward in appeasing the communai forces
in this country, the real communal forces
woukl go ter: steps forward.

After all Congress Party has a history it

MARCH 1, 1993

President's Address 628
The Congress Party was in the forefront of
the national struggile of this counuy. it has
the credit and honour of leading the libera-
tion forces in this country. Bt this party
Shri Mar:i Shankar Aiyar, after 1977 and you
must understand it.

Even today, may | ask the Prime Minis-
ter that how he thought that on 4th of
December if he would tafk to some of the
Sangha Parivar ieaders, they would give
him honest assurance, they wouid stand by
their commitment, they would go by the
constitutional provisions. Here he failed to
undersianad the real characier of the com-
mura’ forces and the Sangh Pariwar. | am
still raquesting the Prime Minister that your
party is stifl 2 big political force-in this coun-
try. Your party has to piay a role in the
national integration of thiz country, but please
understand the dangers from these forces.

This is the mos! crucial decade in our
history. This is the decade of crises. The
new worid is emarging. The new forees are
coming on the mtemational as well as on
national scene alsc.

Sir, this decade is a dangerous decade
in one senssg, that the communal forces, the
vested interest forces, the kwces of status-
GuOIsST are rying to strangtien their hold cn
the society. They are trying io mislead the
poilitical, social forces and masses of this
country. Buf at the same tire this is a very
crucial dacade, a decads in which -6 emer-
gancs of new popular forces is on the srene
alsc. if you see in our country the you wit:
find that the down-trodden peopie, the so-
cialty and economicalty exploited peopia for
centuries, have got a voice today. They are
asserting for their equal place in the society.
They are asserting for their place in the
administravon.  They ars figiting for thair
rightful piace i yovernance of this country.
That is whv | am saying thal a Hroper raie
has not besn takei: in the Pres.dent's Ad-
dress of the emergence ofthese new ‘Gices
in this decade. .

Sir, 1 will say that this Address coe-
pletely failec 1o give any new sitwiegy 1©
meet the communa: chadlenge in Pds cotn-
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try. BJP and Sangh Parivar, in my apinion,
are not only communal organisations but
they are semi-fascist organisations. They
way they are trying to destroy democracy in

this country, the way they are openly chal-"

lenging the law of the land, the way they are
defying the highest court of the land, the way
they are trying to misuse refigion in this
country, may | ask this Government that
when our election law makes a clear provi-
sion that no political party can use .any
religion symbol or can take the help of
religion in their election campaign, how is it
that the Government is sleeping over this
fact that BJP is openly using religion? Itis
going all out to use not only the religious
symbol but is making a national campaign
on religious basis. Has the Govemment to
say anything on this?

in the President's Address why they
have not taken any note of this? Whether
they are going to do anything against this?

Therefore, Sir, the major question to-
day before our country is whether we want
aHindu Rashtraor we want a secular State?
Now this question has to be squarely an-
swered today. A party which is trying to say
that they are going all out, they will not say
openly perhaps they want a Hindu Rashtra.
There are 80 many members in their Sangha
Parivar and even they have gone o the
extent of denigrating this Parliament. They
have said openly that so far the question of
Ram is concemed, the faith in Ram is con-
cemed, it will not be decided by this sansad,
it will be decided by their Dharma Sansad.
They said that it would be decided by their
Dhama Sansad. This is most degrading to
this Parliament, degrading to the highest
Court in this country, degrading to
theConstitution in this country, degrading to
the election law in this country and degarding
to the law of the land in this country. This is
a clear challenge today. | take it as a

Here | will say that the rufing party has
yet responding, they are not yet seeing this
danger and that is where | feel that the
President’s Address has not taken a note -

a proper note - of it.

i wouid like to make one thing very
clear, which has not been made clear so far.
That in this country a party like the BJP is
trying to project itself as a Hindu party, as if
the Hindus have been danigrated i this
courttry, as if the Hindus have been ignored
in this country, and as if great injustice has
been done to Hindus in this country. Itis not
aquestion of Hindu or non-Hindu. Today the
BJP has clearly shown that it is not a Hindu
party but it is a party with a Brahminical
system. It wants to pursue the Brahminical
system which for 3,000 years in this couritry
humiliated the working classes and humili-
ated those people whd produce the capita!
for this country. Thegefors, this is a party of
Brahminical sysfem and is openly
advocatingthat . But in the name ot
mmmwmmomm
and halt the géwsard march of social ustice
movement.

twmﬂhloaskonem Shei
Vidyachibran Shuida is hers. | feel that it is

century. We had one of the highest unem-
ployed youths in this country. Our per
capital income is one of the lowest in the
and the poor are growing every vear. One-
third of our population is iiving stifi below the
poverty line. Twenty-two per cent of our
population is not even able to get pure
drinking water after 50 years of indepen-
dence!

What is happening in this country? The
main reason is thai the Congress Party has
given fuil attention only fo elitist sections of
oursociety. Democracy also means a share
in the govemance of the country.

The Mover of the Resolution said that
they had decided to implement the Mandat
Commission Repoit. May | ask one ques-
tion? FiRty-two per cent of our population
consists of socially and ecucationaily back-
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ward ciasses. There was a clear cut provi-
sion in our Constitution that the Government
would take every necessary step for their
socio-economic upliftment and also to give
them an adequate share in the governance
of the country.

Why is it that though the Constitution
came into existence in 1950 and we are now
in 1993, but the Government did not do
anvthing., It was left to the Janata Party
when it came to power in 1977 to take steps
to appoint the Mandal Commission. After
the Mandal Commission was constituted,
when the Congress came into power, for a
whele decade, as they did with the Kaka
Kaleikar Commission, they threw the
Manadal Commission Report in the waste
paper basket. They did rot do anything.

it was again ieft tc the V.P. Singh
Govermnment - the Janata Dal and National
Front Government - to take action when it
came to power. When Shri V.P.Singh came
to power hie nctifiad at ieast twenty-seven
per cent of reservation to the Backward
Classes. Later on which Narasimha Rao
Governmentcame, knowingly they amended
the notification tc dilute the Mandal Com-
mission. Krowingitwallthatitis againstthe
Constitution. It wiii not stand the scrutiny of
the court. They thought perhaps in the
Supreme Court it will take some time, few
vears. They wanted to postpone it. But the
Supreme Cceurt did the right thing by striking
aown the amended notification of Narasimha
Rac Govemment. May | ask what is hap-
nening today? The Supreme Court gave a
cizar judgement that by 16th of March, a
committee should give iis report about those
who should not be benefited of reservation
whom they callea ‘the creamy layer . By
excluding them, they said, the Mandal
Commission’s Report should be imple-
mented. They also said in their judgement
that the Government, by one or the other
excuse, has not implemented it for the last
forty years. This was a clear severe stricture
on the performance of the Congress Party
Governmentthatthey were alwaysin search
of excuses not to implement the recommen-
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dations of the Mandal Commission.

Now you are paying tribute to Dr.
Babasaheb Ambedkar. It is a new fashion
for the Congress Party to pay tribute to the
great leader of the down-trodden people of
this country, Dr. Babasaheb Ambedkar. Is
it enough that you announce the establish-
ment of some foundation, establishment of
some institutions and then totally ignore his
ideas? They are sleeping over his ideas.
Badasaheb Ambedkar knew that the down-
trodden people, specially those belonging to
Scheduled Castes and Scheduled Tribes
will be now here unless reservations are
giventothem. Why is it that even after forty-
two years of our Constitution having come
into existence, eventen percent reservation
for Scheduled Castes and Scheduled, Tribes
has not been able to get? Why is it that 52%
of our population backward classes have
not got even single per cent reservation in
our administration?

| am raising another important ques-
tion. | feelthatin democracy itis not enough
that you give representation in the legisia-
tive bodies - in parliament and Legislatures.
The bureaucracy is an important instrument
for the implementation of socio-economic
programmes and policies. Bureaucracy in
any system is one of the most important
organs. Today democracy is dominated
only by ten per cent people in our society.
Indian bureaucracy is, in character and na-
ture, an elitist bureaucracy. It has no sensi-
tiveness. If it has any understanding, it has
the only understanding to sabotage all the
policies and programmes which are meant
for the weaker sections, for the poor sec-
tions of the society. Therefore, | demand
today that the Government must come out
with ascheme with atime-bound programme
that during the next ten years the Govern-
ment will see to it that every section of our
society will be given adequate representa-
tion in the administration of our country as
per the Constitutional provisions which are
there. Therefore, the Government must
make special recruitment in the next ten
years to see, firstly, that twenty-seven per-
cent reservation for socially and education-
ally backward classes is fulfilled and sec-
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ondly that the un-fulfilled the reservation
quota of Scheduled Casstes and Scheduled
Tribes is also fulfilled. The third question i
am raising is that the major minority Muslims
in our country are also inadequately repre-
sented - rather they have almost no repre-
sentation inthe Government services. Their
representation is falling dowrn every year.
Forexample, Muslims are one of the biggest
- not one of the biggest but the biggest -
minority in our country. They are 12 to 13
percent population in our country Wrat is
their position? Like the backward classes
who are 52 per cent in the population tut
having less than four per cen! representa-
tion in our administration and, Muslims who
are 12 to 13 per cent of our popuiat:ion are
having less than 1.5 per cent representation
in our administration. The figure is coming
down almost to one per cent. Therefore, in
the name of democracy, i the name of
strengthening the democracy 'n this coun-
try, in the name of justice i demand that the
Government should restructure its adninis-
trative machinery its recruitment policy and
see to it that during the next ten years, the
proper representation, including adequate
representation to minorities. in this country.
is given in the Government services. it
should be done. If it is not done. than
democracy will be weakened; demccracy
will become meaningless and democracy
will have no pumose. Thereiore, | am
demanding that the Government must an-
nounce the reservatior: policy.

| will also say that the President's Ad-
dress has totally igrored the internaticnal
situation and India’s role. It is a matier of
great regret that India, which used to play a
major role even when we were not tree, has
no voice now in the intemational area. The
voice of Mahatma Gandhi, the voice of
Jawaharlal Nehru were heard on the inter-
national scene whentascismwas growingin
Germany; when fascism was growing in
ltaly; when imperialism was trying to sup-
press the liberation movements in every
part of the worid. Even at that time our voice
was respected. It was heard and our coun-
try was able to play a role whether it was a
war against Vietnam or whether it was an
attack of Israel on the Arab countries or

PHALGUNA 10. 1914 (SAKA)

President’s Address 634
whether it was about racial regime in South
Africa or whether it was about armament
race, everywhere India used to play a lead-
ing role. But india has nc voice today. india
s totally ignored. India does not figure
anywhere. The onty reason is that India, as
it is compromising on our national issues, is
tryingto compromise on iniemational issues
sls0.

Our fnends from the Congress party
have said thai riow the economy has started
picking and our position is very sound so far
as the ecenoray s concemned. | only give
two exampies. Whart is the position of our
debts- exterr.al debts and intemal debts in
our country? 1 arn giving the figures which
are availabie with me: they must betore than
that. The extemal det:t 25 on 31sf march,
19921 57,125 mitlion 1.5, dollars; 2qual to
Hs. 1,71,310 crores. That is the extemnal
dett of ourcountry Forthe same period our
internal debtis Rs. 5 50.473 97 crores. This
is much bigger and the intemal dedt is
almost doubie the figure of our annuai Bud-
get and the external dabt figure is also much
binger than our annua! Budget.

Where o we stand now? are we not
becoming an indentzd country? Are we not
seaing this danger that because of our
zconcmic situahon ihe external forces are
trying to take ful advantage ot this?

i am somy ‘0 sav that the President's
Address compictely ignores the results of
the new economic policy. They are only
sayirg that vecause they have successfully
neaotiates and aotthe ioan from L. M.F; loan
from the VWond Bank and loan from Asia
Development Bank, and, therefore, our po-
sition is very sound. Let us rol close our
eyes and behave like an ostrich.

Today the fact remains that india's
economy has become very vulnerable.
India’s rate of growth came almost {o one
per cent or less than one percent. Everyone
in the world feels that unless and until a
country of india’s size, a country of india’s
resources achieves a growth of 8to 10 per
cent. we have no future. What is the growth
ratic of China” 13 per cent or 14th per cent
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or 15 per cent per year. What is the position
of China? They are surplus in exports and
imports. Every:year, their surplus is more
than 15 billion doliars. And what is our
position? Every year we are giving conces-
sions after concessions to the capitalists of
our country, but our import is increasing.
export is going down, our deficit is increas-
ing and simultaneously our debts are also
increasing, and theretore, no one has ever
objected, Sir, in this House that in today's
world we should not ask for loans from any
international agency. That can be done, it
has always been done, but on what condi-
tion and in what capacity? I we are not
increasing cur capacity to repay the ioans,
if we are no! taking full advantage of those
loans, what has happened in the recent
Budget speech of the finance Minister? | am
sorry to say, Sir, that this Budget speech will
give more strength to the capitalist system
in this country. This Budget is going to
strengthen the capitalist base in our country.
The mos! dangerous thing which | say is that
unlimited, unrestricted import, reduction in
customs duty even in raspect of capital
goods is going to destroy the heavy indus-
tries in India which have been buit over a
period, we have got some of the best heavy
industries in this country, but they are going
tobe damagedbecause of the Goveriment's
export-import policy and its new customs
and excise policy. Sir, | see a danger to our
self-refiant policy. Self-reance has been
country, particularly a country of !ndas
magnitude, of population and size and com-
plexity of problems can afford to tell out its
total economic policy and trade policy. | see
this danger that our self-reiance policy is
going to be weakened and we are apening
our market to the intemational forces, to the
multinational corporations and our whole
effort is how to aftract them, our effort is not
how to strengthen our economy, our intermnat
industry, whether it is small-scale or me-
dium-scale. Sir, almost three lakhs of small
and medium-scale industries ctosed during
last two year in this country. Either there
was lock-out ofr they have been forced to
close. There is no liquidity in cur indian
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market today, there is no seemingly rapid
growth in our market today and we have not
succeeded to capture anywhere the export
market. Why? Again, | will say this. 1 feel,
in my opinion the bureaucracy is a big
hurdie, itis unimaginative bureaucracy. This
bureaucracy has an elitist character, this
bureaucracy does not have that feeling for
the uplifment of the poor of this country.
Therefore, | command radical re-structuring
of Indian bureaucracy not only by giving
proper and adequate representation to vari-
ous sections of our society, but also we must
improve their quality, we must improve their
understanding which is totally lacking today
and therefore, bureaucracy is one hurdie for
which nothing has been said in this
President’'s Address and bureaucracy, as |
said earlier, is an important instrument tor
the implementation of socio-economic
programmes implications.

Sir, finally | would say that the time has
come now for us to give a3 vefry Serious
thought as to what kind of india we want to
build and what will be the place of India in a
new worid order. The capitalist view is, they
want to see a world order with their own
ing in view their own trade interests, and
their domination. They are all united today;
as seven and the entire Europe is trying for
unity and even they are thinking of forming
one Government; the North Americans are
united. Even ASEAN countries have taken
certain concrete common steps. But, it is
not the case in south Asia where India can
play an important role. Fifteen years ago, a
question was raised in the United Nations
stating that india is no more a developing
country; India is a developed country with its
vast natural resources, with its large scien-
tific, technical and educational man power.
But, today that situation is no more there.

Sir, the new economic policy and the
new approach of the Govemment has really
weakened the future prospects of our coun-
try. so, this is high time that the Govemment
of India must take into account the emer-
gence of new social forpes in our country
There will be confrontation. | say this is &
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torces of change and the forces of status
quo &nd trare will be a confrontation be-
ween these two forces. The downtrodden
neaple, the sozial groups which have heen
exploiled for cuntunes, the Scheduled
Castes. the Schuduled Tribes. the back:
swand Classes, the Minonties whe wers ge-
niel juzice and who were demied even self
Qigrdy ir our sockety, witi fight for their
dghifud place. The anti-demacratic forces.
the anti-chiange forces which are reflected in
the Sangh Paivar wit come out openly ana
they wit! :0in hands with national capialists,
mtamational apitalists and thay will try to
explod the backward feelings of the masses,
the rehgicus frelngs of the pecple. They will
tey to stup the onward march of the social
famas andtrerstore, there wilt ve aconfron

taton. There will be viclence also. But, !
want 1 szy that no pow.:  vhether it is
vested interast forces or tiv gong policies
of the Cungress party or the t cmpromises of
the Congress Party or the Sangh Parivar's
communal policies and programmes, willbe
atle to stop this onward march of the 85 per
cent of our people.

Sir, this is an era of the people; this is an
era of the social justice and this is an era of
the change in favour of the toiling masses in
this country. This fact must be recognised.
| am sorry to say that this fact is not
recognised by the ruling party.

Sir, you come from a beautiful region of
our country. what was the reason for dis-
contentmentthere? Itis because the people
in that beautiful part of our country, North
eastem zone felt that injustice was done to
them and their natural feelings and aspira-
tions were not recognised. They were not
given their due place in a free India and
therefore, that part was in trouble by ex-
tremists forces, by the forces which did not
believe in democracy. The same thing has
happened in Kashmir also, which is a beau-
tful part of our great country. We call
Kashmir as the ‘Paradise on the Earh’.
There is growing unemployment now, their
cottage industries are in distress; their trade
and tourism difficulties, the youth ultimately
took tc arms.
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I do not take as an anti-!-'lian revolt by
the people of Kashmir or b 2 people of
Purnijab or by the peopie of 1 theast zone
of gur country. ltisa powe-t.' » FHRSSIoN,
% is ar assertinn for their righti place and
their nataful share in cur dermocr s setup.
We miust lake thase things into consider-
ahan,

Witt. these word © Rap. the Govern-
mentof India will accep ouramaesdments 1o
the vote of Presicdent's Avdrss [ hrpe the
Govemnment will tak 2 caomizance of the new
situation ¥nd 720 248 with 3 Jolormination
which lacks in this 3cverrime “1 | »ope, with
a vision, with a pciitical wili, +iih a detenmi-
nation and with 3 sense o .lustice, the
Covernment of incliz wiil acce ot the amend-
ments that we have proposed nc then v -
wili -2 able t0 send a unanim . s thank' 1o
the Cresident of india.

{Transiatiori

That at the and of the motion, the following
be added. namely:-

“but regret that there is no mention in
the Address about reconsidering the
comprehensive agricuiture policy with
aview to resolving the difficulties faced
by the farmers, providing remunerative
prices and raising their standard of
living in the country pariculardy in
Madhya Pradesh and Rajasthan which
have been neglected” (183)

That at the end of the motion, the following
be added, namety:-

“but regret that there 1s no mention in
the Address about the all round and
balanced industnial development of tribal
dominated Madhya Pradesh tobring it
at par with other industriaily developed
States.” (184)

That at the end of the motion, the following
be added. namely:-

“but regret that there is no raention in
tne Address abcut holding elections in
Uttar Pradesh. Madhya Pradesh.
Rajasthan and Himacha! Pradesh atan
earty daie” (225)
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That at the end of the motian, the following
be added namely:-

“but regret that there is no mention in
the Address about opening of new sports
stadium in Madhya Pradesh.”(226)

That at the end of the motior, the following
be added namely:-

“but regret that there is no mention in
the Address about an effective plan to
curb infiitration across the bor-
ders."(227)

That at the end of the motion, the foliowing
be added namely:-

“but regret that there is no mention in
the Address about opening Kendriya
Vidyalaya/Navodaya schools in
Mandsaur district of Madhya
Pradesh.”(228)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about bringing agriculture
at par with industry.*(229)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address for holding early elections
to the Delhi Legislative Assembly.”
(230) -

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about curbing increasing
prices of essential commodities par-
ticularly food items.”(231)
That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
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the Address about early construction of
Ram Mandir at Ram Janma Bhoomi in
Ayodhya.”(232)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about constructing the
Masjid in Ayodhya outside the
‘Panchkoshi Parikrama.”(233)

That at the end of the motion, the following
be added. namely:-

“but regret that there is no mentior in
the Address about the achievements of
the National Literacy Mission iaunched
under National Education Policy which
wasimplemented ata heavy cost."(470)

That at the e * of the motion, the following
be added, namely:- :

“but regret that there id no mention in
the Address about providing remunera-
tive prices to the farmers for wheat,
groundnut and cotton.’(471)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about the need to the
import of wheat and cotton, curbing the
unprecedented increase in the prices of
chemical fertilisers and taking positive
steps for augmenting agricuitural pro-
duction.”(472)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about taking positive steps
for curbing increasing extremist and
terrorist activities in ‘Doda’ region after
the happenings in Kashmir valley as a
result of which the life in the area is not

normal and people are disappointed
and constrained to migrate.”(473)

That at the end of the motion, the following
be added, namely:-
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“but regret that there is no mention in
the Address about an effective National
Heaith poiicy to control goiter,
elephantiasis and similar other diseases
which have spread as epidemics in
many areas and affected thousands of
people.”(474)

That at the end of the motion, the following
be added, namely:-

“but regre! that there is no mention in
the Address about taking effective steps
to provide employment opportunities to

educated anc semi-educated youth in |

the country."(475}

That at the end of the motion, the following
be added, namely:-

“but regret that the Address fails to
mention about the sicw functioning of
Consumer Protection Councils at the
districtlevel and theirinability to resolve
the difficulties of consumers in the face
of increasing prices particularly in
Mandszur Ratlam, Ujjain and Shajapu:
districts of Madhya Pradesh.'(476)

That at the end of the motion, the following
be added, namely:-

“but regret that the Address does not
mention about any long term policy to
augment the irrigation facilities for agri-
culture in Uttar Pradesh, Raja$than and
Madhya Pradesh.”(628)

That the end of the motion, the following be
added, namely;-

“but regret that the Address does not
mention about any plan to generate
more electricity and to provide electric-
ity to the farmers in the country spe-
cially in Madhya Pradesh Rajasthan
and Uttar Pradesh.”(629)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
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the Address to reconsider India's
Nuclear Programme despite the fact
that Pakistan has confirmed that it was
making Atom Bomb.”(888)

That at the end of the motion, the foliowing
be added, namely:-

“but regret that there is no mention in
the Address about opening residential
schools for the Scheduled Castes and
Scheduled Tribes in Madhya Pradesh
and Rajasthan.”(889)

PROF. PREM DHUMAL: | beg to move that
at the end of the motion, the following be
added, namely:- ’

“but regret that there is no mention in
the address abouttaking concrete steps
to check price rise, malpractices and
unemployment in the country.”(19)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address of the curbs imposed by
the Government on the democratic right
of the political parties to hold railies and
public meetings in the capital”(91)

That at the end of the motion, the
following be added, namely:-

“but regret that there is no mention in
the Address about the need to prepare
common civil code for all Indians.”(92)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about the need to prepare
common civil code for al | Indians.”(93)

That at the end of the motion, the foliowing
be added, namely:-

“but regret that there is no mention in
the Address of having a Human Rights
Commission instead of the Minorities
Commission in the country.”(94)
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That at the end cf the mobon, the Following
be added namely:-

“but regret tilat there &= no mention in
the Address abou! removiny of
disparties in ‘One Time increase (OTI¥
scheme announced for the ex-
servicemen."(208)

That at the end of the motion, the foltow-
ing be added, namely:-

“but regret that there is oo
mention in the Address about the resto-
ration of spe-

cial status tc Hili States like Himachal
Pragdash.”(209)

That at the end of the motion, the iollowing
be added, namely:-

“but regret thai there 1s no menbion i
the Address about the special recruit-
ment drive t¢ the Armed Forces anc
Para military Forces Particulattv from
Himachal Pradesh, Punjab, j & k and
Haryana .(210)

That at the end of the motion, the fcilowing
be added, namely:-

“but regret that there is no mention in
the address for giving royalty to
Himachal Pradesh on electricity gener-
ated by Hydro-electric Projects
there.’(211)

[Translation )

SHRINITISH KUMAR: [Barch}: I begto
move .

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about taking effective
measures for providing equal opportu-
nities of educatior: and checking influ-
ence of money power, particularly in the
field of higher education.”(38)
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That at the end of the motion, the following
be ackled. namely:-

‘Dt regret that thare is no mention in
the Address ahaut complsing the de-
welopmen! projects ~n schedule as re-
suit of which on the one hand the cost
escalates to 72% whereas on the other
hand the couniry does not benefit from
the developmnt. (3¢}

That al end of the motion, the following be
added. namely:-

‘W regret that there is no aention in
e Address aboul implaraernding o time
bound Programire for the proas: da-
velopment of thosy iiving below the
powerty line."(40}

That ai the end of the 1.10'on. the fellowing
be added, namely -

“but regret that thee is e mention in
the Address abcut revamping the
prasent Public Distrib::tion Systemwhich
has fafled in curbing tiw prices of con-
sum2r gonds in the op-n market par-
toularly essentiz! cooraoditing "(471,

That at the end of the maticn, the foliowing
bz added, namely:-

“but regret that there is no mention in
the Address about safeguarding the
interest of 76% marginal and small
farmers and providing them remunera-
tive support price and raising the cost of
agncultural production dufing the next
10 years.”(42)

That at the end of the motion, the foliowing
be added, name'y :-

“but regret that there is no mention in
the Address abou! reformuiating the
policy regarding foreign assistance in
view of utilising 50% funds during the
current financial year."(4¢3) .

That at the end of the motion, the folluwing
be added, namely:-

“but regret that therc ic no mention in
the Address about {ulfilling tl:¢ prom-
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the Address about fulfifing the prom-
ises made in the Constitution in a time
bound Programme.”(44)
That at the end of the motion , the following
be added, namely:-

“but regret that there is no mention in
the Address about formutating a policy
for increasing the production during the
current financial year, particularly of
of transportation and aiso to make the
products produced in theses sectors
more competitive in the intemational
market."(45)

That at the end of the motion in the following _

be added, namely:-
“but regret that there is no mention in
the Address about implementing a time
bound Programme for employment ori-
ented education and its expansion.’(46)

That at the end of the motion, the foliowing
be added. namely:-

“but regret that there is no mention in
the Address about implementing a spe-
cial programme for the development of
backward areas in the country and
bringing them at par with other areas.”
47)

That at the end of the motion, the following
be added, namely:-

“but regret that htere is no mention in -

the Address about making provision of
reservation in the examination being
conducted by UPSC on the basis of
Mandal Commission recommenda-
tions."(48) :

That at the end of the motion, the following
o¢ added, namely:-

“but regret that there is no mention in
the Address about making remedial
changes in the present admenistrative
structure and functioning to do away
with malpractices and nepotism.” (49)
|English}

SHRI SUDHIR GIRI: | beg to move :

That at the end of the motion, the foliowing
Ye added, namely:-

“but regret that the Address fails to
condemn strongly the fundamentalist
forces responsible for the demolition of
the Babri Masjid.”(80)

That at the end of the motion, the following
be added, namely:-

“but regret that the Address fails to
correctly assess the degree of danger
the vicious communalism may bring to
the society at large.”(81)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention the sufferings of the common
people due to the price rise of essential
commodities.”(82)

That at the end of the motion, the following
be added, namely:-

*but regret that the Address fails to
indicate the demenits of the exist policy
pursued by the Government.”(83)

That at the end of the motion, the foliowing
be added, namely:-

“but regret that the Address fails to
mention the strained relations between
the States and the Centre and need to
restore mutual understanding on the
basis of economic parnty among them-
selves.”(84)

That at the end of the motion, the following
be added, namely:-

“but regret that the address fails to point
out the basic causes of the industrial
sickness and indicate the steps to be
taken towards the remedy.”(85)

That at the end of the motion, the following
be added, namely:-

‘but regret that the Address fails to
mention about the inability of the Gov-
emmenttoprevent atrocities on women
in the country.”(204)
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That at the end of the motion, the following
be added, namely:-

“but regent that the Address fails to
mention about the inactive role of the
Govemment in effecting land reforms
to prevent atrocities on the Scheduled
Caste and Scheduled Tribes

people.”(205)

That at the end of the motior, the following
be added, namely:-

“but regret that the Address fails to
mention the evil effects of effects of
dechanalisation of the import and distri-
bution of petroleum products.”(206}

That at the end of the motior:, the foliowing
be added, namely:-

“but regret that the Address fails to
indicate the gravity of the unemploy-
ment problem and the remedial mea-
sures there for."(295)

That at the end of the motion, the following
be added. namely:-

“but regret that the Address fails to
mention about the atrocities perpetratec
on women in different parts of the coun-

try.*(296)

That at the end of the motion, the following
be added, namely:-

“but regrent that the Address fails to
impiement the Directive Principle of
compulsory universal education

throughout the country.”(297)

That at the end of the motion, the following
be added, namely:-

“but regret that the Address fails to note
the suffesings and hardships caused to
the poor peasants due to hike in fertil-
izer prices.”(298)

That at the end of the motion, the following
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be added, namely:-

“but regret that the Address fails to
mention the danger posed by the gangs
of poachers to the rhinos in the coun-
try."(299)

That at the end of the motion, the foliowing
be added, namely:-

“but regret that the Address fails to
mention the failure of the Government
to supply good quality coal to the power
plants of the States in time.”(300)

That atthe end of the motion the following be
added, namely:-

“but regret that the Address fails to
mention about the steps to be taken to
initiate political activities in Jammua
and Kashmir to solve the prob-
lems."(592) :

That at the end of the motion, the following
be added. namely:-

“but regret that the Address fails to
mention the hardship being faced by
the Universities in the country because
of the curtailment of grants by the Union
Government."(593)

That at the end of the motion, the foliowing
be addec, namely:-

“but regret that the Address fails to
indicate the weakness of the Govern-
ment in persuading international com-
munity for solving the Palestinian prob-
lems.”(594)

That at the end of the motion, the following
be added, namely:-

“but regret that the Address fails to
mention about the Government’s sur-
render of economic soveriegnty of the
country to the IMF & World Bank.'(595)

SHRi CHITTA BASU(BARTAT) : I beg
to move:

That at the end of the motion, the following
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be added, namely:-

“but regret that the Address does not
reflect the realities of life and the Indian
Polity of today.”(86)

That at the end of the motion, the
following be added, namely:-

“but regret that the Address does not
refer to the failures of the economic
and industrial policies adopted by the
Govemment under the pressure of
the IMF - World Bank."(87)

That atthe end of the motidn the follow-
ing be added, namely:-

“but regrent that the Address not men-
tion aboutthe urgent neetforthereversal
of policies which are anti-people as weil
as harmful to the interest of the na-
tion.”(88)

That at the end of the motion, the
following be added, namely:-

“but gregret that the Address does not
spell out any action programme to fight
the menace of communalism.”(89)

{ Translation}

SHRIBHOGENDRA JHA (Madhubani)
| beg to move :

That at the end of the motion, the
following be added. namely:-

“but regret that there in no motion in the
Address about providing adequate re-
lief in Bihar and other drought prone
areas of the country.”(95)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address abouttaking effective steps
tocomplete multi-purpose projects over
rivers Koshi, Kamla, Bagmati, Kamali
and Pancheswar early with a view to
control bloods to irrigate and generat-
ing power.”(96)
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That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about any concrete steps
to be taken for acquiring the surpius
land from ceiling and dsitributing it
amoug the landless by the end of
1993.7(97)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about any check on institu-
tional loans from banks to private whole
sale traders with a view to control rising
prices.”(98)

[English]

Shri Chandrject Yadav (Azamgarh):

That at the end of the motion, the following
be added, namely:-

“but regret that the Address makes no
mention about the disastrous resuits of
the New Economic Policy resuiting in
large scale unemployment rising prices
of esspfial commodities, lock outs,
industrial sickness and stagnation in
overali dcvelopment.”(115)

That at the end of the motion, the followin be
added, namely:-

“but regret that the Address has not
mentioned -about the concrete steps
being taken by the Government to pre-
ventthe communal riots and to promiote
peace and communal harmeny among
various communities in the coun-
try."(116)

That at the end of the motion, the following
be added, namely:-

“but regret that the Address does not
mention about the failure of the Gov-
emment to take efftective steps to give
27 per cents reservations to socially
and educationally backward classes
and to make provision for the fuifiment
of their quota.”(117)
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That at the end of the motion, the following
be added, namelyy:

“but regret that the Address makes no
mention of the effective measures con-
tempiated by the Government to fulfil
the quota of SC/ST which remains
unfulfilled even after 42 years of consti-
tutional provision.”(118)

That at the end of the motion, thefolowmg
be added, namely:-

“but regret that the Address does not
- mention about the concrete steps con-
templated by the Govemment to make
a provision the give right to work to
every citizen of the country.”(119)

That at the end of the motion, the following
be added, namely:- .

“but regret that the Address makes no
mention about the steps to be taken by
the Union Govemment to secure so-
cial, economic and political justice to
every indian citizen as provided in the
Preamble of Indian Consfitution.”(120)

That at the end of the motion, the foliowing
be added, namely:-

“but regret that the Address makes no
mention about the removal of disparties
between diflerent regions, communi-
ties and different sections of our soci-
ely."{(121)

That at the end of the motion, the follqwing
be added, namely:-

“but regret that the Address does not
mention about the effective steps to be
taken to eradicate iltereracyin the coun-
try and also to give free and compuisory
education 0 every indian child below
the age of 14 as directad by the Su-
preme Court of india."(122)

That at the end of the motion, the following
be added, namety:-
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“but regret that the Address makes no
mention about the role of Government
of india to achieve total disatmament in
strengthening the world peace and the
steps being taken to develop economic
cooperation between North South and
South South countries.”(123)

[ Transiation)

SHRIMOHAN SINGH[ Deoria]: | beg to
move:

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about increasing unem-
ployment problem amoung the edu-
cated unemployed youths."(66)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about any effective scheme
to be formulated by Govemment to
provide remunerative prices tothe farm-
ers for their produce and reducing the
prices of inputs like fertilizers, pesti-
cides, electricity and irrigation for the
benefit of farmers in the country.”(167)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
meAddtessabmnfomulannganeﬂ

. That at the end of the motion, the following

be added, namely:-

“but regret that there is no mention in
the Address about any time bound
programme o impove the condition of
Scheduled Castes and Scheduied
Tribes with a resolve to clear the back-
fog of reserved quota for them in Gov-
emment jobs."(169)
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That at the end of the motion, the following

be added, namely- '
‘but regret that thers is no mention in
the Address about the rehef msasures
i be provided o the minorities and
waaker sechicns who have been ruined
inthe recentiarge scale communal riots
_in the country.”(17C}

Thnat at the end of the motion, the following

be added, namety -

“but regret that there is no mention in
the Address about providiing guidelines
ics wrproving the loi of weavers en-
gager' in handloom and coliage indus-
nes and saive their problem of liveli-
hood." (171)

gg*%s ﬁe’? ﬁ%m motion, the following

"but regret that there is no mention in
the: 535 about increasing the in-
coine-fax exemption imil and providing
essantial consumer commodities atrea-
sonable prices to the fixed income
groups in the country.”(172)

That at the end of the maokion, the following
be added, namely:-

“dut regret that there is ne menon in
the Address aboui any ptan to provide
inexpensive and expeditious justice to
the masses.”(173)
That at the end of the motion, the following
be added, namely:- '

“but regret that there is no mention in
the Address about removing malprac-
tices rampantin administration and Gov-
emment Departments and to clean the
body politic.”{174)
That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about a resolve to provide
civil fiberty and equality before law to
the people.*(175)

{English)

SHRI TARA CHAND KHANDELWAL

(Chandni Chowk): | beg to move*
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That at the end of the motion, the following
be added, namely:-

“but regret that there is nc mention in
the Address of holding elections of the
Delhi Assembly and Municipal Corpo-
.ration.”(192)

That at the end of the motion, the foliowing
be added, namely:-

“but regret that there is no mention in
the Address about the need to check
the rising prices of essential commodi-
ties.”{193)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about the need to check
the terrersm in the country.”(194)

That at the end of the motion, the following
be added. namely:- '

“but regret that there is nc mention in
the Address to seal our borders with
Bangladesh and Pakistan to check the
activities of the inflitrators who are en-
gaged in disturbing peace and commu-
nal harmony in the country.”(195)

That at the end of the motion, the followmg
be added, namely:-

“but regret there is no mention in the
Address about to check unauthorised
entry of Bangladeshis in our coun-
try."(196)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about abolition of bonded
labour in the country.”(197)

That at the end of the motion, the following
be added, namely:-
“but regret that there is no mention in
the Address about the need to provide
Metro railway service in Dethi.*(198)
That at the end of the motion, the following
be added, namely:-
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“but regret that there is no mention in
the Address about opening of new
schools and colleges in Delhi.”(199)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about the need to provide
free medical facilities in remote villages
of the country.”(200)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about the need for opening
of more Medica! Colleges in Delhi to
cope with the increasing demand of the
people.”(201)

That at the end of the motion, the foliowing
be added namely:-

“but regret that there is no mention in
the Address about the creation a sepa-
rate Ministry of Interma! Trade to guide
the traders and to promote internal
trade in the country.’(202)

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about the need to provide
employment to the millions of unem-
ployed in the country.”(203)

SHRITARA CHAND KHANDELWAL.: | beg
to move :

That at the end of the motion, the following
be added, namely:-

“but regret that there is no mention in
the Address about the steps to be taken
by Government to minimise malprac-
tices in Government Departments.
(757)

That at the end of the motion, the following
be added, namely:-

‘but regret that there is no mention in

MARCH 1, 1993

President's Address 656

the Address about the need for reduc-
ing the inflow of black money.” (758)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about the need for abroga-
tion of Article 370 of the Constitution in
respect of Jammu and Kashmiir.”. (759)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about the need be hoid
early elections to the fosir siates as-
semblies i.e. U.P. Madhya Pradesh
Rajasthan and H.P” (7€0)

That at the end of the motion the following
be added namely:-

“‘but regret that the Address fails to
condemn those whe disrespect .the
National Flag (tearing and burning} in-
citing people to boycott the Republic
day, independence Day, etc.” (761)

That at the end of the motion, the {cliowing
be added namely:-

“but regrat that there is no mention i
the Address about India’s stand with
regard to the Pakistan’s regular ariti-
India propaganda, encouraging terror-
ism and imparting terrorist training to
the people.” (762)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about infringement of Fun-
damental fights particularly the free-
dom of speech and holding peaceful
rallins etc." (763}

That at the end of the motion, the following
be added namely:-
“but regret that there is no mention in
the Address about abolition of Sales
Tax in Delhi and withdrawal of the in-
creased Sales Tax.” (764)

That at the end of the motion, the following
be added namely:-
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“but regret that there is no mention in
the Address about the destruction of
temples in Kashmirand alsoin Pakistan
and Bangladesi etc., and need for
taking up the matter with respective
Govemments.” (765)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about the need for com-
mon Civil Code for all indians.” (766)

That at the end of the motion, the following
be added namely:-

"but regret that there is no mention in
the Address about the need for formu-
lating Humar: Rights Commission in-
stead of Minorities Commission.” (767)

That at the end of the motion, thesfollowing
be added namely:-

"but regret that there is no mention in
the Address about family planning
Programme for one and all irrespective
of casts, creed and religion.” (768)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about payment of equal
compensation to the riot affected per-
sons once and for all.” (769)

That at the g£nd of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about early construction of
Ram Mandir at Ram Janambhoomi in
Ayodhya and Babri Masjid outside
Pachkosi Parikarma.’(770)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about the need for com-
plete ban on cow slaughter in India.”
(771)

That at the end of the motion, the following
be added namely:-

“but regret that there is no mention in
the Address about the need to provide
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justice to poor litigants at cheaper rates
as also early disposal of cases in the
courts.” (772)

SHRIINDRAJIT GUPTA (Midnapore): |beg
to move:

That at the end of the motion. the following
be added namely:-

“but regret that the Address does not
mention of any Programme to revitalise
the Public -Sector where the largest
capital is invested.” (246)

That at the 2nd of the motion, the following
be added nameiy:-

“but regret that he Address does not
mention of any time bound programme
to reduce the heavy-foreign debt of
India.” (247)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not
mention of any steps to be taken for
checking tax evasion and generation of
black money which is the root cause of
continuous rising budget deficit. (248)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not
mention about the need for enacting
law to separate politics from religion
and to have effective law to check use
of communalism in election or other-
wise.” (249)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not
mention of any effective measures to
be taken to help the drought affected
Bihar." (250)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not
mention of the need for creation of
Jharkhand State.” (251)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not
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mention of restructuring the Centre-
State relaticns particularly the financial
aspectin view of the'fact that some poor
State are unable to meet even the day-
to-day expenditure.” (252)

That at the end of the mohon the following
be added namely:-
“but regret that the Address does not
mention of continuous neglect of Khadi
and Gramodyog so favourile to
Gandhijee and also on which depend
several laiksh of families. (253)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not
mention of U.S. penal action against
ISRO and levying of heavy taxes on
export of indian medicines to USA”"
(254)

That at the end of the motion, the following
be added namely:-
*but regret that the Address does not
mention of the fact that demolition of
Babri Masjid and subsequent events
have lowered the prestige of India as
well as Hindus abroad.” (255)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not
mention of any time bound programme
for building Sulabh Sauchalayas for
women in the villages.” (256)

That at the end of the motion, the following
be added namely:-

‘but regret that the Address does not
mention of any domestic fuel policy for
rural areas as the greentrees are being
recklessly destroyed causing heavy
environmental problem. (257)

That at the end of the motion, the following
be added namely:-
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‘Dut regret that the Address does not
mention of communalising the history
and other text books.” (258)

That at the end of the motion, the following
be added namedy:-
‘but regret that the Address does not
mention of any special programme for
the development of Poverty zone con-
sisting of Bihar, Orissa, and Eastern
U.P.etc.” (259}

Thata:meendofmemobon.tmhlowng
be added namely:-

"butregretmanhekddcasdo&crm
mention of the strong movemeni
laund\edbywomenmmanypansd
the country like Andhra Pradesh and
Haryana particularty for fulfilling the
obligation under Article 47 of the Con-
stitution to have prohibition to check
heavy drinking and use ‘of injurious
drugs.” (260)

That at the end of the motion, the following
be added namely:-
“but regret that the Address does not
refer to the serious threat of communal-
ism and the need for an action plan to
root it ot.” (261)

That at the end of the motion, the following
be added namely:-
‘but regret that the Address does not
mention of the spate of communal riots
broke out as an aftermath of the demo-
lition of Babri-masjid at Ayodhya on
December 6, 1992." (262)

That at the end of the motion, the following
be added namely:-

“Dut regret that the Address doesnot
mention about the serious conse-
quences of accepting the Dunkel! Draft
on trade negotiations.” (263)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not
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take.note of the steeply falling value of
rupeq against dollar.” (264)
#
That at the end of the motion, the following
be added.namely:- :

“but regret that the Address does not
take note of the widening gap of the
balance of payment position.”(265)

That at the end of the motion, the tollowmg
be added namely:-

“but regret that the Address does not
take note of the everincreasing backiog
of educated and unemployed persons
due to the increasing rate of number of
unemployed and diminishing rate of
placement (266)

That at the end of the motion, the foﬁowing
be added namely:-

“but regret that the Address does not
mention about the Govemment's policy
regardingworkers participationinman-
agement.” (267)

That at the end of the motion, the following
be added namely:- .

‘but regret that the Address does not
mention about the need to make “Right
to Work™ a fundamental right.” (268)

That at the end of the motion, the followmg
be added namely:-

“but regret that the Address does not
mention about any National Programme
for providing old age pension for the
aged living below poverty line.” (269)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not

. mention about the need for a Central
legistation for the welfare, of the agricul-
tural workers.” (270)

That at the end of the motion, the following
be added namely:-

“but regret-that the Address does not
takes serious note of the growing inci-
dents of atrocities gn women.” (271)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not
mention about the need for creation

a Uttarakhand hill state consisting

nine hill districts of UP i.e. Dehradun,
Chamoli, Pauri, Garhwal, Haridwar,
Nanital, Almora and Pithoragarh con-
sidering the fact that geographical situ-
ation, social problems languages, and
culture of this. hill region are different
from those of other parts ot U.P. (272)

. That at the end of the motion, the following

be added namely:-

“but regret that the Address does not
take serious note of the ever increasing
public debt of the country both internal
and extemal and need to pass a legis-
lation to limit the public debt to a certain
percentage of the gross domestic prod-
uct.” (273)

That at the end of the motion, lhefolowmg
be added namely:-

“but regret that the Address does not
express serious concem over the short-
age and exorbitant rise in prices of life-
saving drugs and need to take effective
measures to make effective méasures
to make Me-saving drugs easily avail-
able at reasonable prices.” (274)

Thatattheendofmemohm the following -
be added namely:-

“but regret that the Address does not
express serious concem over the large
scale retrenchment of employees in
public sector and sharp decline in em-
ployment opportunities as a result of
the Implementation of the new eco-
nomic policy.” (275)

That at the end of the motion, the following
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be added namely:-

“but regret that the Address does not
express serious concemn over the delay
in the creation of separate tribal State
comprising Adivasi dominated areas of
chhotanagpur and Santhal Parganasin
Bihar.” (276)

That 2t the end of the motion, the following
be added namely:-

“but regret that the Address does not
express serious concem over fast de-
clining employment opportunities for
SC & ST candidates in public sector
undertakings including banks, Insur-
ance companies, hotels and tourism as
a consequence of the new industrial
and economic policy which is more for
privatisation thereby restricting the
scope of availing reservations.” (277)

That at the end of the motion, the following
be added namely:-

“but regret that despite Security Scame

involving thousands of crores of rupees
there is no mention in the Address of
any programme to check malpractices
which is eating the vitals of our national
life.” (510) '

SHRINIRMALKANTICHATTERJEE (Duh—
dum) | beg to move:

That at the end of the motion, the following -

be added namely:-

“but regret that the Address does not
mention the fact that the growth in
foreign exchange teserves is due to
further borrowings from world bank and
I.M.F.” (373)

That at the end of the metion, the following
be added namely:-

“but regret that the Address fails to
mention the main source of our crisis

i.e. imbalance in our foreign trade con-
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tinues to be grave.” (374)

That at the end of the motion, the following
be added namely:- )

“but regret that the Address fails to
mention the nexus between current
economic policies and the securities
scam.” (375)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
highlight the dependence of the
country’s on IMF world bank, foreign
Multinationals and national monopolies
because of the Govemment's so-called
economic reforms ‘and liberalisation.”
(376)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to take
note of making the Indian Foreign policy
subservient to U.S. implementalism. *
(377)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to take
note of Govemments failure to ensure
Education upto the age of 14 years as
a fundamental right. (378)

PROF.MALINIBHATTACHARYA (Jadav
Pur): | beg to move:-

That at the end of the motion, the following
be added namely:-

“but regret that Address does not men-
tion about the failure of the Govemment
to control price rise.” (379)

That at the end of the motion, the following
be added namely:-

“but regret that the Address failed to
mention that wowing to unprecedented
liberalisation of import, there is going to
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be crisis in Balance of Payment posi-
tion.” (380)

That at the end of the motion, the following
be added namely:-

*‘but regret that there is no mention in
the Address about the need to make
small savings more attrative as against
Mutual funds. (381)

That at the end of the motion, the following
be added namely:-

“but regret that the Address does not
mention about the failure of the Gov-
emment to protect the Babri Masjid at
ayodhya.” (382)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention the atrocities being committed
on women>"

That at the end of the motion, the following
be added namely:-

“but regret that the Adress fails to men-
tion about the increased number of
dowry deaths in the country particularly
in Delhi.” (384)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the communal situation
prevailing in different parts of the coun-

try.” (385)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention that a number of workers are
unable to join their duties in large indus-
trial sectortill howparticularly inBombay
after communal riots.” (386)

That at the end of the motion, the following
be added namely:-
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“but regret that the Address fails 1o

mention that Budgetary support @l be
given to the public sector undertak-

ings,” (387)
That at the end of the motion, the following
be added namely:-

“but regret that the Adress faills %0 men-
Draft any decision is taken thereon>"
(490)

That at the end of the motion, the following

_be added namely:-

“but regret that the Address fals o
mention about tile failure of the Cov-
emment to extinguish fire in 100 coal
mines in Jharia in Bthar, in Raniganj in
West Bengal and in Madhya Pradesh
thus salve jing millions of coal valued at
rupees 1 0G crores.” {491)

That at the end of the mgtion, the following
be added namely:-

“‘but regret that the Address fads %o
mention about the failure of the Gow-
emment to set up Damodar Action Plan

on the line of Gange Action plan_” {432)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails 1o
mention about the falure of the Gov-
emment to implement the recommen-
dation made in the Reportofthe Ghaoar
Committee on Revival of Sick Public
Sector Industries set up by the Laboar
Ministry.*(493)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fads o
~ mention about the faikire to implement

the Report of the Lak our Ministry's
Committee on Rural Labourers" (494)

That at the end of the motion, the following
be added namely:-
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“but regret that the Address fails to

mention about the failure to initiate full-

fledged land reforms in the country.”
+ (495)

That at the end of the motion, the following
beaddednat_‘nely:-

‘but regret that the Address fails to
mention about the failure of the Gov-
emment to protect and promote the
interest of children.” (496)

That at the end of the motion, the following
be added namely:- -

'bdt regret that the Address fails to
mention about the failure of the Gov-
emment to achieve full iteracy.” (497)

That at the end of the motior:, the following
be added namely:-

“but regret that the Adress fails to men-
tion about the failure of the Government
to revive and modemise ISCO.” (498)

That at the end of the motion, the following
be added namely:-

“but regret that the Adress fails to men-
tion about the failure to prevent acci-
dents, including fatal accidents, on rail-
ways, highlight of which, is fatal acci-

dent met by Rajdhani Express.” (499) .

That at the end of the motion, the following
be added namely:-

‘but regret that the Address fails to
mention about the failure of the Gov-
emment to improve improve safety and
welfare in coal mines and other mines
of the country.” (500)

That at the end of the motion, thefol!owmg
be added namely:-

‘but regret that the Address fails to
mention about the failure of the Gov-
emment to concede the VIl national
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conference on Safety in Mines.” (501)

That at the end of the motion, ﬂ\eblowng
be added namely:-

“but regret that the Address fails to
mention about the failure of the Gov-
emmentto recognise CLW labourUnion
and RPF Association.” (502)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the failure of the Gov-
emment to implement the recommen-
dations of majority trade unions on
Trade Union Recognition and industrial
Relations.” (503)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the failure of the Gov-
emment to prevent de-nationalisation
of coal industry.” (504)

That at the end of the motion, the following
be added namely:-

‘but regret that the Address fails to
mention about the faiure of the Gov-
emment to re-instate discharged rail-
way workers in spite of admission of the
Govemnment to do so.” (505)

SHRI SOMNATH CHATTERJEE
(Bolpur): | beg to lay;

. That at the end of the motion, the following

be added namely:-

“but regret that the Address does not
mention about the need to implement
the Longowal Award within a definite
time frame of not more than one year.”
(399)

That at the end of the motion, the following
be added namety:-

“but regret that the Address does not
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mention about the faiure of the Gov-
emment 0 prevent the demolition of
BabriMasidatAyomyamﬂtuDecem-
ber, 1992." (400) .

That at the end of the motion, the following
be added namely:- .

“but ragret that the Address does riot
mention about the necessity of taking
political initiative in normalising the situ-
ation in Jammu and Kashmir. (401)

That at the end of the mation, the following
be added namely-

“but regret that there is no mention in
the Address about the failure of the
Govemment to prevent the construc-
tion of the sc-calied temple at the site of
the mosnue.” (402)

Thatattheenddthenml,mefollowmg
be added namaly:-

“but regret that the Addres does not
mentior: abott the failure of the govern-
ment to obtain a decision of the su-
preme court under article; 138 (2) of the
constitution on alt matters which are
now pending before diferent courts of
law.” {403)

That at the 3nd of the motio~, the following
be added namely:-

“but regret that'the Address does not
merxion about the postponment of the
elections to the Tripura Legisiative As-
sembly which is a clear indictment of
the State Government, and abpuit the
need for imposition of the President’s
Rule in the State of Tripura at an sarly
date” (696)

SHRI AJOY MUKHOPADHYAY: | beg
1o move:

That at the end of the motion, the following
be wdded namely:-

"t regret izt the Addses t2ils to men-
tion about the fatlure of Jovemment iv
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protect Babri masjid.”

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention the fundamentalist forces re-
sponsible for demolition of Babri Masjid
and country-wide communal riots.”
412)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the failure of the of the
Government to start effective political
process to combat terrorism in Jammu
and Kashmir." (414) :

That at the end of the motion, the following
be added namely:-

“but regret that the Adress fails to men-
tion about the lack of initiative to imple-
ment Rajiv-Longwal Accord.” (415)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the inability of Govern-
mentto stop the biggest ever scandal in
securities transactions of the banks
and financial Insfitutions.” (416)

That at the end of the motion, the following
be added namely:-

"but regret that the Address fails to
mention the failure of the Govemment

. tocheck rise in prices of essential com-
modities.”(417)

That at the end of the motion, the following
be added namely:-

‘but regret that the Address fails to
mention that the mosque would be built
on the site of the demolished structure
at Ayodhya.” (418)

That at tne end of the motion, the {ollowing
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be added namely:-

‘but regret that the Address fails to
mention about the unhelpful attitude of
the Government in regard to the resto-
ration of subsidies on food articles.”
(419)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the failure of the Gov-
emment to tackle the growing unem-
ployment problem.” (420)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention, the inability of the Govem-
menttoimplement radical land reforms.”
(421)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails tc
mention about the Failure of the Gov-
emment inregard to take positive steps
to stop industrial sickness.” {422)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the failure of the Gov-
emment in regard to procurement of
foodgrains. (423)

That at the end of the motion, the following
be added namely:-

:but regret that the Address fails to
mention about the failure of the Gov-
emment in strengthening the Public
Distribution system.” (424)

That at the end of the motion, the following

., be added namely:-
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‘but regret that the Address fails to
mention about the inability to protect
the economic sovereignty of the coun-
try.” (425)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the need to reinstate
those Railway employees who were
dismissed under Rule 14(2) and in
whose favour either High courts or CAT
(Central Administrative Tribunal) have
given favourable judgements.” (427)

SHRI HARDHAN ROY: ! beg to move;

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the hike in administred
prices of coal and sugar and intrcduc-
tion of dual pricing of kerosene and LPG
on the eve of the Budget Sessicii and
by-passing the parilamenit.” (428)

That at the end of the motion, the following
be added namely:-

“but regret that the Aaudress fails to
mention about the failure of the Gov-
emmert (o prevent and conirol the
comrnunzi fots in various perts ot the
country. (429)

That at the end of the motion, the folleweine
be added namely:-

“but regret that the Address fails to
mention about the failure of the Gov-
emment o protect the babri madjiu
which was demolished on 6th Decem-
ber, 1992. “ (430)

That at the end of the motion, the foliowing
be added namely:-

“but regret that the Addiess fails to
mention about the failure of the Gov-
ernment to provide budgetary support
t the public sector undertakings.” (431}
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That at the end of the motion, mefonowmg
be added namely:-

“but regret that the Address does not
mention about the need to strengthen
public distribution system in view of rise
in prices of essential commodities.”
(432)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the rise in prices of
essential commodities.” (433)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about distortion of historical
facts in the textbooks in certain States.”
(434)

That at the end of the motion, the foilowing
be added namely:-

“but regret that the Address fails to
mention about the atrocities are com-
mitted on SC/ST including backward
classes in different parts of.the coun-
try.” (435)

That at the end of the motion, the following
be added namely:-

“but regret that in the Address there is
no mention about the atrocities are
committed on women including bride
buming in different parts of the coun-
try.” (436)

That at the end of the motion, the following
be added namely:-

but regret that the Address fails to
mention large scale lan: subsidence
which are taking place in Raniganj-
Asansol area due to unscientifio coal
mining and there is urgent need to save
the life and property of the people of
that area. (437)
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That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the serilious unemploy-
ment problem of the country and which
is growing day by day due to the
Govemment's policy.” (438)

That at the end of the motion, the following
be added namely:-

“but regret. that the Address fails to
mention that there is urgent need to
withdraw the Exit Policy and Mew In-
dustrial Policy the interest of the coun-
try.” (439)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about the need to examine the
Dunked Draft before a decision is taken
thereon. (440)

That at the end of the motion, the following
be added namely:-

but regret that the Address fails to
mention about the large scale sick in-
dustrial units and its number are in-
creasing day by day thereby increasing
the number of unemployed persons of
the country.” (441)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention aboutthe large-scale retrench-
ment of workers, lock-cuts, closures in
a large number of industrial units of the
country and failed to protect the interest
of the workers. (442)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention that there is urgent need for
modernisation of ISCO, West Bengal
which is pending for time.” (443)
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That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention that there is need for
modemisation of Refractory and Ce-
ramic units of Bum Standard Company
Ltd.; Cycle Corporation of india, Bharat
Ophthalmic Class Ltd.; MAMC, Reha-
- silitation Industrial C ion." (444)

That at the end of the motion, the following
be added namely:-

‘but regret that the Address fails to
mention about the need for
modemisation of engineering units of
Bharat Bharti Udyog Ltd.” (445)

That at the end of the motion, the following
be added namely:-

‘but regret that the Address fails to
mention that after imposing ban on
certain organisation, theyamtilactwe
as before the ban."(446)

That at the end of the motion, the following
be added namely:-

“but regret that the Address fails to
mention about modemisation of NTC
mills.” (447),

' DR. SUDHIR RAY (Burdwan): | beg tg
move:

That at the end of the motion, the
following be added, namely:

‘bmtegvetmaw\eMdressfaﬂsto.

mention anything regarding imple-
mentation of land reforms
Programme.”(455)

"That at the end of the motion, the
following be added, namely:

“but regret that the Address fails to
mention the nacessity of prevent-
ing i ing incident of o
deaths.”(456)

Thatatheendo“hemoﬁon,ﬂie

following be added, namely:

“but regret that the Address fails to
mention anything regarding
moderanisation programme of In-
dian lron Steel Company, West
Bengal."(457)

That at the end of the motion, the
following be added, namely:

‘but regret that the Address fails to
mention increasing atrocities on
Da_lls,HamansandGnqans "(458)

That at the end of the motion, the
following be added, namely:

“but regret that the Address fails to
mention the need for implementa-
tion of Rajiv Longowal Accord
."(459)

That at the end of the motion, the
following be added, namely:

“but regret that the Address fails to
mention the need for worker’s par-
ticipation in Management.”(460)

That at the end of the motion, the
following be added, namely:

“but regret that the Address fails to
mention the need for speedy impie-
mentation of the Sarkaria
Commission's recommendation on

That at the end of the motion, the
following be added, namely: -

“but regret that the Address fails to
. mention the danger of capitation
fee charged in colleges.”™ (462)

_ That at the end of the motion, the



following be added, namely:

“but regret that the Address fails to
mention the mounting unemploy-
ment problem in the country.”(463)
That at the end of the motion, the
following be added, namely:

“but regret that the Address fails to
mention the problem of child labour
in the country.”(464)

That at the end of the motion , the
following be added, namely:

ﬁmmmmm '

mention the urgent need of proper

repair and maintenance of National,

Highways.(465)

Matlheendoﬂhemoﬁon.me’

following be added, namely:

wmmmmiﬂs:to
mention the need of a National
Drug Policy.”(466) A

That at the end of the motion , the
following be added, namely:

That at the end of the motion, the
hlovmgbeaddadnamely

“dut regret that the Address does
not mention about the failure of the
Government 0 prevent the demo-
fition of Babri Masjid at Ayodhya on
6-12-1992.7(468)

That at the end of the motion, the
following be added, namely:

‘but regret that the Address does
"not mention about the failure of
the Government to prevemt the
construction of the so-called tempie
atthe site ofthe mosque at Ayodhya

'577 Motion of Thnaks on PHALGUNA 10, 1914 (SAKA)  President’s Address 678

which was demolished by commu-
nal forces.”(469)

[Transiation)
. PROF.RASA SINGH RAWAT (Ajmer):

- | beg to move:

That at the end of the motion, the
folowhgbgadded,nauiely:

‘but regret that there is no mention

in the Address about conducting

early elections in Rajasthan. Uttar

Pradesh, Himachal Pradesh and
. Madhya Pradesh.” (533)

That at the end of the motion, the
following be added , namely:

“but regret that there is no mention
in the Address about the attempts
of Government to divide the coun-
try into majority and minority com-
munities and thereby create dis-
content among people.” (534)

.That at the end of the motion, the

following be added, namely:

“but regret that there is no mention
in the Address about getting a
fresh mandate in view of the senti-
" ments of crores of people.”(535)

That at the end of the motion, the,

following be added, namely:

“but regret that there is no mention
in the Address about the concrete
measures 1o solve the Ayodhya
dispute in an amicable way and to
construct Mandir of Ram Lala at' .
Garbhgrih in order to remove the
resentment among people of all
sections and constructinga
outside the Panchkosi
Parikrama.”(536) .

That at the end of the motion, the
following be added . namely:

‘bmreérenhatmereisnomention
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in the Address about the failure of
the Government to implement the
uniform Civil Code.” (537)

That at the end of the motion , the
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following be added namely:

“but regret that there is no mention
in the Address about the failure of
the Government to implement the

following be added, namely: recommendations of the Mandal
Commission.”(905)

“but regret that there is no mention

in the Address about the steps to That at the end of the motion, the

be taken to check smuggling, -
inflleration and tesrorism particu-
larly in border areas of the coun-

following be added, namely:

“but regret that there is no mention

ry."(900) in the Address about the failure of

the Govemment to provide au-
That at the end of the motion, the tonomy to electronic media by en-

following be added, namely: forcing the Prasar Bharati (Broad-
casting Corporation of India) Act,

“but regret that the re is no mention 1990.7(906)

n the Address about the need to :

provide jobs to every hand, due That at the end of the motion, the

wages to every worker, water to following be added, namely:

every field, shelterto every person .

and other basic requirements to “but regret that there is no mention

every person in the country.” (901) in the Address about the failure of

That at the end of the motion, the
following be added, namely:

the Government to make the coun-
try self refaint in the oil sector.”
(907)

“but regret that there is no men- That at the end of the motion, the

fioning the Address about the fail-
we of the Government to check
mass scale ivegularities in the se-
cwrilies in the country.” (902)

That at the end of the motion, the
following be added, namely:

following be added, namely:

“but regret that there is no men-
tioning the Address about the con-
stant failure of the Govemment to
check the rising prices and to fuffill
the assurances given to the
people.”(908)

“but regret that there is no mention .
in the Address about the need for [English]
holding elections to legislative As- h
semble of Delhi and Municipal SHRI JITENDRA NATH DAS
Corporation.”(903) (Jalpaiguri): | beg to move:

That at the end of the motion, the That at the end of the motion, the
following be added, namely: ‘ following be added, namely:
“but regret that there is no mention “but regret that there is no mention
inthe Address about the failure of is the Address about the abnormal
the Government to check the in- rise in prices.” (596)
creasing population in the country.
(904)

That at the end of the motion , the
That at the end of the motion, the  following be added, namely:
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“but regret that there is no mention ‘but regret that there is no mention
in the Address about inclusion of in the Address about the problem
“Right to Work™ as a fundamental of the farmers due to the rise in
right in the Constitution of India. prices of fertilizer.” (603)

(597)

That at the end df the motion, the
That at the end of the motion, the following be added, namely:
following be added, namely:

“but regret that there is no mention
in the Address about land re-
forms.”(598)

“but regret that there is no mention
in the Address about the exact
places in Ayodhya there Mosque
and Temple will be constructed by

the Government.”(604)
That at the end of the motion, the
following be added, namely: SHRI RAM VILAS PASWAN: (Rosera)
I beg to move:
“but regret that there is no mention
in the Address about the need for That at the end of the motion, the

distribution of 14 essential com-  following be added, namely:

modities at fixed price throughout
the country through Public Distri-
bution system.” (5699)

That at the end of the motion, the

following be added, namely:

“but regret that the Address fails to
mention about providing uniform
and free education to all children.
(600)

That at the end of the motion, the

following be added, namely:

“but regret that the Address fails to
mention about the failure of the
Govemment to bring down the
prices of essential committees tc
1990 level as promised bv the
Govemment. ‘ (601)

That at the end of the motion the

following be added, namely:

“but regret that there is no mention
in there Address about
reorientation of the Centre State
shares in the total economy of the
country.” (602)

That at the end of the motion, the

following be added, namely:

“but regret that there is no mention
in the Address about the drastic
results of the New Economic Policy

.causinglarge scale unemployment,

abnormalrise in prices of essential
commodities, industrial sickness
and lack-outs and stagnationin the
overall development.”(687)

That at the end of the motion, the

following be added, namely:

“butregretthatthe Address makes,
no mention of the communal vio-
lence in the country weakening
country’s economy and the mea-
sures taken by the Union Govern-
ment to prevent it and to promote
communal harmony among vari-
ous communities. “(688)

That at the end of the motion, the

following be added, namely:

“but regret that the Address makes
no mention about the failure of the
Govemment tc take suitable steps
to give 27 par cent resarvation to
socially and educationally back-
ward classes and to make provi-
sionforthe fulfillment oftheirquote.”
(689)



683 Motion of Thnaks on
That at the end of the motion, the
following be added, namely:

MARCH 1, 1993

President's Address 684
following be added, namely:

“but regret that the Address makes
‘but regret that the Address does no mention about the Government
not mention about the measures policy to remove the regional dis-
by the Govemment parities in the country and to raise
ioﬁnﬁlmequotadCSsISTs re- per capita income in the backward
maining unfulfilied even after 42 areas.” (695)
years of enforcernent of the Con-
stitution.’ (690) That at the end of the motion, the

That at the end of the motion, the follow-

following be added, namely:

ing be added, namely: “but regret that the Address makes
no mention about Government's
‘butregret that the Address makes industrial and economic policies
no mention about the steps taken adapted under the dictates of the
by the Govemment to gave right to IMF and World Bank.”(696)
work to every citizen of the coun-
try.” (691) [ Translation]

That at the end of the motion, the
following be added, namely:

That at the end of the motion, the follow-
ing be added, namely:

“but regret that the Address does
not make any mention about the
steps contemplated by the Union
Govemnment and the State Gov-

That at the end of the motion, the

following be added, namely:

cation to children up to the age of
14 years.” (693)

That at the end of the motion, the

following be added, namely:

“but regret that the Address makes
no mention about providing ad-
equate refief to Bihar to meet the
acute drought conditions in the
State." (694)

That at the end of the motion, the

‘btnregtetmatméismmnﬁm
in the Address about creation of a
“Uttrakhand state”. (697)

That at the end of the motion. the
following be added, namely:

“but regret that there is no mention
in the Address that the judgement
of Supreme Court on 16th Novem-

ber, 1993 regarding Mandal
Commission's recommendations

~ would not be applicable to employ-

ees belongingto Scheduled Castes
and Scheduled Tribes.” (698)

That at the end of the motion, the

following be added, namely:

“but regret that there is no mention
in the Address about the needs for
referring the ngatter of Ramjanam
Bhoomi Babri Masijid to Supreme
Court under Article 138(2) of the
Constitution.”(909)

That at the' end of the motion, the

following be added, namely:
‘Dut regret that there is no mention
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in the Address about creation of a
separate Vidharbha State.” (910)

[English)

SHRI BRAJA KISHORE TRIPATHY: |
beg to move:

That at the end of the motion, the
following be added,-namely:

“dbut regret that the Address does
not mention about the failure of the
Govemment, to check the increas-

_ing rural poverty and resultant
worsening quality of life in rural
areas and to take measures 0
reverse the trend at National
level."(699)

That at the end of the motion, the
following be added, namely:

" ‘but regret that the Address fails to
mention about the resolve for pro-
viding water to every fieid, employ-
ment to every man, education to
every child and medicine to every
patient.” (700)

That at the end of the motion,- the
following be added, namely:

‘Dut regret that the Address fails to
mention about the inclusion of
“Right to Work” in the fundamental
Right."(701)

That at the end of the motion, the
following be added, namely:

“but regret that there is no mention

. in the Address about the need to
take note of the fact that the so
called increase in foreign exchange
reserve is only due to external
borrowings.” (702)

That at the end of the motion, the
following be added, namely:
wmuﬁtmemismmenﬁ&\
in the Address about the need to
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take note of the huge national and
intemational debt with its baneful
affects.” (703)

That at the end of the motion, the
follcwing be added, namely:

‘but regret that the Address does
not express concemn over the con-
tinued rise in prices of essential
commodities and does not men-
tion about any effective measures
to check the same. * (704)

That at the end of the motion, the
following be added, nameiy:

“but regret that there is no mention
in the Address about the surrender
of the Government to the IMF and
World Bank through the new In-
dustrial, Fiscal and Trade Policies.”
(705)

That at the end of the motion, the
following be added namety:

‘but regt& that there is no mention:
in the Address to show concem
over growing unemployment prob-
Ie'm.'(706)

That at the end of the motion, the
following be added, namely:
‘dut regret that there is no meiition
in the Address about the deterio-
rating law and order situation in the
country.” (707)

That at the end of the motion, the
following be added, namely:

‘but regret that there is no mention
in the Address about non-imple-
mentation of iand reforms and Land
Ceiling Act in many States in the
country.'(708) )

That at the end of the motion, the
following be added, namely:

“but regret that there is no mention
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in the Address about the collapse
of Public Distribution System
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in the Address about a time.bound
programme for enacting a legisla-

throughout the country.” (709) tion for comprehensive and sys-
tematic electoral reforms.” (715)

That at the-end of the motion, the
following be added, namely: That at the end of the motion; the
following be added, namely:

‘but regret that there is no mention

in the Address about comprehen-
sive legislation providing for pay-
ment of minimum wages to land-
less labourers.” (710)

“but regret to mention in the Ad-
dress about the need to check
corruption at higher level.” (716)

That at the end of the motion, the
That at the end of the motion, the following be added, namely:
following be added, namely:

‘but regret that the Address fails to
mention about the need for impie-
mentation of the major recommen-
dations of the Sarkaria Commis-
sien for restructuring the Centre-

“but regret to mention in the Ad-
dress about any assurance to pro-
vide special assistance to Orissa
to overcome its economic back-
wardness.’ (717)

State relations.” (711) That at the end of the motion, the
following be added, namely:

That at the end of the :motion, the
following he added, namely: ‘but regret that there is no mention

inthe Address about the revision of

“but regret that in the Address fails
to mention about the need to give
more powers to the States.”(712)

the Royalty on Coal, payable to
States of Orissa, Bihar, West Ben-
gal, Madhya Pradesh in order to

achieve sustained economic
That at the end of the motion, the growth in these States.” (718)
following be added, namely:

[ Translation)

“but regret that the Address does
not mention about the growing re- SHRI DAU DAYAL JOSHI :(Kota) | beg
gional and economic disparities to move:
among the States in the country
and Govemment's strategy to solve
the problem.” (713)

That at the end of the motion, the
following be added, namely:

That at the end of the motion, the “but regret that there is no mention

following be added, namely:

“but regret that there is no mention
in the Address about the mea-
sures to control the natural calami-
ties in the country, particularly in
Orissa.” (714) :

That at the end of the motion, the
following be added, namely:

“but regret that there is no mention

in the Address about providing
special central assistance for
greening and developing of Aravali
mountain range of Rajasthan.”
(795)

That at the end of the motion, the

following be added, namely:

“but regret that there is no fention
in the Address about providing
special central assistance to State
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Govemment to check soil—ero-
sion and expanding desert in
Rajasthan.” (796)

That at the end of the motion, the
following be added, namely:

“but regret that there is no mention
in the Address about opening of
Navodaya Vidyalayas in each Dis-
trict of Rajasthan.”(797)

That at the end of the motion, the
following be added, namely:

“but regret that there is no mention
in the Address about clearing one
more irrigation project on river
Chambal in Rajasthan.” (798)

That at the end of the motion, the
following be added, namely:

“but regret that thare is no mention
in the Address about opening a
Kendriya Vidyalaya in Kota city.”
(799)

That at the end of the motion, the
foilowing be added, namely:

“put regret that there is no mention
inthe Aadress abcutdeclaringDara
sanciuary of Kota in Rajasthan as
national wildlite sanctuary.” (800}

That at the end of the moticn, the
iollowing be added, namely:

‘but regret that there is no mention
in the Address about providing
central assistance and ciearing the
proposed irrigation scheme 9 Me-
dium Irrigation) in Bundi District of
Rajasthan.” {801)

That at the end of the motion, the
following be added, namaly:

‘but regret that there is no mention
in the Address about providing
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central grants for the renovation of
fifth century temples of archaeo-
logical importance situated in Kota
District of Rajasthan.” (802)

That at the end of the motion, the
following be added, namely:

“but regret that there is no mention
in the Address about providing
sufficientcentral assistanceto solve
the problem of drought conditions
permanently which occur every
year in Rajasthan.” (803)

That at the end of the motion, the
following be added, namely:

“but regret that there is no mention
in the. Address about formulating
any central scheme for setting up
petrochemical industry in Kota Dis-
trict of Rajasthan.” (804)

That at the end of the mction, the
following be added, namely:

“but regret that there is no mention
in the Address about opening of a
Hospital with a capacity of 50 beds
in Kota District of Rajasthan for the
welfare of bidi workers with the
assistance of Central Government.”
(805)

That at the end of the motion, the
following be added, namely:

“but regret that there is no mention
in the Address of wide spread re-
sentment caused by the Pre bud-
get increase in the prices of sugar
and coal.”(806)

That at the end of the motion, the
following be added, namely:

‘but regret that there is no mention
in the Address about construction
of abuilding for a post office in Kota
District of Rajasthan.”(807)
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ARREST OF MEMBER

16.46 hrs.
[English]

MR. CHAIRMAN: | have to inform the
House that the hon. Speaker has received
the following communication dated 28th
February, 1933 from the Station House
Officer, Parliament Street, New Dehi, to-

day:

“Ateabout 2.20 p.m., the Deputy Super-
intendent of Police, Faizabad, Uttar Pradesh,
handed over a letter to the Duty Officer,
Police Station, Pariament Street, New Delhi
that he was taking Shri Vinaya Katiyar, MP
to- Central Jail, Naini, Allahabad, Uttar
Pradesh after amresting him under section
3z of wve National Security Act. He has
talion away Shei Vnaya Katiyar with him
dlsr ane‘lhg

Ttns is for information of the House."
{ Franstation)

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Today, at the very beginning of
the House, the hon. Speaker had stated that
& was not proper to arrest a Member in this
manner. It is not proper to arrest the hon.

Member when the House is in session....
- (Interruptions)

1€.47 hrs.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS- CONTD.

{Transiation)

SHRI RAM VILAS PASWAN (Rosera):
Mi. Chairman, Sir, through you | would like
to express my views on President’s Ad-
dress. Just as Shri Chandraijit Yadav pointed
oul short while ago that our oppositionto the
various.aspects in the President’'s Address
s not a disrespect to the Hon. President in
any way. We ali respect him but the
President’s Address is a sheer attempt of

exaggerating the preceding year’s achieve-
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ment of the Govemment. Therefore, when
we oppose them, it is not a disrespect to the
Hon. President, rather it is an opposition to
the Government's policies expressed
through President’s Address.

The present Government has com-
pleted 20 months and i two evaluate the
achievements of the Government during

_ this period, we do not find any reason to

President, in the very first ine of his Address
has said that .

“The most important task before
us today is to restore confidence
and communal amity which have
been shaken by the tragic events
of the 6th December last year and
what followed thereafter. The ba-
sic premise of secularism and the
rule of law has been threat-

Through you, | would like to submit that
the country observes 6th December as a
black-day. The incident that took place on
this day brought disgrace to us not oniy
within the country but also irrether countries.
We may say with pride that we are indians
but we cannot say-that we are secular.

One of my friends is a Professor. He
was invited to Australia but he did not go
there, because he had to deliver a talkk on
secuiarism there. He found it ironical to say
that ours is a sacular country. We are no
more secular. Who is 1o be blamed forit? Is
it only BJP that is to he blamed, or the
Government also has some responsibility.
Just now, Shri Digvijay Singh was speaking,
he reiated the whole episode how every-
thing happened. Atthat moment | had pointed
out that if any theft is committed then the
police officer has also role to piay. is it not
so?

Mr. Chairman, Sir, my submission is
that for the incicent of 6th December for
which the Hon. President had to regret inthe
very beginning of hi; Address by admitting
that the incident of 6th December had
brought disgrace to the country Govem-
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ment of india is fo be blamed. it should have
admitted through the President’s Address
that they have committed a blunder and that
they are prepared to feel sorry for it. Many
of the hon. Members expressed their views
with regard to the incident of 6th December.
So far as the rally is concemed, we have
it hardly matters whether it was the rally of
25the or any other day the question is why
a ban was imposed? Yesterday, one of the
Members had asked whether we are for-
eigners? Sometimes | dofeel that the British
rulers were better in some respects. At least
they did not assassinate Gandhiji. Britishers
came after the Mughals. But they did not
demolish either Babri-Masjid or a temple.
Recently | had been to Andaman & Nicobar
and | visited the Celleuar jail there . | was of
the view that a large number of persons
would have been hanged there. Light and
sound programme is organised at 6 P.M.
every day there. | was surprised when | was
told that only one political prisonerwas given
the death sentence there. His name was
Sher Ali. Why he was hanged? | was told that
theiaﬂerwasavevyauelman He used to
torture the political prisoners. Everybody
opposed it, bulSMrAhwasMadamg
man that he pounced on him like a tiger and
killed him on the spot. The result was that he
was given death sentence. However, when-
ever there is any reference to patriotism,
Sher Ali would not be remembered any-
where.

| wentto Mauin Uttar Pradesh, the area
was under curfew. Brigadier Usman had his
residence there. Some of his relatives told
me that Brigadier Usman was deputed at
border in Kashmir and when he was hit with
bullets, he raised the siogan’ Bharat Mata Ki
Jai", and died. Bahadur Shah Zafar was
fighting against the Britishers. We remem-
ber one of his poems even today. The
Britishers appealed-
mango jaan ki,

Aiy Zapar ab ho chuki hai, khair
hindustan ki.”
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and Bahadur Shah Zafar rephed:-

“Hindiyon mein boo rahegi, jab talk

Iman ki,

Takhtiondontak chalegi, teg Hindustan
ki®

War was going on with Pakistan in
1965. Abdul Hamid died while fighting for the
country in that war, and was given Paramvir
chakra posthumously. But today the patriots
ke Abdul Hamid, Brigadier Usman and
Sher Al are considered foreigners while the
persons such as Harshad Mehta, who de-
spite being Hindu bungled thousands of
crores of rupees, are treated as patriots.
Therefore, my submission is......

SHR1 ANNA JOSHI (Pune): Harshad
Metnabmgodalalgamdmnh
name of Hindu....

SHRI RAM VILAS PASWAN: Will you

_ teach him? Joshiji, ! respect you very much.

| had been to Lucknow. There is Begum
Hazrat Mehal Park in that city. Has anybody
read the fe history of Begum Hazrat Mehal
who sacrificed her §fe in the battle. The
name of that Begum Hazrat Park has-been
changed to Usmilla Park. If it is in the capac-
ity of the Govemment & may change the
name of Abdul Hamid Park to Harshad Park.

SHRI NITISH KUMAR (Barh): There is -
an amendment. & should be after the name
of Bhupen Dalal.

SHRIRAM VILAS PASWAN: Ms. Chair-
they do not have courage 1o fight against
terrorism in Punjab. They would flee from
Kashmir and organise rally at Boat Club

people in the peacehul areas. There was a
Hanuman in Tretayug in Ayodhya who had
set Lanka on fire and Hanuman of Kaliyug is
going round Ayodhya in a bid 10 set it on fire.
Through you, | would like to say that perhaps
nobody has brought as much disrepute 1o
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Hindu religion as the people who plead for
the Hindu religion.

Mr. Chairmar, Sir, 80 per cent popula-

tion of Indonesia is Muslim but the name of

its airlines is the Garud Airlines. Ramayanis
worshipped these in every house. Ramayana
is anationalfestival there. They people have
acted in such a way that Ramayan will no
longer celebrated as a national festival there.
| would like to say one thing more that this
conflict is not Hindus versus Muslims but it
is Hindus versus Hindus. We talk of back-
ward classes which constitute 52 per cent of
our population, whether the people belong-
ing to these 52 per cent backward classes
are not Hindus. On the one side are explotied
Hindus and on the other are exploiter Hin-
dus. Wetalk of 25 per cent people belonging
Scheduled Castes and Scheduled tribes
whether these 25 per cent people of Sched-
uled Castes and Scheduled Tribes are not
Hindus. They together account for 77 per-
cent and there are 16 percent people be-
longing to minorities and all these together
constitute 93 per cent. If we do not take into
account the 5 percent people belonging to
minorities identified by Mandal Commission
even then there remain 85 per cent Hindus.
We, who are talking of 85 percent Hindus
are the enemies of Hindus and those who
are talking of 10 percent exploiters are
patriots and the champions of Hindu's cause.
Therefore, Mr. Chairman, Sir, the Govern-
ment of India did not discharge its duty. For
the first time, on 22nd November, the day
whenthe session of Parliamentcommenced
all the Opposition, parties expect BJP and
the people of entire country had given the
mandate and the power to the Prime Minis-
ter to deal with the situation in any way to
maintain the national integration secularistic
character of the country and the Constitu-
tion. But with regret, | have to say that the
Govemment and the Prime Minister failed to
discharge its duty.

A debate was held on 3rd December.
Prior to 6th December, on 3rd December
each and every party including some M.Ps
of Congress had the wamed the Govern-
ment that such and such incidents could
take place. But if one goes through the reply
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given by the hon. Home Minister on that day
one would find that he had said in his
statement that he was conscious of the
whole situation and would take suitable take
action at appropriate time. Today Govern-
ment used water cannons. Did the Govern-
ment have these water canons on that
fateful day. These were available on that
day, then why did the Government not use
them. Does the Govemment not has the
rubber pellets? When Government was
determined to apprehend Bhindrawale it
ordered the security forces to enter the
Golden Temple, security forces in a bid to
arrest Bhindrawale not only entered the
Golden Temple but caused damage to the
building and killed Bhindrawale as well as
many people. But Government did not have
even rubber pelletes to use on that day.
Several members of B.J.P. knew that the
Govemment will come forward to take ac-
tion, it will arrest the people and use the
teargas shell to disperse the mob and then
they will runaway from there. But the Gov-
ernment deteriorated the situation. The
Govemmenthad deployed CRPF andB.S.F.
there, the same C.R.P.F. and B.S.F. which
imposed emergency here in Delhi on 25th
February but failed to arrest and make the
people flee fromthe scene of incident. Could
the Government not use the tear gas on that
day? Therefore, | said that this Government
had not political will. On the 3rd December
I had said that this congress Government
had managed to get the lock of the temple
opened, it worked place the statues and
perform the shilanyas. This Govemment
helped to construct the chabutra there. And
now this Govermnment is working to con-
struct the temple after the demolition of the
mosque an all this is being done by this
Govemment.

Govemment had said inthe President’s
Address that they had referred this issue to
the Supreme Court under Article 143 of the
Constitution. Ghulam Nabi Azad ji, why un-
der Article 143 and not under Article 138(2).
Will the Supreme Court Judge decide as to
whether there existed a religious place on
thatsite as long as one thousand year ortwo
thousand year ago ?
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Therefore, | would like to ask as to what
is the intension of the Government? The
hon. Prime Minister first made a statement
that the mosque would again be constructed
there but later he said that not only mosque
but temple and mosque both would be con-
structed. We would like to resolve the issue
at the éarliest. Today muslim youths are not
like shri Ghulam Nabi Azad. Muslim youths
of the day are not accepting their old leader-
ship. :

We had gone to Lucknow to attend a
meeting convened by Ali Mia | saw the
Muslim Youth full of rage and anger. Today
the Government is facing the Kashmir prob-
lem and trying to bring about peace in
Punjab. Now, | would like to warn you that
Muslim youth is not coming on the road, and
expressing its resentment in the confines of
their houses. But police did not spare them
there too. It opened fore on them. What do
you want to show? What would have hap-
pened in the country if Kashi Vishwanath
Temple would have been demolished? Has
anybody thought about it? But today if a
Muslim protests even in his houses, de-
mand is made to impose the curfew. Earlier
curfew was imposed in each street. Fire was
opened in Teen mahal. What will be the
situation if the youth loses faith in law and
order situation in the country. Sikhs were
confined to a particular area i.e. only in
Punjab. ButHindus and Muslims are there in
every nook and corner of the country. The
foreign powers are working to disintegrate
the country and the Government is always
talking about the terrorism. If that terrorism
spreads all over the country then will the
Government send army in every village?
Who will be responsible for it?

Mr. Chairman, Sir, therefore, through
you | would like to say that history will never
forgive Narasimha Rao Government even if
it gives assurances. We also have dialogue
with the members of Congress. They too,
have started accepting that Congress is no
more a secular party. Earlier our charge or
allegation was that the Prime Minister of the
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country is not a secular-now our charge is
that since they people have started to sup-
port the hon. Prime Minister, so the whole
Congress party has deviated from the path
of secularism. Today you, are doing over
work to prove that.

Mr. Chairman, Sir, a ban has been
imposed on communal organisations. | had
visited Allahabad on 27th as well as Yester-
day. | would like to ask as now B.J.P. is not
in power as to who was the administrator,
whoinvited Ashok Singhal to hoist flagin the
University on 26th January. When Shri
Anugrah Narayan Singh the ex-M.L.A. tried
to oppose it then the police resorted to lathi
chargedthere. 15 persons were hospitalised.
Anugrah Narayan Singh,, M.L.A. was man
handled and physically assaulted by the
police. Is there a B.J.P. Government in
U.P.? A meeting of 13 political parties was
scheduled to be held in Varansi under the
national integration mission. Our three
programmes were conceled by the district
magistrate of Varansi, whobelongstoR.S.S.
He imposed ban on our meeting. Can you
not transfer him?

Recently, | have been to Betul. Aonla is
situated near Betul. Dr. Sunilam, the na-
tional General Secretary of Youth Janata
Dal requested in black and white on 12th to
the district administration to allow them con-
vene a meeting but he was not allowed. We
urged that we would take part in the social
justice convention being held nearthe statue
of Baba Saheb Ambedkar. When we were
returning from the meeting we were stoned.
All the wind screen of the car were broken.
We have given all this in writing to the hon.
Speaker an as it was our personal matter |
did not want to raise it in the House. Is there
aB.J.P. Government there? Both of you are
the two sides of the same coin. Mr. Chair-
man, Sir, | would like to say that the intention
of the Government of India is malafied and
is not clear. When Atal Bihari Vajpayee sat
on hunger strike on that day, it seemed as
if on the next day that an earthquake had hit
the country. When section 144 is in force
then the person found responsible for violat-
ing it, is either arrested or he suspends his
programme.
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After the 6th of December incident a
very explosive situation was created in the
entire country and section 144 was imposed
in Delhi. The police officers were requesting
either to ban,the Talkatora rally or to permit
them to arrest the rallyists. Shri Vajpayee
said that he will sit on fast. Shri V.P. Singh
went to the Shiv Sena stronghold and went
on fast there. His life was in danger due to
kidney and liver disorder. But there was no
reaction from the Govemment . When Shri
Atal Bihari Vajpayee went on fast, it occu-
pied the headliness of next day's newspa-
pers and the Home Minister immediately
went to meet him leaving behind the Parlia-
ment session. Ifthey make one demand, the
Government fulfills three demands. The
country cannot runin this way. If you wantto
follow secularism, you have to differentiate
between secular and communal forces. Ei-
ther you ban communal forces or our party.
Butif you put aban oncommunai forces and
also on our party, it will not do. Ban was
imposed on the Vishwa Hindu Parishad, the
Bajrang Dal and the RSS, but what was its
result. You are making them heroes. One of
our friends said about Shri Vinay Katiyar.
They are getting much publicity. The Gov-
emment should have got them arrested at
4 O’ Clock in the moming. But when this is
done during day time, their photos came out
- inthe newspapers and T.V. and in this way,
their purpose was solved.. . (Interruptions)

Shri Vinay Katiyar comes from eastern
Uttar Pradesh and belongs to a backward
class. The Bajrang Dal is there to fight and
Shri Vajpayee and Shri Advani are there to
rule. (Interruptions)

SHRI ANNA JOSHI: We have the high-
est number of Harijans and Adivasis as
Members. What are you saying? (Interrup-
tions) Are you speaking seriously? '

SHRI RAM VILAS PASWAN: | am
speaking seriously. (Interruptions) who are
the leaders of Vishwa Hindu Parishad. One
is Shri Ashok Singhal and the other is Shri
Dalmia. Is it not a party of businessmen?
One collects funds, the other fights and the
third Governs. The R.S.S. is behind all this.
(Interruptions) The Harijans have nothing to
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do with the temple. We do riot want to get
ourthumbs severed by going for Ram Rajya.
(Interruptions)

The thumb of Eklavya and the neck of
Sambuk were severed. Who can survive
after one’s neck has been severed..
(Interruptions)! would have asked this from
Shri Lal K. Advani, the leader of the oppo-
sition, he had been here. While sitting in the
Parliament, they say that they have no faith
in the Parliament, but in the ‘Dharma-
Sansad”. You take oath by the Constitution
will have to be charged.... (Interruptions)

They say that they would not abide by’
the constitution. (¥nterruptions) It seems as
if- the heaven will fall, if the Muslim
Organisations boycott 26th January cel-
ebrations. But no action is taken against this
Dharma Sansad which says that it does not
accept this Constitution. (/nterruptions)

In the press-conference, Ritambharaji
said that Shri Atal is a Congress agent
(Interruptions)

Iwillshowittoyou. Youcanreaditinthe
newspapers.

MR. Chairman, Sir, it has been written
in the Preamble of the Constitution that

[English]

‘We, the people of India, having sol-
emnly resolved to constitute India into a
sove/- reign, socialist, secular, democratic
republic and to secure to all its citizens;
justice, social, economic and political;.....”

[Translation)

We have not been able to achieve any
ofthese things. Are we a sovereign country?
This is the plight of the Scheduled Castes
and Scheduled tribes and this is the condi-
tion of social justice in our country. | would
like to congratulate Shri Wasnik for his
becoming a Minister. The day before yester-

"day we had dinner at his house to celebrate

the occasion. The eonvener of our forum,
Shri Arvind Netam has also become a Min-
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ister. All the officers of the forum have
become Ministers.

SHRI SOMNATH CHATTERJEE
(Bolpur): Whathappenedto ShriButa Singh?

SHRI RAM VILAS PASWAN: | don't
know about Shri Buta Singh. | would like to
tell you that there had been two incidents.
We had moved a resolution in that regard.
You may remember that there had been an
incident at chundur andthe other at Kumher.
Not asingle person has been arrestedin this
connection till now. The men of the Con-
gress party and the Bhartiya Janta Party
were behind both these incidents. If this is
denied, | can get it proved by my friend Shri
Kalka Das who is sitting here. So please do
not make a noise. Fourteen districts of
Andhra Pradesh are affected with naxalite
problem today. Have you ever thought who
these people are 99% of them are down-
trodden trebles, poor and are from back-
ward classes. Have you ever tried to find out
why these people have become naxalites?
Why Phoolan Devibecame a dacoit? | would
like to wam you that whenever any down-
trodden youth loses his faith in the law and
order situation, the will take to guns. The
minorities are notsaying anythingat present,
because they do not have such feelings yet.
If they leave the path of non-violence, it will
create an explosive situation in the country.
| have a request in regard to social justice.
You reach Kashmir by air.

17.13 hrs.
[MR. DEPUTY SPEAKER in the Chair

Mr. Deputy Speaker, Sir, | would like to
submitthrough you thathe has just now said
about Ambedkar Centenary. In this regard
we had chalked out a 45 point programme,
but out of them 40 points have been dropped
and only 5 points shave been taken up. We
had made an allocation of Rs. 5000 crores
for removing scavenging system. But on
15th of August this Government announced
that Rs. 500 crores have been provided for
the scavengers. On 31st of March, 1992,
Rs. 500 crores were released from it. How
such a huge amount could be spent in a
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day? Their intentions are not clear. We had
provided Rs 130 crores for the training
centres, but this Government has cut it
down to Rs. 10 crores only.

We had given consent to reinstate 101
officers in the centenary year of Pandit
Jawaharial Nehru. Out of them only 3 offic-
ers have been taken.

The people of all the political parties
alongwith Shri Buta Singh of the Congress
party hadsaidthat there are serious charges
against the M.D. of the scheduled Castes
and Scheduled Tribes Financial Corpora-
tion. Not only one or two but more than one
dozen officers belonging to Scheduled
Castes and Scheduled Tribes were sacked
and Kesriji, who does not have any record
and is least concerned with anything, stated
that action is being taken in this regard. This
process of taking action had been going on
for the last one and a half year but actually
no action has since been taken. Therefore
the social justice of which they often talk, is
merely hypocrisy. You tried to create every
sort of hinderances in the way of the 52%
backwards of the country, who were to get
some benefit through implementation of the
Mandal Commission report. You had in-
serted a clause to the effect that the people
belonging to the upper castes should also
get 10% reservation which has been de-
clared unconstitutional by the Supreme
Court. The Supreme Court has upheld the
concept of Shri V.P. Singh in toto in this
regard. It did not contain the element of
creamy layer. Time and again it was said
that the economic criteria should be the
basis of reservation. Now the element of the
creamy layer had also been included and
everything had been finalised. Then why it
had not been implemented . The report of
the Mandal Commission was kept. pending
forone and a halfyearinthe Supreme Court.
The Supreme Court gave its verdict. The
last date for submitting applications for the
I.A.S. and |.P.S. examinations was 22nd
February. Even that date has expired but no
clause regarding other Backward Classes
was added to it. No efforts were made or
orders issued to include this clause. What
the Government have to say in this regard?
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More than five thousand gazetted posts
were likely to go to the Backward Class
youths but you have delayed their chances.
Mandal Commigsion had never advocated
to include Scheduled Castes and Sched-
uled Tribes in it but your officers created
hindrances and raised an issue that the
reservation facilities should not be made
available in case of promotion with a view to
raise a dispute between the people belong-
ingto otherbackward classes andthe Sched-
uled Castes. When the issue of reservation
in promotion was raised, Shri Sitaram Kesri
stated on 22nd that it will not be discontin-
ued.

No letter was written after 22nd. Only
one letter has been written and that by the
hon. Prime Minister. The Welfare Ministry
has said that it will not be applicable to the
Scheduled castes and Scheduled Tribes but
the hon. Prime Minister had made a correc-
tion in it and has said in one sentence
implement Mandal Commission. No letter
was sent by the hon. Welfare Minister. The
letter is sent at the time of the meeting of the
Ambedkar centenary committee and | raised
this issue in that meeting. We were told at
that time that the-letter has been sent. When
we asked about the date, it was not told to
us. Later on we came to know that on the
same day inthe evening, the letter was sent.

Had Ram Vilas Paswan been the Min-
ister of Welfare, such an action would not
have taken place. No officer could have
done so and none could have daredtodo so.
Therefore here it is the question of political
will and the intention of the Government.

Just now ourfriend was speakingonthe
15 point programme. But the fact is that
none of the officers of your Ministry knows
as' to what this 15 point programme is ?
When we started implementing this 15 point
programme in our Ministry, the officers re-
marked on the very first day that the commu-
nal riots will take place due to it. | said that
it was not my programme but it was the
programme of the hon. Prime Minister. Had
that 15 point progrdmme been implemented
the percentage of minorities in Government
Services would not have been only one
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percent. It would have been at least 10%. |
urge upon this House that the Government
should bring a Bill in this House providing
reservation facilities to the minorities and
the Government will have to do so. The
people belonging to the minority communi-
ties are not the second grade citizens of the
country. Those who are 16% of the total
population are not even 1% in the Govern-
ment jobs. Therefore, you should provide
10% reservation for the minorities. The con-

' stitution may be amended, if need be. Fear

in the name of Hindu Rashtra will not serve
your purpose. On one hand we have the
people belonging to Backward Classes in
the country and on the other hand we have
Scheduled Caste and Scheduled Tribe
people yet there are people like Maliniji,
Somnath Chatterjee, V.P.Singh who do not
belong to the upper castes....... (Interrup-
tions)

Itis good thatyou do notbelieve in caste
system and whatever you have said is cor-
rect. Malini Bhattcharayaiji had said that she
did not believe in caste system but the fact
is that caste is such a thing in this country
whichis everlasting. “Jat’ in Hindilanguage
means, a thing which is going but it surviews
till death. There are such people even.

Therefore, | would like to urge upon you
to unite all these forces. Try to bring a new
system in the country and we all should
extend our support in this work. | would like
to say one-more thing that do not talk about
Social justice or secularism since there is a
caste in the high castes even, which is
taking the share of all other castes. The
Rajputs are not even in the Government
services. The number of Kayaths,
Bhoomihars and Marathis have also de-
creased. The number of Jats has also come
down by 1% . When the reservation issue
will come up, the Backwards and the For-
wards will be made to fight. Therefore, this
Government has failed. This Government
has failed to give social justice and to protect
secularism in the country.

Mr. Deputy Speaker, Sir, the budget
was presented here by the Government.
Apparantly it appease good. During one
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year you have raised the prices of sugar by
60% have raised the price of steel too. The
railway fare has been increased by 12% and
even then it is claimed that the prices have
come down, these have come at the level of
7% you have raised the prices of all the
commodities and have reduced the price of
the lip-stic. We are making imports. Our
country is in debt of Rs. 2 lakh thousand
crores. We are so much indebted to the
foreign countries that even the child in the
mother's womb is under a debt of 3 thou-
sand crores.

Mr. Deputy Speaker, Sir, during the last
session, we had asked the per-capita in-
come. You will be surprised to know the
answer that only Bangala Desh is below us.
All the other neighbouring countries are
ahead of us. Our per-capita income is 6
thousand rupees while that of Switzerland,
it is 6 lakh rupees. Pakistan, Shrilanka and
China are wealthierthan us, but our Govern-
ment claims that we have made progress.
What kind of progress we have made the
height of the 40 or 25 year’s old youth. which
should have been 6 feet has come down to
3 feet only. Now they can claim that instead
of one feet he has grown upto 3feet and this
is the progress but | do not call it a progress.

Mr. Deputy Speaker, Sir, | charge the
Governmentwith raising prices inthe present
Budget. It will again raise the prices when we
assemble in the next session after three
months. In a statement on the Budget it has
been stated that L.P.G. cylinder costs Gov-
emment Rs. 150/- but the Government sup-
plies it at as Rs. 84/- only. It means that in
future the Government will supply a cylinder
at price of Rs. 150/- per cylinder. Today one
can purchase 5 kilograms of gold and can
convert his black money into white by selling
it. The Government has provided an oppor-
tunity to rich people to covert up their black
money. Therefore, my submission is that we
are gradually becoming slave from eco-
nomic point of view.

Mr. Deputy Speaker, Sir, there is a
question of health. | remember when | had
come as an M.P. the Government had given
a slogan-Health for All by 2000. But we do
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not hear that slogan now a days. Today 2
crore people are suffering from T.B. About
two crore people are blind in our country. In
our country 10 lakh chilren die just after
their brith. They close their eyes even before
seeing the light for a day. The Government
has not so far been able to issue health card
to every individual detailing one’s blood
group, the disease from which one is suffer-
ing or disease which one can contract etc. It
has failed to conduct a survey for this pur-
pose as yet. Out of 6 lakh village 2 lakh
villages do not have drinking water facility.
The condition is such inthe tribal areas of the
country that human beings and the animals
drink the water from a common source. If
you go to Bastar you will find that there are
worms in the water. when a person drinks
this water, the worm comes out of him
causing damage tothe body after sixmonths
or so and the man dies. We have not been
able to provide irrigation facilities to the
villages so far. As regards irrigation, the
condition of the country is very miserable.

Hon. Mr. Deputy Speaker, Sir, in our
country there is a law barbing begging. A
person can be arrested for committing the
crime of begging. If any body is to be sent for
jail for committing the crime of begging, it is
the Prime Minister who should be sentto jail
first of all in view of the quantum of alms
begged by the Prime Minister from other
countries. He has taken alms of 2 lakh
thousand crore rupees. The Government
has failed on every front. It has totally failed
in protecting the fabric of secularism and
social justice in the country. It has failed to
safeguard secularism and social justice in
the country. It has not been able to give
social justice to people so far.

Even after 45 years of Independence,
the Government could not fulfill the 15 per
cent quota reserved for the youths belong-
ing tothe Scheduled Castes and the Sched-
uled Tribes. We has announced in 1990 to
clear all the backlogs by April 14, 1991 and
failing which the officer responsible for it will
be awarded punishment of imprisonment
for 6 months. Our Bihar Government has
enacted a law in this regard. Can we not do
so here in the centre. Everytime in the



707 Arrest of Member

beginning of the session of Parliament Shri
Sitaram Kesri advises us not to make hue
and cry and assures_us that a Bill will be
introduced soon about it. But this Bill has not
been introduced till date. Therefore, | de-
mand that the backlog of the quota reserved
for the persons belonging to Scheduled
Castes and Scheduled Tribes should be
cleared and a law should be enacted by
Govemment in this regard. At present all
this is done under an order of the Govern-
ment and not under any law. | demand the
Govemment to introduce a Bill during this
very session and enact a law providing for a
punishment of six months jail to the officer
violating this law.

Secondly, the reservation polity for the
Scheduled Castes or the Backward classes
should be included in the ninth Schedule of
the Constitution, so that nobody dare go to
court against these provisions.

ShriPilot has now assumed the office of
Minister of Intemal security. He has been
emphasising on security. | demand the
Govemment to raise an Anti-Communal
Force. Persons belonging to every caste,

every religion may be recruited to it. Other- -

wise, personnel of existing police force be-
longing to each caste, backward class, reli-
gionsuch as Christians, Sikhs etc. should be
included to make a composite force and it
should be sent to riot affected areas. What
happens duringcommunal riots now a days?
The Muslims are not afraid of Hindus, but
they are very scared of the P.A.C. The 90
percent of people killed in police firing be-
longed to minority communities. This force
should be constituted immediately and an
inquiry commission headed by sitting judge
of the Supreme Court should be appointed
to probe into the riots which took place after
the incident of 6th December. The guilty
whoever they may be should be punished
those responsible especially, forthe Bombay
riots. That day they said that they had no
relation with the Shiv Sena and Shri Bal
Thackarey. Are people afraid of Shri Bal
Thackarey? | have never heard anything
against Bal Thackarey from the hon. Prime
Minister. Is he the real king of Bombay? He
is not killing only Muslims but Biharis also.
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He is kiling those who have from Uttar
Pradesh. He is openly threatening every
outsiders to flee from there. Earlier he was
asking people from South to flee from there.

The Government of India is the hotch-
potch of heterogeneous elements. If it is at
all a Government, it should function like a
Govermnment. What for the Government has
been provided with force? It has been pro-
vided to maintain law and order situation. If
the Government has taken prompt action on
the 6th December, no untoward action would
have come to pass. We had gone there. We
saw the entire incident on a cassette on
television. Had the Governmentthrown even
through pipes and fired plastic pellets the
persons trying to demolish mosque would
have fled from there. The police were made
merely silent spectator and the Government
said that it had confident on them but has
been betrayed. In whom did the Govern-
ment confide? It did not express faith in us
nordid it has in the congress , the Left Front.
It had confided in those who always betray.

Without taking much time, | have told in
the very beginning that we have full regard
for the President. But referring to the policy
of the Govemment presented by the Presi-
dent in his address, be it social justice or
secularism, | would like to say that the
Government has failed on every front.
Morever, the Government has tamished the
image of India in foreign countries during
last one year through its acts. It should
amend itself in future.

I would like to wam the Government
that if it fails in protecting the minorities and
resolving the problems of the people be-
longing to the Scheduled Castes and the
Scheduled Tribes and Adivasis, it must re-
member that though the people of the old
generation have endured or tolerated the
atrocities but the new generation is not
prepared to lead a life of slavery. They want
to lead a life of honour and respect. They
want to break the chains of slavery. | hope
that the Government which claims to secu-
lar, will take measures in this direction and
if required it will certainly take ever the most
stringent steps. We have supported the
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Government for taking every good step. If
it takes any good step in future we will
support it.

The Government has presented its
policy through the President’s Address.
There is nothing which deserves our sup-
port. Therefore, we oppose it.

With these words, | express my thanks
for giving me time to speak here.

[English]

SHRI LOKANATH CHOUDHURY
(Jagatsinghpur): Mr. Deputy Speaker Sir,
the President’s Address is not actually the
President’'s Address. Rather, it is he policy
of the Government. So , when we say
certain things about the Address, it is no
reflection on the President.

This yearwhenthe President has made
his address, our nation faces the worst ever
crisis. Not only is our Constitution and secu-
larism challenged, but thousands of people
died because of communal hatred. The
common man is suffering but the President's
Address do not reflect his suffering at all. As
amatter of fact, it reflects not a single aspect
of the problems faced by our natiori.

Sir, | say so because of what had
happened at Ayodhya. Sixth of December
was the darkest day in our post -Indepen-
dent India. And this was not an accident in
itself. This has been the process started by
a particular political party and this has been
working in this country for so many years.

The other day, the Prime Minister has
stated that he was betrayed. By whom was
he betrayed? He was' betrayed by those
forces, by that particular political party re-
sponsible for the death of the Mahatma. The
Prime Minister was not betrayed. | would
rather prefer to say that he has betrayed the
nation. Hehas betrayed the nation because
of his desire to stay in power. He has
betrayed the nation by continuing his eco-
nomic policies that are country to the Direc-
tive Principles enshrined in our Constitu-

tion. If the BJP is guilty of tearing the secular
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fabric of our society, the present Congress
Party is also responsible for betraying our
nation by acting against the Directive Prin-
ciples of the Constitution.

So , it cannot be denied that they are
two aspects of the same coin. When the
Government says that communalism is
really a dangerous thing, we feel is the
Govemment serious about it? if the Gov-
emment is really serious about it, it would
have advanced certain proposals to meet
this communal situation. But there is no
indication of it.

Under Article 143 when the Govem-
ment referred the Ayodhya issue to court to
decide as to whether there was a mandir or
a masjid, our Communist friends wamed
the Government that by doing this it will
open a pandora’s box. We said that it is
matter of history; what would happen if
some incident takes place there. At that
time we asked the Govemment, is it seri-
ously thinking about the steps to be taken to
meet the communal challlenge. But | think
the reference to Article 143 was more to
appease BJP than to really fight communal-
ism. :

We know, Sir, under what historical
circumstances these communal forces grew.
These forces grew when there is confusion;
when there is alienation and when there is
suffering of the masses. This is the base
from which these forces take their strength.
Our effort should be to see that this base
should not be allowed to grow. itis nota one
sided-battle.

Regarding the Economic Policy which
this Government is pursuing, | would like to
know in what direction the Govemment is
taking the economy of this country. Govern-
mentis saying that our economy is booming.
| would like to know is it in the field of export
orin the field of industry. Government says
that our agricultural production is very much
on the increase. But if you compare it with
China-where the cultivable land is less- it
produces 447 million tonnes of foodgrains
whereas we produce only 176 milliontonnes
of foodgrains.
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Our agricultural production was on the
increase mainly due to the application of
new technology. The application of fertiliz-
ers is one important factor. But, as per your
new Fertilizer Policy, you have not only
withdrawn subsidy on the fertilizers but you
have made certain category of fertilizers
costlier. So, your policy is going to ruin the
fertilizer industry. Have you taken that into
consideration?

That means, the agricultural production
will be thrown into the laps of the foreign
monopolists and the outcome will be, in-
stead of bringing self-sufficiency in food, we
will be importing food. If that is the direction
in which you are going to take our economy
and also by importing these things and
making them cheaper, you are going to
create trouble forindigenous industries also.
How many indigenous industries have been
closed? How many will be closed? What will
happen to those industries which import
components from outside? When will the
convertibility of the rupee come? Has the
Government considered it? The Govern-
ment has considered it in the interest of a
few. That is why | am saying that the prob-
lems of the common man are not reflected
in the President’s Address.

I want to bring to the notice of the
House, the problems being faced in
Kalahandi and three other districts of Orissa.
There, people are suffering due to drought.
Women are being sold at Rs. 30/- . Itis a
national shame. We went and represented
tothe Prime Minister also. The hon. Member
from Bolangir gave documents in proof of
this particular incident.

So, what are you going to do for those
people? What impetus you are going to give
to the agricultural production.? That is not
still clear and concretised.

They are bad slogans. Unemployment
problem has increased. How are you going
to solve the unemployment problem? No
indication has been given. If unemployment
grows; the suffering of the people grows and
if the country’s economy faces a crisis, then
this will be a breeding ground of fascism and
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you cannot fight it. For fighting fascism and
for protecting secularism in democracy you
need courage. They are inter linked as one
problem. You cannot separate one from the
other.

Today, my friend has said that the Left,
the NF and Congress can come together. If
the requirement is there and if the time
demands, for saving the nation; the Consti-
tution, it can be done. It is a historical
necessity now. How can this historical ne-
cessity come about? How can the forces
unite? Whenever the Government thinks
that fascism should not be allowed to pass
over, then it is the responsibility of the
Government to take steps. No doubt, the
Congress Party has a rich heritage. lts
economic concepts, the international con-
cepts and so on were framed with certain
values. Now, there is a gap. Unless you
represent and bring a harmonious relation-
ship with different sections of our society.
how can the unity come? How can you save
the country? Is it not a problem to ponder
over? Can you fight communalism by this
way? So, naturally, if you want sincerely to
unite the secular forces, it is the need of the
hour that all the forces must come together.
You will have to introspect.

You will have to draw a conclusion for
such a unity; you will have to create a base
for such a unity. Without creating such a
base, such an appeal is superfluous. Then
your realisation of the gravity of the situation
is not there. This has not only happened
now, but this will continue to happen in
future also.

Therefore, | plead here that now it is the
responsibility of the Congress Party to cre-
ate a condition for the secular parties to
cometogether; and this is possible only if the
policy that will be taken up represents the
interests of different sections of the society;
and there is a harmony and there is no’
discrimination. Without this being the basis.
defeating the communal forces will only be
adream. So, | would say that while we have
come to this conclusion to have communal
harmony, it would be better if the Govern
ment realises its responsibility; the Govern+
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ment should introspect; the Government
should realise the situation that has been
brought here. And the picture that is domi-
nating the country today, as far ‘as political
parties are concerned, a political party which
is having a democratic set up can continue
democracy in the country. The Congress
party is not fully democratic.

| remember when Mrs, Indira Gandhi
declared emergency. | had different views
with my party. | said, a party in which there
is no democracy, how can we expect that
party will protect democracy; and that hap-
pened. Today, unless the Congress Party is
fully democratised, they cannotbe a weapon,
they cannot be a real successor of Gandhiji
and Nehruji. Thatis also another task before
the Parliament. So, when the necessity of
unity has become a historical fact, there
should be introspection not only in you butin
other parties also. Previously, the political
parties were guided by the national heritage,
national values; and they were determining
their policies in linked with the values and
objectives. Today, that has vanished; today,
the political parties take up positions for their
political gains where to go and where not to
go; that is the main consideration. So, this
also requires to again establish our faith on
the values that give impetus to our national
movement and rouse crores of people. So,
that is another requirement today.

To come to that, to re-establish our link
with our values and heritage, the Congress
Party first will have to make an exercise and
go through it and accept their mistakes and
acts of omission and commission thereby
creating a base for the country’s unity and
«nity of the secular forces and safeguard-
ing the Constitution and the national heri-
tage and national freedom.

In this regard, | will say one thing about
the new economic policy. | know the new
economic policy. Our conviction is that the
new economic policy will destroy what we
have so far achieved.

We have made some achievements in
this country. We have made some progress
and our strategy will be to protect these
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achievements. The world has undergone a
change. So, naturally there is aneed to have
a fresh thinking. Our main strategy will be to

. consolidate the gains we have made and

alsotohave anew approach tothe problems
where we are not advanced or have failed.
So that requires a thinking and | want to say
another thing in this regard.

| have already said about the fertilizer
question. | have said that States are
agitated over the relationship between the
centre and the States. People of many
States feel that they are discriminated. This
aspect is not reflected in the President's
Address.

What new changes in orientation you
want to bring in the Centre State relations,
that is another area which requires to be
looked into for the unity and strengthening
of secular democracy. That area has not
been touched, nor the Government’s mind
is there. The Government,s mind is not
there when the rise in prices is hitting the
common man.

No, doubt, the Government says that
they will give something to education and
health. What is there? How far it will mitigate
that position ? '

So it requires another approach not by
money, but to mobilise the nation, the youth
in the new changing world. If Gandhiji could
mobilise the youth for freedom struggle why
could not we also mobilise our people for
national construction?

Whatis wrong? The people today have
no relationship with administration. Ourhon.
friend Shri Yadav was speaking about our
bureaucracy. Today ourbureaucracy is most
unresponsive to the people’s sufferings. Do
you realise it? Why itis so? Ourbureaucracy
was originated from East India Company
and Lord Hastings who was very corrupt
was the father who crated the basis of Indian
bureaucracy.

After independence we have made
necessary reforms there. Even the recruit-
ments are supposed to be on merit. Merit is
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something which has to be shown to the
society and the society needs the education
which alienates a nan from the society. A
man who has the merit is an alienated man,
that has to be concidered. So there should
be drastic changes in recruitment rules. The
sufferings undergone by those people who
have suffered during their student career
will from another part of merit. If 50 per cent
is given to merit then they will be given the
rest of the 50 per cent. | think , by that alone
you can reorientate the bureaucracy.

What is happening in the Panchayat
Rajwhich you have giventothe States now?

In the Panchayat Raj system the Col-
lector or the Sub-Divisional Magistrate can
supersede. That is the freedom you are
giving to Panchayat Raj in practice. | know
that it is happening in many areas.

| want to draw the attention of the
House and the Government to areas which
are chronically affected by drought and cy-
clones. They should be identified in the
country, where there is a consistent suffer-
ing of the people. A specific plan, a central
plan should be devised to mitigate the
suffering in those areas. If that is not done
the economy of those areas will always
remain backward, and women will be sold
for Rs. 40.

Therefore, while ending my speech, |
want to say one thing which is agitating all of
us, to save the country, to save its Constitu-
tion, to save its democracy to show that the
Directive Principles of IState Policy are a
part of the Constitution.

Is your economic policy consistent with
the Directive Principles of State Policy en-
shrined in the Constitution? | think, they are
not. They are not.

If the BJP is responsible for attacking
secularism, you are also responsible for
attacking them. This needs a correction and
unless that is corrected, you cannot save
the country.

The second point that | want to say is
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that some efforts should be made to solve
the problems of the people. The problems of
the people will not be solved by the Govern-
ments grants alone. But they should be met
in cooperation with the people, by mobilising
the people, not by bureaucratic administra-
tion only. if this is done, then only the
nation’s resolve to protect its democratic
and secular character will be possible. If this
is not done, you cannot protect and history
will not forgive you, those who are now inthe
Congress and who are in Government. We
may be in the Opposition but the Congress
should come to a position that the permit of
view of the Opposition has also to be met. if
it does not come to that position, then it will
be helping the BJP’s fascism to come to
power in India.

Iknow ShriLalK. Advani ShriNarasimha
Rao said that he was betrayed. When India
was notindependent, ShriJawaharial Nehru
refusedtomeetHitler, though he was invited
to meet him. He refused to meet Mussolini
also. That was Shri Jawaharlal Nehru. He
refused to meet them. Now you like to meet
Shri Advani and take his counsel for the
solution of the problems and to continue in
power. Thereby you are throwing the whole
country, its Constitution and the peoples to
the winds. .

17.58 hrs

[English)

STATEMENT BY MINISTER

(Tripura)

THE MINISTER OF HOME AFFAIRS
(SHRI S.B. CHAVAN): The di. ration of the
existing Tripura Legislative Assembly ex-
pired on 28th February, 1993. Earlier, the
Election Commission had called for General
Elections in terms of the provisions of the
Representation of People Act, 1951 for con-
stituting a new Legislative Assembly for the
State of Tripura. For the above purpose,
general election were scheduled to be held
on 15th February, 1993 in all the 60 Assem-
bly constituencies in the State of Tripura.
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The Election Commission of India vide
its order dated 12th February, 1993, how-
ever, postponed the elections to Tripura
Legislative Assembly scheduled on 15th
February, 1993. While passing this order ,
the Election Commission directed that:

(a) the poll in all the sixty Assembly
Constituencies of the State of
Tripura shall be taken on 3rd April,
1993, subject to the law and order
situation in the State of Tripura
being improved and being made
fully conducive to the holding of a
peaceful. free and fair poll; and

(b) the date before which the election
shall be completed shall be 6th April, 1993.

At 11.30 A.M on 27th Feburary, 1993,
Shri Samir Ranjan. Burman, Chief Minister,
Tripura submitted his resignation to the
Governor of Tripura. The resignation letter
was considered and accepted by the Gover-
nor. The Governor has, however, requested
the Council of Ministers headed by Shri
Samir Ranjan Burman to continue as care-
taker Ministry till alternative arrangement is
made.

[Translation]
18.00 hrs.

SHRI NITISH KUMAR (Barh): Is it a

newsitem? ThisnewswasgivenonT.V.and .

radio.

SHRI S.B.CHAVAN: One will have to
go through the facts. (Interruptions)

[English]

SHRI SOMNATH CHATTERJEE
(Bolpur): Sir, this is nothing but an insult to
the Parliament. What we raised today on the
floor of the House, on the basis of which the
statement is supposedly being made, is the
order of the Election Commissioner, dated
27th of February, where he has given cer-
tain directions and | would like to know
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whether the central government has any-
thing to say on that. Not one word had been
said on that. What is this statement for ?
From the Home Minister | would like to know,
is this not an affront to the Parliament. It is
a deliberate affront to the parliament. We
cannot be party to that. What is the basis of
this statement? Everybody, even a child in
India knows what is being read. What is
this?..... (Interruptions) |s this a solemn
occasion? Is this a solemn statement? You
are saying what was done on the 27th of

" February by the Governor of Tripura. That

everybody knows in this country. What we
raised today was with reference to the Elec-
tion Commissioner’s order dated 27th Feb-
ruary. | would like to know that when there is
no Assembly and the Government has been
indicted, when the Govemment has been
held responsible, then what is the role of the
Govemnment of India? Do you want the
election to be a farce? Have you got any
commitment to holding elections in a free
and fair manner? This is what we want to
know, not this statement.. (Interruptions) It
is a shame, it is an insult to the Parliament.
| am sorry that the Home Minister of India is
behaving in this manner... (Interruptions)

SHRI S. B. CHAVAN : Sir, | have clearly
stated this moming that there are two as-
pects of this. One is with which the Home
Ministry deals and the other is dealt with by
the Law Ministry. The Law Ministry will be
looking into the other aspect of the question.
So far as the Home Ministry is concemed,
these are the facts which have been brought
to my notice, which | have reported to the
House...... (Interruptions)

SHRI SOMNATH CHATTERJEE: Sir,
my comment remains.... (Interruptions)

MR.DEPUTY SPEAKER: Nowthe House
stands adjoumned to meet again tomorrow
at 11 am.

18.03 hrs.
The Lok Sabha then adjoumned till Eleven

of the Clock on Tuesday, the 2nd March ,
1993/ Phalguna 11, 1914 (Saka). -
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